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LOK SABHA DEBATES

LOK SABHA

Monday, August 31, 1970/Bhadra 9, 1892
(Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

*691. SUPPLEMENTARIES ON QUEST-
ION ORIGINALLY ANSWERED ON 10TH
AUGUST, 1970 UNDER S.Q. NO. 303%¢
AND HELD OVER BY THE CHAIR
FOR FURTHER SUPPLEMENTARIES

SHRIS. KUNDU: I would like to know
from the hon. Minister whether it is true that
compared to the landed cost of some of the

medicines the pool price and the price fixed
by IDPL, which is a public sector organisa-
tion, is seven times higher. Just to give an
instance, the landed cost of tetracycline is
Rs. 256, the IDPL price is Rs. 1,100 and the
pool price is Rs. 650. What is the reason
for it?

Secondly, is it a fact that after you issued
the notification controlling drug prices some
time in May you have changed it 25 times
by now? You and your officers are charged
with serious neglect of duty. By such casual
and routine attitude to such notifications
you have effected the shooting price rise of
drugs. Have you inquired into it?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): The cost of pro-

t Text S. Q. No. 303 dated 10-8-70 and answer thereto:
[ Import of Vital Drugs

%303, SHRI A. K. GOPALAN:
SHRI MOHAMMAD ISMAIL:
SHRI K. ANIRUDHAN:
SHRIMATI SUSEELA GOPALAN:
SHRI P, GOPALAN:

Will the Minister of PETROLEUM AND CHEMICALS AND MINES AND METALS'

be pleased to state:

{a) whether it is a fact that Goverament are cansiuering to import vital drugs owing to the
threat by drug manufacturers regarding the new formula evolved by Gevernment in fixing

prices of drugs;
(b) if so, the details thereof;

(c) whether Government have appointed an official team to prepare a report in regard to

the import of drugs from abroad,; and

(d) if so, whom the report is likey to be submitted?

THE MINISTER OF PETROLEUM AND CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): {a) to (d). The country is not yet self-syfficient in so far as

(contd.)
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duction of tetracycline in IDPL is Rs. 820;
the cost of production of the same drug by
Pfizer is Rs. 718.14 and by Synbiotics Rs.
740.67. The pool price that has been fixed
is Rs. 650. The landed c.i.f. price is Rs, 352.

About the second question, 1 deny that the
control order was ill conceived. It was well
conceived and well designed to achieve the
policy objectives. It was amended four
times but the hon. House should understand
that it is for the first time that somebody is
trying to reduce the cost of drugs. There are
about 2,000 units in the large, medium and
small-scale sectors; there are about 6,000
formulations, about 70,000 retailers and so
many vested interests. The hon. House
should realise that it is a very complex pro-
blem to try to reduce prices. So, it was not
that it was ill-conceived. It was well con-
ceived and, I am sure, we will achieve the
goal. It was, surely, amended four times and
may require to be amended further.

SHR1 SRADHAKAR SUPAKAR: To-
day there is a news item that certain drug
firms are being asked to show cause why
action should not be taken against them for
racketeering. 1 just want to know whether
Government bas kept any account of the
encess profit on account of raising of prices
by these firms between 15th May and to
date.

DR. TRIGUNA SEN: As you know it
also came out in the paper that out of 2550
products, large and medium scale, the prices
of 1,102 products have come down appre-
ciably. It is very interesting that of the total
national bill on drugs, one-fourth of them
belong to the broad spectrum of anti-biotics
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and they hvae been slashed to 50%. The
prices of about 424 drugs were increased, of
which 114 household remedies, I am sorry,
were also there, for which the common man
had to suffer for about 20 days. We have not
calculated but on a rough estimate we made,
it comes to about Rs. 62 lakhs,

SHRI UMANATH: From the answer
1 find that the Government have decided to
import certain drugs mentioned in the answer
paper through the STC. 1 would like to know
from the Minister whether the import of
these drugs will help the consumers here
apart from the availability in so far as prices
also and whether the prices will be lesser
than the prices when they were being im-
ported through private agencies. If so, to
what extent will it be favourable to the
consumers here if they are imported through
STC?

DR. TRIGUNA SEN: It is the national
policy of any government to produce basic
drugs in the country itself as far as possible
and stop imports. But, as is known, the
cost of indigenous production is higher than
the cost of imported drugs. But, unfortuna-
tely, we are not producing the drugs in suffi-
cient number in the country. So we have to
import. While importing we are thinking of
canalising them through STC for the simple
reason that when the private trade imported
this, they got them at a cheaper price than
the price to those to whom we supplied the
indigenous manufactured products. The
result is that the big houses have got the
benefit whereas the indigenous industries,
small and medium scale, have suffered. We
have made a pool price for all the manu-
facturers.

(contd.)

production of bulk drugs is concerned. Certain bulk drugs which are either not produced or

are not produced in sufficient quantities to meet the demand, are imported. At an i'nfer-
ministerial meeting held recently to consider the follow-up action on the (Drugs Prices
Control) Order, 1970, it was declded inter alia that a quick assessment should be made of the
bulk drugs likely to be in short supply and the extent to which they may be in short supply,
so0 that arrangements for import thereof could be made at short notice. As a result of the
asse. made, arrang ts have been made for import through STC, of certain bulk
drugs viz, vitamin C. Sulphadiazine, sulphadimidine, chloromphenicol etc. to the extent
necessary. The drugs industry has not held out any threat of the kind referredfo. Although
some sections of the industry did express the apprehension that Government's policy af
price control of drugs may lead to shortages of bulk drugs, after the issue of the Drugs
(Price Control) Order and discussions with the industry, the industry Rave assured Govern-
ment that they would extend the necessary cooperalion fo Government to ensure that
shortages of essential drugs do no: develop.)
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=t wuw fag:  F Wt wEEw ¥
ST A1EA g fom g A
wz 7k § w1 gy wgw fae I
el FY AT 9 qANfaw ey ?

DR. TRIGUNA SEN: By this amending
order, the prices of drugs have been reduced
and my colleague, the Minister of Health,
under whom is the Drug Controller and the
whole machinery, is very active to see that
this is made available.

HFEA AT ETNA: WA T
77, & AIoF ATew F I TR §
fs ot 7w F I ¥ wwt AR X
AT fF FWT #7 FE ST AW
Tga wfewm § AR 79 wfewmr 71 e
Twyguen I el g 5 39
fam 9g¥ AT At IATEASAHl B
frravrfm o fs sy swisa &
1% @, TA T FT AR § IW 9
g < W A AT § Iwg
faar #1§ @i fog § woF Hare &
& &Y s @t é s ¥ far =t
fog & arfem w5 o ? afe mg &
ar ¥ frg w107 T HFT T Y WR
fomr == frg & a1 aF wArETCTET
¥ o1 9%, IEFT IAT AT §, TERY
oY S w47

DR. TRIGUNA SEN : g Td g
Agf & | From Febrvary to April we bad
lots of discussion with them and after
discussing with them in several meetings
we came to the conclusion and issued the
Drue Prices Control Order.,

wt firr aroAwr:  weA WEEA,
soft WfaTT T gW W A a9 qeaar
¥ g = faw w7 q@ fear o F
st argar § fFogw e e &
A & = A7 @ F 'mw § -
FT A AT ERAY A1 ) Eaw
SHAWMAH g T 3% &
SR FAT FT T AW AERT 0%
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TR & st wr wEw fEw #v
e

DR. TRIGUNA SEN: That is the objec-
tive of the price control order. I can assure
the hon, Member that since we have taken
it up, we will see it through.

SHRI LOBO PRABHU: The public
is concerned first with the proper price, and
secondly with sufficient availability. This
is not a matter entirely for duty control of
the manufacturers, but. .

SHRIMATI JAYABEN SHAH: Quality
also,

SHRI LOBO PRABHU: Quality is a
different matter.

This is not a matter of control only of the
manufacturers but it is a matter of control
of the retailers. It has been found that the
retailers have veen sometimes going much
further than the manufacturers in prices and
in their attempts to suppress the quantities
available. My question, therefore, is this.
Will Government set up in every considerable
town & public sector or a co-operative shop
for making drugs available at the proper
prices and in sufficient quantities ?

DR. TRIGUNA SEN: First of all, there
are about 70,000 retailers in the whole
country. They are carrying on the busi-
ness, and we. do not like to disturb the
private sector that is being defended often
by the hon. Member. . .

SHRI LOBO PRABHU: 1 want a good
one; I do not want a bad private sector. . .

SHRI RANGA: We want them to com-
pete with each other.

DR. TRIGUNA SEN: At the same time,
to supplement that, my colleague the Minis-
ter of Health is also considering to have
drugs shops in the hospitals so that the drugs
may be available to the public at a cheaper
cost,

SHRI P. GOPALAN: I would like to
know from the hon. Minister whether it has
been brought to the notice of Government
that some of the drug firms by giving some
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fancy patent names to many of the commonly
used medicines are charging extraordinarily
high prices. For example, Glaxos manu-
facture Fersolate, the ingredient of which
i$ pure ferrous sulphate, and that is sold at
a price of Rs. 190 for every hundred tablets
whereas SKF manafacture Fessophor, which
is a fancy patent name given to the same
medicine, the ingredient of which is ferrous
sulphate ana sell it at a price of Rs. 680 for
10 capsules. 1 would like to know from the
hon. Mimster how Government are going to
check this practice’of charging extraordinarily
high prices by.giving these fancy pames.

DR. TRIGUNA BSEN:

speaking, we ought to have taken this foreign
collaboration to manufacture basic drugs,
Butin course of tire, onfortunately we alowed
them to go into formulations, which eught
to have been reserved for the Indian medium-
scale and small-scale sector. They have gone
into formulations, and what my hon. frieed
has stated is correct. MNow, for each for-
mulation we are calculating the cost of pro-
doction and then we shall fix the price. We
are teking special care to sec that they can-
not make amy more or any further profit in
this,

Appoimtmient of I.A.S. Persomel in
Public Sector

*692. SHRI §. M. KRISHNA;
SHRI D. N. PATODIA:

Will the Minister of FINANCF. be pleased
to state:

(a) whether it is a fact that Government
have planned to draft I.LA.S. personnel for
appointments at intermediate levels in the
public sector;

(b) if so, the details of the scheme; and

(c) when Governmem propose to introduce
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
possibilities of evolving a scheme intended
to depute officers from Class I Services
(including IAS) at comparatively junior
levels to work in and gain experience of
Public Enterprises are currently being exa-
mined. The scheme is intended to give train-
ing to_certain number of Government ser-
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vants in public enterprise type of work with
three objects in view:

(i) such training will help the Govere-
ment servants to understand and deal
‘with public sector problems better
when they come back to Government;

(li) some of these Government servants
whio prove successful during such
training can be permanently absorbed
in Public Enterprises provided they are
willing to be so absorbed. It is felt
that such strengthening at the inter-
mediate levels in Public Enterprises
will be beneficial to them;

{iil) such Government servants who have
been trained in public sector work
‘can be sent to new Public Enterprises
that will be established during the
Fourth and Fifth Plan periods.

A final decision on this is yet to be taken.

SHRI S. M. KRISHNA: 700 or so of
IAS officers are working in various capacities
in the public sector undertakings im the
country. The Government’s attitude seems
to be to perpeluate these IAS officers in the
various public sector undertakings in spite
of the fact that they have very many short-
comings. There is Lefore Government a
decision to give a time limit to these IAS
officers who have been working in public
undertakings, to give them the option either
to remain in the public undertakings or to
revert back to their IAS cadre. I would like
to know from the Government, why is it
that the Government did not stick to the
deadline once having made the decision?

SHRI VIDYA CHARAN SHUKLA:
It is not a fact that we want to perpetuate
the dominance or deputation of IAS or civil
service officers to the public undertakings.
That is not our-intention at all. As the hon.
Member mentioned, Government itself
devised a scheme to stop this dominance or
this kind of continuation of deputationists
in the public sector undertakings. A time
limit was prescribed for those who are serving
in various public enterprises to indicate thcl.r
preference either to get absorbed pcrmanently
in the public undertakings they were serving
or come back to their respective cadres. The
time limit had to be extended on the represen-
tations that were made by those officers that
the time given to them was not sufficient.
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They wanted some more time to decide this;
we considered that and we thought that
nothing would be lost by extending the time
limit. The time limit was extended by one
year. Now the time has not been extended
and I can say that the time will not be ex-
tended. The period of option has been decided
and within this time civil servants who are
functioning in warious public enterprises
will have to exercise their option. That is
by March, 1971, That is my present informa-
tion.

SHRI S. M. KRISHNA: Ever since the
Government initiated the Industrial Manage-
ment Pool, not a single recruitment has been
made to this Industrial Mapagement Pool.
This only proves my impression that the
bureaucrats have a strangle hold in all these
matters. [ would like to know from the
Minister categorically about this. Out of
the 700 and odd IAS officers serving in various
public sector undertakings not even one up
to this day has opted to the public sector
undertakings. Is it a fact or not?

SHRI VIDYA CHARAN SHUKLA:
It is not a fact. At least one has opted.
(Interruptions)

There is no question of any stranglehold.
‘Government are scized of the matter. As
I said in my main reply, we are considering
this matter, T agree that the public sector
must have a cadre of its own. The people
serving in it must be involved in its well
being; unless they feel themselves part and
parcel of it, it would not be possible for them
to give of their best to such undertakings.
If they treat their jobs in the public sector
units as jaunts for two or three years, know-
ing well that they will have to go after two
or three years, they may not be so much
interested in it; I am not saying everybody
is like that; there are some who really take
a good deal of interest. But basically and
psychologically, it can be inferred that they
would not take so much interest if they were
merely on deputation as they would if they
were permanently attached and were part
and parcel of the public seclor units.

SHRI 5. M. KRISHNA: Why is recruit-
ment not done to the IMP?

SHRI VIDYA CHARAN SHUKLA: It
. was done only once. After that, no recruit-
ment was made.

BHADRA 5, 1892 (SAKA)
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SHRI S. M. KRISHNA: Why?

SHRI VIDYA CHARAN SHUKLA:
Because of a certain decision taken by Govern-
ment, it was not thought necessary.

SHRI D. N. PATODIA: The reply is
very confusing and misleading. In 1959, the
IMP was constituted. In the last 13 years,
only in 1959 during its lifetime 100 personnel
were recruited. May I know in detail what
were the specific reasons for permitting this
service to remain idle for as many as 13
years? If there were sufficient reasons, what
prevents Government from winding up this
service and substituting it by something else.
In future, instead of creating all sorts of
situations by which the IAS may be per-
petuated, will they give sufficient encourage-
ment to the IMP so that enough personnel
are recruited through it?

SHRI VIDYA CHARAN SHUKLA:
I hope that the hon. member will pay suffi-
cient attention to what I am saying now.

‘The reasons why we do not want the In-
dustrial Management Pool to grow are the
same as the ones for which we do not want
the IAS to grow. We want the employees of
a particular public sector to belong to it.
If one belongs to the IAS or IMP, one could
hop from one public undertaking to another.
Because he belongs to the Pool, he can serve
one year HSL, then go to Heavy Electricals,
then move on to HMT and so on. That kind
of thing does not create the sense of belong-
ing to the public sector. So the same thing
can happen in the case of the IMP as can
happen in the case of the 1AS or ICS or any
other central service, as the IMP is also an
all-India central service. Our aim is to see
that officers who go and serve a particular
undertaking belong to it and get involved
in it. For achieving this limited purpose, the
IMP will not be better than the IAS or ICS.
This is the reason why we do not want to
duplicate it.

SHRI1 D. N. PATODIA: The reply has
not come. My first question was: what is
the reason for keeping this issue alive for
13 years when there was recruitment only
in the first year of the constitution of the
IMP? Secondly, what advantages are there
for introducing this new sch for providing
LAS personal at intermediate levels compared
to the IMP which is already in existence ?
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SHRI VIDYA CHARAN SHUKLA:
1 have already replied. Once the recruitment
was made, the people who have been recruited
are being used here and there in various
undertakings. They have been posted. They

are being used. The reasons why we do .

not want to recruit further are the same as
for not sending the JAS on deputation be-
cause we want these people to belong to the
particular public sector or the sectoral group-
ing of undertakings which are doing the same
type of work. For this particular purpose,
there is no difference between the IMP and
the IAS.

SHRI D. N. PATODIA: Why do you
keep it alive?

SHRI VIDYA CHARAN SHUKLA;
Because they have been recruited under a
certain scheme of the Government. They
have to be there, you cannot throw them out.

SHRI SEZHIYAN: The Krishna Menon
Committez’s Report on public sector under-
takiogs submitted years ago made a clear
recommendation that a separate cadre should
be evolved for public sector undertakings and
that a separate Public Service Commission
should be set up to recruit suitable candidates
for the public sector undertakings. I want to
know whether that report was considered by
the Government, because the Minister said
just now that in each undertaking there should
be a commitment by those who are selected,
but that Committee’s report pointed out the
danger that if each undertaking is allowed
to recruit its own personnel, there will be
nepotism and favouritism. Therefore, they
wanted an outside, indepedent body like the
Putlic Service Commission for recruitment
of people to public sector undertakings. T
want to know why that has not been consi-
dered and implemented by the Government,

SHRI VIDYA CHARAN SHUKLA:
The hon. Member is going one step further.
Once a decision is finally taken by the Govern-
ment that each public sector undeitaking
would have its own cadre, then the - question
will arise how to recruit that cadre, and for
that purpose we might have a particular
Service Commission which will receive the
requests from the various public sector
undertakings that they want a certain number
of officers for their work etc., and then they
will invite applications and select candidates
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by examination, interview etc. That kind of
thing will come later on. I am not saying that
that has been considered and rejected or
accepted, but that is a second step. The first
step is to decide that the public sector under-
takings themselves should have their own
cadre; only when this decision is finally taken
can the second question, which the hon.
Member has raised, be decided upon,

SHRI BAL RAJ MADHOK: In view
of the fact that the hon. Minister has himself
admitted that no genetalist recruited through
the IAS or any other all-India service can
fit in with public sector undertakings which
have distinct characteristics of their own,
may 1 know whether Government has
devised any scheme, in the light of the ex-
perience of the working of public sector
undertakings, in which each public sector
undertaking trains its own personnel and
tries to get its senior officers from all over
the country, particularly from those in the
private sector or elsewhere who have special
understanding and a special knowledge of
that kind of undertaking, so that the under-
takings could be developed in a proper way
and the stranglehold of the generalists over
these undertakings is broken?

SHRI VIDYA CHARAN SHUKLA:
There is no stranglehold of any kind. This
is exactly what we are trying to do. We are
trying to evolve this kind of scheme. This is
what we are engaged in at present.

Payment to Film Stars through
Insurance Policies

*593. SHRI SITARAM KESRI: Wil
the Minister of FINANCE be pleased to
state:

(a) whether Government have approved
of any scheme, mooted by the Film Pro-
ducers’ Guild, to make payment to the film
stars through insurance policies;

(b) if so, the details of the scheme; and

(c) the places where and when it would be
implemented T

THE MINISTER OF STATE IN 'I‘I{E
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The Govern-
ment have examined the suggestions made
by the Film Producers’ Guild of India. The
Government are of the opinion that if the
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scheme of payment to artistes through in-
surance policies is similar to the one which
was accepted in the case of late Shri Guru
Dutt, it would be acceptable to the Govern-
ment. Any variation from that scheme would
be examined on merits.

(b) No scheme mooted by the Film Pro-
ducers’ Guild has been approved.

() In view of (b) above, the question does
not arise.

ot @iamaw wEQ ;¥ 9T q3
gl agerar war fF rezw w1 fea
WA 9 qAEw fzar @ woagr
Thiw 47 | wlY "gad & wgr fF 9
@ F THW ATAAC BT TAARAT
‘g | gafag § AT A g
wead &1 W quEer fam omrag
F @t = A ?

st faemr W g afg ww
g £ v o fawaregda qaen wwar
g | ag = wrar fame A} AR
FTHr afzer @w § 1 afz w9 *F o
F IEFY g3 F1 249 9 @1 & fag
FaE

st faraw ¥ 47 &9 I
98T 91 Ia% A7 srAr awy o1 fF
e #Y fedew a7 § | R ag qoe
fem s @ & SF ¥ ¥ w2
Far | T oft ot 3B oA T
FEY WY 9T ¥ Q@7 g faw
ATHT 9T W TREW F) ETEE fqr
ag WTHT a7 971 fF fhew w1d &1 156
qgd BT g R, W a1 A AW
wifirs A& §IdT & 1 g8 WEAR 9 A5
w@wm wrf 9 | & s awEr §
997 99 g HT Fi§ AT HOF 9H
& oy st gat 2t # gran § % F-
T & AW GFATSIaT T gare fwar
SATAT §, AT AT AT AT FET ¢ AT
oY oY IAFT WS CEd ST (e
war ?
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=t faey woor gew:  F99 F
W I WAL AT IAF AR A G-
# g WEger § @rfE A
aaEi F1 IAF AL H qIIT-AT 7 &Y
T 1 amag g 5 s TeEw v oAy
g1 g1 fF T B RATH g9 99 FHF
for el ggat & &7 w1 e st
QHET & R, 9T a9 aF 97 47 /I
ATAFA TG §, Iq ATAR IAH FBTar
Tge ¥ ATS 7 9 AT FT (e §
JuHT THz IR @R IE9 I faan
QM | Y IART TO 99 1 fafaw
aEl F gwada qeaEs e
IAE ATE, T AT I E, T =
AT FEET TE AT T qur
gH & F1OT O ALET F A =

" few gg e fires & Qu %1 1 99 g8

giET fo=ar & | 98 CREY Wi A1
ot 1 9 T @ A § g
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W &Y AT TEATT gW FGT A< AT
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TEE gORFT WX T6 FAFA § AR
o et e feweht & fowd qu o fgm
Haw & ga § W e wifew
fomaY aeentwl &1 a7 fors o
& Y o7 g am@ ot §, IET 9 A
qhd § AT EH AW FGT | AfwT IW

¥ I9F AL § A AT 39wy w0
et g
st wWtmom wW . HIEET

wifere 1 fifgw &7 199 wF &Y
TITTHT &7 TFT TF G4 § a7 B
&1 7€ At sifes @t @ v A g ?
qi §Td 41 7§ A9 §  A1EgET &y



15  Oral Answers

wifeer Y foaer soqr aw a9 gard
AR Awa< Fiar 18 & 5 3q e ot
G & a1 @ M A A & qEr
2 oY wqr wv& qar WY 39 fagr st
s sfee g A & ?

weny AT a1 @ e ar
qar I, T AW@ F AAw G g
afgd | EredwA, frgmw, ggd-
ferar Fawgw qorfe adt &9 =nfgd
& AT o qE gAY St § o

Fr ara @t 81§ fafreeT ot 7= Y

T GO 7 AAE WA JWgw o
RITHT FaTEr T A0, Frarew grar
a1fgd | a8 a1 feawr a7 v g ?

i faor awr wew:  AEdE
HaE qEdT aRdT S Ar. L.

WeUS WERG: W9 a1 geata H
Fq & 9§ | Ged &) A e
g wrfed | wfew wg W 93w
% 9 9F § 1 aq I g @
21

=0t darow dedt: aga-dt IH
@ AT E |

=t faenn wxw ;. @@ H oY
WAt T A § IER welw S
ag g fear  fe oF args e
F§ qfadr ¥ & 91T AR RS
wEE qfedr §§ AdE e
Jra &, ofs ad Nl § F @ N
g A1 37 qifad’ ®F Wl F wgan
wq qrfadt & Jar faw avar g w9
sifew %1 a1 fora® a0 & ag  arfadt
fwrelt € g1 an st anfest a@mn
TgT g1 | WY ® FgT W1 § A weT
F1 GHT GOA FEAT AG ATGAT T
farae s s 78w FMAg R fF
gara 9gv ag @ fe g feew
wifere § s faain wfs owdy
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¢, 19 I I TR 7 g wiaw
AR AT YT A IR T wRGH 7
T 92, AT IAAT T A< fwar w7y,
W fag gw goemiE § )

SHRI PILOO MODY: From what I can
understand, the Minister has said that they
have agreed in principle to make such a
scheme available to artistes who have a
short lifespan of earnings.

If in the past Mr. Guru Dutt was given
the benefit of a particular scheme under what
grounds of natural justice or otherwise can
they deny a similar scheme to other artistes?
They have already given permission once.

SHRI VIDYA CHARAN SHUKLA:
1 am sorry; because I spoke in Hindi, Shri
Piloo Mody perbaps did not follow me. I
said that when the scheme in the case of Mr.
Guru Dutt was approved, the annuity scheme
was in force at that time under the Income-
tax Act. Fortunately or unfortunately, that
scheme is no longer in force. Something
which was given to Mr. Guru Dutt under the
annuity scheme which was then in force
cannot unfortunately be used now. Therefore,
the need for a new scheme is necessary. That
new scheme has been given by the Film
Guild of India. We will examine it now.

SHRI PILOO MODY: Only the time-lag
should be reduced.

St W Y T WO A gAY
ATt ¢ fF sasr i arfeslr &
W1q 3g §AT IT 79 g avfw & Fad
#Y ara A g g Ty W AR o
FIE THAM 7 g1 WITHT Fgl I8
a2 A1 Ig Wi ot W o aw ?

wrtl & U - 518 Adle 2]
.;—#JL: 95l A SUs Uay
ot U o ol day iy o
S b g Sl S e
w6 Jleli (S e 4S5
SudiS] Luf 33 232 Dygpd S S
[ - ke S ot 2y
Mifmrempe: fwmags
TR FEATE ATGAT AR IEF FIC AT
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. WrE. . &7 frorr rm, 99 9% 1%
fizsom | 7 % it ¥ ol 3B
T &g FFATE |

ot wogw Y wX: R O3 WY
iy ar e ?

s ol a2 gli - f5 AAIISen py]
[fuer &

stfreraroem: gEd At H
are feram st o

SHRI K. SURYANARAYANA: May
I know whether there is any guarantee policy
also to be obtained by the producers who are
responsible for the insurapce payment?
There must be a contract. Otherwise, where
is the guarantee that the film prod will
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
total foreign exchange required for Talcher
is estimated at about Rs. 20 crores. This will
be made available by the Government,

(c) The construction of the plant is ex-
pected to start towards the end of 1970.

SHRI S. KUNDU: Sir, I do not know
whether the Minister took the cue from you,
because his answer is not only short, but it
is vary eryptic.

I would like to know specifically from the
Minister which are the countries in respect
of which the foreign exchange has been
assured, what would be the raw material
required for this plant, what is the cost of
the plant, and what would be its employment
potential and how much money has been
i to it and when is the work going to

pay the premium regularly and cover your
income-tax 7

SHRI VIDYA CHARAN SHUKLA:
He is asking the same question that Shri
Abdul Ghani Dar was asking in a different
way. Isaid that we are not going to consider
those details now. The scheme has been sent
to us, We will examine it in full detail, and
we will have to consult the Life Insurance
Corporation also. Of course, we will be
guided by the LIC and other legal provisions
in the Income-tax Act. Only after the fullest
consideration, and only if we find that the
scheme is fully useful and foolproof, we
shall give our approval to it; otherwise not.

Forelgn Exchange Requirements of"l‘llchu'
Fertilizer Pmject

*694. SHRI S. EUNDU:
SHRI K. P. SINGH DEO:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be please to state:

(a) whether foreign exchange portion of
the Talcher Fertilizer Project has been cleared;

(b) if so, the amount so cleared; and

(c) when the construction of this plant is
going to begin?

start,

SHRI D. R. CHAVAN: So far as the
starting of the work is concerned, 1 have men-
tioned in answer to part (c) of the question
that the construction of the plant is expected
to start towards the end of 1970.

As regards the credit to be made available,
the credit would be coming from two coun-
tries: Czechoslovakia and Italy. As regards
the other part of the foreign exchange which
has been released by the Government, I may
mention for the information of the hon.
Member that, in the meanwhile, the Govern-
ment have already sanctioned foreign ex-
change rel for the purct of licence,
technical knowhow, for the project under the
following agreements. Firstly, the agreement
with Messrs Henrish Kopper of Germany,
for a licence of knowhow for the gassifica-
tion process and supply of engineering ser-
vices at a price of 31,15,000 DM for the first
coal-based plant and at a price of 22.40 lakh
DM for the second coal-based plant.

“Agreement with Messrs Lurgi, West
Germany, for the rectisol process for puri-
fication of gases at a price of DM 12,27,000
for the first coal-based plant and at a price
of DM 4,78,000 for the second coal-based
plant.”

“Agreement with Messrs Montecatini
Edison of Italy for ammonia synthesis and
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urea synthesis processes for the two coal-
based plants at a price of 355 million Italian
Lire for ammonia synthesis and at a price
of 729 million Italian Lire for urea syn-
thesis.”

Therefore, the credit has been made avail-
able and the foreign exchange has been re-
leased by the Government. About the raw
material, it is going to be a coal-based plant
which will require 9 to 10 lakh tons of coal
per annum. The capital cost of the project
will be about Rs. 71 crores, the foreign ex-
change components of which I have explained
just now,

SHRI S. KUNDU: Like many of the
public sector projects, 1 apprehend that if
this project is not completed within the time,
we will land this country and Parliament in
a position where we may have to spend an
extra amount of about Rs. 70 crores. So far
I am informed that no steps have been taken
to make available the preparatory condition
to get the coal there, Also, what steps have
been taken about the Paradip Fertiliser Plant?
What would be its total cost and what would
be the employment potential of both these
two plants? When are you going to start
the civil construction work and what is the
money allotted for it?

SHRI D. R. CHAVAN: The entire
amount for the construction of this project
which comes to about Rs. 70 crores will be
made available and it has been sanctioned.
It is not that Rs. 70 crores should be placed
at the disposal of the Fertiliser Corporation
so that they may start the construction.
Money will be given as and when they re-
quire. As I said, civil construction and other
work will start by the end of this year. About
Paradip, there was a half-hour discussion and
1 have answered it.

SHRI K. P. SINGH DEO: He has not
answered Mr. Kundu's question about the
employment potentialities which will be
generated when this plant comes up. What
is the percentage and what are the grades
which will go to the local labour and un-
employed engineers in Orissa? How many
of them will be absorbed in this plant? May
1 know whether the Government of Orissa
has written to the Ministry of Petroleum and
Chemicals or other sister ministries about
this? What step has been takne by this minis-
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try about this aspect? Secondly, may I know
whether, as a result of this plant coming up,
Government on its own have made any
survey for ancillary or mall-scale industries
which are bound to come up in the area?
May 1 know whether the Government of
Orissa as well as the local representatives
have sent representations to this ministry
and what concrete steps have been taken?

SHRI D. R. CHAVAN: [ will not be
able to state exactly what will be the employ-
ment potentiality of this plant, but I can
compare it with other plants. For a plant
with a capacity of 150,000 tonnes of nitrogen,
the employment potential will be about 1000.
The capacity of this plant is going to be
228.000 tonnes in terms of nitrogen. There-
lore, the employment potential will be about
1400 or 1500, We have not made any survey
about ancillary industry. For public sector
undertakings, the policy is that Class I and
Class 1l services will be advertised in the
national papers and recruitment will be made
through competition. About Class 111 and
Class 1V posts, the policy is, to the extent
possible, we should recruit the local people
by advertisement in the local papers and
securing the services of the local employment

exchanges.

SHRI K. P. SINGH DEO: He did not
answer about ancillary industries. You gave
him a hint to give short answers; so, he has
totally evaded the question. What steps have
been taken for a survey of ancillary industries ?

MR. SPEAKER: The question was
about foreign exchange, the amount cleared
and the time when the construction would
begin. 1 kept quiet so that you could be
satisfied with a little more elucidation, but
that does not mean that you should go beyond
the scope of the question.

SHRI K. P. SINGH DEO: The question
sent by me to the Secretariat was absolutely
different from this, but my name has been

R Wi’th u"“ i

SHRI PILOO MODY: You can allow
him a supplementary and end the matter.

MR. SPEAKER: He has already asked
one.

SHRI PILOO MODY: But the Minister
bas not answered it.
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SHRI K. P, SINGH DEO: The Orissa
Government has requested for a survey of
ancillary industries. The local representatives
from that area have also written about it.
What steps have been taken so far in that

regard ?

SHRI D. R. CHAVAN: We have not
made any survey about ancillary industries.
It is for the State Government to make a
survey concerning ancillary industries.,

SHRI HEM BARUA: Shri Fakhruddin
Ali Ahmed had said on the floor of this House
that any job carrying Rs. 500 a month would
go to the local people. Would this be imple-
mented in this particular factory also or not 7

SHRID. R. CHAVAN: Class Il and IV
employees drawing up to Rs. 500 will be
recruited by advertisement in local paper
and by securing the services of local employ-
ment exchanges.

Oatstanding Loans from Natiomalised Banks
to Mundbra Concerns

*695. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to state:

(a) the amount of loans outstanding from
each of the nationalised Banks to the fol-
lowing Mundhra Concerns:—

(i) Turner Morrison Co. Ltd
(ii) Lodna Colliery, Ltd.

(iif) Shalimar Works, Ltd.

(iv) Smith Stanistreet & Co. Ltd.
(v) Shalimar Tar Products Ltd.
(vi) Angelo Bros., Ltd.

(vii) Alcock Ashdown & Co. Ltd.;

(b) whether a retired Chairman of the

L.LC, is a Director of the above companies;.

and

{c) whether Government are aware of the
manner in which the monies advanced have
been used?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a)to (c). A statement is
laid on the Table of the House.

Statement

(a) The total advances granted by the
nationalised banks and outstanding as on
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30th Jume, 1970 against the 7 concerns re-
ferred to in the question, aggregate to Rs.
127.24 lakhs, The advances were granted for
meeting the working capital requirements of
the companies concerned.

(b) According to information available,
the late Shri P. A. Gopalakrishnan, a former
Chairman of the Life Insurance Corporation,
was a director in (1) Lodna Colliery Co.
(1920) Ltd.; and (2) Angelo Bros. Ltd.

(c) Except in the case of one company,
which appears to have diverted part of the
funds for purchasing shares in a group of
concerns, all the others are understood to have
utilised the money for working capital re-
quirements. In the case of the company
which has diverted the funds for objects other
than those for which it was granted, a suit
has been filed by the bank concerned for
recovery of its dues.

SHRI INDRAJIT GUPTA: 1 find from
the. statement that the total advances given
by the nationalised banks to these seven
companies, which have been mentioned,
amount to Rs. 1,27,00,000 as on 30th June.
The statement says that only in the case of
one of these companies it appears that part
of the funds of that company have been
diverted for purchasing shares in a group of
concerns; all the others are understood to
have utilised the money for their own working
capital requirements, 1 am really surprised
at this reply.

T would like to know from the hon. Minis-
ter whether it is not known to him that the
funds of these five or six companies, which
are all subsidiaries of Turner Morrison Com-
pany which, as everybody knows, is controlled
by Shri Haridas Mundhara, have been
utilissd by Shri Mundhra for purchasing
some practically useless shares of three com-
panies in Delhi called the Globe Motor
Workshops Limited, the Globe Motor
Limited and the Indian Metalturgical Indus-
tries Limited. All these three companics are
very heavily indebted and their shares are of
practically no value. Does he not know that
Shri Mundhra, exercising his control over
these subsidiary companies of Turner Mor-
rison, has bought shares from these three use-
less companies at nominal prices and then
resold them to these subsidiary companies
to the following value —Rs. 11.25 lakh
worth to Lodna Collieries; Rs. 7.35 lakh
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-worth to Shalimar Works; Rs. 2,82 lakh
worth to Smith Stanistreet; Rs. 6.82 lakh
worth to Angelo Brothers; and Rs. 2 lakh
worth to Alcock Ashdown, making a total
of Rs. 30.26 lakhs? In this transaction, done
through a broker by the name of Shri S. M.

‘Kedia, Shri Mundhra has pocketed several

lakhs of rupees for himself. How is it that
these facts are not known to the Minister
and in this statement he has said that only
one of these companies has misused the funds
for buying shares in these concerns ? Is this
the purpose for which nationalised banks
are giving loans? What steps have been taken
and will any inquiry be held and suitable
action taken?

SHRI Y. B. CHAVAN: The hon. Mem-
ber has certainly not told me anything new
in this information; I can tell him that 1 have
got that information.

SHRIINDRAJIT GUPTA: Why did you
conceal it?

SHRI Y. B. CHAVAN: 1 have not
concealed it. I thought, I should give him
some scope for supplementaries.

SHRI INDRAJIT GUPTA: It will go on
record that only one of these companies has
used this money for buying these shares.
If he wants that to go on record, I do not
mind; it suits me.

MR. SPEAKER: 1 hope you will take
his joke in the spirit it is made.

SHRI NAMBIAR: This is the best joke
of the year, Sir.

SHRI PILOO MODY: How kind are
they to Mr, Mundhra!

SHRI Y. B. CHAVAN: Nobody is kind
to Mr. Mundhra. Possibly you have got
some friends there. 1 said, and I stand by
it, that this ome company—I could mention
the name of the company if you want—
Lodna Colliery has certainly diverted the
funds that they riceived from the banks to
purchase some shares from other companies
including Globe Motors which he mentioned.
fn this matter the bank has recalled the loan.
They bave also filed a suit. The latest infor-
mation that I have got is that the Company
Law Board under certain sections of the
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Companies Act have made certain searches
and inspection of the records of the com-
pany and they have lodged first information -
to the CBI.

SHRI INDRAJIT GUFTA: In order to
avoid—I am sure the Minister also wishes
to avoid—any repetition of that former
famous Mundhra scandal which took place
concerning LIC, 1 would like to know from
him whether it is not a fact that LIC even now
bolds substantial blocks of shares in these
subsidiary companies of Turner Morrison
whose funds, 1 repeat, have betn misused
by Mr. Mundhra for this purpose. If so,
how much does the LIC hold in these com-
panies and is it a fact that the Chairman of
the Board of Directors of Turner Morrison
appointed at Mr. Mundhra®s initiative is a
former Chief Justice of India?

SHRI Y. B. CHAVAN: For the later
part of the question the answer is yes.

SHRI S. KUNDU: Shocking.

SHRI Y. B. CHAVAN: Shocking to
those who are on the Board.

SHRI 5. KUNDU: Shocking to you and
the country.

SHRI Y. B. CHAVAN: I quite agree.

As far as LIC is concerned, I tried to get
information and I tried to get information
from all the public sector financial institu-
tions, Except LIC all other information is
available with me. We have written to them.
I have not got the information with me,
Certainly T will supply to the House the in-
formation if he puts another question.

SHRI PILOO MODY: Why don't you
-punish LIC by de-nationalisation them?

ot ¥ A T HeAT AGET WY
aErd | § e ot wif@a sl
fafae qar s sifagd fafees &
Araga Foradt 00w 20 gaT AT
FIH FT@ §, ITH Tifase B€ T fFEr
Fowe frar mr ¥fea aifadz o ¥
sraT AdY faT T P gEl w9 Og €W
2 fs mifiee wafor S@ ST &1 A
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fear war 'z wogRd # 1 wre g ofe-
a7 o a37 §.

MR. SPEAKER : Please try to be
relevant to the question. 7§ AIAATITE
Faigrafag g Fart ¥ § ) o=
ug §9 |ATT Fgi ¥ Wy 7T !

ft W¥x A: g% A W
Ffagt ¥ fwmemeee 491 § 27 o
AT | AT § AT FHY I FAAfEy
9 wOEd FT ArE wAr agv gen €,
TG T T g w0 & faqg A\
T Wl Rgreg /19 W E 7
He has asked

SHRI Y. B. CHAVAN:
me. . .

MR. SPEAKER:

SHRI Y.B. CHAVAN: About misuse of
providend fund money, etc., I have no in-
formation but T cannot say that Mr. Mundhra
is incapable of it.

DR. RANEN SEN: In this statement,
in reply to this question, there is one item (b)
which says that according to information
available, the late Shri P. A. Gopalakrishnan,
the former Chairman of the Life Insurance
Corporation, was Director of such and such
firm. May 1 know whether this information
came to the Government after that gentle-
man died or was it known to the Govern-
ment when he was Chairman of LIC and if
it was known to the Government, why was
he retained as the Chairman? May I know
what step did the Government take to see
that such malparactices did not take place?

I have told him,

SHRI Y. B. CHAVAN: He was not a
Director, Mr. Gopalakrishnan was the
Chairman of L.I.C. After that he tried to
get into some commercial employment, but,
I think, in the Home Ministry we had refused
permission to him within the first two years.
After two years of retirement, an officer is
not required to have any permission from the
Government. 1 think he got this Director-
ship after 2 years. Unfortunately he is no
more.

o AW W W Wgi,
oY et wEea ¥ @y s fE o
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urs. . & $h I g af & A
¥ goa1 =gar g fF guer sw F
ow. wTs. #Y. 1 81 T F a4y fFe-
fom srAfe {eguw ¥ feaEr
feramT qaa fem & ? gEdy Ho—iw
IuAATEYE g & e fRaeT T
& A gaer FE4 # fear @, -
AT FAE 7

SHRI Y. B, CHAVAN: There are two
points. One is, what are the loans and ad-
vances given to them by other public financial
institutions. I said, I bave got information.
That information is—that none of the other

financial institutions have given any loans.
What was the other part of the question?

st WAt A AVHETANT
Faedw A g fmar A ?

SHRI Y. B. CHAVAN; These advances
were given by the commercial banks which
are now nationalised. At that time they were
commercial banks, and not nationalised,

as far as my information goes.

wfew wreaim wifie @9 wivw w

T & wal 6 wi=
*696. St HIETT AT ACAT: AT
fraadt 11 7€ 1970 & arifed

I% §8AT 15590 % IO F g H
Ig qa™ & TOT FE7 R

(%) T g & wfew W
FIAF 59 FHT a97 JUY gv=g FAF
FERN A F AR F I §F waw
AT TFA FT A E;

(&) afz gi, @ qewst svq
T & AR

() afe af, @ @ w1 I
§ o mfirg 9TETd F9 OF A
T & W97 g 93X & &) Ay ?

firer siarme & Trvw staft (st e
wr we) : (7)) W gfem 3w
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afaw ST #1917 § @9 § gy
Fgamesa s i} 1 gy 3w
afrge & g § g oFd s W
gaT wifa® W Wi AW s fF ag
Iyl il & wrew 4 g
ofy fedt aw smwg 3T gfaw ®
v ¥ g Wit @ a7
LIk enid]

(&) == gfear 3z gfaa ilta
& AT F HI w1 Ao aw g :

(1) ez 3= g & srer g1
AT TFEEA G |

(2) oot @ar &% g
fowrd 2 faly

(3) =1

(4) swro=t A fafr

(s) fafaw st 1

(6) g= gfmal & fawa @9 &
"wam sifat |

() ag we 7Ef 93ar)

off WieTT AT &TAT:  WEgE wE)-
T e Y a7 qETT IEATE ) UF
a1 7g fF et wEew ¥ &w fF aw
.. . (wEEW). ..
AN HON. MEMBER: Let Shri Bhanu

Prakash Singh come to this side. . .
(Interruption)

DR. RAM SUBHAG SINGH: We con-
gratulate him. (Interruption)

SHRI A. SREEDHARAN: How is Swa-
tantra welcoming a prince’s exit?

SHRI S. K. TAPURIAH: H: is the only
man who has got courage in that party the
only prince among princes. (Inferruption)

SHRI NAMBIAR: Jao Sangh is support-
ing privy purses. . .

SHRI PILOO MODY: I would like to
assure Mr, Nambiar that if one of the Com-
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munist Members also resigne from the party
we will welcome him. (Interruption)

SHRI NAMBIAR: We are supporting
the abolition of Privy Purse. Swatantra and
Jan Sangh are against. . . (Imterruption)

maﬁnmmﬁ & ST g
wifs RAET TR Ew S

SHRI PILOO MODY: Why should they
object to a little applause? That shows how
pettyminded and small minded they are.
(Interruption)

st e ;. agt At At
#dram g, oF w% & sfeawr fam g
T oA g ?

s wfET A AT . e wR-
W, @ & A ar qew afed
ot Wt AgRg 7 Faemr f5 3w
gf & wai wei | g, (e 3T
0 gl @1 F ST =rgar g R
fre®r @7 @i § st Gt o gl
9 9 feaar g v g faar,
T 9 T I AT & AT AGY A
&, afz gt awar g ar w41 44 g ?
AU TA—IM F T JT TIAT TF
99 oTaT &, @1 ag fawi & "rar @
aT wgi A wrar &7

wft fawgy aoor gew ;. ww g
g% afrm wE ¥ qra w7
g0 dg Ped o adf a1 ™ &)
gat Alfew fogr mm & f ¥ Fest aw
&%, afewr wit a% @t € fedt 7t
foelt & | 8T a% g@Y 99 & T
&, &7 7o¥ qw IqTF w77 & e faew
FY &Y g qgery Fgd & oag ¥
A1 -

= WleTe AT . FA-FAET
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sl & war ¢, < & @vEAm 4,
SPAAEE. . . (WEEW). . .

ot ST G AW WG,
T @R WG ATET IR 8T
a1 {5 foed fi arai § et 7w
F‘f—w‘ﬁmfm 7 IEET AT AG
& |

of gow W wOAW: W 2N
fopere fiam ?

wewA WEEA:  WOEr qrd 9
o AT § ST R A §. .

Y wifeTT W dxwr: wIO A
TRy & ST ey o

MR. SPEAKER: Now, the Question
Hour is over. Already it is three minutes
past Twelve of the Clock. The hon. Minister
may lay the whole information on the Table
of the House.

SHRI VIDYA CHARAN SHUKLA:
May I say a word? They do not listen care-
fully to what I am saying. 1 have said that
the question of giving information for three
years does not aries because they have not
filed income-tax returns yet.

ot diwTe e dar ;. A aEi §
fareT wwaT $FEsT g R, Peae dm
gFeat farar §—zasT v faerangd ?

SHRI PILOO MODY: According to the
hon. Minister's reply, you can start a trade
union and start black-marketing and tax-
evading.

ot sifeTT o &< A9 ATl
¥ foraar a9ar ga2sT guT e, TaRy ?
voadv g ar e @, . .
(smaaw) . . . wemw wgEE, w0
&1 wrara faer figd | wa gwE R
g fr o= ¥ ag a9 @F @ W &
afsr ot drar gaE q9T & IEE
waw W qE AT A ae
fraftewn gi g ?
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MR. SPEAKER: Members have no
other way of getting their discipline observed
than to accept this. I again say that this is
not the way of properly observing rules and
kecping the decorum and dignity of the
House.

=it e o dn - b
Y FHHT WOHT w7 3T ] ?

SHRI BAL RAJ MADHOK: We agree
with you. But replies of hon. Ministers are
such that hon. members get provoked. If
hon. Ministers co-operate, things would
go on all right,

MR. SPEAKER: I would not have
allowed him. But may I say that in asking
the question, one minute, two minutes, three
minutes and four minutes are taken? There
should be a limit to this.

SHRI K. K. NAYAR: You have always
dealt with us very handsomely. The remark
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so far as your irritation was concerned, was
justified. But I think he is on different quali-
fications here. His conduct may probably
invite criticism from you. But I think a
remark of that kind from you does cast a
stigma.

MR. SPEAKER: What if I have an
honest opinion about it. I have an honest
opinion about it.

SHRI KANWAR LAL GUPTA: It is
not proper for the Chair to think or say so
about a member.

WRITTEN ANSWERS TO QUESTIONS

Control on Disbursement of
PL~480 Fands

*6597. SHRI JYOTIRMOY BASU: Wil
the Minister of FINANCE be pleased to state:

(a) the total value of agricultural commodi-
ties and other relief requirements provided
under Title II of PL-480 funds for distribu-
tion through each voluntary agency, till date,
during the last three years;

(b) the manner in which money or com-
modities so provided were utilised by these
voluntary agencies;

(c) whether Government have any con-
trol over the disbursement of assistance under
Title IT of PL-480 funds; and

(d) if so, the nature of such control?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) A statement giving
the value of agricultural commodities and
other relief supplies provided by the US
under Title II of PL 480 during the last 3
years is attached.

(b) This aid is received in the form of
agricultural commodities, including milk
powder and is used by U.S. voluntary agencies
for the following programmes in India, viz.,

(i) State school lunch programmes;

(i) Foud distribution amongst pre-
school children and pregnant and
nursing mcthers, and

(iii) in community works programmes.

(©) Yes.
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(d) These voluntary agencies are regis-
tered with the Government of India and they
arrange the import and the distribution of
these commodities in India according to con-
trols and regulations agreed to with this
Government. Procedurally, it is the Food
Corporation of India which receives all such
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commodities und despatches them to des-
tinations as requested by the voluntary
agencies. The voluntary agencies coordinate
their programmes in consultation with the
State Governments and local Government
officials and furnish requisite returns and
statistics to Government,

Statement

.S, U.S. U,S.

Fiscal Fiscal Fiscal

years'68 years'69 years'70

$ $ $
CARE* 68,888,000 50,651,000 49,198,000
CRS* 23,625,000 25,822,000 26,166,000
CWws* 12,023,000 9,217,000 9,957,000
LWR®* 4,203,000 2,855,000 2,897,000
UNICEF 937,000 9,507,000 -—
$ 110,376,000 $ 91,052,000 $ 88,218,000

Manufacture of Freeze Dried Vaccine
in West Bengal

*698. SHRI MOHAMMAD ISMAIL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WROKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state;

(a) whether Government bave turped
down a proposal by West Bengal Govern-
ment for the manufacture of freeze-dried
vaccine and other allied medicines at the
Government Institute in West Bengal; and

(b) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir. The proposal was for the manufacture
of freeze-dried Smallpox Vaccine only.

(b) At the time of the formulation of the
Fourth Five Year Plan, it was proposed to
augment the production capacity in the four
existing Institutes at Patwadanagar (Uttar
Pradesh), Belgaum (Mysore), Hyderabad
(Andhra Pradesh) and Guindy (Tamil Nadu)

80 as to meet the entire requirement of freeze-
dried Smallpox Vaccine in the country and
it was not envisaged to set up any additional
production unit. In this context, the proposal
of the State Government could not be agreed
to.

Directive Issued to Nationalised Bamks
Regarding Exercise of their Voting Rights

*699. SHRI JAI SINGH:
SHRI PRAKASH VIR
SHASTRI:
SHRIMATI SHARDA
MUKERJEE:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Government
have issued directive to the nationalised banks
to exercise their voting rights in the case of
shares pledged with them on advances above
Rs. 50,000/-;

(b) if so, the impact thereof on the growth
of industry; and

(c) the steps taken to ensure meaningful
exercise of such rights?

U.S.—Fiscal Year is July 1 to June 30.

SCARE—Cooperative for American Relief Everywhere.

CRS—Catholic Relisf Services.
CWS—Church World Service.
LWR—Lutheran World Relief,
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THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) to (c). With a view to
discouraging ‘the use of bank- finance for
cornering of shares and acguisition of control
over well established companies, Govern-
ment have decided that hence forward public
sector banks will get shares pledged with them
transferred to their names and will keep or
enoercise voting rights in respect of shares so
rezistered in theit names keeping the putlic
interest in view. Moreover, no public sector
bank shall grant advances against shares to a
‘borrower hedged in by any eondition on the
excercise of voting rights or containing an
obligation to issue proxies. The decision will
not apply to cases where the overdraft limit
against pledge of shares by a borrower from
a particular bank does not exceed Rs. 50,000/-
Tt will also not apply in the case of advances
to sharebrokers unless the advance against
any particular share runs beyond a period

--of three months. The Reserve Bank of India

has recently issued a directive to commercial
banks asking all of them to follow a similar
policy in this regard. Government, in con-
sultation with the Reserve Bank, are examin-
ing the question of evolving a proper machi-
pery to ensure that the excercise of voting
powers by banks as a result of this decision
and by public financial institutions, viz.
Life Insurance Corporation of India and Unit
Trust of India which hold shares in their
investment portfolios, follows a uniform and
consistent pattern based on principles” of
sound public policy.

Government are of the view that this
decision will be conducive to the healthy
growth of the corporate sector and increase
confidence and general investrment interest
in it.

Offer by ESSO for Government’s Majority
Partoership in their Basiness in India

700, SHRI J. B. SINGH:
SHRI MRITYUNJAY PRASAD:
SHRI RAM KISHAN GUPTA:

Wilt the Minister of PETROLEUM AND
. CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that the ESSO has
offered majority partnership to Government
in the Company's entire operation of India;
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(b) if so, the details thereof; and
() the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). The
Government of India has not received any
formal communication from M/s ESSO in
regard to their offer of majority partnership
of their entire operation (Marketing and
Refining) in India. Discussions with Oil
Companies have taken place in regard to the
refinery agreements, but these are at an ex-
ploratory stage, and it would not be in the
public interest to detail them.

Secking of Bank's Help for Modernlsation
of Sagar Factories

_*701. SHRI BENI SHANKER SHARMA: _
Will the Minister of FINANCE be
pletsed to state:

(a) whether the sugar industry has sought
Banks' help for modernisation of sugar
factories;

(b) if so, the reasons for with-holding the
same;

(c) whether there is any proposal to nation-
alise the sugur industr, in the country; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHR1
Y. B. CHAVAN): (a) and (b). The facts
are being ascertained and the required in-
formation will be laid on the Table of the
House.

(c) and (d). So far as the Central Govern-
ment is concerned, at present there is no
proposal to nationalise the supar industry
in the country.

Revision of Daris Crude Agreemest with
National franian O Company

*702. SHRI N. R. LASKAR:
SHRI V. NARASIMHA RAO: .
SHRI HUKAM CHAND
KACHWAI:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
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be pleased to state:

(a) whether it is a fact that Government
are considering a proposal to send a Minis-
terial level trade delegation to Tebran to
induce the National Iranian Oil Company
to reduce the price of Darius crude;

(b) if so, when the delegation is likely to
visit that country; and _

(c) the points of dispute between India and
the National Iranian Oil Company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a)and (b). The
Government are considering the matter in
all its aspects and it is not at present in the
public interest to disclose the nature of possi-
ble steps.

(¢) The base price of crude oil supplied by
NIOC and PANINTOIL to the Madras
Refinery, and the escalation clauses govern-
ing the base price, are in dispute.

PL480 Funds for Housing and Urbem
Development Finance Corporatien

#7103, SHRI G. VENKATASWAMY:
SHRI MANIBHAI J. PATEL:
SHRI MANGALATHUMADAM:

Will the Minister of HEALTH AND
FAMILY PLANNING ' AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Housing and Urban Deve-
lopment’ Finance Corporation will receive
Rs. 5 crores from PL~480 funds; and

(b) if so, how these funds are going to
be .spent?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) There is
no decision to this effect so far; but the possi-
bility of making some PL-480 funds available
to the Corporation is under discussion with
the U.S. authorities. )

'(b) Does not arise at present.

Death of Children Below Age of 15 Years
in the Willingdon Hospital, New Delbi

*704. SHRI S. M. BANERJEE: Wil
the Miinister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state: )

(a) whether it is a fact that 23 childma
below the age group of 15 years died in the
Children Medical Ward of the Willingdon
Hospital, New Delhi on the 23rd April, 19707

(b) whether any report was lodged against
the doctors attending on the children and
the details of the action taken against cach
of the said doctors; and

(c) whether Government propose ‘to refer
the matter of the death of 23 children on one
day for magisterial enquiry, and if so, when
this is to be done and the names of the
personnel on the enquiry committee?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and (b).
Only one child aged 9 years died in Willing-
don Hospital on the 23rd April, 1970. On
receipt of a complaint from the child's father
a preliminary enquiry has been conducted
by the Hospital authorities into the circums-
tances leading to the death of Prem Kumari
on the 23rd April, 1970, It is now proposad
to hold a regular Deparimental Enquiry into
this case on the basis of the findings of the
preliminary investigation,

(c) Does not arise.

Teaure of Stay of Officers of the Indisn Andlt

a0d Accounts Department while on Depeta-
tion ta a Ministry/Department

*705. SHRI RAM SEWAK YADAY:
Will the Minister of FINANCE be pleased
to state:

(a) whether any stay has been prescribed
for officers of the Indian Audit and Accounts
Department both Class 11 and Class T while
on deputation to the various Ministries/
Departments of the Government of India
and the Public Undertakings;

(b) if so, what, if not, the reasons therefoe;

(c) whether he will lay on the Table a
Statement showing the names of alt Class IT
and Class 1 Officers of the Indian Audit and
Accounts Department whio are on deputation
for the last more than 5 years in one Ministry/
Department ; and -

(d) the reasons for not recallig them?t
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Yes,
Sir.

The prescribed maximum periods of de-
putation are:—

- (i) for tenure posts, the prescribed tenure;

(ii) for posts other than tenure posts, a
maximum of 3 years. Administrative
Ministries may grant extension be-
yond this limit upto ope year after
obtaining orders of their Secretary
in cases where such extension is con-
sidered necessary in public interest;

(iii) for deputationists to public enterprises,
if the periods of deputation expire
before 28th Februarv, 1971, or six
months from the time the terms and
conditions on which such deputa-
tionists are to be absorbed in public
enterprises have been settled, which-
ever is earlier, the periods of deputa-
tion may be extended upto that date.

(c) Yes Sir. A statement showing the
names of all Class 11 and Class I officers of
the Indian Audit and Accounts Department,
who, on 1st August, 1970 are on deputa-
tion for the last more than 5 years in one
Ministry/Department of the Government of
India is laid on the Table of the House
[Plaeed in Library. See No. LT-4111/70)

(d) Limits to the periods of deputation were
prescribed for the first time in 1969 and 1970.
Class II and Class I officers of the Indian
Audit and Accounts Department return
from deputation on the expiry of the period
of deputation except where it is extended,
at the request of the borrowing Ministry/
Department of the Government of India,
in accordance with the orders applicable to
all Government of India employees. These
officers have continued to be on deputation
for more than 5 years as such continuance
has been considered to be in the public
interest.

fadeit A= weafat gror faedwt
g {AAT
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Wealth Tax on Agricolture

*707. SHRI JHARKHANDE RAI:
SHRI DEORAO PATIL:

Will the Minister of FINANCE be pleased
to state:

(a) whether the objections raised by certain
State Governments against the enforcement
of Wealth-tax on agriculture have since been
examined by Government; and

(b) if so, the decision taken thercon?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
Government have considered the objections
raised by some State Governments but have
not found sufficient justification for dropping
the levy of wealth-tax on agroucltural lands.

World Bank Assistance to India"s Ferti-
lizer Expansion Programme

*708. DR. M. SANTOSHAM: Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether a World Bank Technical
Mission recently arrived in New Delhi for
technical assessment of the two fertiliser
projects in the public Sector for which the
Bank has offered assistance;

(b) if so, the details of the report submit-
ted by the Technical Mission in this regard;
an

(c) when the two projects are likely to be

started and completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) A Wrold
Bank Team visited India between 14th June
to Tth July, 1970 to hold discussions in re-
gard to the financing of fertiliser projects
viz. Nangal and Cochin Expansions. The
Bank has so far not offered any assistance.

(b) The World Bank Teams do not submit
any reports to the Government of India;
the Teams submit their reports to the World
Bank.

(c) The work on the projects will be started
as soon as World Bank gives its clearance to
the two projects. It may take about 3 years
for completion of the projects after the final
approval to the projects are given by the
Government.

Strike by Petrol Pamp Owners

*709. SHRI SAMAR GUHA:
SHRIMATI ILA PAL-
CHOUDHURI:
SHRI R, BARUA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
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METALS be pleased to state:

{a) whether the oil-pump owners all over
India resorted to one-day strike on the 5th
August, 1970;

(b) if so, the reasons for such strike;

(c) whether they submitted any memo-
randum to Government in regard to their
demands; if so, the text of the memorandum;
and

(d) the steps taken by Government to meet
their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a)and (b). One
day’s strike was observed in some parts of
the country on 5-8-T70 by the Petrcleum
Dealers in support of their demand for a
higher rate of commission on High Speed
Diesel 0il.

(c) The Memorandum submitted by the
Federation of All India Petroleumn Traders
is a long one running into 14 pages; the main
demands contained therein are:—

(i) The Commission on Motor Spirit
and High Speed Diesel Oil be fived at
10% of the cost price of these products;

(ii) Licence-fee recovery from Dealers
by the Oil Companies be fixed on a
statutory basis and as a percentage
of the commission earned on through-
puts of Motor Spirit and High Speed
Diesel Oil through a retail outlet;

(iii) The harsh clauses in Dealership Agree-
ment be radically altered so as to pro-
vide reasonable security to the Dealers.

(d) Government did not find any justifi-
cation for increasing the dealers’ commis-
sion on High Speed -Diesel Oil though the
Oil Prices Committee had also recommended
some increase in this commission. Regarding
the licence fees charged by companies from
the dealers, Government consider it a matter
to be settled between the two parties.

As regards the harsh clauses in the Dealer-
ship Agreement, the oil compznies have been
advised to review the Agreements and to
drop the harsh clauses.
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Working of Off-Shore Oil Drilling Venture
in Persian Gulf

*710. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether Government have reviewed
the working of the joint venture for off shore
oil drilling in Persian Gulf; and

(b) if so, the results thereof?

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b).
Government have been reviewing from time
to time, the progress made in our joint ven-
ture for Oil in the Persian Gulf area, on the
basis of the reports received from Hydro-
carbons India Private Limited, and are
satisfied with the progress made therein,

Child Birth while Standing in a Qaeve in
Dethi Hospital

*711. SHRI SHARDA NAND: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a)y whether the attention of the Central
Qovernment has been invited to a news-
item appearing in the ‘Sratesman’ Delhi
Edition of July 17, 1970 stating that a deli-
very took place while the patients were wait-
ing in a Queve due to the misbehaviour of
the Medical Superintendent, Victoria Zanana
Hospital, Delhi;

" (b) if so, whether the Central Government

has asked the Health Department of the
Delhi Municipal Corporation to institute
an enquiry into the matter and take action
against the Medical Superintendent; and

(c) if 80, the action taken by the Municipal
Corporation against the Medical Superin-
tendent 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir. However, according to the reports
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received from the Delhi Municipal Corpora-
tion the patient was examined by the doctor
in the Gynaccological Out-Patient Depart-
ment and it was found that she was about
to deliver. The patient is stated to have
delivered a female child on the table of the
Gynaecological O.P.D. attended to by a
doctor and nurses. Later, she was removed
and admitted to the Indoor ward of the
Hospital.

(b) and (c). The matter will be inquired
into further.

Steps for Employmest of Medical
Graduates

*712. SHRI CHANDRA SHEKHER
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING & URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government's attention has
been drawn to the report appearing in the
“Times of India™ dated the 30th June, 1970
to the effect that unemployed MBBS gradua-
tes in Bihar may soon join the ranks of
unemployed engineers and  Agricultural
Scientists;

(b) whether similar situation is likely
to develop in some other States; and

(c) whether Government are taking any
steps to ensure employment to the Medical
Graduates coming out of the various Medical
Colleges in the couniry ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes Sir,
the news item in the “Times of India”
dated 30th June, 1970 has coeme to the
notice of the Government. The up-to-
date Report of the Bihar State Government,
is awaited. Tn Bihar State 15 Primary Health
Centres were reported to be without Doctors
and 110 Centres with only one Doctor till the
end of September, 1969,

(b) Other State Governments have also
been addressed and their reports are awaited.
According to the recommendations of the
Health Survey and Plarming Committee
popularly know as Mudaliar Committee, the
goal to be attained is.1 Doctor to 3500 popula-
tion, Tt is ¢stimated that in the 4th Five
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Year Plan, 1,70,870Doctors would be required
to meet the needs of the country. As against
this the estimated availability of Doctors is
only 1,37,930. Thus an overall shortage of
32,940 is expecled. It is possible that some
States may be better off than others in the
matter of availability of Doctors,

At the end of 1969, there were 1597 Doctors
borne on the live registers of the Employment
Exchanges. However, registration with
Employment Exchange is voluntary and is
not considered to be a reliable index of
unemployment, as in a large number of cases
even employed persons get themselves regi-
stered for better prospects.

(c) Because of overall shortage of Doclors
there appears to be no need for special steps
to be taken at present. It is the reluctance
of Doctors to join Primary Health Centres
and Rural dispensaries that creates in
balances in Urban Areas. Government are
providing special incentives to attract them
to such dispensaries.

Percentage of Government Servants Provided
with Governosent Accommodation in Delhi

*713. SHRI PREM CHAND VERMA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) the percentage of Government Ser-
vants who have been provided with Govern-
ment accommodation in Delhi and New
Delhi;

(b) the number of quarlers in the General
Pool Accommodation with the Director of
Estates, New Delhi; and

(c) whether Government have drawn plans
to provide Governmént accommodation to
all the employees (100 per cent); if so, the
details thereof and by when they hope o
finalise the proposal?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELCP-
MENT (SHRI K. K. SHAH): (a) The
percentage of satisfaction in the general
pool in Delhi/New Delhi is about 40,

"(b) The total number of residential units,
in types I to VII1 in the general pool in Delki/
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New Delhi, for allotment to eligible Govern-
ment employees is 40,016.

(c) No, Sir. The construction of new
residential quarters is dependent on the
resources available from time to time. During
the fourth plan about 8300 houses will be
constructed.

Crisis in Manganese ore Industry and Trade

*714. SHRI R. K. BIRLA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the managanese
ore industry and trade are facing a serious
crisis these days; if so, the reasons therefor;

(b) the number of mines «<losed down
during the last six months;

(c) the extent to which industries based on
manganese have been affected by the crisis;

(d) the eatent to which India's exports
have been affected by the crisis and the fall
in foreign exchange earnings; and

(e) the steps Government have taken or

propose to take to safeguard the interests
of the industry 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHARY):
{a) Though the internal consumption i$
improving on account of increased demand
from steel and Ferro-manganese Plants yet
the export market for higher grade ore is
declining. The reasons for the decline of
exporis are as under:—

(i) Discovery of new sources of supply
nearer to European and American
markets;

(ii) General fall in the price of high grade
ore; and

(iii) Increase in f. 0. b. cost of Indian
manganese Ore,

(b) 18 mines were temporarily discon-
tinued and 5 mines were closed permanently
during January to June, 1970.

(c) No adverse effect on indigenous in-
dustry based on manganese has come to the
notice of Government. On the other hand,
Ferro-manganese which consumes most of
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the high grade manganese ore has a good
demand both inside the couniry and in ex-
port market. The export of Ferro-manganese
has gone up in recent years.

(d) The information is as under:—
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Quantity includ- Value

Year ing Black Iron  (Rs. "000)
(In Tonnes)
1964 1,598,085 137,878
1965 1,146,514 93,869
1966 1,248,635 127,073
1967 1,108,371 126,938
1968 1,189,111 120,809
1969 1,207,781 116,123 -
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(c) the safeguards provided for the re-
covery of the loans?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) For the administra-
tion of the Credit Guarantee Scheme to cover
bank loans to small borrowers, the outline
of which was recently approved by Govern-
ment, it is proposed to set up a company
under the Companies Act in which the
Reserve Bank will have a majority share.
The Reserve Bank has been requested to
finalise the Memorandum and Articles of the
Association and take early steps to set up the
company.

(b) The banks are expected to satisfy
th Ives about the integrity of the borrowers

Although the total export figures appear
more or less steady over the last 4 years
there has been actually decline in the quantum
of exports of high grade ore and incr=ase in
the quantum of exports of ferruginous
manganese ores. In terms of value, parti-
cularly in the case of medium grade ores
(35% to 487 Mn) the value of exports have
declined considerably during 1969 as com-
pared to 1966, Total exports of high grade
ore in 1969 stood at 154,494 tonnes as com-
pared to 206,104 tonnes in 1966, that of
medium grade ore stood at 362,020 tonnes
in 1969 as compared to 395,780 tonnes in
1966 and ferruginous ore stood at 689,687
tonnes in 1969 as compared to 639,990 tonnes
in 1966. The increase in per ton realisation
in 1966 is mainly due to devaluation of
Indian rupee.

(e) All possible efforts are being made to
achieve higher exports and also internal
sales. The Government have also set up a
‘Working Group to consider ways and means
to solve the problems faced by the Manga-
nese Industry, The Working Group’s interim
report is expected shortly.

Credit Guarantee Corporation

*715. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state:

(a) by what time the Credit Guarantee
Corporation is likely to be set up and start
* functioning; '
(b) the criterion laid down for the grant
of loan to a small borrower; and

and the genuineness of their requirements,
whether the project would be socially useful
and whether it would yield a surplus out of
which the small borrowers can make an in-
come after meeting the tank's dues.

(c) The banks take tangible security where
it is available. But where it is not, banks may
arrange, in case of small loans, for alterna-
tive feasible safeguards, e.g. collateral
guarantees of third parties, collateral security
of Life Policy or a group guarantee in certain
cases under which small borrowers stand
guarantee for one another. The banks are
expected to ensure recoveries from small
borrowers by circumspect measures appro-
priate to the circumstances without being
unduly harsh, -

TTG-AZH TR AN F GYT A7
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Violation of Foreign Exchange Regulations
by UNESCO

*717. SHRI ESWARA REDDY: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 1254 on the 27th April, 1970 and state:

(a) whether the enquiries have since been
completed into the cases of misuse of diplo-
metic privileges and of convertible currency
Accounts maintained in New Delhi bank
by the United Nations Educational, Scientific
and Cultural Organisation mission in India
for purposes other than those for which the
account is intended;

(b) if so, the findings thereof; and
(c) the action taken thereon?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Enquiries in
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the matter nave not yet been completed.
The enquiries are being expedited to finalise
the matter soon.

(b) and (c). Do not arise in view of
(a) above.

Inter-State Bank Fraud Detected by Mysore
State CID

*718. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased to
state:

(a) whether an inter-State Bank Fraud has
been detected recently by the Mysore State
C.LD.;

(b) if so, the total amount found to be
involved in the fraud and other details of the
findings; and

(c) Government's reaction thereto ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) to (c). The Mysore
State C.I.D. are understood to be imvesti-
gating into some cases in which members of
an inter-State mixed gang have obtained
money fraudulently by tampering with
cheques and drafts in transit. As the investi-
gation is still in progress and all the alleged
culprits have not yet been apprehended, it
will not be in the public interest to give the
details.

Toterim Board for Central Housing and Urban
Development Finance Corporation

*719. SHRI VASUDEVAN NAIR: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether an Interim Board has been
constituted for the Central Housing and
Urban Development Fi Corporation;

(b) if so, the personnel and functions of
the Board; and

(c) when a regular Board for the Corpora-
tion will be constituted?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)and (b).
Pending the appointment of the Board of
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Directors of the Corporation, the subscribers
to the Memorandum of Association (who
are the Secretary, a Deputy Secretary and an
Under Secretary of the Depariment) arc
deemed to be the Directors under section 254
of the Companies Act, 1956, They are carry-
ing on the preliminary work of the Corpora-
tion, for the time being. No Interim Board
as such has been constituted.

{c) A regular Board is expected to be
constituted in the near future.

Financial Assistance to Public Sector
Undertakings

*720. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that according to a
new scheme formulated by Government,
Public Sector Undertakings, which are public
limited companies, are cligible to seek
financial assistance from public financial
institutions; and

(b} if so, the details thereof?

THE MINISTER OF FINANCE (SHR1
¥. B. CHAVAN): (a) and (b). Govern-
ment has recently advised the Public Sector
Financial Institutions namely the Indus-
trial Development Bank of India, Industrial
Finance Corporation of India, Life Insurance
Corporation of India and Unit Trust of India
that they may entertain applications for
financial assistance from public sector under-
ukmgs which are lmrporalcdascon‘lpames
under the Companies Act on the same basis
‘as applications from private sector industrial
concerns subject only to the limzitations if
any imposed by the respective Statutes under
which the institutions have been set up.

Setting up of Institation to Masufactere
© Miedicime for Cancer Treatment

4521, SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether Government have set up any
institution to manufacture medicine for
cancer treatment;

(b) if not, whether any party has applied
for setting up of such an institution; and
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(c) whether Government have approached
any progressive countries to help India to
establish such an institution?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ANOD MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a) No.

(b) No. However the medicines required
for the treatment of cancer are at present
produced in the country from imported
bulk drugs.

(c) No.
Famine-Relief Works in Rajasthan

4522, SHR1 BABURAO PAT'EI..I:.' will
the Minister of FINANCE be pleased to
state: ;

(a) whether it is a fact that Rs. 12.50 per
bead per month were paid by the State
Governmient on the Prime Minister’s sug-
gestion that such relief should be given in
those areas where there 'was no scope for
starting reliel works;

B if so, whether the Prime Minister has
regularised this suggestion m wrifing; -
* () whether it is a fact that in the opinion
of the Central Study Team at ieast-half of
the 23 districts declared as famine areas did
not ¢onform to the reguirements fnr such
declaration;

(d) if s0. the reasons why they were classi-
fied thus; and

(e) the action which Gow:mrnem propose
to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA): (a) and (b). This
refers to the special gratuitous relief scheme
drawn up by the Government of Rajasthan
towards the end of 1969-70 under which cash
assistance of Rs. 12,50 per adult per month
{half as loan and half as grant) was provided
to such people as could not be provided
employment locally in certain districts of
the State on account of the praucity of pro-
ductive relielf works in the area. The expendi-
ture on this account in the financial year
1969-70 was included in the ceilings of ex-
penditure on drought relief measures in the
State accepted by the Government of India
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for purposes of Central assistance. In view
of the intensity of distress in these areas, the
continuance of the special gratuitous relief
scheme in the current financial year too
during the period April-May, 1970 has been
accepted for purposes of Central assistance.
The Central team which visited the State in
May 1970 has, infer alia, recommended that
since scheme for taking up productive works
had now become available with the district
authorities, the special gratuitous relief
scheme could be replaced by a programme of
rogular relief works., The requirement of
funds on this account has been included in
the ceilings of expenditure adopted by the
Goavernment of Tndia for purposes of Central
assistance.

(¢) to (¢). The Central team did not ex-
press any opinion regarding the propriety
or otherwise of declaring famine in parti-
cular districts. The team merely took note
of the magnitude of relief operations in Raj-
asthan and suggested that the State Govern-
ment might like to review the rules/procedure
regarding the declaration of famine. The
responsibility for taking up and implementing
relief measures necessitated on account of
drought and other natural calamities is that
of the State Governments concerned. The
suggestions of the Central team have already
been forwardéd to the Government of Rajas-
than for their consideration.

Inter-State Chit Fends Racket

4523. SHRI BABURAO PATEL: Wil
the Minister of FINANCE be pleased to
state: o

(a) whether it is a fact that an inter-State
gang has been operating a chit funds racket
for the last 3 years with its headquarters in
Vijayawada;

(b) if so, the names of these bogus com-
panies and the total amount allegedly swind~
led by them during this period;

(c) the mames of persons arrested so far
in this connection; and

(d) whether Government propose to order
a C.B.I Inquiry into the racket, and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Accord.
ing to information available Vazahppully's
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and Vamana Trading Chit Fund Private
Ltd., which was originally functioning in
Bangalore subsequently opened branches
in Andhra Pradesh (at Vijayawada), Kerala-
and Madras. The Vijayawada branch was
opened in 1967. The Managing Director of
the company is also stated to have registered
the Annai Chit Fund Private Ltd. in Banga-
lore with its central office at Vijayawada.
This company later opened several branch
in the coastal districts of Andhra Pradesh.
A Memorandum on the operation of the two
Chit Fund Companies was presented by some
persons in the first week of June, 1970 to the
Home Minister of the Andhra Pradesh
Government.  Investigations have been
started and are still in progress. No arrests
have been made so far and the State Police
authorities have issued an advertisement
calling for particulars of the amounts which
are payable by the two companies. The exact
amount involved cannot be ascertained until
the investigations are compieted.

(d) As the State Police authorities are
investigating the case, the Government has
no proposal to order an enquiry by the
Central Bureau of Investigation.

Government Officials Visit to Residence of
Nawab of Rampar

4524, SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased
to refer to reply given to Unstarred Ques-
tion No. 10141 on the 18th May, 1970 and
state:

(a) whether the valvation under Wealth
tax Act of each of the 66 (sixty-six) items of
jewellery, etc., which were handed over by
the Nawab of Rampur during the of
Government Official’s visit to his residence
on 25th August, 1969 has been made;

(b) if so, their full description and valua-
tion; ’

(c) whether the valuation of each of the
articles mentioned above has been accepted
by Government;

(d) if not, the valuation Government have
made of each of the said items; and

{e) whether these items are still deposited
with the State Bank of India or they have been
released ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir. Valua-
tion of all the 66 items of jewellery has been
made.

(b) Full description and valuation are
given in the statement laid on the Table of
the House. [Placed in Library, See No. LT-
4112/70]

(c) Unless any evidence to the contrary
is provided, the Government will have to go
by the valuation made.

(d) The question does not arise, in view
of (c) above.

(e) These items of jewellery are still depo-
sited with the State Bank of India, New
Delhi.

Valuahles Belonging to Begum of Rampur

4525. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4370 on the 30th March, 1970
and No. 10142 on the 18th May, 1970 re-
garding the valuables belonging to the Begum
of Rampur and state:

{a) whether the information has since
been collected;

(b) if s0, the details thereof;

(c) the steps Government are taking in
this case;
(d) whether the seized articles are still

with the jewellers or whether Government
have confiscated them; and

(e) whether these articles were shown in
the wealth tax returns filed by the Begum of
Rampur and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (e). The
requisite information is mot yet available,
It is being collected and will be laid on the
Table of the House.

Filling of Names of Nominees by Depositors
of State Banks and Nationalised Banks

4526. SHRI C. K. BHATTACHARYYA:
Will the Minister of FINANCE be pleased
to state:

(a) whether Postal Savings Banks have

AUGUST 31, 1970

Written Answers 56

rule under which depositors nominate persons
who would get the balance after their death;

(b) whether by virtue of such nomination
the nominated persons are allowed to with-
draw the money without succession certifi-
cate;

(c) if s0, whether Government propose to
introduce the same rule in the State Banks
and Natiopalised Banks for the convenience
of the depositors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCES (SHRI VIDYA
CHARAN SHUKLA) (2) and (b). Yes, Sir.
Rule 16(1) of the Post Office Savings Banks
Rules, 1965 as amended upto 22nd August
1966 provides for the nomination by the
depositor, of any person or persons who in
the event of the depositor’s death shall become
entitled to payment of the amount due on that
account. No nomination is permitted in the
case of accounts of minors and persons of
unsound mind. When a depositor dies, the
nominee in whose favour a nomination is
still in force, has to make an application in
the prescribed form accompanied by proof
of death of the depositor, to the Head Savings
Bank of the office at which the account stands,

() Government are of the view that
there is no strong justification for according
special treatment to bank deposits as com-
pared to other assets or claims such as shares,
debentures, dividends declared but not paid,
deposits in non-banking companies or firms,
Unit certificates, etc. in respect of which
production of succession certificates by the
heirs is necessary.

Tenure of stay of Accoumts Officers in Air
Foree Accounts

4527. SHRI RAM SEWAK YADAV:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 10105 dated the 18th May, 1970
regarding the stay of an Assistant Accounts
Officer in the Air Force Accounts at one
place and state:

(a) the number of officers of the Air
Force Accounts who have stayed in Delhi
for more than 5 years (including the posting
at Palam or New Delhi);

(b) the result of the review made in
making them stay on in Delhi for such
longer period; and
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(c) the action proposed to be taken to
transfer them from Delhi so that other
Officers who have requested for posting to
Delhi could be accommodated 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT VIDYA
CHARAN SHUKLA): (a) Four.

(b) and (c). One officer will be attaining
the age of superannuation on 11.11.1970
and will be transferred to pension establish-
ment from that date. Another officer’s wife
is receiving specialised treatment from
Psychiatrist, Willingdon Hospital, New
Delhi. Due to recurrence of pain in the body
arising as a result of operation she had
undergone earlier, there has been mental
disturbance. The treatment she is now
receiving in Delhi cannot be had in any
adjoining town or city. The shifting of the
officer has, therefore, been postponed for
one year on medical grounds. Instructions
have been issued for the shifting of the other
two officers immediately.

Foreign Exchange rackets in Delhi

4528, SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) the names of the employees and the
travel agency in New Delhi who were alle-
gedly running a racket in forged foreign
currency and foreign travel documents;

{b) the number of raids carried out so far
with dates in this connection;

(c) the number of forged bills, forged
sponsorship. declaration forms, forged signa-
tures of public notaries and their “official”
stamps, etc. found during the raids;

(d) whether other travel agencies are also
involved in this racket; if so, their names;
and

{e) the action taken against the offending
persons and if not, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA): (a) One Shri Ved
Rattan Arya who used to sit in the office
premises of M/s. Highway Travels, New
Delhi, and two of his accomplices namely,
Shri Darshan Singh and Kuldip Chand
were found to be concerned in transactions
involving forged travel documents. Tnvestiga-
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tion made so far do not reveal that M/s.
Highway Travels, its proprietor or employ-
yees, are involved in the running of a racket
in forged foreign currency and foreign travel
documents.

(b) On 1-5-70, the office premises of M/s.
Highway Travels, the residence of Shri Ved
Rattan Arya and his Associate Shri Darshan
Singh and the residence of the proprietor of
M/s. Highway Travels were raided by the
Delhi Police.

(c) Ten forged US dollar bills of 100 $
denomination, were recovered on the per-
sonal search of Shri Ved Rattan Arya who
was found in the office of M/s. Highway
Travels. Three similar forged U.S. dollar
bills were also recovered from the personal
search of Shri Kuldip Chand who was found
at the residence of Shri Darshan Singh.
Eleven forged sponsorship declaration forms
containing signatures and office stamps of
public notaries of different countries and
seven rubber stamps of Principals of different
schools of Punjab were recovered during the
search of the residence of Shri Arya.

(d) The investigations so far made have
not revealed the complicity of other Travel
Agencies.

(e) S/Shri Ved Rattan Arya, Kuldip Chand
and Darshan Singh have been arrested. All
the three are at present on bail. Further
investigations are in progress.
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F3quq waTifen A & wm (W)
& gy °:

(1) =g vamt & faq Frd=Tem-
gt T T T AIAT w9
FE i § wwfs arafe o #
FET vfas ¥ #wfas 77 10agt a1
wafa & <, Arfas/ e end)
Tifes et & 3T Q1Y & | FTETIEA-
gt FvEET W & AT #1378 ¥ 8%
afiwa a QA 8, wafs oafag w0
T #r FFAE T 9 wfawa & )

(ii) F< & & fag fad o a
W B AT G 58 7 99 %
aqT 97 ¥ T & fag fag o @
EN F1uafg 3% 5 af aF g |
7 =gor famidl, oay ar afew faeat
¥ gFH Y § AR 7 1) 9 wiawa #
T g7 T agwdy afafert gra
Tt w5 & =of 9T g Ao
s ¥t g Fr waww § whowa wfas
Y, T a A o qfus &, =™
forar wmaT &1

IUqe wATCifRS Av & W ()
& gwe q

1970-71 & fa<ig af & fo@
<@ W ¥ gof fraw & fad #E @
fraffa adf #t § 1 foe @, o=
VW 4% A ATEAT F AT TY-IATN
w1 Ffy #t qravawar § sqE wiww
¥ fas HU-AgEa 5o9 F & fag
T gFAE T4 F4M |

Development of Shahdara Area, Delbi

4532. SHRI A. S. SAIGAL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether Government have revised the
Development Plan of Shahdara area Delhi,
after the adoption of the 8th Report of the
Committee on Government Assurances;
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(b) if so, whether it has been drawn in
accordance with the recommendations/ obser-
vations/conclusions made in the Report,
that is, simple method of 2: 1 etc.;

(c) if not, whether Government have
finally decided to implement or reject the
Report;

(dY whether government received repre-
sentations from any cooperative societies
requesting not to issue such revised plan till
Government have given final decision about
the said Report; and

(e) if so, the reasons for hurried issue of
this plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI PARI-
MAL GHOSH): (a) Yes, Sir. The General
Development Plan of East Zone, Shahdara
area, has been modified to the extent that
the areas covered under unauthorised squat-
ting have been excluded, and the cut in the
requirements of land by the Societies has
been brought down from 15% to 10%.

(b) to (). The Committee on Government
Assurances have in their report criticised the
criterion adopted by the Delbi Administration
for fixing the priorities. However, taking
note of the increasing unauthorised encroach-
ments, the Committee urged the Government
to allot land to the Cooperative House Build-
ing Societics urgently after settling their
grievances. With this end in view the General
Development Plan was revised and circulated
to the concerned Societies. Representations
have been received from a few of them. The
report of the Committee on Government
Assurances is under consideration. In the
meantime the Delhi Admipistration are
ascertaining from the Societies whetber they
are satisfied with the revised General Deve-
lopment Plan showing the allotment of land
to them.

Priorities to Cooperative Socieqies in Shabdara
Area, Delbi

4533. SHRI A. S. SAIGAL:
SHRIMATI SAVITRI SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:
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(a) whether in their 8th Report the Com-

mittee on Government Assurances have re-

ded about the all of priorities

to co-operative societies in Shahdara areas,
Delhi

{b) whether Government are revising its
plan to implement the simple method of
2:1 for allotting priorities as concluded by
the said Committee; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to (c). The Com-
mittee on Government Assurances have in
their report criticised the criterion adopted by
the Delhi Administration for fixing the prio-
rities. However, taking note of the increasing
unauthorised encroachments, the Commitiee
urged the Government to allot lana to the
Cooperative House Building Societies urgently
after settling their grievances. With this end
in view the General Development Plan was
revised and circulated to the concerned
Societies. Representations have been received
from a few of them. The report of the Com-
mittee on Government Assurances is unader
consideration. In the meantime the Dethi
Administration are ascertaining from the
Societies whether they are satisfied with the
revised General Development Plan showing
the allotment of land to them,

The Cujramwais House Buflding Cooperative
Soclety, Delhi

4534, SHRI DEVINDER SINGH GAR-
CHA: Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAMN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 2017 on the
9th March, 1970 and state:

(a) the audit resction to Rs. 1,06,643.04
having been shown in the books of the Society
as doubtful;

(b) whether the Managing Committee of
the Guj la House Building Co-operative
Society, Delhi had the sanction of the General
Body for the purchase of Gulabi Bagh at
such a heavy cost and if so, at what meeting
it was sanctioned ; and
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(c) when the appeal was filed by the Bociety
in the Dethi High Court and the final decision
given in the matter?

THE MINISTER OF STATE IN THE
MINISTER OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (s) The accounts
of the Society lor the year 1968-69 have been
audited. The auditor has stated in his report
that the matter regarding recovery -of this
amount is pending in the High Court.

(b) According to the Society, the General
Body approved the decision of the Menaging
Committee to purchase land at Gulabi Bagh
at its meetings held on 25th October, 1959
and Bth January, 1961,

(c) According to the Beciety, it filed an
appeal in the High Court on 27th September,
1965 which is still pending.

Allotmént of Land to House Building
Bocleties in Delhi

4535. SHRI DEVINDER BINGH GAR-
CHA: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 7528 on 2Tth
April, 1970 and state:

(a) the reasons why Gujranwala House
Building Society members who were registered
for 300 square yards ol plots were first asked
to accept 242 square yards in 1967 and again
to accept 168 squarc yards in 1969,

(b) whether it is also a fact that in their
circular to Members to accept 168 square
yards, instead of 300 square yards, no men-
tion was made of the plots measuring 225
square yards, 200 square yards and 175
souare yards being available with the Society
for allotment to the same category of mem-
bers; and

(c) if g0, the action the Admimistration
propose to take for this lapse?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The Society
has carved out plots of varioussizes to accom-
modate its maximum number of members
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keeping in view the density requirements,
The members who wanted bigger sized plots
were more than the number of such plots.
Such of these members who could not be
allotied plots of bigger size, were asked either
to accept smaller plots or to await allotment
of additional land by Government,

(b) Yes, Sir. According to the Society,
the circular letter offering smaller size plots
(160 square yards) was issued only to those
members who, though enrolled for 300 square
yards plots, could not be offered plots of that
size because of non-availability, They could
oot be offered plots of 225 square yards,
200 square yards and 175 square yards,
because the plots of these sizes were allotied
to eligible members, according to their
seniority, for those categories of plots.

{c) Does not arise in view of answer to
part (b).

Beer Factory in Maharashtra

4536, SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact the Government of
Maharashtra has urged the Central Govern-
ment for sanctioning a beer [actory in the
Private Sector in that State;

(b) if so. the details thereof;

- (c) the number of applications forwarded
by the State Government for clearance and
when these were forwarded;

(d) whether Government have since con-
sidered these applications; and

(e) if so, the decision taken by Govern-
ment in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes Sir.

(b) to (e). Six applications for industrial
licence were received upto the end of 1968
of which four were recommended by the
State Government. All these six applications
were idered by the Li g Commiittee
at its meeting held on the Bth January, 1969.
In accordance with the guide lines then in
force for dealing with beer factory schemes
which inter alia permitted only one unit in
each State either for registration or for
licensing, the Licensing Committee approved
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the application of only M/s. Shaw Wallace
& Co. for setting up of a brewery in the State
of Maharashtra for an annual capacity of
30,000 hecto litres with foreign collaboration
and recommended the rejection of ‘others.
A Letter of Intent was accordingly issued
to M/s. Shaw Wallace & Co.

Progress at Central Institute of Plastics
Engineering and Tools, Guindy

4537. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of PETROLEUM
AND CHEMICALS AND  MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Central
Institute of Plastics Engineering and Tools,
Guindy, a Government of India Undertaking
has made a considerable progress during the
last three years; if so, the details thereof;

(b) whether it is also a fact that it under-

‘takes consultancy for the plastic industry;

() whether requests in this regard have
been received from some foreign countries;
and ’

(d) if o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The Insti-
tute started functioning from January 1969,
and the first batch of trainees are undec
training. The Institute moved into its new
building in July 1970, but a part of-the con-
struction and the installation of some of the
machines is still to be completed.

_ (b) Yes; the Institute undertakes conéul-
tancy work for plastics industries as regards
monlds, dies and other mechanical engineering.
features of plastic work.

(c) No.
(d) Does not arise.

Idle Man Power of Foreign Oil Companies
in Delhi

4538. SHRI K. ANIRUDHAN: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state*

(a) whether it is a fact that hundreds of
workers who are working in the foreign oil
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companies in Dclhi are not being given any
work and they are sitting idle in the concerped
Offices; _

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
insist upon the foreign oil companies to give
enough work to the workers?

"THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The foreign
oil companies in Delhi, who were contacted
in this connection, have denied this.

(b) and (c). Do not arise.

: Workers Rendéred Unemployed due to
- Gradual Closure of Business by Foreign
. Oll Companies in India

4539, SHRI K. ANIRUDHAN: Wil
the Minister of PETROLEUM AND CHE-
MFCALS AND MINES AND METALS be
pleased to state:

(a) the number of employees to be ren-
dered unemployed as aresult of foreign oil
companies having gradually withdrawn from
North, South and Eastern Zones and curtail-
ment of production of fuel oil in their re-
fineries; and

(b} the steps taken by Government to stop
selling properties by these companies and
thereby allay the panic being created among
the workers about their job security?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRID. R.CHAVAN): (a) M/s. Burmah-
Shell and Esso have reported that they have
no plans at present for withdrawal from these
zones. Caltex have replied that the guestion
of rendering any of their workers unemployed
does not arise.

_(b) Mo restrictions on the sale of property
have been imposed. Every such sale does
not necessarily lead to job in security,

Possession of Land to Co-operative House
Building Societies in Shahdara Area, Delhi

4540. SHRI RAM DHAN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
:AND URBAN DEVELOPMENT be pleased
0 state: .- e
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(a) whether possession of land to co-
operative house building societies in Shah-
dara area, Delhi is proposed to be given to
societies and if so, when;

(b) whether Government have asked such
Societies to produce fresh certificate of satis-
factory working and bomafide memberships;
and

(c) if so, the reasons for asking these again
when the report was initially called for when
land was offered?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Physical posses-
sion of land in the Shahdara area has been
given to three co-operative House Building
Societies provisionally. The Delhi Adminis-
tration propose to hand over physical posses-
sion of land on the same basis to other Soci-
eties also on pletion of d t
which is in progress,

- (b) Yes, Sir.

(c) Such reports are considered mecessary
before handing over physical possession of
the land to ensure benafide membership,

Allocation of Famfly Planning Advertise-
ments to Small Newspapers

4541, SHRI LATAFAT ALI KHAN:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether Government’s attention has
been drawn to article in the fortnightly news-
paper ‘Daruasaltanat” Delhi dated the Ist
May, 1970, regarding Family Planning ad-
vertisements; -

(b) if so, the reaction of Government
thereto;

{c) whether any action has been taken in
the matter and if not, the rcasons therefor;
and

(d) the policy of Government about alloca-
tion of Government advertisements concern-
ing Family Planning to small newspapers? -
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes.

(b) and (c). The Directorate of Advertising.
and Visual Publicity had asked the fortnight-
ly to furnish details of circulation in the pres-
cribad questionnaire, but these hav. not been
furnished despite repeated requests.

(d) While selecting newspapers and periodi--

cals for (Government advertisements inclusive
“of those of Family Planning, the following
factors are kept in view:

(i) Efective circalation (nermally papers
having a paid circalation below 1,000
are not used);

(i) regularity in publication (a period of
six months of uminterrupted publica-
tion is essential);

(iii) class of readership;
(iv} adherence to accepted standards of
journalistic ethics;

(v} other factors such as production
standards, the languages and arcas
intended to be covered within the
available funds; and

(vi) advertisement rates which are consi-
dered suitable and acceptable for
Government publicity requilements.

Newspapers which fulfil the criteria. laid
down by the Government are being used for
relcase of Family Planning advertisernents,
Increasing use of small and medium pews-
papars, particularly those published in Indian
Languages is being made. This policy will
continue to be fallowed.

Memorandum froms Chairman of All India
Mayers Executive Committee

4542, SHRI M. N. REDDY: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether he has received any representa-
tion or memorandum from the Chairman of
the All India Mayors® Executive Committee,
protesting against the postponement of Elecs.
tioms.of the Muaicipal Carporasion of Hy-
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derabad for next two years by the Andhkra
Pradesh Government; and

(b) if so, the reaction of the Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) Yes, Sir.

(b) The State Government have been re-
quested to let us know the facts of the case.

Counfirmation of Class ITl and TV Employees
nC.P.W.D

4543, SHRI 3. D. SOMASUNDARAM:
Wik the: Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(@) the pumber of temporary Class IH
and IV C.P.W.D. Governmest Employsss
Category-wise wha are on transfer from other
affices due ta retrenchment in pasts and have
compléted 10 to 20 years continuous service
but have not yet been confirmed till date;
and

(b) if so, the reasons for delay in confir«
mation of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
information is being collected and will be
laid on the Table of the House.

Taking Over of Shyama Prasad
Mukerjee Park Colony by Delid
Mumicipal Corporation

4544, SHRI P. L. BARUPAL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to part (c) of Un-
starred Question No. 6663 on the 20th April,
1970 regarding taking over of Shyama
Prasad Mukerjee ‘Park Colony by Delhi
Municipal Corporation and state the action
taken to ask the Coloniser for making good

the deficiencies in services, or for charging
the cast of deficicncics to bring the scrvices
to required standard?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY): The cost of deficiencies
in the services in the portion of the colony
where building activity had been allowed
has been worked out by the Delhi Municipal
Corporation and the Colonizer and the
Reosidents Welfare Association are being
asked to pay this cost. In the remaining por-
tion of the colony, the services will be taken
aver by the Corporation only after 5054 of
the plots are built up after getting the building
plans sanctioned and on payment of the cost
of daficiencies in the services either by the
Colonizer or by the residents of the colony.

Civil Amenities to Residents of Mukerjee
Park, Delhi

4545, SHRI P. L. BARUPAL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(&) whether be is aware that the residents of
Mukerjee Park are paying house-tax to the
Municipal Corporation of Delhi equivalent
to what is being paid by the residents of the
adjoining colonies but are not being pro-
vided with similar civic amenities; and

(b) if so, how and when Government pro-
pose to extend all these civic amenities to the
residents of Mukerjee Park?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). The Delhi
Municipal Corporation bas stated that it s
not possible to compare the house-tax paid
by the residents of one colony with those of
another, since the rate of bouse-taxis asscssed
not colony-wise but on the basis of the rental
value that each property is either fetching or
can reasanably fetch.

In the vicinity of Shyama Prasad Muker-
jee Park Colony there are either approved
or unawthorised colonies. In the case of the
former, which ipcludes Shyama Prased
Mukegjes Park Colomy, the responsibility
for maitenance of services ia taken over by
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the Corporation only after 50%, of the plots
have been built up after getting the building
plans sanctioned and on payment of the cost
of deficiencies in services either by the
coloniser or the residents. In the case of the
latter colonies, minimum basic amenities are
provided by the Slum Department of the
Corporation.

Permission for Registration of Plots purchased
in Greater Kailash Part II, New Delhi

4546. SHRI YASHPAL SINGH: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that even though
plots of residential land in Greater Kailash
Part T1, a D.L.F. Colony, were scld out long
back, the plot holders have not been permitted
to register their plots so far;

(t) if so, the reasons therefor;

(c) what steps Government propose to
take in the matter so that the purchases of
plots by the plot holder are regularised
through registration; and

(d) by what time it will be done?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Permission for
construction of houses in the colony (with
the exception of Block ‘E*) has not yet been
given by the Delhi Municipal Corporation.
The Corporation has stated that permission
for registration of plots can be given after
permission for construction of houses is
accorded.

(b) According to the Corporation the
colonisers have not laid the services upto
the required standards. The colonisers were
asked either to make up the deficiencies in
the services or to deposit with the Corpora-
tion a Security for the cost of making good
the deficiencies. They have done neither.

(c) The revised layout plan of the colony
was approved by the Standing Committee
of the Corporation on 12-12-69 and the
approval was conveyed to the coloniser on
3-2-70. QOne of the conditions of approval
wag that if the colonisers failed to provide
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services upto the required standards within
one year of the date of approval of the layout
plan, the Commissioner of the Corporation
has the right to forfeit a part or whole of
the security amount furnished by the coloniser.

- (d) No time limit can be indicated at
present. .

Permission for Construction of Houses in
‘Greater Kailash Part II, New Delhi

4547. SHRI YASHPAL SINGH: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that even though
plots in Sector ‘S in Greater Kailash Part IT,
New Delhi were sold out long back, per-
mission for construction of houses has not
been given to the plot holders so for; and

(b) if so, the reasons for this anomaly and
when necessary permission will be given?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
“PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) It is a fact that
permission for constcuction of houses in
Sector ‘S’ of the Colony has not yet been
given by the Municipal Corporation of Delhi.

(b) According to the Municipal Corpora-
tion of Delhi, the colonisers have not laid
the services according to the required stan-
dards as per the approved service plans.
‘The colonisers were asked either to make up
the deficiencies in the services or to deposit
with the Delhi Municipal Corporation a
security for the cost of making good the defi-
ciencies. They have done neither. The Cor-
poration cannot give permission for construc-
tion of houses till the services are brought up
to the required standard.

Enquiry against M/s. Shriram Durga
Prasad of Nagpar

4548. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of FINANCE be
pleased to state:

(a) whether the Prime Minister received
any communication from Member of Parlia-
ment for conducting an enguiry by the Central
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Bureau of Investigation against M/s. Shriram
Durgaprasad of Nagpur for the violation of
Foreign Exchange Act. Income Tax Act
and criminal cases; and

(b) if so, whether a Commission of enquiry
is proposed to be appointed for the purpose? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) A communica-
tion dated 4-6-1970 from a Member of Parlia-
ment, along with a note regarding violations
of Income-tax Act, Foreign Exchange Re-
gulation Act and- other offences by M/s.
Raijbahadur Shreeram Durga Prasad of
Magpur, was received by the Prime Minister,

(b) Government have no such proposal
under consideration at present. Enquiries
by the concerned Government agehcies are
however already being made.

Test for admission to M.B.B.S. Course In All
India Tostitate of Medical Sciences,
New Delhi

4549. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a competitive test was held by
the All-India listitute of Medical Sciences,
New Delhi for admission to the M.B.B.S.
course this year;

(b) whether the admission list was pre-
pared on the basis of marks obtained by can-
didates in thetest given by the Institute plus
proportionately equal marks obtained by
them in the premedical or its equivalent exa-
mination held by the respective Universities;

(c) if so, how many of the first thirty-five

Eandidates in order of merit in the Entrance

tion were dropped in the final list

after the proportionate marks obtained at
the University level were added up; and

(d) the Universities from which the dropped
out candidates had passed their pre-medical
or equivalent examinations and their posi-
tions in the Entrance Examination?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S: MURTHY): (a) and (b). Yes, Sir.
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(c) Nine.

(d) Out of the 9 dropped cand dates, 7
had passed from the Delhi University and 2
from the Uttar Pradesh Board. Their posi-
tion in the Entrance Examination were as
" below:—

13th, 21ist, 27th, 28th, 30th, 3ist, 33rd,
34th and 35th.

Monosodium Glutamate in Baby-Foods

4550. SHRI BAL RAJ MADHOK: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT te pleased
Lo state:

_ (a) whether medical research has shown
that Monosodium Glutamate could .cause
brain damage; and .

(by whether the leading baby-foods in
India—Amulspray, Glaxo and Ostermilk—
-are free of this so-called tastc-enhancer?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) Intake of mono-
sodium L-glutamate (MSG) at certain levels
is reported (by Schaumberg, et al., Science
1969) to cause Chi ¥
and can cause headaches. Massive doses
of MSG administered subcutaneously pro-
duced neural necrosis in youngmice., Detailed
studies are however necessary to confirm these
findings.

(b) Yes. The Prevention of Food Adultera-
tion Rules, 1955, do not permit the use of
any food additive for infant foods.

whas wredta fafiecan faam
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Kobat Refugee Cooperative House th
Society, Delhi

-4552. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred Ques-
tion No. 1198 on the 2nd March, 1970 and
state:

" (a) whether the physical possession of the
revised site to the Kohat Refugee Coopera-
tive House Building Society has since been
accorded;

(b) if so, when and if not, the reasons there-
for and at what stage the matter stands at
present; and

(c) whether a meeting of the general body
of the Society has since taken place and if
so, when and if not, the reasons therefor and
the action taken in the matter?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir.

(b) Physical possession was handed over
on 20th August, 1970.

(c) The meeting of the General Body of
the Society has been fixed for the 3rd
October, 1970.

Refumd of Excise Duty on Scrap-Based Steel

4553. SHRI N. P. YADAV: Will the
Minister of FINANCE be pleased to state
the total amount of Excise Duty refunded to
domestic electric furnaoce owners on the
sorap-based steel produced by them during
April 1969/March 1970 in terms of the
exemption of Rs. 75 per ton allowed to them
on scrap-based steel?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): The total amount
of excise duty foregone as a result of exemp-
tions granted under relevant notification
Nos. 26/60-CE dated 1-3-1969 read with
notification No. 120/69-CE dated 29-4-1969,
27/69-CE dated 1-3-1969 read with notifica-
tion No. 122/69-CE dated 29-4-1969 and No.
121/69-CE dated 29-4-1969, during the
financial year 1969-70 was Rs. 2,83,07,664/-.

Reservation in Promotion to Scheduled
Caste Employees

4554. SHRI RAM CHARAN: Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
9098 on the 11th May, 1970 and state:

(a) whether the seniority list of the
Selection Grade Clerks has since been
fiinalised;

(b) whether the Scheduled Caste emplo-
yees have been accordingly placed as per the
point laid down in the O. M. No. 1-13-63-
STC dated the 21st December, 1963 and NO.
8-20-65-Estt(C), dated 3ist May, 1965;

(c) if so, the number of Scheduled Caste
employees benefited; and

(d) if not, the reasons for non-implementa-
tion of the said orders and the reasons for
delay in fixing the seniority of Scheduled
Caste employees?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Seniority list of
Selection Grade Clekrs as on 1-3-1970 has
been finalised.

(b) Scheduled Casle employees promoted
till 1-3-1970 have been shown therein. The
names of Scheduled Caste employees who
have been promoted after 1-3-1970, accord-
ing to the points laid down will be shown in
the next seniority list.

(c) 7 (Seven).
(d) Does not arise.

Quarters in Sector I1 of R. K. Puram let oot
on Rent by Allottees

4555. SHR1 RAMACHANDRA VEERA-
PPA: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that most of the qua-
rters in Rama krishnapuram, Sector-2, New
Delhi have been let out on rent by the
allottees;

(b) whether it is also a fact that usually
tenants reside in most of these quarters and
the allottees do not live in them;

(c) whether it is also a fact that these
tenants harass the allottees living in their
quarters nearly every now and then;

(d) whether it is permissible under the
rules to let out Government quarters without
obtaining the permission of Government and
whether no action is taken in spite of Govern-
ment’s attention being drawn towards such
cases; and

(e) if any action is taken in such cases,
the time taken in taking such action after
the receipt of the complaint in this regard
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to (c). No, Sir.
Some complaints have, however, been re-
ceived in regard to sub-letting of Government
quarters in Sector II, R. K. Puram, New
Delhi.

(d) A Government servant, allotted general
pool residence, can share the same with a
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person of eligible categories, by charging
reascmable rent for the portion placed at the
disposal of the sharer. If the residence is
shared on the basis other than that mentioned
above, or is completely sublet, it tantamounts
to unauthorised sub-letting and attracts the
penal provisions of the Allotment Rules.
Action is taken against those allottees when
written complaints are received against them
or sub-letting is detected at the time of sur-
prise checking. The complainant is, in the
firs( instance, called and his statement is first
recorded and thereafter preliminary investi-
gation such as calling the allottees complained
against for personal hearing and for produc-
tion of documentary or any other evidence
to show that he is actually living in the quarter,
are conducted. When in tne preliminary
investigation a case is established, a show-
cause notice to the allottee stating the pro-
posed penalties to be imposed on him and
giving him another chance of personal hearing
to rebut the charge of subletting duly sup-
ported by documentary or any other evidence
is given. After going through all these pro-
cesses, final orders are passed.

(e) Action is taken under the provisions
of statutory rules and sub-letting proceedings
being semi-judicial in nature, no time limit
can be drawn in such cases.

Unauthorised Occupants of *H' Type Quarters
in Srinivaspuri, New Delhi

4556. SHRI RAMACHANDRA VEER-
APPA: Willthe Minister qf HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT b: pleased to state:

(a) whether Government have made an
enquiry against certain number of ‘H’ type
quarters in the Srinivaspuri Colony, New
Delhi;

(b) if so, the findings of the enquiry of
quarters No. H. 66, 68, 82,869496 307,
311 and 709;

(c) whether it is also a fact that the above
quarters are still under the possession of
non-allotiees; and

(d) if so, the steps proposed to be taken
in the matter?

BHADRA 9, 1892 (S4K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a)and (b). Inquiries
in respect of these quarers except quarter
No. H-709 are in progress and the final deci-
sion will be taken in cach case on completion
of the inquirics. No complaint has been
received in respect of quarter No. H-709,
Srinivaspuri, New Delhi.

(c) and (d). After the inquiries-are com:
pleted it will be possible to know as to how
many quarters out of these are in possession
of non-allottees. In case it is proved that the
allottees have sub-letted the quarters, action
will be taken against them in accordance with
the provisions contained in the Allotment
Rules.

Human Casualties due to Heat Wave

4557. SHRI R. K. BIRLA:
SHRI ONKAR LAL BERWA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEWVELOP-
MENT be pleased to state:

(a) whether it is a fact that theoe have been
numerous human casualties in the country
as a result of heat wave in May, 1970; and

(b) if so, the number of deaths due to heat
wave in each State and the Union territory?

THE MINISTER OF STATE lN THE
MINISTRY OF HEALTH AND FAM'LY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). Heat stroke
is not a notifiable discase and as such the
information is not readily available. -

“Own your House’ Scheme of L. ], C.

4558, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINAN'CE

be pleased to state:

(a) the number of centres which have been
covered so far by the LIC's ‘Own Your
House' Scheme;

(b) the number of policy holders who have
availed of the scheme;

(c) the total amount of loans so far ad-
vanced by LIC on the scheme; and
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(d) the centres which are to be covered
by the scheme in the next two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) 161 centres.

(b) As at 31-3-70, 5238 policy holders have
availed of loans under the Scheme.

(c) Asat31-3-70 Rs. 14.31 crores have been
advanced.

(d) The Corporation is contemplating
extension of the scheme to all Centres where
it has a Branch Office. The total number of
centres is likely to be 500.
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Allotment of Accommodation to Muslim
Employees of Public Undertakings in Separate
Areas in Ranchi

4560, SHRI NARAYANAN:
SHRI D. N. PATODIA:

Will the Minister of FINANCE be pleased
to statg:

(a) whether it is a fact that Government
have received numerous requests from Muslim
workers of certain public sector undertakings
in Ranchi that they should be provided with
houses in a separate area so that they could
live in a group; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The manage-
ment of Heavy Engineering Corporation,
Ranchi had received some requests from their
Muslim employees for resettling them in an
exclusive area of the Heavy Engineering
Corporation Township, after the distur-
bances of August, 1967. This demand, how-
ever, has not been pressed by the concerned
employees.

(b} This is a matter which the managements
of public enterprises can themselves deal
with. The management of Heavy Engineering
Corporation have drawn up a scheme to
resettle Muslim employees in groups at dif-
ferent places of their township so as to avoid
isolation of individual families while at the
same time ensuring that they live with other

Procurement of Aluminium Cables instead
of Copper Cables indented for by Railways

4561, SHRI BAL RAJ MADHOK: Will
the Minister of SUPPLY be pleased to state:

(a) whether Government’s attention has
been drawn to para 1.42, (page 33) of the
Ninety-Fourth Report of the Public Accounts
Committee;

(b) if so, whether it is a fact that the Direc-
torate General of Supplies and Disposals
procured aluminium cables instead of copper
cables indented for by the Railways;

(c) if so, whether it is also a fact that no
action was taken by the Railways even when
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copies of the supply order were received by
them;

(d) whether the circumstances in which the
deviation was made have been fully investi-
gated; and

(e) if so, the findings thereof and the action
taken against the persons responsible for
the lapse?

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR): (a) to (d). Yes, Sir.

(¢) As a result of the investigation made
it was found that the purchase officer was
aware that the Indentor had asked for Copper
Cables. However, earlier in a large number
of cases even where the indentor had asked
for copper cables, only aluminium cables
were purchased after consulting the indentor.
The puichase officer, therefore, assumed that
in this case also aluminium cables would
be ptable to the ind . He, however,
added an endorsement to the Supply Order,
addressed to the Indentor, to check up the
particulars of the supply order and to con-
firm that they were in order. Strictly speaking,
he should have consulted the indentor before
changing the specification of the stores, and
for this lapse, he has been warned to be more
careful in future.

Central Taxes doe from Companies organized
by Birlas in Mysore

4562. SHRI A. SREEDHARAN: Will
the Minister of FINANCE be pleased to state:

(a) the number of concerns organised by
Birlas in Mysore State;

(b) the amount of various central taxes
due from these concerns during ﬂ'lc last

three years; and

(e) the steps Government have taken to
collect these taxes from these industries in
consultation with the State Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). On the
basis of the composition of Birla concerns
made by Dutt Committee on Birla House,
there is only one Company registered in
Mysore State, wiz. M/s. Mysore Cements
Limited. There is no outstanding of Central
Bxecise duty or of Income-tax against this
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Company. Their income-tax assessmentsfor
the years 1967-68, 1968-69 and 1969-70 are
pending. The information about the Customs
duty outstanding against this Company,
if any, is being collected and will be laid on
the Table of the Sabha.

Acquisition of Urban Property

4563, SHRI S. M. BANERJEE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Government
are likely to acquire urban property in ex-
cess of the proposed Rs. 5 lakhs ceiling after
a specified date and on payment of prescribed
compensation; and

(b) if so, when a final decision to this
effect is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The acquisition,
for public purposes, of urban property in
excess of a prescribed ceiling forms part of
the scheme that is under consideration in
consultation with the State Governments.
No view has yet been taken as to what the
ceiling should be.

(b) A final decision can be taken only
after replies from all State Governments
have been reccived and conmsidered. No
indication can be given at present of the time
needed for this.

Levy of Tax om Commission Charged om
Russian Sapplies Income

4564. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that commission is
charged on the supplies received from Russia
and channelled by the agents to political
parties;

(b) if so, the attempts made to ascertain
these commissions and to tax them; and

(c) the mode of collaboration between the
Income-Tax authorities and the Government
Department concerned with the imports and
exports?
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+ THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
GHARAN SHUKLA): (a) and (b). The
public sector does not employ agents for
supplies from Rossia. Some importers in the
private sector may .place their orders for
supplies from Russia through local agents
who work on a commission basis. The
Government has no information that such
commissions are transferred to political
pérties. If the Hon'ble Member has any
particular agent in mind, details of assess-
ment can be. given.

{c) The Chief Controller of Imports and
Eaports_issues an import licence to the in-
tending importer only on production by the
latter of Income-tax Verification Certificate
isswed om “his request by the Income-tax
Officer. This condition of production of
Income-tax Verification Certificate does not
apply to imports by Government or by parties
who have, on the basis of their cooperation
with the Income-tax Department in the matter
of filing returns, getting assessments com-
pleted and promptly paying their taxes,
been exempted from production of Income-
tax Verification Certificate.

Board for Public Undertakings

_ 4565. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of FINANCE be
pleased to state the reaction of Government
to the suggestion made by several public
undertakings that a Board should be set
up in place of the Burcau of Public Enter-
pries which could exchange technical know-
how and experience among all Public Under-
takings effectively?

“THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): The Government
aro not aware of any such suggestion,

Differences between India and Yugoslayia
due to Devaluation of Sterling

“4566. SHRI P. K. DEO: Will the
Minister of FINANCE be pleased to state:

(a) whether there has been serious diffe-
rences of opinion between India and Yugo-
slavia arising from the devaluation of the
r_g@_ﬁmlins singe September last year;
al
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(b) whether the legal opinion is being
sought in this regard from the International
Monetary Fund authorities and if so, the
details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). In
view of the difference of opinion on the inter-
pretation of the exchange variation clause
in the First Credit Agreement and Trade and
Payments Agreements between the two
countries, the Governments of India and
Yugoslavia agreed to seek the good offices
of the Managing Director of the International
Monetary Fund for obtaining an expert and
authoritative opinion in the matter. At his
suggestion, Prof. Pierre A Lalive, Dean of
the Faculty of Law, University of Geneva,
Switzerland has been requested by both the
Governments to advise on the correct legal
position.
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Posting of C.P.W.D. Employees belonging
to a particrlar District in the same District

4568. SHRI BIBHUTI MISHRA:
SHRI NIHAL SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MEMT be pleased to state:

(a) whether it is a fact that under the
existing rules, the C.P.W.D. employees of
a district will not be posted in the same
district;

(b) if so, number of cases where this rule
has not been followed in Delhi during the
last three years; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

{b) and (c). Do not arise.

Import of Fertilizers as a result of Visits by
Indian Porchase Missions to Foreign Countries

4569. SHRI G. VENKATASWAMY:
SHRI SARJOO PANDEY:

Will the Minister of SUPPLY be pleased
‘to state:

(a) the names of the countries visited by
the Indien Purchase Missions in connection
with the purchase of fertilizers;

(b) the total quantum of fertilizers pro-
posed to be imported during the current year
as compared to last year; and

(c) the mames of the personnel of Indian
Purchase ‘Missions and the total ameunt of
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money spent by them during their wvisits
abroad.

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR): (a) The delegations
which went abroad recently in connection
with the purchase of fertilizers against the
credits afforded by certain West European
countries and Japan visited U. K., Swit-
zerland, [Italy, France, West Germany,
Holland and Japan,

(b) Against the contracted quantities for
imports from various sources during 1969-
70 of 6.91 lakh Nitrogen (N), 1.07 lakh Phos-
phatic (P) and 1.08 lakh Potassic (K), con-
tracts are likely to be placed for 4.50 lakh
Nitrogen (N), 0.08 lakh Phosphate (P) and
0.84 lakh Potassic (K) during 1970-71.

(c) The delegations consisted of (1) Shri
K. Ram, Secretary, Ministry of Supply and
(2) Shri R. Dayal, Deputy Secretary, Ministry
of Supply. The third memter of the dele-
gation for negotiating purchases in U. K.
and West Europe was Shri Ajit Mozoomdar,
Financial Adviser, High Commission for
India, London, and Shri R. J. Asrani, Coun-
sellor, Indian Embassy, Japan was the third
member of the Delegation for negotiating
purchases in Japan.

The total expenditure, excluding the ex-
penditure incurred on the officers who joined
delegation in London and Tokyo, was Rs.
79,028/- approximately.

Expeaditure oa Gazetted and Noe-
Gazetted Cemtral Goverament Staff

4570. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state:

(a) the percentage of expenditure on all
Non-Gazetted Central Government staff
in relation to the total gross revenue
earned for the years 1966-67, 1967-68 and
1968-69;

(b) the corresponding percentage in re-
gard to the Indian Railways; and

(c) the total expenditure on staff of Central
Government and Railways separately for
Garetted and non-Gazetied for the years
1966-67, 1967-68 and 1968-697
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. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The in-
forraation regarding Railways is as follows:—

(i) Percentage of expenditure on non-
gazetted stafl in relation to gross
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earnings—
1966-67 39.99%;
1967-68 41.00%;
1968-69 40.05%,

(ii) Total Expenditure on staff
(in crores of Rupees)—

Year Gazetted Mon-gazetted
1966-67 . B8.69 . , 309.85
1967-68 . 9.13 336.72
1968-69 . 947 . 360.77

In the case of departments other than
Railways, information in regard to the total
expenditure separately for gazetted and non-
gazetted staff is not readily available, as the
existing heads of account on the basis of
which expenditure is booked by the accounts
authorities do not lend themselves to such
a classification. In the case of staff paid from
the Civil Estimates, while the expenditure on
account of salary of officers and others is
separately available, that on account of allo-
wances is booked in a consolidated form.
On the Defence side, while in some cases
the break-up of expenditure on pay and
allowances is available for officers and others
separately, such a break-up is not available
in some other cases where only the total
expenditure is available. The collection of
information otherwise than in accordance
with the existing method of booking of ex-
penditure will require reference to numerous
original bills in respect of establishments
spread all over the country and will involve
considerable labour, which will not be com-
w&umu with the results likely to be

hﬂmﬁmdlﬂ&qbfw holding Meeting
2l Regal Park, New Delhi

4571, SHRI B, K. DASCHOWDHURY:
SHRI CHANDRA SHEKHAR
SINGH:

~ Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT to pleased to state:
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(a) whether New Delhi Municipal Com-
mittee has decided to prosecute the Jan
Sangh for holding a public meeting at Regal
Park New Delhi in the month of June, 1970
in violation of Committee’s Resolution; and

(b) if so, the details thereof and the steps
taken in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBANM DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b) The matter is Snb-fudice.

Re-Naming of Harrington Street Calcutta

4572, SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Harrington
Street in Central Calcutta was re-named after
Ho Chi Minh by Mayor Prasanta Sur on the
1st July, 1970;

(b) whether any Committee took the deci-
sion for the same; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b) and (c). The decision was taken by the
Corporation of Calcutta, At a meeting held
on the 12th September, 1969, the Corpora-
tion resolved: *“That Harrington Strect be
named as Ho Chi Minh Sarani waiving all
formalities in this respect.” The naming
ceremony was done on the Ist July, 1970
by the Mayor, Shri Prasanta Sur, accord-
ingly.

mmuﬁuu'!'_tmwl?mt‘
Delhi :

4573, SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Delhi Development Authority
launched a massive fund collection drive to
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raise Rs. 1 crore to complete its ambitious
plan to beautify the Yamuna river front; and

() if so, the details thereof and the. res-
ponse achieved 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) An appeal for
funds has been issued by the Yamuna Tatt
Vikas Kosh Board constituted by the Delhi
Development Authority, for development of
the Yamuna River front. Fund collection
drive has not yet been launched.

(b) Does not arise.

Sale of Chinese Goods in Leh Bazars

4574. SHRI A. SREEDHARAN:
SHRI E. K. NAYANAR:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that there is abun-
dant supply of Chinese luxury goods in the
bazars of Leh;

(b) if so, the steps being taken to prevent
the smuggling of Chinese goods into Ladakh;

(c) whether it is a fact that the proposal
to open a Departmental store at Leh has been
dropped; and

(d) if so, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) It is not a fact
that there is abundant supply of Chinese
luxury goods in the bazars of Leh.

(b) In order to prevent smuggling of
Chinese goods into Ladakh the officers of
the Border Security Force have been delegated
certain powers under the Customs Act to
search men and vehicles and to seize smug-
gled goods.

(¢) Government is not aware of any pro-
posal to open a departmental store at Leh,

(d) Does not arise.
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Cooperative House
Socleties in Chandigarh

4575. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of Cooperative House
Building Societies formed in the Union
Territory of Chandigarh;

(b) whether Government have given some
aid to the societies; '

(c) whether Government have approved
the proposal of the Union Territory ‘of
Chandigarh for allotment of sesidential
plots to the low paid employees at conces-
sional rates; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The number of
Cooperative House Building Societies form-
ed in the Union Territory of Chandigarh is
156.

(b) No.

(c) and (d). The Chandigarh Adminis-
tration had prepared a scheme for the
allotment of plots to low paid Government
employees on concessional basis.© In May
last, the Administration were requested to
review the scheme in the light of the
observations made by my Department. A
reply from the Administration is awaited.
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Production Pattern of Hindustan Organic
Chemicals Limited

4578. SHRI MANGALATHUMADAM:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

{a) whether Government have studied
the production pattern of the Hindustan
Organic Chemicals Ltd. after the creation
of the acetanilide plant;

(b) how many other plants of the Hindus-
tan Organic Chemicals have been constructed
during 1969-70; and

(c) whether foreign collaboration with
the company is contemplated 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN). (a) Government
have approved the production pattern of the
Hindustan Organic Chemicals Ltd. after
study.
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(b) Only the Acutanilide Plant has been
completed and commissioned during 1969-
70, while Sulphuric-acid, Metaminophenol,
Aniline, Hydrogen and BHC Plants are
expected to be completed and commissioned
this year.

(c) No foreign financial collaboration is
involved in the setting up of the Company's
plants as such. After inviting tenders, con-
tracts have been awarded to indigenous and
foreign plant suppliers, for the supply of
technology, plant and equipment.

Complaints against India Supply Missions,
Loodon and Washington

4579. SHRI MANGALATHUMADAM:
Will the Minister of SUPPLY be pleased to
state:

(a) whether the India Supply Missions at
London and Washington have been subject-
ed to criticism by the private sector Projects;
and

(b) if so, the steps taken by Government
in this regard?

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR): (a) No Sir. The
Supply Missions do not make purchases for
private sector projects.

(b) Does not arise.
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Exports by Public Sector Undertakings

4581. SHRI JAI SINGH: Will the Minis-
ter of FINANCE be pleased to state:

(a) the total number of export orders
received by the public sector undertakings
during the last three years, yearwise;"

(b) the number of orders not executed in
time together with the total value thereof;
and

(c) the number of orders in which the goods
were rejected by the importing countries
because they did not conform to the specifi-
cations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
value of actual exports by Central Govern-
ment manufacturing undertakings for ‘the
years 1966-67, 1967-68 and 1968-69 was
Rs. 20.23 crores, 50.23 crores and 69.48
crores respectively. Information regarding
the total number of export orders received,
those not executed (with their value) and
those in which goods were rejected, in respect
of the public undertakings, is not readily
available. The work involved in thz collec-
tion of such detailed information is not
expected to be commensurate with the
results to ke obtained therefrom. Promo-
tion of exports has been accepted as one
of the most important methods of improving
the perforinance of Central Government
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industrial undertakings and they have been
urged to take every measure to achieve this
end by aggressive salesmanship, improvement
in the quality of products, competitive prices,
timely delivery etc.

Setting up of Nylon Spinning and Polyester
Fibre Plants

4582, SHRIMATI ILA PALCHOU-
DHURY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether it is a fact that Government
have under consideration scheme for setting
up Nylon Spinning and Polyester Fibre
Plants;

(b) if so, details thereof, including financial
implications;

(c) capacity and location of the plants; and

(d) when the schemes are likely to be
finalised and put into sxecution?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Government
is considering the licensing of new nylon
textile filament yarn units upto a capacity of
approximately 7,500 tonnesfannum. A Press
Note has been issued on 5th July, 1970 in-
viting applications for setting up of plants
for the manufacture of Nylon filament yarn
(copy of which is attached). The last date for
receipt of applications was 16th August,
1970. The applications received in response
to this will be considered by Government.
Regarding polyester staple fibre, no new
scheme is under consideration of Govern-
ment, as the target for this material till the
end of the IVth Plan has been covered by the
capacity licensedfapproved so far.

(b) and (c). Do not arise.

{d) For new Nylon plants, it is not possible
to give dates for finalisation/execution before
approval is given for new schemes.
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Statement

Press Information Bureau
Government of India
“16.16"

PRESS NOTE

NyroN TeEXTILE FILAMENT YARN
PROPOSAL INVITED FOR SETTING UP PLANTS

Government of India have invited applica-
tions for industrial licences under the Indus-
tries (Development and Regulation) Act,
1951 from entrepreneurs including coopera-
tives of users and State Industrial Develop-
ment Corporations, who wish to establish
plants for the manufacture of nylon textile
filament yarn with unit size of upto 12 tonnes
per day in either one phase (12 tonnes per
day) or in two phases (each of 6 tonnes per
day).

Along with the application, applications
are required to give all relevant information
including, inter-alia, total capital cost of the
scheme, total foreign exchange requirements
with details of sources and method of financ-
ing; rupee requirements for the scheme clearly
indicating the sources from which these will
be financed; and an estimate of the prices at
which they would be able to sell the yarn
and the distribution and selling arrangements
they expect to make.

The applications should reach the Ministry
of Industrial Development and Internal
Trade, Udyog Bhavan, New Delhi by August
16, 1970.

Ministry of Petroleum, Chemicals, Mines
and Metals, Deptt. of Petroleum and Che-
micals,

New Delhi, Asadha 14, 1892, July 5, 1970.

g dvaw W fed i
FTCAR & |9 qAg wn
4583. st 9o WTo WETN: T

qaifemw a1 wETow Wi wwoaat
o T 98 aar HFw wor
(%) ¥ ag &= ¢ fr fasd 99
F@EAT F &g &1 AAH T97
wrafrsor agY frar 7 g;



101 Written Answers

(=) afz &, &t AEyT Feqm &
FHarfat &t ¥l F1 qures @ fey
AN F 4T F1OT §;

(7) s d@eqT WY WA ®Y ¥
faedt g9 FTEA & AT g T
& fAq TCHITHT 7T FAATE F
frart &; s

(%) ag favig &= o= faar sl ?

q2ifeas aar T 6T T A
o1g Harwy § Tew A4t (5t Ao o
wyw) : (F) faedt gdw TR
¥ IR F1 gATA & foq g Fm
o 1 §, uF wfafea A= = §9a
wqifaa foar mar & | os Foay dd-
ST AT T €1 Y & s rlrerr
af e 99 w®T &)1 $Rd & FE-
7 ¥ 9qq gEre W & faw ow
=, A faedr e ® W ¥
T ¥ It st &, & ofr FwifEa
femr mwri

(=), &§ (7). 5 fazd
AR @ FEfaa @ S
ar fady afre, Tomamr & s B
¥ wfir qerd foraaw o2 Favke g
W | qforerRT  WTEE I @
fom &1 TeRqE AT @R S
gfafea @ w@dar | @39 4T &
Tl 1 gAga 6 T T
TEMT 91 HT § AT T Ggfea aqv
WA /K g q97 gy wad &
w=rta w Ifaq qasA § awga
FTT FT FOTAAT 9T AFHT ©9 § B1-
T @rE

AAqT qsT F frey oY 7 F9-
T A et 7 gE o fecd o
FroaT & qfcaraw & difea frst
# o @ @A

BHADRA 9, 1892 (SAKA)

Writien Answers 102
German Invesiment in Indian Industries

4584, SHRI SITARAM KESRI:
SHRI NATH PAI:
SHRI D. N. PATODIA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Herman
J. Abs Mission from West Germany has
expressed doubts about the advisability of
Germany investing in industries in India;

(b) whether Government have studied the
report of the Mission; and

(c) the steps Government propose to take
to dispel the doubts of foreign investors and
to attract foreign capital?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). It is
not correct to say that the Mission led by
Dr. Herman J. Abs has expressed doubts
about the advisability of German invest-
ment in industries in India. Their report,
which has been studied by the Government,
mentions a number of factors which they
regard as favourable for foreign private in-
vestment in India. The report also lists other
factors which, in their opinion, might be
regarded as obstacles to such investment.
The overall conclusion reached in the report
is that notwithstanding the obstacles, India
offers good opportunities for successful
joint ventures, particularly for medium sized
and small firms.

(c) Government do not consider that the
views expressed in the Report call for modi-
fication of any major aspect of Government
policy.

Conversion of Loans by Finascial Instite-
tions and Banks into Equity Shares

4585. SHRI S. S. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government
are considering conversion of loams by
financial institutions and banks into equity
shares;

(L) if so, whether there is opposition from
companies in the private sector to this move;
and
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(c) whether Government propose to re-
examine the matter before taking any
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Arising out of
the recommendations of the Tndustrial
Licensing Policy Inquiry Committee, Govern-
ment accepted the ‘joint sector’ concept in
principle and also decided that it would be
ensured in future that there was a greater
degree of participation in management,
particularly at policy levels, in the case of
mijor projects involving substantial assis-
tance from putlic financial institutions;
public financial institutions would also, as
part of their financial assistance arrangement,
exercise option for converting loans given and
debentures issued in future, either wholly
or partly, into equity within a specified
period of time. As for loans and debentures
given in the past, the financial institutions
concerned would have discretion to negotiate
conversion in cases of default. It is not the
intention of Government for the present to
apply the decision to term loans granted or
debentures subscribed by public sector com-
mercial banks,

(b) and (¢). There has been some criticism
in commercial circles against this decision
of Government. It may be noted in this con-
nection that the terms and conditions on
which term-loans/debentures are to be con-
verted into equity share capital will be sti-
pulated in th: assistance agreement between
thz2 institutions and the company before it is
entered into. The option to convert loans/
“debentures into equity share capital will be
exercised by the institutions in a judicious
manner 50 as to avoid any violent fluctuations
in the market value of the equity shares at
the time of conversion which may affect the
interests of the equity sharcholders of the
company and the institutions, and also avoid
any serious imbalance in the ratio of debt
to equity capital of the company.

Gherzi Eastern Ltd., Bombay

4586. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to
state:

(a) whether the Gherzi Eastern Lid.,
Bombay is a firm of consulting engineers
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based on partnership between the Wadias
and a German Company;

(b) if so, how much is the foreign invest-
ment in this firm;

{c) whether it is a fact that almost fifty
times the invested capital has already been
remitted from India by the German partners;
and -

(d) whether such remittances have -re-
ceived necessary approval of the Reserve
Bank of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Messr.
Gherzi Eastern Ltd. is a Company registered
in India under the Companies Act. Out of
its total share capital of Rs. 2.8 lakhs, Rs.
1.375 lakhs worth of shares (49.2°%) are held
by M/s. Gherzi Textile Organization, Zurich
(Switzerland) and the balance by M/s. Now-
rosjee Wadia & Sons Private Ltd. The Com-
pany has been carrying on business as Con-
sulting Engineers, architects, surveyors etc.
to textile mills.

{c) The remittances in foreign exchange
made by the Company to M/s. Gherzi Textile
Organisation, Zurich, from 1960 to 1969
amounted to Rs. 39,57 lakhs. This comes to
about 29 times of the investment of Rs. 1.375
lakhs made by the foreign collaborator.

(d) All the remittances were approved by
the Reserve Bank of India. as they were in
conformity with tne provisions of the techni-
cal consultancy agreement between the two
Companies approved by Government in
1960. Although this agreement did not have
a time limit, the Reserve Bank of India have
advised the Company that it should have the
agreement terminated with effect from
30-6-1970 by which date a period of ten years
would have been completed. The Company’s
application for the eatension of the agree-
ment beyond 30th June, 1970 is now under
examination.

Increase in Price of Consumer
Goods after Budget -

4587. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased to
state:

(a) whether his attention has been drawn
to the prices increase mentioned in the letter
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power and at Rs. 110.25 per tonne for refined
coconut oil produced with the aid of power.

of Shri J, M. Prabhu in the *Economic Times’

of July 25;

(b) in the price rise of raw coffee from
Rs. B.75 to Rs. 11.59, buscuits from Rs. 6.25
to Rs. 8.25, butter from Rs. 9.50 to Rs. 11.25,
chocolates from Rs. 10.45 to Rs. 14,00,
aerated waters from Re. 0.35 to Re. 0.45,
coconut oil from Rs. 5.40 to Rs. 7.25, what
is the amount constituted by tax befor and
after the budget;

(c) whether Government propose to have
an immcdiate inquiry made in this aspect
by the Bureau of Industrial Costs and Prices;

(d) whether the cost calculations made by
the Bureau are made available to income tax
authorities to properly assess the profiteering
to tax; and

(e) if not, the reasons therefor? ~

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The Central budget for 1970-71 pro-
vided for the levy of excise duty at the rate
of 10 per cent ad valorem on biscuits, pas-
teurised butter and branded aerated waters
produced with the aid of power. According
to the official index of wholesale prices, the
rise in prices between the weeks ended 28th
February, 1970 and 25th July, 1970 was 13
per cent for biscuits and 14 per cent for butter
(Amul); this order of price increase is smaller
than what is reported in Shri J. M. Prabhu’s
letter in the Economic Times of July 25, 1970.
As regards aerated waters, the price of Coca
Cola was raised from Re. 0.40 to Re. .45 per
bottle after the budget but was subsequently
revised downward to Re. 0.42 per bottle.

Prices of raw coffee and coconut oil as
quoted in the Ecomomic Times article are
also higher than what have been reported for
the purpose of the compilation of the index
numbers of wholesale prices. However, the
1970-71 budget did not provide for any
increase in the excise duty on raw coffee,
chocolates and coconut oil; the increase in
the prices of these commodities in the post-
budget period, therefore, cannot be attributed
to this year’s budget levies. The rate of excise
duty has remained unchanged at Rs. 66 per
quintal for raw coffee, at Re. 0.80 per kg.
for chocolates produced with the aid of

(c) No, Sir.
(d) and (e). Do not arise.
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Smuggling of Coal from India to Pakistan
and Jute from East Pakistan to India

4589. SHRI BENI SHANKER SHAR-
MA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that smuggling of
coal from India to Pakistan and Jute from
East Pakistan to India is going on with the
connivance of the border authorities on the
West Bengal border for some time past;

(b) if so, the details thereof and the quan-
tity of goods seized during the last two years
with the value thereof; and

(c) the action taken or proposed to be
taken to check the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). It is
not a fact that smuggling of coal from India
to Pakistan and jute from East Pakistan to
India is going on with the connivance of the
border authorities in West Bengal. While
Bo seizure of coal has beem reported during
the last two years on Indo-Pakistan border
in West Bengal, the quantity and value of
jute seized on this border during the last
two years is as indicated below:—

AUGUST 34, 1970
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suspected smugglers, rummaging of suspected
vehicles and patrolling of vulnerable sectors
along the land frontiers. The officers of the
Border Szcurity Force have been delegated
certain powers under the Customs Act to
enable them to search persons and vehicles
and to seize contraband goods. These
measures are kept constantly under review.

Saline Drinking Water for People of
Calcutta

4590, SHR1 SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state whether the pcople of Calcutta are
forced to drink saline water until the comple-
tion of the Farrakka Barrage?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): The Government of
‘West Bengal have reported that it is not correct
that people of Calcutta are forced to drink
saline water. However, in extreme drought
period specially during the period from
middle of May to first week of June just
before the rains, the salinity of raw water
taken for supply from the river Hoogly
reaches the maximum limit for 3/4 days.
This creates difficult situation but due to its
dilution with the settled water of the reser-
voir with a capacity of 3.1/2 days consump-
tion the degree of salinity in the filtered water
is reduced. With the completion of the
Farakka Barrage, this difficulty would also
be removed.

Simplification of Procedure for Payment of
Central Excise

4591, SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of FINANCE be
leased to state:

1968
1969

16 quintals
15 quintals

Rs. 3,488/-
Rs. 1,645/-

(c) The following steps have been taken
to prevent smuggling of contraband goods
along the Iodo-Pakistan Border.

.System'alic collection and follow-tip “of
iaformation, keeping a watchful ‘eye onthe

(a) the number of registers a person paying
Central Excise has to maintain and the
therefor;

(b) the number of forms the payes of
Central Excise has to submit and to whom
and the reasons therefor; and '

(<) the steps being taken to simplify this
procedure?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The number
of registers a person paying central excise
duty has to rhaintain depends upon the com-
modity/commodities he is handling and the
nature of operations carried out by him.
There are broadly following three categories
of persons who pay central excise duty:—

- (i) A curer of unmanufactured product;

(i) A wholesale dealer of unmanufac-
tured product holding a warehouse
license;

(iii) A manufacturer.

The number of registers to be maintained by
these categories of assesseces under Central
Excise Rules, 1944 are given in Statement 1
laid on the Table of the House. [Placed in
Library. See Mo. LT—4113/7C). Whenever a
Central Excise joys any i

concessions as regards payment of Central
Excise duty, he has to maintain certain addi-
tionat registers. The list of such registers is
shown in the Statement II laid on the Table

of the House. [Plared in Library. See No.
LT—4113/70}. -

The reasons for maintaining these registers
are to cnsure that all the excisable goods
produced are properly accounted and the
excise duty due thereon is paid by the asses-
sees. Account of raw materials, wherever
prescribed, are maintained to correlaie raw
materials used with the finished goods manu-
factured therefrom.

Where the assessees of manufacture pro-
ducts maintain their own private accounts
that are considered adequate for Central
Excise purposes they may be exempied from
maintaining any other accounts for central
excise purposes. )

(b) Presumably, the number of forms
referred to in the question relates to the
forms used for removal of excisable goods
on payment of duty from the place of manu-
facture, storage etc. A list of such forms
required to be submitted by persons paying
Central Excise duty and the authorities to
whom these are to be submitted and the
object of these forms are shown in Annexure
111 laid on the Table of the House. [Placed
in Library, See No. LT—4113/70].

(c) The nature of the registers and forms
that are required to be maintained and sub-
mitted are such that they can be maintained
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and compiled without any difficulty. However,
the need for further simplification is always
kept in view. For this purpose, there is also
a Sub-Committee for Self Removal Proce-
dure, a procedure which governs all the ¥
cisable commodities with the sole exception
of unmanufactured tobacco which periodi-
cally examines the forms and registers to be
maintained by central excise assessees and
suggests simplification and rationalisation,
wherever necessary.

Foreign Exchange Spent on Techmiciany -

4592. SHRI PREM CHAND VARMA:

Will the Minister of FINANCE be pleascd
to state:

(a) the amount of foreign exchange spm
by Government annually by employing foreign
technicians in the various fields in the country;

(b) the details of such technicians zmployed
in various types of industries; and -

{c) whether Government propose to mduc':
the number of such technicians gradually
or whether the number is expected to increase
with the establishment of modern and
advance machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Foreign ex-
change outgo on foreign technicians may
take place both on account of payments
made in foreign currency as well as remittance
facility allowed to them out of the salary paid
to them in Rupees in India. Statistics are net
being maintained separately for this category
of foruigners and hence it would not beé
passible to furnish the information sought.

(b) Information is being collected and will
be laid on the Table of the House. ’

(c) While the general policy of the Govern-
ment is to restrict the engagement of foreign
technicians to the minimum necessary,’thé
employment or otherwise of foreign teghni-
cians in a particular field of industry would
depend upon the situation obtaining therein,

afirew §mw & ¥ wgd § @k
wet e G s
4593, s faqfa fss: 1311
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(%) # ag @< § fF saz aeai
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(&) =fz g, @ IWez =
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wa &%) qra fewel &1 g fad o
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Finance for Farm Productivity through

Cooperative Societies

4597, SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) with reference to a case study reported
in the Economic Times of 12th July, 1970
that finance by the Syndicate Bank did not
increase farm productivity and decreased
the expenditure on education, house cons-
truction and investment, what steps the
Ministry have taken to verify the position
of other Bank finance of agriculture;

(b) what are the respective rates of
interest of Bank and Co-operative finance
and whether the latter has suffered from the
former adding to the liabilities of the same
borrowers; and
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(c) why should not bank finance be
channelled through cooperative socicties
to prevent duplication and competition as
the case may be of two Government agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) There are
doubts about the methodology adopted in
the study and the validity of the conclusions
reached about productivity. As regards the
possibility of diversion of funds the poblic
sector banks have been asked to intensify
their supervision to ensure propcr utilisation
of the credit.

(b) and (c). The ultimate borrower
normally gets the production loans from the
cooperatives at 8 to 10%; and from commer-
cial banks at 8} to 94 %. A decision has been
recently taken in principle that public sector
banks will give loans at a concessional rate
to the weaker sections as against stiffer rates
that may be charged from the affluent sec-
tions. A Committee is proposed to be set
up to work out details. This decision is
applicable in the case of loans to farmers
also. As regards adding to the liabilities of
the same borrowers on account of financing
by the two agencies, presumably the Hon'ble
Member refers to dual financing. In order
to ensure that there is no over financing or
double financing of agricultural borrowers
a National Level Consultative Committee
was set up by the Agricultural Finance
Corporation Ltd. in 1968 for coordinating
and for ensuring unified approach in the
activities of commercial and cooperative
banks in the field of Agricultural finance.
This Committee has indicated certain broad
guidelines for purposes of effecting coordi-
nation between these two agencies. In some
States, State-level Committees for coordina-
tion have also been set up. The Reserve Bank
is in close touch with this Committee.

The needs of agricultural sector are so
large that the cooperatives, béset as they
are with a lack of adequate resources and
overdues are unable to cope with them. In
this context, a multi-agency approach has
been approved. There is, therefore, no pro-
posal as such to channelise all bank finance
through co-operative societies. Howuver,
a scheme of financing of primary agricul-
tural credit societies by the commercial
banks has been initiated as a temporary
measure and as a pilot project in 50 districts
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in. § States viz.,, Andh/a Pradesh, Madhya
Pradesh, Mysore, Haryana and Uttar Pradesh
in areas where the central cooperative banks
are financially and administratively weak,
In these districts, the commercial banks will
route finance through co-operative credit
socletics ceded to the banks, till the central
cooperative banks concerned are streng-
thened and rehabilitated to take over its
rightful function of financing these societies.
The commercial banks will then rewert to
the normal function of directly financing the
agriculturists,

Commercial banks generally would prefer
to deal with their client directly. It is only
that way that commercial banks can get to
know their clients well and increase their
deposits. Lending is not their only objective.
If credit is channelised through cooperatives,
this direct link will be snapped. It will affect
deposit mobilisation also.

Transfer of Accomts Officers of D:fence
Accomts Offices

4598, SHRI YAMUNA PRASAD
MANDAL:
SHRI K. LAKKAPPA:
SHRI A. DIPA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that under the
existing/standing instructions, transfers of
Central Government employees are normally
to be ordered at the close of the academic
year to avoid dislocation of studies of their
children; and

(b) if so, the circumstances under which
the transfers of a large number of Accounts
Officers of the Defence Accounts offices being
now ordered, cannot be deferred till the close
of the academic year as usual?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) There are no
such instructions at present.

(b) This does not arise in view of reply
to (2) above. However, transfers are ordered
during the course of the academic year only
when they are absolutely mecessary on ad-
ministrative grounds, such as replacements
for people bsing transferred back from
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difficult/popular stations or transferred out
on compassionate grounds or when additional
staff is required for increase in work load etc.

Central Grants for Jhoggies in Delhi

4599. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that the Ceritre has
granted Rs. 22 lakhs for the Jhuggies in
Delhi;

(b) if so, whether this money is given to
Delhi Administration; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). Yes,
Sir. A sum of Rs. 22.50 lakhs was placed at
the disposal of Delhi Administration who have
since released it to the Delhi Development
Authority for the implementation of the
Jhuggies and Jhopries Removal Scheme,

(c) Does not arise,
Maintemance of Chandigarh as a Clean City

4600. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) the steps taken by Government to
maintain Chandigarh as a clean city; and

(b) the steps taken to seek public coopera-
tion in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Administration
of Chandigarh have reported that under the
supervision of the Medical Officer of Health,
staff isting of 416 pers and 13 sani-
tary jamadars is engaged for keeping the
city clean. House to house refuse removal
service has been introduced in Sectors 1 to
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12, 16, 18, 22 and half of Sector 23. Tn other
Bectors, refuse is removed from refuse points
twice a week.

(b) In order to seek public co-operation
and to educate people, sanitation fornights/
weeks are observed from time to time.
‘During this period hand bills, seeking public
‘cooperation, are distributed.  Moreover,
‘advertisements are issued in newspapers
having wide local circulation.
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Directive to Government of West Bengal
Regarding Provision for Reyision of Pay
Scales of Government Servants

4602. SHRTID. N. PATODTA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Central
Government has directed the West Bengal
Government not to make provision for Rs.
9 crores for revision of pay scales of Gove-
mment servants; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) No, Sir. In
the expenditure estimates of the Government
of West Bengal for 1970-71 already presented
to Parliament, an ad hoc provision of Rs. 9
crores for this purpose exists.

(b) Does not arise,
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Uniformity in Medical Eduacation

4604, SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether Union Government had re-
cently asked the State Governments and
Universities to take early steps for bringing
about uniformity in the Medical education as
recommended by the recent conference held
in New Delhi; and

(b) if so, the details thereof and the res-
ponse received in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). The recom-
mondations of the Canference on Medical
Education recently held in Delhi were further
considered and endorsed by the Executive
Committee of the Central Council of Health
at Aurangabad on 23rd and 24th July, 1970.
Their recommendations are now being exa-
mined by the Government of India and will
then be circulated to State Governments and
other concerned authorities.

Progress of Family Planning

4605. SHRT HIMATSINGKA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether with a view to assessing the
success of the Family Planning Progress so
far Government have collected figures to
indicate the number of persons in India in
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the age group below 18 years, below 15 years,
below 10 years and below 5 years and what
percentage of the total population each of
these figures constitute; and

(b) the latest assessment of population
of India at the end of 19697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) No figures have been
collected recently. However, the National
Sample Survey Report, Nineteenth Round
(July 1964—June 1965) on “Differential
Fertility and Mortality Rates in Rural and
Urban India” published in March, 1969,
gives the following distribution:

Porcentage distribution of population by age
group for rural and wrban areas

Age group Rural?%, Urban¥
Less than 5 years 14.78 13.55
Less than 10 years 30.20 27.m
Less than 15 years 43.06 40.75
Less than 20 years® 50.81 50.08

*The proportion below 18 years is
not available as the grouping of age
is below 20 years.

(b) The estimated population of India 23
on Ist March, 1970, based on the report of
the Expert Committee on Population Pro-
jections is 54,60,42,000.

Issue of Fully Paid Ordinary Shares to Indian
Oxygen Ltd.

4606, SHRI VASUDEVAN NAIR: Will
the Minister of FINANCE be pleased to
state:

{a) whether the Indian Oxygen Limited has
applied for consent of Controller of Capital
Issues and the approval of the Reserve Bank
of India for further issue of 15,40,000 fully
paid Ordinary Shares to be allotted as bonus
shares gst the members of the P
who are on the Company’s Register of shares;

(b) if so, whether such consent and appro-
val has been given to the Company; and

(c) if so, what percentage of total shares
of the company would be owned by the
British Oxygen Company, United Kingdom?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Yes,
Sir. The Indian Oxygen Ltd. has applied for
permission of the Controller of Capital
Issues under the Capital Issues (Control)
Act, 1947 to capitalise Rs. 154 lakhs from
share premium and General Reserve and issue
fully paid bonus shares to its existing share-
holders in the ratio of one new equity share
for every three shares held. The Company's
proposal is under Government’s considera-
tion,

(c) The present shareholding of the British
Oxygen Company, U. K. in the company is
about 66.06%,. Tt has been suggested to the
Indian Oxygen Company to step up the
Indian Participation to 40%.

Shares of State Undertakings for Sub-
scription Thrown Open to Public

4607. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have decided to
throw open a part of the shares of the State
Undertakings for subscription by the public;
and

(b) if so, the reasons for taking such a
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). No
such decision has been taken by Government
to invite public participation in the equity
capital of Central Government public sector
undertakings,. However, it may be stated
that there are some Central Government
undertakings with private equity participa-
tion. Such cases have occurred due to his-
torical reasons like the take-over of a privately
owned organisation, stipulation in collabora-
tion agreements; etc.

Election of Chief Executive of Puablic Enter-

prises to Management Committees of Cham-
bers of Commerce and Industrial Associations

4608. SHRI MAYAVAN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government
have decided that public sector enterprises
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coula be members of Chambers of Commerce
and Industrial Associations and the Chief
Executives of the Public sector enterprises
could also seek election to their management
committee;

(b) if so, how far the decision of Govern-
ment is likely to help the both;

(c) whether the decision has been wel d
by all; and

(d) the reasons for taking such decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a), M and (d).
Public enterprises have been advised that
there is generally no bar to their becoming
members of industrial and professional
associations of the industries to which they
belong, as is borne out from the fact that in
the case of a number of enterprises, their
memoranda of association contain a speci-
fic clause providing for this. The attention
of public enterprises have also been drawn
to a recommendation of the National Com-
mission on Labour to the effect that public
sector undertakings should be encouraged
to join their respective industrial associa-
tions.

Chief executives of public enterprises have
also been advised that there would be no
obejection to such chief executives belng
members or managing committees of indus-
trial or professional associations only.

Tt is felt that within a particular industry,
there is an identity of interest between public
sector and private sector in finding answers
to common problems facing the industry and
public sector being leaders in the industrial
field, it is essential that public enterprises
are able to play a proper role in the counsels
of the industry to which they belong and
through them in the wider forum available.

(c) While Government have not ascertained
reactions to the decisions there is no reason
to think that it has created any adverse reac-
tion among the people concerned.

Sale of Shares of Public Undertakings
to Public

4609. SHRI HIMATSINGKA: Will the
Minister of FINANCE be pleased to state:

(a) whether in pursuance of the recom-
endation of the Administrative Reforms
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Commission, Government propose to invite
the public to purchase shares in Government
Undertakings with a view to fostering closer
emotional integration between Govern-
ment and the common man;

(b) if so, the precise decision taken in the
matter; and

(c) for which specific undertakings such
shares are being offered for sale to the public?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) It is not clear
which particular recommendation of the
Administrative Reforms Commission the
Hon'ble member is thinking about; there
does not appear to be any such recommenda-
tion in the report of the A.R.C. according to
which members of the public are to be invited
to purchase shares in government under-
takings.

(b) and (c). Do not arise.

Article on Public Sector Enterprises Published
in ‘Lok Udyog’

4610. SHRI RABI RAY:
SHRI D. N. PATODIA:

Will the Minister of FINANCE be pleased
to state;

(a) whether Government’s attention has
been drawn to a valedictory article in “Lok
Udyog™, the official monthly magazine of
the Bureau of Public Enterprises;

(b) if so, whether he is aware of the fact
that the said editor is of the view that the
consequent inefficiency, waste shortfalls
in physical production targets and financial
losses have been extremely harmful; and

(c) the steps Government have taken to
remove these bottlenecks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Yes,
Sir. Government are aware of the signed
article written by the outgoing editor of the
"Lok Udyog” in the June 1970 issue of the
magazine. The editorial reflects the personal
views of the retiring editor and not neces-
sarily those of the Government, as acknow-
ledged therein.
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(c) Government are aware of the problems
facing public enterprises as also of their
shortcomings and have taken various mea-
sures to improve their working by—

(a) diversification of production
(b) promotion of exports, and

(c) improvements in managerial and
operational efficiencies.

Metallorgical Coal Mines

4611. SHRI YAMUNA PRASAD MAN-
DAL: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the names of metallurgical coal mines
in the country at present;

(b) whether mines producing metallurgical
coal in the country are controlled by such
companies the shares of which are held by
foreign countries;

(c) if so, the names of those companies and
the names of the persons holding the major
shares; and

(d) whether Government propose to take
over such mines and if not, the reasons there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 NITIRAJ SINGH CHOUDHARY):
(a) The names of mines producing metallur-
gical coal are given in the statement laid on
the Table of the House. [Placed in Lahrwy
See No. LT—4114/70].

(k) No, Sir.
(c) and (d). Do not arise.

Coatrol Over Private Companies Re-
ceiving Funds from Public Financial
Institutions

4612. SHRI MANIBHAI J. PATEL:
SHRI YOGENDRA SHARMA:
SHRI D. N. PATODIA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a faet that Government
contemplate to form a scheme to bolster
public control over private companies which
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have received funds from public financial
institutions including the nationalised banks;

(b) whether it is also a fact that Govern-
ment propose to float a consortium having
sufficient powers to take more effective in-
terest in the operations of such companies
by pooling together all shares belonging to
public financial institutions including the
nationalised banks in private companies;

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Arising
out of the recommendation of the Industrial
Licensing Policy Inquiry Committee, Govern-
ment accepted the ‘joint sector' concept in
principle and also decided that it would be
ensured in future that there was a greater
degree of participation in management,
particularly at policy levels, in the case of
major projects promoted in the private sector
involving substantial assistance from public
financial institutions.

To secure a greater degree of participation
in management the public financial institu-
tions would also, as part of their financial
assistance arrangements, stipulate exercise
of option for converting loans given and
debentures issued in future into equity within
a specified period of time. As for loans given
and debentures issued in the past, the finan-
cial institutions concerned would have dis-
cretion to negotiate conversion in cases of
default. It is not the intention of Govern-
ment for the present to apply this decision
to term loans granted or debentures subs-
cribed by public sector commercial banks.

After the new policy has been administered
for some time, the long term public financial
institutions may come to own a substantial
equity portfolio. There are at present some
limitations on the term institutions like the
Industrial Finance Corporation, holding
equity shares of assisted concerns for inde-
finitely long periods. While it may be pos-
sible in some cases for the bulk of the invest-
ment portfolios to be passed on to invest-
ment institutions like the Life Insurance
Corporation and Unit Trust of India, there
may still remain a residual problem. A pos-
sible solution may be to set up a separate
agency affiliated to the long term institutions
to hold and manage equity shares and secure
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continuous participation in the management
of assisted concerns. This matter is under
consideration.

4613. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to
state:

(a) whether it has been decided to permit
Executives of Public Sector undertakings to
b bers of Chambers of Commerce
and Industry;

(b) if so, the reasons for this decision;

(c) whether he is aware that many public
sector officers are ideologically pro-private
sector; and

(d) whether, in view of this, it is proposed
to screen such officers before allowing them
to join private Chambers of Commerce and
Industry 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Public enter-
prices have been advised that there is gener-
ally no bar to their becoming members of
industrial and professional associations of
the industries to which they belong, as is
borne out from the fact that in the case of
a number of enterprises, their memoranda
of association contain a specific clause pro-
viding for this. The attention of public enter-
prises have also been drawn to a recommenda-
tion of the National Commission on Labour
to the effect that public sector undertakings
should be encouraged to join their respective
industrial associations.

Chief executives of public enterprises have
also been advised that there would be no
objection to such chief executives being
members of management committees of
industrial or professional associations only.

(b) It is felt that within a particular in-
dustry, there is an identity of interest between
public sector and private sector in finding
answers to common problems facing the
industry and public sector being leaders in
the industrial field, it is essential that public
enterprises are able to play a proper role
in the counsels of the industry to which they
belong and through them in the wider forum
available.
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(c) Itwill not be fair to make such a genera-

(d) Does not arise.

Sale of Shares of Public Sector Undertakings
to Public

4614. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it has been decided to throw
open shares of new public sector undertakings
for public subscription;

(b) if so, the consideration for allowing
private ownership to enter the public sector
in this fashion;

(c) whether Government have been moti-
vated by the non-eligibility of public sector
undertakings for loans from the nationalised
credit institutions; and

(d) if so, the reasons why Government do
not prefer to amend the existing constitu-
tion and rules of these institutions so that
they may extend credit facilities to public
sector concerns?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)and(b). Govern-
ment have not taken any decision to invite
equity participation from the public in new
public sector undertakings. However, in
certain public emterprises there is equity
participation from the public due to historical
reasons like taking over of privately owned
companies, stipulation in collaboration agree-
ment, etc,

(c) and (d). Government have advised the
financial institutions to extend to Public
Enterprises the same types of assistance that
they give to private enterprises such as loans,
underwriting of subscription to shares and
debentures andfor guarantees, subject only
to the limitations if any imposed by the
respective statutes under which the institu-
tions have been set up.

Foreign Capital Investment in India

4615. SHRI D. AMAT: Will the Minis-
ter of FINAMCE be pleased to state:

(a) the particulars of the commodities in
which the foreign companies in India are
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dealing together with the number of such

companies;

(b) what percentage of their investment
is allowed to be taken out of the country;
and

(c) the form in which it is taken out?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA): (a) The number of
foreign controlled companies, eacluding
banks and insurance companies, was 960 as
at the end of March, 1969. They are engaged
in various industries such as plantations,
mining, petroleum, manufacture of foods,
beverages etc, textile products, transport
equipment, machinzry and machine tools,
metals and metal products, electrical goods
and machinery, chemicals and allied products,
trading, construction, utilities, transport and
other miscellaneous types of buinesses.

(b) and (c). The outstanding foreign in-
vestments in foreign controlled companies
as at the end of March, 1967 were Rs. 700.5
crores comprising of Rs. 290.6 crores in
Indian branches of foreign companies and
Rs. 409.9 crores in foreign controlled rupee
companies. The remittances made abroad
by way of profits of branches and dividends
of foreign controlled rupee companies during
the last few years were as under:

(Rs. crores)
Profits of  Dividends Total
branches of foreign
controlled
companies
1967-68 16.0 29.3 453
1968-69 13.0 254 384
1969-70 5.0 12.0 17.0
(April-
September)

Under the existing policy of Government
remittances on account of profits and divi-
dends to non-residents are frzely allowed
after payment of Indian taxes.

Reservations for Scheduled Castes and Sche-
duled Tribes in Public Undertakings

4616. SHRI SIDDAYYA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Prime
Minister had issued a Circular on the 25th
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August, 1969 to all the Union Ministers to
devise suitable steps to ensure that the quota
of representation reserved for the Scheduled
Castes and Scheduled Tribes in services is
achieved within the next two years in all the
Public Undertakings under their control;

(b) if so, whether a copy of the circular
will be laid on the Table of the House;

(c) how many vacancies in Class I, II,
I and IV posts have been advertised and
how many have been filled up in each of the
Public Undertakings since 25th January,
1969 by the Scheduled Castes and Scheduled
Tribes candidates; and

(d) whether there is a proposal to recruit
them on a period of probation and absorb
them subsequently 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir. The
Prime Minister had written to all concerned
Ministers regarding the need for ensuring
the representation of Scheduled Castes and
Scheduled Tribes candidates in the public
enterprises according to the reservation orders
in this regard, within the next two or three
years to the extent practicable.

(b) it is not proposed to place a copy of
the letter on the Table of the House.

(c) Detailed information regarding vacan-
Cies in Class I, I, I1I and IV posts in the
public enterprises that have been advertised
and filled since January 25, 1969 by Scheduled
Castes and Scheduled Tribes candidates
is not available. The work involved in the
collection of these particulars is not expected
to be commensurate with the results to be
obtained therefrom. According to available
information in vespect of 47 public enter-
prises, of the 17022 candidates recurited
during the calendar year 1969, 1529 belonged
to the Scheduled Castes and Scheduled
Tribes.

(d) Generally, rulesforders coverning re-
cruitment to posts prescribe that appoint-
ments of all selected candidates (including
those belonging to Scheduled Castes and
Scheduled Tribes) should be made on proba-
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General Pool Accommodstion for Class I
and IV Staff of Delhi Flood Control Wing

4617. SHRI ESWARA REDDY: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the Class I1I and Class I'V staff
of the Delhi Flood Control Wing are entitled
to accommodation from the General Pool
of Accommodation of the Directorate of
Estates; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir. Nor-
mally the staff working under the Delhi
Administration is eligible for allotment of
accomodation from the geperal pool in
Delhi/New Delhi provided there is no separate
pool of accommodation under the Adminis-
tration and the office in which they are work-
ing are located within the eligible zones.

(b) Does not arise.

Applicability of C.G.H.S. Scheme to Class 111
and Class 1V Staff of Delhi Flood Control Wiag

4618. SHRI ESWARA REDDY: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the Class III and Class IV
staff of the Delhi Flood Control Wing are
governed by the Central Government Con-
tributory Health Service Scheme; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) No, Sir.

(b) The Central Government Health
Scheme is applicable to Central Government
employees. The employees of the Delhi
Flood Control Wing are under the adminis-
trative control of the Delhi Administration
who have not joined the Scheme.
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General Pool Accommodation for Class ITI and
IV Staff of Badarpur Thermal Power
Project

4619. SHRI ESWARA REDDY: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the Class I.I and IV staff of
Badarpur Thermal power project are entitled
to General Pool Accommodation of the
Directorate of Estates; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
staff of Badarpur Thermal Power Project
at Badarpur is not entitled to residential
accommodation from the general pool at
Delhi/New Delhi as Badarpur does not fall
in any of the Postal Zones of Delhi at present
qualifying for allotment of general pool
accommodation at Delhi/New Delhi. How-
ever, 39 officials of the Project who are occupy-
ing residential accommodation from the
general pool at Delhi/New Delhi/Faridabad
were permitted as a special case to continue
to retain the same till 31st December, 1969
on payment of normal rent.

Benefits of C.G.H.S. Scheme to Class III
and Class IV Staff of Badarpur Thermal
Power Project

4620. SHRI ESWARA REDDY: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

() whether the Class ITI and IV staff of
Badarpur Thermal Power Project are entitled
to benefits under the Central Government
Contributory Health Service Scheme; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
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B. 8. MURTHY): (a) and (b). The staff
of Badarpur Thermal Power Project residing
in various areas of Delhi/New Delhi which
are covered under the C.G.H. Scheme are
entitled to benefits under the Scheme. Badar-
pur area itself is not yet covered under the
Central Government Health Scheme. Staff
residing there is entitled to claim medical
reimbursement under C. S. (MA) Rules,

Amoant of Foreign Exchange permitted to
be brought by Hippies

4621. SHRI RAM GOPAL SHALWALE:
Will the Minister of FINANCE be pleased
to state whether Hippies bring foreign ex-
change with them and if so, the amount of
foreign exchange each Hippie is permitted
to bring?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): There are no res-
trictions on the amount of foreign exchange
a foreign national may bring into the country.
As no record is kept of the foreign exchange
brought in by foreign nationals, it would not
be possible to say to what extent Hippies
bring in foreign exchange.
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Deceutralisation of Audit and Accounts Works

of P. & T. Department, Circle Wise

'4624.SHRI RAMAVATAR SHASTRI:
Wili the Minister of FINANCE be pleased
to state: '

(a) whether proposal to decentralise the
Audit and Accounts Works of the P. & T.
Department Circle-wise has been imple-
mented; - .

(b) whether a final decision to open an
office of the Director of Audits and Accounts,
Posts and Telegraphs, in Bihar Circle, for
speedy settlement of claims of staff and effi-
cient auditing of the P. & T, Office has been
taken; and

(c) if not, reason for delay in implementa-
tion of policy in Bihar and posting of A
Accounts Officer in Muzffarpur, Patna
Telegraph, Ranchi and Darbhanga Engineer-
ing Divisions 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The proposal
to decentralise the audit and account work
of the P. & T. Department on circle-wise
basis is in the process of implementation.
New offices have already been formed at
Jaipur and Trivandrum with effect from
1-11-1969 and at Cuttack with effect from
1-12-1969.

(b) Provision exists in the current year's
Budget for the opening of new offices at
Patna, Bhopal and Bangalore to deal with
the audit and accounts work of P. & T.
Transactions of the Bihar, M. P. and Mysore
circles respectively.

(c) Tn view of the position stated at (b),
the question of delay in implementation does
not arise at this stage.

The posts of Accounts Officer in the Engi-
neering Divisions at Muzaffarpur, Patna,
Ranchi and Darbhanga have been sanctioned
recently and are likely to be filled up shortly.

Smuggling of Indian Films into Soath Africa

4625. SHRI INDRAJIT GUPTA:
SHRI HIMATSINGKA:
SHRI S. KUNDU:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Chairman of the Indian
Motion Pictures Export Corporation has
alleged that large-scale smuggling of Indian
films out of the country is going on;

(b) whether it is also a fact that a part
of such smuggled films is going to South
Africa; and

(c) if so, the steps taken by Government
to check this illegal trade, apprehend the
smugglers and stop the heavy losses now
being incurred?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) Information has been received that
some Indian films exported to third countries
are diverted to South Africa.

(c) The Customs authorities have already
been alerted to prevent such smuggling, and
recently some seizures have been effected on
the Western Coast of India.
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Need for Simplification of Rate Contract
Procedure for Porchases

4627. SHRI HEM RAJ: Will the Minis-
ter of SUPPLY be pleased to state:

(a) whether it is a fact that the purchases
of stores for development works in Himachal
Pradesh of the value of rupees thirty lakhs
and beyond are made through the Director-
General, Supplies and Disposals:

(b) if so, whther it is also a fact that due
to the rate contract basis these take a long
time to fructify and the development works
have been held up for a long time; and

(c) whether Government propose to sim-
plify this procedure and il not, the reasons
therefor?
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THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR): (a) Yes, Sir.

(b) The supply of different kinds of stores
on rate contract basis to the various Direct
Demanding Officers is, by and large, satis-
factory. However, difficulties arise in cases
where the raw material required for the manu-
facture of items i< in short supply. There were
some complaints from Himachal Pradesh
Government about the delay in the supply
of C. I. Pipes and G. L. Pipes. The delay was
due to snortage of steel.

(c) The existing procedure in respect of
drawals against rate contracts is on the whole
working satisfactorily, However, the pro-
cedures in the DGS & D are constantly
kept under review with a view to effecting
improvement,
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Construction of Booths for Rehriwalas
in Chandigarh

4629, SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the Administration of the
Union Territory of Chandigarh has decided
to build small shops and booths for the
Rehriwalas and also for the occupants of
Nehru and Shastri markets:

(b) if so, the number of such booths and
their location; and

(c) whether the Rehriwalas of particular
market will be accommodated in the booths
to be constructed in that market?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a)and (b). The Chandi-
garh Administration proposes to construct
500 small sheds for Rehriwalas in Section
15, 19, 20, 22 and 23, while for the Nehru
and Shastri markets 107 booths are being
constructed in Sectors 7 to 30 in the first
instance. These Sheds/booths will be given
out on rent.
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(c) The criteria for allotment and the
Sectors where the Rehriwalas may be accom-
modated are being worked out,

Agcident Prone Area on Brigadier Hoshiar
Singh Road, Sarojani Nagar, New Delhi

4631. SHRI OM PRAKASH TYAGI:
SHRI RAM SWARUP
VIDYARTHI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is a vacant plot of land
at one end of Brigadier Hoshiar Singh Road
in Sarcjini Nagar, New Delhi, where the
boards of the Central Radio Store (Civil
Aviation) and Executive Engineer, C.P.W.D.
Division No. 1 and 2 have been displayed;

(b) if so, whether a DTU Bus No. DLP
1043 plying on route No. 17A had fallen into
the said plot in May, 1970 and many passen-
gers had been injured as a result thereof;

c) whether a truck No. DLL 5167 had
entered into L Block quarters opposite the
said plot and run over two or three persons
killing them at about 11 P.M. on the 11th
June, 1970;

(d) if so, whether it is proposed to level
the said plot of land, widen the adjacant read
and shift the truck stand from there; anu

(e) if so, the time by which this would be
done and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): {(a) Yes, Sir.

(b) No such incident has come to the
notice of this Department.

(c) Yes, Sir. The truck plonghed into the
backyard of the Government quarters
(L Rlock, Sarojini Nagar) thereby killing
two persons on the spot and seriously in-
juring the third one.

(d) There is no proposal to level the said
plot of land or to widen the adjacent road.
The District Magistrate, Delhi bas, however,
issued a motification prohibiting the parking
of vehicles from 5 p.m. to 9 p.m.

(¢) Levelling the plot and widening of the
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road are not considered necessary. However
drums painted white (to be replaced later by
a protective wall) have been fixed between
the road leading to the Stores and the L Block
of Sarojini Nagar to prevent similar accidents
in future.

Progress of Kandla Port and its Township

4632, SHRIMATI SUSEELA GOPALAN:
SHRI GEORGE FERNANDES:
SHRI VIRENDRA KUMAR

SHAH:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have received
any memorandum from a large number of
citizens of Kandla Port Township in regard
to the progress of Kandla Port and its town-
ship; and

(b) if so, the action taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
information is being collected and will be
placed on the Table of the House.

Eviction Notice served om residesis of
Trans-Jamona Village, Mandavali
(Fazalpur) Delhi

4633, SHRI OM PRAKASH TYAGH
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that the village
Mandavali (Fazalpur), Delhi-32 was acquired
from the U. P. Government by the Union
Territory of Delhi;

(b) whether its residential area has never
been extended by the Union Territory afler
taking it over;

(c) whether the residents of the village have
been served with Motices under Sections
9 (i) and 10 (i) of the Land Acquisition Act,
1894 the id in the idential
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area in existance prior to 1885 after taking
into consideration the increased population
of the village beyond 1885;

(d) whether the Scheduled Castes and
Scheduled Tribes residents of the village
have also been served with similar notices;
and

(e) if so, how Government propose to
compensate and rehabilitate the evicted
families of the whole village consisting more
than 5,000 persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). Residents outside the ‘Lal
Dora’ (residential area) of village Mandavli
Fazalpur have been served with notices under
section 9 and 10 of the Land Acquisition Act,
1894. The Land Acquisition Act does not
provide for any discrimination. Motices are
served on all persons having interest in the
land under acquisition irrespective of casle
or creed.

(e) Alternative developed plots of land at
predetermined rates will be allotted to those
persons whose lands are acquired. They will
also be eligible for compensation under
the Act.

Changes in Registration of Firms

4634. SHRI 5. KUNDU: Will the
Minister of SUPPLY be pleased to state:

(a) whether the Esti Committee
(Fourth Lok Sabha) in its 21st report has
recommended certain changes in registration
of firms and purchase of goods from diffe-
rent States;

(®) if so, the action taken thereon; and

{c) whether the recommendations have
been accepted by Government?

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR): (a) Yes, Sir.

(b) and (c). The recommendations are
being examined.



143 Written Answers

Foreign Exchange Requirements of Paradip
Fertilizer Project

4635. SHR1 S, KUNDU: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state:

(a) the cost of fertilizer plant to be put up
at Paradip;

(b) whether any foreign exchange is in-
volved in this project;

(c) if so, the details thereof; and

(d) when the construction of this project
will begin?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a)to(d). Govern
ment have asked Fertilizer Corporation of
India to prepare a tech onomic feasibi
lity report for establishing a fertiliser plant
at Paradip based on imported ammonia,
It is too early to give any details regarding
the project.

Progress in Establishing Nickel Factory at
Sukinda, Orissa

4636. SHRI 5. KUNDU: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the progress in establishing nickel
factory at Sukinda, Orissa; and

(b) whether further survey has disclosed
more resources of nickel in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH CHAU-
DHARY): (a) The Hindustan Copper
Limited have commissioned a feasibility
study for the commercial extraction of
Nickel from the Sukinda Nickel Deposit
in Cuttack District of Orissa. The feasibility
report is expected to be ready by end of
1970. Decision on setting up of a Nickel
extraction plant will be taken after the feasi-
bility study has been completed and the
results examined.
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(b) Geological Survey of India are carrying
out exploration work including drilling in
Kumardah—Saruabil area of district Cuttact
to prove further reserves of Nickel ore.
The results will be available when the drilling
is completed.

Redaction in Price of Cooking Gas

4637. SHRI S. KUNDU:
SHRI MRITYUNJAY PRASAD:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the price of cooking gas cy-
linders has been reduced in persuance of the
report of Shantilal Shah Committee;

(b) if so, by how much; and

(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D, R. CHAVAN): (a) No.

(b) Does not arise.

() The Shantilal Shah Committee recom-
mended a uniform reduction of Rs. 3 per
cylinder of 14.5 Kg. in the selling price of
L.P. Gas irrespective of the prices at which
it is being sold at present by various com-
panies at different places. The present prices
at different places show wide variations.
In these circumstances, it became desirable
to examine the price structure. The matter
is under active consideration of Government.

Family Planging Centres in Mysore State

4638. SHRI G. Y. KRISHNAN:
SHRI N. SHIVAPPA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of Family Planning Centres
functioning at present in Mysore State:

(b) the aid granted by Centre to run these
Family Planning Centres annually during
the years 1968-69 and 1970-71; and

(c) the number of new Family Planning
Centres going to be opened in Rural and
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Urban areas during the Fourth Five Year
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) The number of
Family Planning Centres functioning at
present in Mysore State is as follows:—

(i) Urban Family Welfare

Planning Centres 50
(ii) Rural Family Welfare

Planning Centres .. 265
(iii) Sub-Centres 1972

(b) The total amount of assistance provided
to Mysore State for various schemes under the
Family Planning Programme during 1968-69
was Rs. 144.34 lakhs. Of this, an amount
of Rs. 56.00 lakhs was intended for Family
Planning Centres. An allocation of Rs.
260.25 lakhs which includes a sum of Rs.
84.34 lakhs for such Centres has been made
for the year 1970-71.

(c) The required information is being
collected from the State Government and
will be furnished as soon as it becomes
available,

Demands of Workers of Pimpri Peni-
cillin Factory

4639. SHRI SATYA NARAIN SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether there was any demonstration
by the Pimpri pencillin Factory workers on
the 14th July, 1970;

(b) if so, the demands of the workers;

(c) whether Government have received
any representation regarding the grievances
of workers of Pimpri Pencillin Factory
against tbe management, if so, the details
thereof; and

(d) the steps taken by Government to
redress their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No. There was a demonstration on the 13th

BHADRA 9, 1892 (SAKA)

Written Answers 146
July, 1970 during the lunch interval between

12.30 to 1.00 p.m.

(b) No demands as such were made. The
demonstration, it was said, was held to high-
light the alleged lapses of the management.

(c) and (d). The representations received
from the union have been sent to the mana-
gement for consideration and suitable re-
medial action. The representations cover
various matters such as production pro-
gramme, promotion policy, absorption of
casual workers, working of data processing
unit etc, The matters are under discussion
and negotiation between the union and the
management.
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Eviction Notices served on Allottees of Servant
Quarters, Kashmir House, New Delhi

4641. SHRI ONKAR LAL BERWA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the allottees of servant quarters
situated in Kashmir House, New Delhi have
been served with eviction mnotices without
offering them alternative accommodation,
if so, how many of them have been so served
with notices and in what circumstances;

(b) whether it is also a fact that some of
the quarters got vacated during some years
ago, have been reallotted to others who are
not Kashmir Government Employees;

(c) whether evictees are being given alter-
native accommodation, if so, where an
on what terms; and

(d) whether any representation has been
received from them by the Home Ministry,
if so, the main points made out there and
Government’s reactions thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No proper
allottee of any servant quarter in the Kashmir
House has been served with an eviction
notice. There are 73 servant quarters in the
Kashmir House. 18 are with the Ministry
of Defence while 54 are with the Trade Com-
missioner, Jammu and Kashmir Geovern-
ment and the remaining one is in the General
Pool. Mone of the 19 servant quarters with
the Ministry of Defence and in the General
Pool is in the occupation of any unauthorised
person. All of them stand allotted to autho-
rised persons. Out of the remaining 54
servant quarters (73-19) which are under
the administrative control of J & K Govern-
ment 14 are in the occupation of unauthorised
persons who are neither in the employment
of J & K Government nor are paying any
rent to the said Government.

(b) Mo Sir. The 54 servant quarters are
meant for J & K Government employees
posted in Delhi and they are consequently
allotted by the Trade Commissioner, J & K
Government to eligible Kashmir Government
employees, only.
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(c) Since the J & K Government wants to
demolish the servant quarters, the unautho-
rised occupants of 14 servant quarters were
served with eviction notices. The cases of
the unauthorised occupants are subjudice
in various courts of Law. Hence the question
of provision of alternative accommodation to
the unauthorised occupants does not arise.

(d) Yes Sir. The main points made out in
the representation, infer alia, are as under
that:

(i) they have been residents in the ser-
vant quarters for the last 15 to 30
years.

(ii) they are ready to pay the rent, but
the Trade Commissioner is not accept-
ing the same; and

(iii) the J & K Government wants to have
the servant quarters vacated as they
want to put up a pew building by
demolishing them. The question of
alternative accommodation does not
arise.

In view of the fact that the persons concerned
are unauthorised occupants of the servant
quarters and are not employees of J & K
Government, that Government wants to have
the servant quarters vacated. Further, the
J & K Government proposes to demolish
these quarters with a view to putting up new
structure in their place.

Loan Facilites for Housing purposes
by L. 1. C.

4642, SHR1 ONKAR LAL BERWA:
SHRI ESWARA REDDY:
SHRI JAGESHWAR YADAV:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Life Insu-
rance Corporation have decided to provide
Housing Loan facilities at all its 540 Centres;
and

(b) if so, the details of the scherme and the
progress so far madoe in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The corpora-
tion is contemplating extension of its “Own
Your Home" Scheme to all centres where it
has a branch office.
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(b) The details are being worked out.

Amoust received by Philanthropic Organisa-
tions from Foreign Countries

4643, SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state the total amount of money received by
each ‘Philanthropic’ Organisations, both
India and foreign, working in India, from
each foreign country, year-wise, during the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): Information re-
garding inward remittances is maintained
only in a general way for statistical and
balance of payment purposes. Data is not
maintained on the basis of the category such
as mentioned in the Question. Hence the
information sought cannot be furnished,
However, if the H ble Member desi
to have information of inward remittances
received by any particular organisation,
efforts will be made to furnish the same,
but this would be possible only in respect of
inward remittances for Rs. 10,000/- and more
received through banking channels.

Balance Sheets of mationalised Banks

4644. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) whether the nationalised banks have
prepared and submitted their balance-sheets
for the year 1969-70 as per provisions of the
Act;

(b) if so, a summary of the working results

" of each nationalised bank for the year 1969-
70; and

(c) if the answer to part (a) above be in

_* the negative, why it has not yet been done?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Accord-
ing to Section 10 of the Banking Companies
{Acquisition and Transfer of Undertakings)
Act, 1970, read with Section 29(1) of the
Banking Regulation Act, 1949, the first
balance sheets are to relate to the 31st Dece-
mber 1969, They would not relate to the

- financial year 1969-70. Tt has not been possi-
-ble to finalise the balance sheets as at 31st
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December 1969 so far for the following
reasons:

(1) The Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1969 was struck down by the Supreme
Court and the new Act replacing it
could receive the President’s assent
only on the 31st March 1970. Alhtough
additional auditors for each of the
fourteen corresponding new banks
were appointed in December 1969
(in addition to the existing auditors),
instructions regarding the preparea-
tion of the balance sheets and profit
and loss accounts of the nationalised
banks for the year 1969 and the scope
of the audit by additional auditors
could be issued only towards the end
of March 1970 or thereafter.

(2) As the accounts for the year 1969
were the first set of accounts after
nationalisation, certain aspects relat-
ing to uniform presentation of
accounts by these banks to the extent
possible, the period to be covered by
the accounts (whether they should
relate to the period 19th July to 3ist
December 1959 or the whole of the
year), appropriation of profits, audit
of the accounts by additional audi-
tors, Directors’ reports, etc., had to be
examined in detail before guidelines
could be issued to banks.

(3) As the Companies Act 1956 is not
applicable to the audit of the nation-
alised banks, the auditors have raised
certain queries relating to the nature
of their report and these queries have
to be answered before the audit can
be completed. The Reserve Bank
which is primarily concerned with the
matter is processing it with a view to
early finalisation of the balance sheets.

Fertilizer Companies in Public and Private
Sectors

4645, SHRI JYOTIRMOY BASU: Will

. the Minister of PETROLEUM AND CHE-

MICALS AND MINES AND METALS be
pleased to state:

(a) the name of firms which produce
different varieties of fertilizers in the public
and private sectors, separately, in collabora-
tion with private firms of each foreign country
during the last three years;
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(b) the total initial capital investment
allowed to these firms, separately and the
proportion of shares held by the foreign
collaborators in each case;

(c) the total amount of foreign exchange
sanctioned to and actual spent by the col-
laborating firms; and

(d) how far these foreign collaboration
agreements have been able to reduce our
import of fertilizers during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN: (a) and (b). No
firm in the public sector is at present produc-
ing fertilizers with foreign collaboration.
The following firms in the private sector have
set up fertilizer factories with foreign col-
laboration:

AUGUST 31, 1970

Name of firm  Total capital Proportion
investment of shares
(equity) held by
(Rs. crores) foreign col-
laborators
1. Coromandal 9.58 47%
Fertilizers Ltd.
2. Indian Explo- 16.68 58.45%,
sives Ltd, (for
fertilizer
Project alone)

(c) The amount approved by Government
for investment by foreign collaborators has
been contributed by them, which was utilised
to meet part of the foreign exchange require-
ments of the project. The question of releas-
ing foreign exchange to the foreign collabora-
tors did not arise.

(d) The Coromandal Fertilizers and Indian
Explosives Ltd. produced the following
quantities of fertilizers in their factories:

Year Coromandal Ferti- Indian Ex-
lizers Limited. plosives
————  — Limited
Interms Interms Interms
of Nitro- of PgOg  of Nitro-
gen sen
(in *000 tonnes)

1967-68 6.98 1.63 —

1968-69 51.1 35.30 —

1969-70 68.30 64.00 16.9
126.99 100.93 16.9
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Coromandal Fertilizer factory went into pro-
duction in December, 1967 and Indian Ex-
plosives Limited fertilizer factory at Kanpur
in December 1969.

There is saving in import of fertilizers to
the extent of the above production.

Export of Hard Coke

4646. SHRI JYOTIRMOY BASU:
SHRI SATYANARAIN SINGH:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that Government's
decision to export hard coke to foreign
countries is creating a severe crisis in the
coal industry; if so, the details thereof;

(b) whether it is also a fact that after
Government’s decision to export hard coke,
the prices have risen steeply; if so, the reaction
of Government thereto; and

(c) whether Government would reconsider
the decision to export hard coke in view of
its shortage in India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHARY):
(a) and (b). No. Export of hard coke in
small quantities has been permitted by the
Government for the last few years. In the
beginning of this year, permission was
granted to the Durgapur Projects Ltd. and
the Natiomal Cpal Development Corporation
to export certain surplus quantities of hard
coke subject to the specific condition that no
internal consumers would be allowed to
suffer,

Complaints regarding inadequate supply
of coke and increased prices have been rv-
ceived from some quarters. In 1970 upto
the end of July, only 35,000 tonnes of coke
have been exported and hence the shortage
of coke in internal market cannot be attri-
buted to exports. Coke production has been
less due to a number of other factors, such
as labour troubles, damage to coke oven
batteries of TISCO and consequential in-
crease in their demand of hard coke.

After the decontrol ower price and dis-
tribution of hard coke, the Joint Coke Plant
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Committee, which represemts the producers
of hard coke, regulates the price of coke
taking into account relevant considerations.
Information regarding the actual price in-
creases, after the decision to export was taken,
is being collected and will be furnished as
soon as possible.

(c) The need to revise the decision to ex-
port hard coke would arise only if it becomes
clear that internal shortages have been
created by the same. The matter is constant-
ly under review.

L. I. C. investment in Companies

4647, SHRTJAISINGH: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether it is a fact that the ln\rcstment
of about Rs. 100 crores has been made by
Life Insurance Corporation in some of the
Companies which are badly managed and
running in losses;

(b) if so, the names of the persons res-
ponsible for this lapse and action taken
against them in each case; and

(c) the steps taken for ensuring re-payment
of the loans advanced to those companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMNCE (SHRI VIDYA
CHARAN SHUKLA): (a) Out of the
LIC.'s total investment in preference and
equity shares, of Rs. 34 crores and Rs, 127,39
crores respectively as on 31-3-1969, the in-
vestment in companies which were in arrears
in respect of dividends on their preference
ghares andfor which had skipped dividend
on the equity shares for one or more years,
was Rs. B.57 crores in preference shares and
Rs. 29.53 crores in equity shares. Of this,
new companies accounted for Rs, 4.14 crores
in preference shares and Rs. 7.63 crores in
equity shares, Thus the investments in com-
panies which could be said to have belied
the expectations with which their shares had
been acquired, were of the order of Rs, 4.43
crores in preference shares and Rs. 21.90
crores in equity shares.

(b) The decisions to make these invest-
ments were taken in good faith and after due
examination of the past performance and
the future prospects of the companies, There
is nothing extraordinary in the fact that some
of these judgments have gone wrong due to
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circumstances which could not have been
foreseen at the time the decisions to make
the investments were taken., In such cases,
the situation is reviewed from time to time
and all possible corrective action is taken.

(c) Out of the 22 companies to which the
LIC had advanced loans as on 31-3-1969,
9 companies had not declared a dividend at
all or had skipped dividend for one or more
years. Of these, 7 were new companies. In
all cases, however, the loans and the interest
thereon were being repaid according to
schedule.

Civil Amesities for the Residenis of Rampura
Dethi

4648. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) Whether facilities of water, electricity
and drainage have not so far been provided
for the residents of Rampura, Defhi-35 and
its adjacent colonies; and

(b) if so, the reasons therefor and the
time by which they are expected to be pre-
vided for them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). Rampura
and adjoining colonies of Shanti Nagar and
Ganeshpura have already been electrified.
Electrification of some other colonies in the
adjoining areas is under execution while
estimates for electrification of others are
under preparation.

The Delhi Development  Authority is
already making provision of basic amenities
like water supply, brick pavement, public
latrines, etc., in Rampura village. It is not,
however, making any provision of these
amenities in the colonies adjacent to this
village as these colonies do not fall within
its ‘development area.’

Printing Machine parchased by Ceniral
Board of Excise & Costoms lying idle.

4649. SHRI BENI SHANKER SHARMA :
Will the Minister of FINANCE be pleased
to state:
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(2) whether it is a fact that a Roneo Print-
ing Machine costing about Rs. 26,000 was
‘purchased in or about 1963 for Printing forms
etc., by the Central Board of Excise and
Customs, but is still kept idle and forms are
still being got printed from the open market;

(b) if so, the reasons of its being kept
idle; and

(c) the cost of printing of forms in the
market per annum?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)to{(c). A Roma-
yor II Offset Printing Machine was pur-
chased in 1963 at a cost of about Rs. 23,000/-
mainly for printing the Central Excise pub-
lications departmentally. The macnine has
not been kept idle. More than 11,00,000
copies of about 1600 sheets of Customs and
Central Excise Tariffs, Correction Slips and
other such publications were got printed by
this machine. However, experinece has
shown that this machine can be put to better
use of printing bigger printing jobs rather
than small ones. MNecessary steps for full
and proper utilisation of machine are being
taken.

The forms required for departmental use
_are not being printed from the open market,
‘but are centrally printed at the Government
of India Presses and distributed by the Forms

Stores, Caleutta to Central Excise and Cus-
toms formations all over the country., The
question of incurring expenditure on their
printing in the market, therefore, does not

arise.
Agreements fer Foreign Aid

4650. SHRI BENI SHANKER SHARMA :
Will the Minister of FINANCE be pleased
to state:

(a) the number of aid agreements signed
with foreign countries during the last three
years with total amount and the names of
the countries;

(b) the debt relief by each of the countries
during the last three years;

(c) what are India’s debt liabilities at
. present; and
(d) how much amount is paid by way of
payment towards debts per year?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)and (b). A state-
ment (Annexure-I) containing the details
required is laid on the Table of the House,

(c) India’s outstanaing foreign debt, in-
volving payments in foreign exchange or
through export of goods amounted to Rs.
5,607 crores as of March 31, 1970,

(d) The amount paid to each country
during the year 1969-70 towards repayment
of principal and payment of interest is shown
in the Annexure-II.

ANNEXURE—I
Statement showing aid agreements signed

and debt rellef recetved for ithe ldast three
years, 1967-68 to 1969-70.

Name of the
Country/
Institution

Agreements signed against
aid commitments for
1967-68, 1968-69 and

1969-

Number Total of which

of Ag- value Debt

reements (Rs.  Relief
crores)  (Rs.

crores).

A, Loans ReravanLE N Formon CURRENCY :

1. Austria [ 5.0 26
2. Belgium 5 13.5 1.6
* 3. Canada 16 118.3 1.6
4, Denmark 2 7.0 —
5. France 8 61.3 1.2
6. Federal Re. 3 1483 479
public of
Germany
7. Ttaly 3 21.6 9.6
8. Japan ] 106.5 319
9. Netherlands 6 243 09
10. Norway 1 1.5 —
11. Sweden 2 109 —
12. UK. 18 2223 649
13. US.A. 2 8350 131
14. LR.B.D. 6 829 337
15. LD.A. 4 238.1 —
Toral-A 110 18965 217.0
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B. LoANs REPAYABLE THROUGH EXPORT OF
Goops

Bulgaria 1 113 -
Total-B 1 3 I —
Grand Total 111 1907.8 217.0
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i-l. LoANs REPAYABLE THROUGH EXPORT oF
Goobs:

1 2 3 ry

Notes:1. British aid includes debt refinancing
credit signed on 24-3-1970 against
1970-71 aid commitment.

2. USA assistance includes PL. 480
convertible credits but excludes
PL. 480 non-convertible rupee
credit.

3. Romanian credit of 4-4-1968 has
been excluded, since the amount
of the credit has not been speci-
fied in the loan agreement.

ANNEXURE—II
Statement showing principal repaymenis
and interest payments against foreign loan
during 1969-76.

(Rs. Corres)

1. USS.R. 50.2 10.2 60.4
2. Czechoslovakia 5.3 1.4 6.7
3. Poland 2.6 0.6 3.2
4. Yugoslavia 4.3 0.8 5.1

Total-1I 62.4 13.0 754
Toral (I4-IT) 261.5 142.8 404.3

Name of the Princi- Interest Total
Country/Institution pal

I. Loans REPAYABLE TN ForFioN CURRENCY

1. Austria 0.9 0.7 1.6
2. Belgium 1.3 0.8 21
3. Canada 24 3.0 54
4, Denmark neg. neg. neg.
5. France 9.8 35 13.3
6. West Germany 342 25.3 59.5
7. Italy. 59 33 9.2
8. Japan 32,6 18.5 51.1
9. Netherlands 1.3_ 2.1 34
10. Sweden 10 05 15
11. Switzerland 1.8 1.6 34
12. UK. 26.1 14.1 40.2
13, U.S.A. 404 297 701

14, IBRD/IDA 414 26.7 68.1

Total-1 199.1 129.8 3289

The above statement excludes (i) payments
arising due to repatriation of Indian
from Bahrain, Kuwait, Qatar and the Trucial
States and (ii) Debt servicing done in Indian
rupees.

Demand made by All India Inserance
Employees® Association regarding Nationalisa-
tion of Gemeral Imsurance

4651. SHRI BENI SHANKER SHAR-
MA: Will the Minister of FINANCE be
pleased to state:

(a) whether a sub-Committ=e of the All-
India Insurance Employees’ Association,
which met in New Delhi on the 23rd July,
1970 has called for immediate nationalisa-
tion of general insurance which will help
improve working conditions of insurance
employees;

(b) if so, the reaction of the Government
thereto; and

(c) the steps proposed to be taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Government has seen a
press report to that effect.

(b) and (c). Government is fully seized of
the matter.

Registration of Group Housing Societies
4652, SHRI N. R. LASKAR:
SHRI NAVAL KISHORE
SHARMA :
SHRI SHRI CHAND GOYAL:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state;
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(a) whether it is a fact that more than 40
applications for registration of Group Hous-
ing Societies have been receivea by tae Regis-
trar of Cooperatives;

(b) if so, whether it is also a fact that out
of 40 only one has been registered so far;

{c) if so, whether the remaining 39 are
being asked to obtain ‘No Objection’ from
the Delhi Development Authority before they
could be considered for registration;

(d) if so, whether the society registered so
far had also not completed that formality;

(¢) whether Government have issued any
directives to the D.D.A. and the Delhi Ad-
ministration to register any new Group
Housing Society; and

(f) if so, what steps are being taken to see
that all the remaining societies are registered ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir.

(b) No, Sir.

(c) Mo, Sir.

(d) Does not arise.

(e) Yes, Sir.

(f) The applications received for registra-
tion of Societies on Group Housing basis
are under examination of the Registrar, Co-
operative Societies, Delhi. Further appro-

priate action will be taken by him after the
examination of applications is
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Prior Approval of Reserve Bauk of Judia
Regarding Employment of Foreign Nasionlas

4653. SHRI G. VENKATASWAMY:
SHRI C. JANARDHANAN:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Reserve
Bank of India has instructed all foreign banks
operating in India to obtain its prior approval
to proposals for employment of foreign
nationals;
ar:lb) the details of the instructions issued;

(c) the total number of foreign nationals
working in different banks in India along
with the salary that they are getting?

THE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). In
order to have an effective control over the
Indianisation of staff by foreign banks, the
Reserve Bank of India advised in November
1968, all the authorised dealers in foreign
exchange to obtain prior sanction of the
Reserve Bank before engaging foreign
nationals. This restriction applies’ to all
banks of India including branches of foreign
banks. Acocordingly, whenever any foreign
natiopal is desired to be brought to India
for service in an Indian bank or any Indian
branch of a foreign bank, it has to make an
application to the Reserve Bank stating full
details including the capacity in which the
person concerned will be employed, special
reasons for bringing him etc. _ )

(c) According to information collected by
the Reserve Bank, there were 150 foreign
nationals working in the branches of foreign
banks operating in India on the 30th June,
1970. A statement showing the number of

concluded.  persons in particular pay ranges is attached.

Statement
Number of foreign nationals working in banks as on 30th Jume 1970 drawing basic pay

per month between Rs.

Name of the Bank 1,000 3001 5,001 7,001 10,001 Total
to to to to to - columns
3,000 7,000 7,000 10,000 15000 (2)to(6)
1 2 3 4 5 6 7
Banque National de Paris . 3 2 —_ —_ —_ 5
Genoral Bank of the Netherlands .. 5 — - —_ — 5
The Mitsui Bank Limitad . —_ 3 2 — —_ 5
The Bank of Tokyo Lid. . 8 6 —_ — —_ 14
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1 2 3 4 5 6 7
First National City Bank — — — 5 3 8
American Express International knhng —_ 1 3 3 _ 7
Corporation
Bank of America National Trust and —_ —_ 6 k] 1 10
Savings Association
Mercantile Bank Ltd. 14 4 2 - —_ 20
The Hongkong and Shanghai Ba.nkmg 6 —_ 1 - —
Corporation
The British Bank of the Middle East 2 — 1 —_ — 3
‘The Chartered Bank .. . 13 8 1 —_— —_ 2
The Eastern Bank Ltd. s 1 3 — — —_ 4
National and Grindlays Bank Ltd. 9 3 — - —_ 40
GranD ToTaL: ol 58 16 11 4 150

Swxvey of South Eastern Bhutsn for Ol by
0O.N.G.C.

4654, SHRI G. VENKATASWAMY:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state:

(a) whether Bhutan has requested the Oil
and Natural Gas Commission to make a
preliminary survey for oil in South Eastern
Bhutan;

(b) if so, the reaction of Government
in regard thereto; and

(<) the total amount of expenditure likely
to be incurred on this venture?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) A
request to that effect has been made by Bhutan
to the Govt. of India.

(b) The request is being given due consi-
deration.

(c) It would depend on the scale of opera-
tions that may be undertaken in this con-
nection.

Method for Conversion of Worn-Out Auto-
mobile Tyres imto Chemicals and Raw
Materials

4655. SHRT MRITYUNJAY PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether his attention has been drawn
to a news item “Firestone and Rubber Com~
pany has devised a destructive distillation
method of converting worn-out automobile
tyres into chemicals and raw materials that
can be reused in various manufacturing pro=
cesses and each ton of scrap tyres distilled
yields 140 gallons of oils and 1,500 cubic
feet of gas”; and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)No.

(b) Government will make enquiries.

Extraction of Crude Petroleum from
Ground-up Paper and Waste

4656. SHRI MRITYUNJAY PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether his atlention has been drawn
to the mews item “US Burcau of Mines
chemists have shown that wet, ground-up
paper and waste can be converted into crude
petroleum and from this, fuel oil and other
products could be refined, if the process is
economic on a large scale;" and

(b) if so, whether Government propose to
make detailed enquiries with a view to start-
ing a pilot plant for utilising paper wastes?
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- THE MINISTER ‘OF STATE ‘iN-THE -
MINISTRY OF PETROLEUM AND

" CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes. Indian Institute of Petroleum is aware
of it. The subject is presently at the stage of
laboratory scale trials in the U.S.A. It is not
yet certain whether the process will become
practical for the large scale conversion of
garbage into crude oil.

(b) At present there is no proposal to
establish such a plant in India.

Advice of Law Ministry Regarding Review
of Out-of-torn Allotment Cases

4657. SHRI S. M. BANERJEE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the Union Law Ministry has
advised the Department of Works, Housing
and Urban Development that they cannot
review the out-of-turn cases sanctioned
previously to Government employees on
medical grounds for more than two years
back; and

(b) if so, the nature of the advice given
by the Ministry of Law and the steps taken
to implement the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). Some
consultation with the Union Law Ministry
has taken place on the subject and the matter
is to be further discussed with that Ministry.
Until a final view on the legal position has
been formulated, it is not possible to say
what action will be taken on out—of-tum
cases sanctioned previously.

Loans to Government Employees for Purchase
of Plot of Land and Construction of House

4658. SHRI PRAKASH VIR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Government
have recently launched a scheme under which
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Government employées can get lodns Tor

 the purchase of plot of langd and construction .

of house in the Capital; and
_(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI1
PARIMAL GHOSH): (a) and (b). In ac-
cordance with the orders issued on 23rd
July, 1970, advances will now be admissible
to eligible Central Government servants for
constructing a new house (including the ac-
quisition of a suitable plot of land for the
purpose), either at the place of duty or at
the place where the Government servant
proposes to settle after retirement. While
forwarding applications for house building
advances partly for the purchase of land and
partly for construction of the house, the
Heads of Departments are required to obtain
and furnish an attested copy of the letter from
the seller of the plot to the effect that subject
to the settlement and payment of the price,
he is in a position to hand over the vacant
possession of a clearly demarcated developed
plot of land to the applicant within a period
of two months from the date of his (seller’s)
letter, The Heads of Departments are also
required to ensure at the time of examining
such applications that the applicant will,
prima-facie, be in a position to produce the
sale-deed in respect of land within a period
of two months from the date of drawal cf
the first instalment of the advance (which shall
be 20 per cent of the sanctioned advance if
the house proposed to be coostructed is
single-storeyed and 15 per cent of the sanc-
tioned advance if the house to be constructed
is double-storeyed). Where an applicant
fails to finalise the transaction and produce
the sale deed within two months of the drawal
of the first instalment, or to submit plans,
specifications and estimates for construction
of the house within 6 months thereafter, he
will be liable to refund the advance drawn
in one lump sum.

Analysis of Sample of Building Materials
Taken from Safdarjeng Enclave, New Delhi

4659. SHRI PRAKASH VIR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:
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(a) whether representative samplesP¥of
building materials taken from certain flats
in B-1 and B~4 Blocks of Safdarjung Enclave, X
New Delhi were got analysed by some labo-
:dtory during the year 1969 and for 1970;

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
required information is being collected and
will be laid on the Table of the Sabha.

Safdarjong Enclave Flats Constructed by
Delhi Development Aunthority

4660. SHRI PRAKASH VIR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to part (b) of Un-
starred Question No. 7894 on the 28th April,
1969 regarding Safdarjung Enclave Flats
constructed by Delhi Development Authority
and state:

(a) the amount of departmental charges
included -in item 2 of cost of these flats;

(b) whether the Administrative and mana-
gement charges for the construction during
hire purchase period have been charged at
the same rate from the two types of purchasers,
i.c. those' who made ocutright purchases of
these flats by making payment in one instal-
ment and those who purchased these under
thahuepumhnseschmmdifw.thﬂum
fication thereof; and - -

(c) whether the D.D.A proposes to reim-
burse to the former category of purchasers
part “of the amount thus recovered as the
Authority ‘had not to employ staff for se-
covery of balance amount and maintenance
of their account?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND ‘URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Rs. 1,734 for
125°sq. yds. flats and Rs. 2,032 fur 150 sq.
yds. Hats,

(b) Yes, Sir. The amount recoverable on
account of administrative and management
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charges, etc., is in re-imbursement of the
actual expenditure incurred. The only
feasible way in which the cost per flat can be
determined is to fix it uniformally at a round
figure of all estimated cost. Thereafter,
instalments for hire-purchase are worked out
with the addition of the element of interest
and insurance against fire.

(¢) In view of the position stated in reply
to part (b) above, the question of re-imburse-
rmlsntufnny amount in these cases does not
arise.

UNICEF Aid for Sadatha Water Supply
Scheme (Himachal Pradesh)

4661. SHRI RAM GOPAL SHALWALE:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that UNICEF has
sanctioned some grants to the Himachal
Pradesh Government for Sadatha Water
Supply scheme;

(b) if so, the amount of grant sanctioned
and when it was sanctioned;

(c) whether it is a fact that the necessary
material/equipment for the scheme has been
exhausted despite huge amount received as
grant from UNICEF;

(d) whether it is a fact that the supply of
water under the above scheme to flats is
only for one hour in the evening at the flat
rate of Rs. 5 per month; and

(e) if so, the steps being taken to increase
the hours of water supply and to introduce
the rates according to meter reading?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (¢) The facts are
being ascertained and the requisite informa-
tion will be laid on the Table of the Sabha.

Anction of Plots in Rehabilitation Colonies
in Delhi

4662. SHRI YASHPAL SINGH: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:
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(a) whether it is a fact that Government
have stayed auction of plots in Rehabilita-
tion Colonies in Delhi;

(b) if so, the reasons therefor;

(c) the names of the colonies in which the
plots are to be auctioned;

(dy whether the Delhi Administration has
urged Government for allotment of these
plots to squatters eligible under the Gadgil
Assurances on the torms applied to refugees
and to stop the collection of lease money
from refugees; and

(e) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). On
receipt of a representation from the Delhi
Administration, some auctions were stayed.

(c) A list of the colonies in which plots
are availabel for disposal is enclosed.

(d) and (e). The Delhi Administration has
suggsted the transfer of the plots to the
Delhi Development Authority to enable it
to allot these to squatters covered by the
Gadgil Assurances. The matter is under
consideration,

Statement

MNames of the colonies in Delhi/New Delhi
in which land, are lying vacant for disposal.

Name of the Colony

S.

No.

1. Jangpura

2. Malviya Nagar

3. Kalkaji

4. Lajpat Nagar I, I1, ITI and IV
5. Nizammuddin

6. Defence

7. Jheelkhuranja (Gandhinagar)
8. Gur-Ki-Mandi

9, Sarai Rohilla

10. Ramesh Nagar

11. Moti Nagar

12. TeharII

13. Tilak Nagar

14. Patel Nagar
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15. Rajinder Nagar (Cld)
16. Rajinder Nagar (New)
17. Aliganj

18. Hakikat Nagar

19, Indra Magar (Azadpur)
20. Bharat Nagar

21, Narela Colony

22. Malkaganj

23. Andha Mughal

wd 1969-70 ¥ fadat wgraa
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Undertakings Prodacing Aceytylone and
varions Gases

4605, SHRI JHARKHANDE RAI:
SHRI J. M. BISWAS:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state:

{a) the names of the undertakings which
produce the following materials in the country
at present;

Aceytylene;
Oxygen Gas;
Nitrogen Gas;
Hydrogen Gas;
Argon Gas;
Acetone;
Arc-Welding Electrodes; and
Gas-welding cutting equipments;
(b) the aetails of the licences issued to
tnem;
(c) the paid-up capital of these undertak-
ings; and
(d) the profits made by them in the last
three years?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (d). In-
formation is being collected and will be laid
on the Table of the Sabha,

Set-Back to Fertilizer Production Dee to
Shortage of Rock Phosphate

4666. SHRI JHARKHANDE RAI: Will
the inister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether there is a shortage of rock
phosphate and this has affected the produc-
tion of fertilizers;

(b) if so, the reasons therefor; and
(c) the steps taken to meet the shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). Dif-
ficulties have been expressed by a few ferti-
lizer manufacturers about getting adequate
supplies of rock phosphate. The shortage in
supplies arose mainly due to non-availability
of shipping and to an abnormal rise in the
freight market, a situation in which it was not
found advisable to arrange for imports.
The production of phosphatic fertilizers has
been affected to some extent during the period
of short supplies.

(¢) Crash measures have been taken to
tide over the difficulty. Imports have been
arranged on ad-hoc basis from sources
nearer to the country. At the same time,
with improvement in freight rates, action
has been taken for arranging imports from
other sources also. Further, the consumers
of rock phosphate in Maharashtra and
Gujarat have been advised to make use of
the indigenous supplies from Rajasthan area,
which are being stepped up. A commitiee
consisting of Directors of MMTC has been
appointed to draw up the programme of
import of rock phosphate over the nert few
years and look into other allied matters,

Schemes for Assessment of Income-tax

4667. SHRI D. R. PARMAR: Will the
Minister of FINANCE be pleased to sta te:
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(a) whether it is a fact that the Central
Board of Revenues (Direct Taxes) introduced
“Expeditious disposal” and **Small Income
cases disposal™ schemes for Income-tax
assessments for the years 1966-67 and 1967-
68;

(b) if so, whether the Income-tax Officers
baving jurisdiction over small income cases
were protected from qualitative inspection
for the performance of their duties under the
scheme;

(c) if so, whether any Inspecting Assistant
Commissioner in C.ILT. Gujarat charge-l
disregarded the instructions of the Central
Board of Revenues; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) Yes, Sir.
(c) No, Sir.
(d) Does not arise.

Extension of Field of Activity of L.I.C. Group
Insorance

4668. SHRI S. K. TAPURIAH: Wwill
the Minister of FINANCE be pleased. to
refer to the reply given to Unstarred Question
No. 6118 on the 13th April, 1970 and state:

(a) whether the extension of the scope of

the group insurance has since been considered;
and o

(b) if 50, the details of the scheme and its
implementation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The LIC is
taking active steps for extension of the scope
of Group Insurance by extending group
coverage to as many Employer-Employee
groups as possible including Public Sector
organisations haviog large number of em-
ployees. The LIC is also considering volun-
tary groups like Producers’ Co-operative
Societies for eatension of Group Insurance
cover; such voluntary groups are first screen-
ed with reference to factors of insurability
like socio-economic conditions of members,
constitution of the group, turnover of mem-
bership and financial viakility of the group
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and if found eligible cover Is offered to such
groups,

(b} So far as Employer-Employee groups
are concerned, the LIC has already covered
371 groups having a membership of about
2,73,000. Proposals for covering voluntary
gtoups are still at negotiation stage and no
scheme covering voluntary groups is finalised
so far. '

Royalty on Pamma Diamonds

4669. SHRTI S. K. TAPURIAH: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to refer to the reply given to Un-
starred Question No. 6117 on the 13th April,
1970 regarding royalty on Panna Diamonds
and state:

(a) whether the consideration of the matter
has since been finalised; and

(b) whether the required information about
royalty earnings during the previous yesr
has been furnished by the Madhya Pradesh
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHARY):
(a) No, Sir.

(b) Yes, Sir.
Selling of Procored Foodgrains

4670. SHRI S. K. TAPURIAH: will
the Minister of FINANCE be pleased to
state:

(a) whether Food' Corporation of Incia
has been asked to review the prices of food-
grains at the time of procurement SO as to
sell the procured foodgrains at the competi-
tive prices in times of emergency orf diffi-
culty; and

(b) if o, the reaction of the Corporation
thereto?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) Does not arise.
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Fall in Revenve from Safety Matches

4671, SHRI UMANATH: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that there has been
a steep fall in revenue receipts from safety
matches;

(b) if so, the details thereof;

(c) whether it is also a fact that because
of the introduction of the ‘self-removal pro-
cedure’ this has happened;

(d) if so, whether Government propose
to consider to abolish this self-removal pro-
cedure; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) No, Sir.

(b) to (). Do not arise.

Income-tax on Rests Received by Government
Servanis on Houses Owned by them

4672. SHR1 SHASHI BHUSHAN: Will
the Minister of FINANCE be pleased to
state whether Government charges Income-
tax on the earnings of Government servants
received by way of rent of the houses owned
by them and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLAY: Yes, Sir. The
Government charges Income-tax on the
earnings received by Government servants
by way of rent of the houses owned by them
under the nead ‘Income from House Property”
under Section 22 of the Income-tax Act,
1961 as in the case of any other individual,

Applications for Out-of-turm Allotment

4673. SHRI SHASHI BHUSHAN: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

{a) whether Government have since started
entertaining applications for out-of-turn
allotment of Government accommodation;

(b) if s0, the grounds on which the said
applications are entertained; and
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(c) whether Government propose to look
into all the applications for out-of-turn abot-

ment pending with them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) Does not arise.

(c) There is at present ban on out-of-turn
allotments. In view of this, no action on the
pending applications for out-of-turn allot-
meat is being taken.

Demolishing of Trans-Yamuna Colonies
by Delhi Development Authority

4674, SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred Ques-
tion No. 6777 on the 20th April, 1970, re-
garding demolishing of Trans-Yamuna
colonies by D.D.A. and state:

(a) whether the information in regard to
parts (a) and (b) of the question referred to
above has since been collected;

(b) if so, the details thereof and if not,
the reasons therefor and further time likely
to be taken in collecting the said informa-
tion; and

(c) the decision taken in respect of regula-
risation of 19 colonies whose land is residen-
tial and which was under consideration of
the Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). In the
Trans-Yamuna area there are 12 unauthorised
colonies which fall within the ‘development
arcas’ of the D.D.A. The Authority had
earlier issued 835 notices for the demolition
of houses in these colonies. The position has
since been reviewed and the Authority have
prepared regularisation plans for 8 of these
colonies. Of the remaining four colonies,
three are non-conforming to the Master
Plan land use and in one very few structures
exist. Consequently these colomies are not
proposed to be regularised. The eight colonies
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for which regularisation plans have been
prepared are proposed to be regularised in
the following manner:

(i) Tbe entire land in these colonies will
be acquired and the houses/plots there-
in leased out to the individuals;

(ii) Premium will be charged equivalent
to the cost of acquisition plus the cost
of development and other charges;
and

(iii) No lease will be given in respect of
any property which does not conform
to the land use of the Master Plan
for Delhi or which is required for any
community facilities such as roads,
parks, Schools etc.

(c) The position is being ascertained.
India and the Asian Development Bamk

4675. SHRI DHIRESWAR KALITA:
Will the Minister of FINANCE be pleased
to state:

(a) the total contribution of India to the
Asian Development Bank;

(b) who represents India in the governing
body of the Bank:

(c) the total amount of aid dispersed by
the Bank to the developing countries in Asia;
and

(d) whether India has sought any aid from
the Bank, if so, the details thereofl?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) India’s subscrip-
tion to the capital stock of the Asian Deve-
lopment Bank is Rs. 69.75 crores. Half of
this has been called up and the other half
has been left on call. India has paid the
called up portion of Rs. 34.875 crores, in
five equal annual instalments.

Half of this amount has been paid in foreign
currencies and the other half in non-negoti-
able, nop-interest-bearing rupee securities.

In addition, it has recently been decided
to contribute Rs. 2 lakhs towards the Bank's
Technical Assistance Fund for meeting the
expenditure, as and when required, on the
cngagement of Indian experts and conosul-
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tants under the Bank's Technical Assistance
Scheme.

(b) In the Board of Governors, India is
at present represented by Shri Y, B, Chavan,
the Finance Minister, as Governor and by
Dr. LG. Patel, Secretary; Department of
Economic Affairs, Ministry of Finance,
as Alternate Governor. In the Board of
Directors, Shri D. §. Joshi is the Indian
Director and Shri J. R. Hiremath is the Al-
ternate Director.

(c) As on August 1, 1970, the Bank has
granted loans equivalent to Rs. 135.19 crores,
including Rs. 5.37 crores for Techmul Assis-
tance, to the develor ies
in Asia.

(d) No. Sir. India has so far not asked for
any loan from the Bank.

Oil Refinery nesr Delhi

4676. SHRI DHIRESWAR KALITA:
SHRI SITARAM KESRI:
SHRI HIMATSINGKA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether there is a proposal to set up
a refinery near Delhi based on Rostam crude
as a long term solution to the problem of
utilising India's share in the Parsian Gulf
joint venture; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
question of utilisation of Rostam crude and
the proposal for setting up additional re-
fining capacity and where it should be located
are being considered by the Government.

Preventive Messures Against Blindness

4677. SHRI DHIRESWAR KALITA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state:

(a) whether a plan has been drawn up to
administer vitamin ‘A’ to 1.6 million children
in seven states this year as a preventive
measure against blindness.
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(b) if so, the main details thereof;
(c) the estimated cost of the Plan; and

() the names of the states where the Plan
is to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) Yes.

(b) Children between one and three years
of age living in the areas selected for the im-
plementation of the programme on the basis
of dogree of deficiency will be given a dose
of two lakhs international units of vitamin
‘A’ by mouth once every six months. The
M.CH. and Family Planning personnel
working in Primary Health Centres, sub-
centres and the urban institutions rendering
M.C.H. and Family Planning services will
administer the programme.

(c) Rs. 40 lakhs are provided for the 4th
Pian period.

(d) Andhra Pradesh, Kerala, Mysore,
Tamil Nadu, Bihar, Orissa and West Boagal,

Inquiry into Haldia-Barami Pipeline

4678. SHR1 DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state:

(a) whether the Commission of Inquiry
to enquire into the Haldia-Barauni-Kanpur
pipe line has submitted its report; and

(b) if so, the findings thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Shri N. S.
Rau has submitted his report. The enquiry
was not under the Commission of Inquiries
Act.

(b) In brief, the findings of Shri N. S,
Rau are as follows:—

(i) The pipeline engineers have exercised

due diligence.

(ii) On receipt of the objections from the

West Bengal Government, the diffe-
rent aspects of the matter were con-
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(iii) No liability rests on the foreign ex-
perts, namely Bechtels and Snam
Progetti for the proposed alignment.

(iv) The Indian Qil Corporation/Indian
Refineries Limited considered the
question of the safeguards to be pro-
vided for the proposed alignment,
and there has neither been any delay
nor any omission in the matter,

(v) The Government having cleared the
alignment, the Indian Refineries pro-
ceeded with implementation and by
the time the Governmeat came to know
the objections of the mine owners in
January, 1965, the pipelines had al-
ready been laid in the coal mine area.

(vi) There was no significant delay in the
completion of the first stage of the
Barauni refinery in 1964 and there-
fore, there is no basis for the assump-
tion that there would be any delay.

(vii) The Board of Directors has not been
kept informed in regard to the deve-
lopmeats from about July 1963 till
the decision to realigh was takenm,
but there is no lapse of any substantial
character on the part of the Indidn
Refineries Limited authorities.

(viii) None of the officials concerned was
prima facie careless or negligent in
the discharge of his responsibility,
However, the Coal Mining Adviser
showed weakness in not giving a firm
opinion when it was his duty to do so
and Chief Inspector of Mines allowed
his ‘amour propre’ to outrun his con-
cern for the interest of the State.

(ix) The Government sanction to the reali-
gnment of the pipeline warrants a re-
consideration. This should be done
not only on the advice of the mining
engineers but advantage should also
be taken of the several relevant techni-
cal institutions that exist in the
country.

The Committee on Public Undertakings
also undertook an independent examination
of the Pipelines Division of the IOC in 1969-
70. The findings of the Committee on Public
Undertakings and Shri N. S. Rau's Commit-
tee, on those issues which were examined by
both of them, are at variance with each other,
In order to determine beyond any doubt
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whether officials connected with thesc pro-
jects have actually been guilty of lapses and
to take suitable follow up action, if negligence
or other malafide motivation is substantiated,
Government have now appointed a one-
man Commission under the Commissions of
Inquiry Act, 1952, consisting of Shri J. N.
Takru, Retired Judge of Allahabad High
Court, to conduct a full investigation into
the matter and other points brought out by
the Committee on Public Undertakings.
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Fixation of Price of Residnal Fuel Oil
Sapplied to Gujarat by Indian Oil Corporation

4680. SHRI CHANDRA SHEKHAR
SINGH:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the Gujarat Government has
rejected the Centre’s suggestion that the issue
of residual fuel oil price be settled by mutual
negotiations between the State Government
and the Indian Oil Corporation;

(b) if so, the grounds on which the sugges-
tion has been rejected; and

to propose any formula for solving the dis-
pute?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Gujarat
Government has represented against the
Government’s decision to reject OPC's re-
commendation that price of RFO to Gujarat
State Electricity Board and other con-
sumers in Gujarat should be Rs. 45/- per
tonne.

(b) The Oil Prices Committee has recom-
mended that the price of Residual fuel oil
should be Rs. 45/-per tonne at the Company's
storage point for supply to Dhuvaran Plant.
For LSHS, which is another name for RFO,
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the Committee has not proposed any ceiling
price but suggested that the price should be
negotiated between buyer and seller, Thus
there are two recommendations for the same
product, The recommendation that the price
of RFQ be Rs. 45/- per tonne for Gujarat
State Electricity Board is thus discriminatory
and has therefore been rejected by the Govern-
ment. This is apart from the fact that the
price is much too low compared to what
other consumers are paying.

(c) The Central Government propose that
the price should be fixed as in other cases
by negotiation between buyer and seller.

Buailding for NDMC’s Proposed Five Star
Hotel, New Delhi lying idle

4681. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a huge building
constructed by the New Delhi Municipal
Committee to run a five star hotel is lying
unused; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). The New
Delhi Municipal Committes have construct-
ed & building at Chanakyapuri at a cost of
approximately Rs. 1.2 crores (excluding the
cost of land). The Committee have reported
that tenders had been invited on a number of
oocasions for licensing of the building but
none of these tenders was accepted by the
Committee either because the highest ten-
derer was unable to live up to the basic
tender requirements and fulfil the prescribed
obligations, or the conditions imposed by
the highest tenderer were unacceptable to
the Committee.
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Payment of Income Tax and Wealth Tax by
Golden Tobacco Company

4683. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased to
state:

(a) the assessment of Income-tax and
Wealth-tax made in respect of the partners
of the Golden Tobacco Company for the
years 1967-68 to 1969-70;

(b) whether the amount has been paid by
the partners; and

(c) whether it is a fact that one of the
partners has been declared dafaulter in this

regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Golden To-
bacco Company is a limited company. A
limited company does not have partners.
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Hence the question of assessment of partners
does not arise.

(b) and (c). Does not arise.

Unfair Dealings with Indian Oil Corporation

4685. SHRI SITARAM KESRI:
SHRI MANGALATHUMADAM:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that the Indian
0il Corporation Limited are not happy with
th: dealings of Standard Drum and Barrel
Manufacturing Company, Bombay; and

(b) if so, whethar Government have taken

or propose to take any action against this
firm?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). As
already stated in answer to part (b) of Lok
Sabha Unstarred Question No. 200 on 2Tth
July, 1970, the matter is under discussion
between the Indian Oil Corporation and
M/s. Standard Drum and Barrel Manu-
facturing Co. Ltd., Bombay. In view of this
the Indian Oil Corporation has not taken
any final decision in the matter, As this
concerns I0C’s business dealings with ano-
ther commercial company, the 10C has to
take action in accordance with its purchase
contract. The question of the Government
taking any action against this firm does not
arise,

Shifting of Offices out of Delhi

4686. SHRI PREM CHAND VERMA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state:

(a) whether there is any proposal to shift
some of the unimportant offices out of Delhi
to other cities in the States and if so, the
details thereof; and

(b) if not, whether Government propose
to consider this aspect to meet the require-
ment of Government accommodation?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). It is
the policy of Government to shift offices
outside Dielhi with a view to relieve conges-
tion, both in the matter of office and residen-
tial accommodation, and to relieve excessive
pressure on land and various civic services,
Proposals for shifting offices are processed
in consultation with the administrative
Ministry concerned and such of the offices
whose presence in Delhi is not considered
vitally essential and as can function from out-
side Delhi without impairing their adminis-
trative efficiency, are required to shift to
places outside Delhi.

In pursuance of the established policy,
Central Government offices have been shifted
from Delhi to Simla, Mussoorie, Nagpur,
Faridabad, Nangal, Gorakhpur, Lucknow
Dehra Dun, Jaipur etc, during the last two
decades. Efforts are continued to be mads to
shift offices outside Delhi but the progress
is geoerally slow due to the following

(a) shortage of suitable accommodation,
both office and residential, in other
cities,

(b) distance from Delhi.

(c) reluctance on the part of offices to
move outside Delhi on the ground,
inter alia, of necessity for maintenance
of liaison with the Secretariat, admi-
nistrative and functional inconve-
nience.

Foreign Consultsats in Kolar Gold Mining

Undertaking
4687. SHRI YOGENDRA SHARMA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Government
have decided to terminate the services of
foreign consultants in the Kolar Gold Mining
Undertaking; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
matter has been examined in the light of the
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present policy of Government in re_ard to
employment of foreign consultants and it
has been decided to terminate the services
of the foreign consultants for the Kolar Gold
Mining Undertaking with  effect from
31-3-1971.

“Operation Hardrock®® Survey

4688. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the *“operation hardrock™
launched in 1967 has led to the discovery of
many new metals in the country; and

(b) if so, the number of metals discovered
and areas where these have been discovered?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
'CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b). Yes, Sir. As a result of the pro-
ject ‘Operation Hardrock' launched in July,
1967, a zone of zinc-lead mineralization in
the Bhilwara district of Rajasthan and a
zone of copper mineralization in Baharagora
area in Singhbum district of Bihar have come
to light. Minor occurrences of molybdenum
have also been recorded at some points. The
results of test drilling in these areas are pro-
mising but further drilling is in progress to
evaluate the extent and grade of re bodies.

During the first-phase of the project,
namely, airborne geophysical surveys, a total
area of 93,000 sq. kms. in parts of Rajasthan,
Andhra Pradesh, Bihar and West Bengal
has been completed. Ground follow up
studies on the asroanomalies resulting from
the geophysical surveys involving geochemis-
try, geology, photogeology and geophysics,
followed by test drilling in select targets, are
in progress to evaluate the extent and grade
of the ore bodies.

C.G.H.S. Dispeasary in Rampara, Delhi

4689. SHRI A. SREEDHARAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that there is no
C.G.H.S. Dispensary or other Government
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or Municipal Hospital in
Delhi-35;

(b) whether it is also a fact that there are
a large number of Government Servants
living in that locality and they are not getting
any facility for medical treatment; and

(c) if so, the steps being taken to provide
a C.G.H.S. Dispensary and other medical
facilities for the residents of that area?

Rampura,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b)and (c). Ths number of Central Govern-
ment employees residing in Trinagar area of
which Rampura is a part is about 500, Medical
attendanceftreatment facilities are being
provided to them through their authorised
medical attendants in accordance with Central
Services (Medical attendance) Rules.

According to Central Government Health
Scheme norms, a dispensary is opened for
2,000-2,500 Central Government employees.
The number of Central Government emplo-
yees residing in Rampura does not justify
the opening of a Central Government Health
Scheme dispensary there.

4690. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether Delhj Development Authority
has drawn any plan for the construction of
flats for those middle income group persons
who got themselves registered with D.D.A.
under the scheme of intended purchasers of
flats;

(b) if so, the names of D.D.A. colonies
showing the number and type of flats to be
constructed there for the Middle Income
Group;

(c) whether the persons concerned have
been consulted about their choice for the
type of flat amongst the various types avail-
able with D.D.A, and about the locality;
and;
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(d) if not, whether Government propose
to do it now before starting the construction
of the flats?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a)to(d). The infor-
mation is being collected and will be placed
on the Table of the Sabha,

Amount Deposited in Nationalised Banks

4691. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state;

(a) the number of new depositors who
deposited their deposits in each nationalised
bank from 1st August, 1969 to 31st July, 1970
and total worth of new deposits;
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(b) the amount deposited by exportess,
importers, industrialists, shopkeepers and
State Governments; and

(c) the terms of interest for each class in
this period and also the terms of interest in
previous year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Infor-
mation regarding the new depositors and the
total volume of new deposits asked for in
the question is not readily available since
data regarding deposits are not maintained
by banks in this manner. Collection of such
information from over 5,000 branches of
the 14 nationalised banks, spread all over
India, will involve time and cost which will not
be commensurate with the results achieved.

(c) A statement s attached,

Statement
INTEREST RATES ON DEPOSITS OF THE 14 NATIONALISED BANKS

(Per cent per annum)

Prior to Effective from
1-9-196%9 1-9-196% 1-4-1970
) (b4 3)
Current Accounts Nil No interest Mo interest
Subject to (with effect  except with
certain from 1-11-69) prior approval
exceptions except with  of
. prior approval Bank
‘Deposits upto 14 days Nil %I; R‘:.acrvc
n
Savings Accounts 3} 3} 3‘
Deposits for 15 days to 45 days Ratenotto Ratenotto  Rate notto
exceed 1} exceed 1}
Deposits for 46 days to 90 days Ratenotto 2} 2%
exceeds
.Deposits for 91 days and above but less than 4 4 4
6 months
Deposits for 6 months and above but less than 4} 4 4
9 months
Deposits for 9 months and above but less than 5§ 5 5
1 year
Dnipositrorlyca.randabowbutmsthan 5} s} st
years
Deposits for 2 years and above but less than 5§ 5§ 6
3 years
Deposits for 3 years [ 6 6
Deposits for above 3 years but less than 5 years 6 6 64
Deposits for 5 years 6} [ 6}
Deposits for above 5 years but upto and 6§ (23 63
inclusive of 6 years
Depisits for periods above 6 years 64 64 7
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Deposits in State Bank of India

4692. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state:

(a) the total deposits in State Bank of
India in 1967-68, 1968-69 and 1969-70;

(b) the major heads of the deposits with
total amount in each head; and
lised and

in nati

(c) the total dep
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un-nationalised banks in these years under
each head?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). It is not
clear for which dates of the years mentioned,
deposit figures are desired by the Hon'ble
Member. However, figures of deposits of
State Bank of India and other commercial
banks under major heads as at the end of the
years 1967, 1968 and 1969 are indicated in
the statement attached.

Statement
+-}-Deposits of the State Bank of India and other commercial banks under various categories
as on the 31st December, 1967, 31sr December, 1968 and as on the 26th Decemnber, 1969,

Deposits State Subsidi- Scheduled OTHER COMMERCIAL BANKS

Bank of aresof Comml.

India SB1 Banks Foreign  Inaian Function
nationali Scheduled Scheduled Non-sch.
ed in 1969 Banks®*  Banks Banks,

1 2 3 4 5 6
(Amounts in Crores of Rupees)
Asat 31-12-1967
Fixed 382.51 14592  1139.22 206.34 142.70 13.42
Savings 139.17 57.84  625.52 78.38 56.62 5.69
Current 336.13 59.88 547.62 118.11 41.93 6.47
Total 858.41 263.64 231230  402.85 241.25 25.58
As at 31-12-1968
Fired 448.94 155.23 1330.87 232.94 157.96 13.62
Savings 162.49 65.78 713.55 86.89 66.42 6.28
Current 338.40 65.23 625.06 115.44 49.13 7.51 |
Total 949.83 286.24 2669.48 435,27 273.51 2741
As at 26-12-1969-
Fixed =5 .. 55199 172.57 1449.04 257.05 191.98 12,56
Savings .. 203.05 75.71 835.87 100.49 75.88 6.31
Current .. .. 371.83 70,94 526.58 129.83 52.22 5.58
Total e .. 112687 319.22  2811.49 487.37 320.08 24,45

*Excluding Habib Bank and the National Bank of Pakistan.

—-Figures are provisional.

++Including deposits from other banks and deposits of foreign branches of Indian banks.

Uniform Pay Scales in Nationalised Banks

4693, SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state:

(a) the scales of pay in each nationalised
bank on the 31st July, 1970; and

(b) whether Government propose to in-
troduce uniform pay scales for similar cate-
gories of staff in all the nationalised banks
and the State Bank of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) A statement
giving the scales of pay as were obtaining in
cach of the nationalised banks as on the
31st July, 1970, is given in the statement laid
on the Table of the House. (Placed in Library.
See No. LT-4116/70).

(b) Government has no proposal under
consideration.
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Cholers. Epidemsic fa Calcutta

4095, SHRI K. HALDER: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether cholera epidemic had broken
out in some of basti areas in Calcutta;

(b) if so, the measures taken to prevent
it; ana

(c) the number of people who died of
cholera?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S5. MURTHY): (a) Cholera isreporied to
have occurred in Calcutta and its Basti arcas
but not in epidemic form.

(b) Necessary preventive measures to
control the spread of the disease have been
taken by the State Health Authorities which
include the following:—

(i) Anti-Cholera inoculations throughout
the city.

(iiy Disinfection of affected houses and
drains with bleaching powder and
lime.

(iii) Chlorination of unifiltered water
and supply of safe drinking water,

(ivj Restrictions on sale of cut fruits and
drinks.

(v) Destruction of stale vegetables and
rotten fish etc,

(vi) Promulgation of Temporary Regula-
tions under the Indian Epidemic
Disease Act, 1897 for the Control of
Cholera.

(c) 87 deaths have occurred during the

period from January 1970, to the 8th August,
1970.

Direct Taxes Enquiry Committee

4696. SHRI K. HALDAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Direct Tzxes Enquiry Com-
mittee has issued a hundred and six poist
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questionnaire covering different aspects of
black momey and tax evasion; and

(b) if so, whether he will lay a copy of the
same on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir. The
Direct Taxes Enquiry Committee has issued
2 hundred and six point questionnaire cover-
ing different aspects of—

. Black Money and Tax Evasion.
2. Tax Avoidance.

3. Tax Arrears,

4, Exemptions and Deductions.
5. Tax Administration.

6. General,

(b) Copies of the Questionnaire have re-
cently, been placed in the Parliament Library
for the information of Honourable Members.

Installed Capacity and Production of Varioss
Items at Indian Oxygen Limited

4697. SHR1 K. HALDER: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state the installed capacity of
various units of the Indian Oxygen Limited
and the production of various items of che-
micals, gas, electrodes and gas cutting and
welding equipments in these units for the
last three years and the value thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): Information is
being collected and will be laid on the Table
of the Sabha.

Debentures Issued by Kesoram Industries and
Cotton Mills Ltd.

4698. SHRI K. HALDER: Will the
Minister of FINANCE be pleased to state:

(a) whether one Kesoram Industries and
Cotton Mills Limited of Birlas have issued
debentures of Rs. 1.5 crores;

(b) whether this will lead to further con-
cerntration of wealth and monopoly; and
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(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir, The
Kesoram Industries and Cotton Mills £1d.
filed on the Tth April, 1970 a statement of
proposals under the Capital Issues (Exemp-
tion) Order 1969 regarding its proposed isspe
of Registered Debentures of a value of Rs.
150 lakhs for meeting the cost of expansion
of its cement plant in Andhra Pradesh, The
proposal was acknowledgea by the Controller
of Capital Issues on 27th May, 1970. The
debentures were issued by the Company
through Prospectus dated the 30th May,
1970. The subscription list opened on the
15th June, 1970 and was to close by the 24th
June, 1970.

(b) and (c). The Monopolies and Restric-
tive Trade Practices Act came mto force on
the 1st June, 1970. The question whether the
prior approval of Government was necessary
under the provisions of that Act for the issue
of debentures which has already taken place,
and if it was pecessary, what action should
be taken against the company for not having
obtained it before making the issue, is undur
the consideration of Government,

Rated Capacity of Indeor Beds in Pest-
Graduate Institute, Chandigarh

4699. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state: .

(a) the total rated capacity of indoor beds
in the Post Graduate Institute, Chandigarh;

(b) the extent of the unutilized capacity
and the reasons for non-utilization; and

(c) the steps contemplated 'o develop and
utilize the dormant capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Hospital of the
Post Graduate Institute of Medical Educa-
tion and Research, Chandigarh, can accom-
modate 1,000 beds.
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(b) and (c). Only 730 beds are being main-
tained for use. Any augmentation in the
number of beds would depend upon the need
of the Institute and the availability of re-
sources,

Opening of Training Centres for the Deaf

4700, SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether any Training Centres for the
deaf have been opened in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). Education,
training and rehabilitation of the handicapped,
including the deaf, is the responsibility of
State Governments in the IV Plan. The
Government of India have, however, set up
a Training Centre for the Adult Deaf at
Hyderabad which imparts training in hailf-
a-dozen engineering and non-engineering
occupations to deaf boys and girls. The
duration of the training is two years.

This Centre is eventually to be developed
into a National Centre for the Deaf with the
addition of other important units.

woerr wfawfadl agn dow weat
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Ralaxation in Age Limit for Promotion of
Upper Division Clerks in Central Excise
and Customs Department

4702. SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased
to state: !

(a) whether it is a fact that the age limit
of 38 years fixed for promotion of Upper
Division Clerks to the Grade of Inspectors
in Central Excise and Customs Department
was relaxed to 40 years in the month of June,
1970 for the purpose of filling up only a few
vacancies; and

(b) il so, the reasons thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The purpose was to give relief to the
Upper Division Clerks who had become over-
age and had lost chance of promotion to the
grade of Inspector of Central Excise because
of the ban imposed on filling up of vacancies
in the grade of Inspectors in May, 1968.

Raids on Liquor Shops in Delhi

4703. SHRI LATAFAT ALT KHAN:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that some Customs
Preventive checks have been conducted re-
cently in the warehouses of foreign liquors
in Delhif/New Delhi.

(b) if so, the discrepancies regarding shor-
tages and excesses of such liquors found;

(c) the action taken in the matter; and

(d) whether any checks were carried out
in the Embassies also and if so, the outcome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) As a result of the checks conducted
fourteen (14) bottles of Scotch Whisky were
found short in two warehouses.

(c) Whereas show cause notice is ueing
issued to one warehouse, investigations are
still in progress in case of the other,

(d) Nochecks are carried out in Embassies,

Detention of Handloom Cloth Products
Consignments at Customs House, New Delhi

4704. SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased
to state:

(a) whether any consignments said to
contain handloom cloth products have been
recently detained in the Customs House,
New Delhi; and

(b) if so, the reasons thereof.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARANSHUKLJ\)‘ (a) and (b). 13 con-

s said to tain handloom cloth

11
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products were recently detained by Delhi
Customs. The description of the goods in
the shipping documents was indicated as
handloom cotton goods by the exporters.
The goods on examination were found to be
cotton mill-made fabrics or garments. As
the export of cotton mill-made fabrics and
garments to the destinations indicated in the
shipping documents required an export
trade control licence, the goods were detained
and adjudication proceedings initiated,
against the concerned exporter. The goods
were released after adjudication on merits
of each case.

Setting up of an Aluminium Plant in Orissa

4705. SHRI A. DIPA: Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether there is any proposal for
setting up an aluminium plant in Orissa;

(b) if so, details thereof; and

(c) the raw material required for this plant
and the sources of its availability?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) Yes, Sir.

(b) M/s. J. K. Industries Private Limited,
Calcutta, who were formarly the Managing
Agents of the Aluminium Corporation of
India, are holding a letter of intent for setting
up a new 30,000 tonnes per annum Aluminium
plant in Orissa. The party has applied to the
Government for the issue of an Industrial
Licence in the name of the Aluminium Cor-
poration of India Ltd. for setting up this
plant in Orissa. This is under consideration
of the Government,

(c) The basic raw material required for the
plant is bauxite which would be available
mainly from Gandhamardhan Plateau in
Orissa State. The requirements of other
important raw materials such as Cryolite,
Aluminium Fluoride, Flourspar will be partly
met from the indigenous production aad
partly by import,
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Productien of Gamma Globulin
with Bulgarian collaboration

4706. SHRI C. JANARDHANAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether there is a proposal to setup a
plant in India for the production of gamma
globulin with Bulgarian collaboration:

(b) if so, the details thereof; and
(c) the estimated cost of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to {c). M/s.
Curewel (India) Ltd., New Delhi were grnated
an industrial licence on the 16th January,
1968 for the establishment of a new under-
taking at Faridabad (Haryana) in collabora-
tion with M/s. Technoexport, Sofia, Bulgaria,
for the manufacture of the following two

ems:

)} Gamma Globulin .
€s per annum.

.+ .5 lakh ampoul-

(i) Albumen . . .. .300 kgs per annum.
dhe broad terms of foreign collaboration
are as follows:—

(a) M/s. Technoexport of Bulgaria will
subscribe equity capital to the extent of 49%
i. e. shares of the value of Rs. 13,47,500/-
out of the proposed issue of equity capital of
Rs. 27,50,000 which will be utilised for the
import of plant and machinery to the extent
necessary and the balance if any, to be
brought in cash,

(b) Payment of royalty on Gamma Globu-
lin only at the rate of 3% subject to taxes, on
the net sales for a period of seven years for
supply of technical know-how, use of trade
marks etc.

(c) Payment of a sum of rupee equivalent
of US dollars 10,000 towards the detailed
Pproject report;

{d) Exports shall be [reely allowed and the
foreign firm shall guarantee export upto 509,
of aonual production of the item Gamma
Globulin in dry form at a price 10% less than
the world market price; and

(e) The Indian firm may obtain a loan of
Rs. 7.3 lakhs under the Indo-Bulgarian
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credit agreement at 2§ 5 interest repayable
in eleven equal annual instalments. In the
application dated the 11th March, 1966 from
the firm, the cost of the project has been indi-
cated as follows:

Land: Rs. 1.5 lakbs
Building: Rs. 8.0 lakhs
Machinery: Rs. 32.0 lakhs
Rs. 41.5 lakhs
Samples of Drugs Foun¢ Sub-Standard

4707. SHRI C. JANARDHANAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleasod
to state:

(a) whether 40 out of 379 samples of
drugs and cosmetics examined by the Chemical
Analyst of the Maharashtra Government
were found to be sub-standard;

(b) whether the State Government did
not launch prosecution is majority of these
cases on the ground that most of the drugs
and cosmetics found sub-standard were
produced outside the State;

(c) whether those cases were reported to
the Centre by the State Government; and

(d) if so, what action was taken against the
manufacture of these sub-standard products?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) to (d). Information
furnished by the Commissioner, Food and
Drugs Administration, Maharashtra State
indicates that during 1969-70, out of 1285
samples of drugs and cosmetics tested by the
State Government Analyst, 393 were reported
to be not of standard quality, of which 115
pertained to manufacturers located outside
Maharashtra State. The majority of samples
reported as not of standard quality were
Vitamin preparations and miscellaneous
durgs including “gripe water”, surgical
dressings and tonics. In respect of those sub-
standard preparati T fi red by
firms in Maharashtra administrative action
such as warning, withdrawal and destruction
of sub-standard drugs, withdrawal of permis-
sion to manufacture & drug which hao beea
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repeatedly reported to be not of standard
quality, suspension of production activity
and suspension or cancellation of licences
were resorted to,

Prosecutions are normally launched for
offences relating to (i) manufacture and sale
of spurious drugs, and (ii) manufacture and
sale without a valid licence. This policy has
been approved by the Government of Maha-
rashtra. The State Government Analyst
generally endorses a copy of all test reports
to the Drugs Controller, India, for informa-
tion. The Central Drugs Standard Control
Organisation, through its Zonal Offices,
pursues the sub-standard reports particularly
in cases where life-saving drugs and parenteral
products are involved, to emsure that
measures are taken by the State Drugs Con-
trol Authorities to prevent recurrence of such
defects. Maharashtra Drug Control Qrganisa-
tion which also receives a copy of the test
report, reports the results of test report to
the counterpart organisation in the State
of manufacture for taking furtaer action.
The State Drugs Controller where the manu-
facturer is located normally takes one of the
following steps against the manufacturers:—

(i) Withdrawal and destruction of sub-
standard drugs;

(ii) Withdrawal of permission of manu-
facture for a drug persistently reported
to be not of standard quality;

(iii) Suspension or cancellation of the
licence;

(iv) Suspension of production activities;
and

(v) Prosecution depending upon the nature
and gravity of offence.

Expansion of Cochin Refinery

4708. SHRI HIMATSINGKA:
SHRI MANGALATHUMADAM:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the Cochin Refinery is being
expanded;

{b) if so, the details of the expansion
plan and its cost including the foreign ex-
change likely to be involved; and
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(c) the steps being taken to implement the
expansion programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) In terms of the modification agree-
ment dated 20-12-1968 between the President
of India and Phillips Petroleum Company,
the capacity of Cochin Refinery is to be ex-
panded to 3.29 million tonnefannum by
1972. The total cost of the expansion plan
is anticipated to be Rs. 5.12 crores (inclu-
ding foreign exchange component of US

$1,250,000).

(c) The feasibility study is under examina-
tion. The contract has been awarded to
Engineers India Limited.

Deterioration of Relations between Manage-
ment and Workers of Sudamdeh Collieries

4709. SHRI BHOGENDRA JHA: Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that relations bet-
ween the management and the workers at
the Sudamdeh Collieries (National Coal
Development Corporation), Bihar have
deteriorated in recent months;

(b) whether this has been caused due to
the attitude of the Project Officer, Sudarmdeh,
by provoking and penalising the workers;
and

(c) the steps being taken to ensure impro-
vement of relations between the labour and
the management?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) No Sir, the relations between the workers
and management of Sudamdeh Colliery are
generally satisfactory. However, one un-
recognised union has served a strike notice
demanding inrer-alia the re-instatement of
4 workers who had been dismissed for assault-
ing officers and indulging in acts of mis-
conduct.

(b) No, Sir.
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(c) The Colliery has a grievance procedure
and regular meetings are also held between
the management and the representatives of
the unions for considering the demands of
the latter. The management has also held
talks with the representatives of the union
which has threatened the strike.

Applications of Loans Pending with the
Branches of State Bank and Central Bank
in District Darbhanga, Bihar
4710. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:

(a) the number of applications of loans
which are pending in various branches of the
State Bank and Central Bank in the District
of Darbhanga, Bihar, for more than a month
and for more than three months;

(b) the reasons for the delay and whether
responsibility for delay is being fixed and
action taken for the delay for more than
three months;

(c) whether at Madhubani Branch of the
State Bank of India, petitions filed on or
about 19th November, 1969 by Quality
Miscellanry and others are still pending
despite complaints; and

(d) if so, the reasons therefor and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). So far
as the Central Bank of India is concerned,
there are no loan applications pending for
more than three months with any branch
of the Bank in the District of Darbhanga.
There are, however, 18 loan applications at
different stages of processing which may be
said to be pending for more than a month
with the branches of the Bank located in
that District. Information relating to the
State Bank of India is being collected and
will be laid on the Table of the House.

(c) and (d). Information is being collected
and will be laid on the Table of the House.

Dyseutery Germs in Water Drawn from Hand
Pumps in Delhi

4711. SHRI BHOGENDRA JHA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state:
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(a) whether the drinking water got from
hand pumps in Delhi contained germs of
Dysentery; and

(b) if so, the measures taken by Govern-
ment to prevent the outbreak of the disease?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) No, Sir.

(b) Does not arise.

Seizure of Narcotics in Bhiwandi and Jaipur

4712. SHRIMATI ILA PALCHOU-
DHURI:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that officials of the
Central Revenue Intelligence and Central
Excise seized contraband ganja and charas
weighing about 14,000 Kg. from a godown
in Bhiwandi in Maharashtra on the 30th
July, 1970;

(b) whether it is also a fact that 1,50
quintals of Hashish was also seized by the
Central Excise and Custorns from a house in
Jaipur (Rajasthan) on the 31st July, 1970;

(c) if so, the details of both the seizures
together with the value of the contraband
narcotics in India and also the price which
would have been fetched for them in an
International Market;

(d) the number of persons arrested in both
the cases together with their names and pro-
fessions; and

(e) the total weight of contraband nar-
cotics so far seized during the current calenaar
year as compared to scizures during 19697

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir. The
quantity of Ganja seized was 15,461.700 Kgs.
No charas was seized.

(b) The quantity of Hashish seized was
127.600 Kgs. only.

(¢) (i) The seizure in Maharashtra was

made from the godown belonging
to Mfs. Northern India Goods
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Transport Co. Pvt. Ltd. The price
of ganja in the illicit market in
India would be of the order of
Rs. 40 lakhs, but would fetch
many times more in the inter-
national market.

(ii) At Jaipur, the seizure was made
from the residence of Ram Gopal
alias Gopal Patwa, Bhang Ganja
Contractor. The price of Hashish
in India would be of the order
of Rs. 1 lakh and in the inter-
national market of about Rs. 50
lakhs.

(d) Thedetails of
are:—
Bhiwandi case:
Udaypal Singh, Clerk,
Nothern India Goods Transport Co.
Pvt. Ltd., Bombay.
Jaipur case:
(1) Shri Ram Gopal, Ganja Contractor,
(2) Smt. Nanki Devi w/o Ram Gopal.
(3) Shri Roop Singh, Driver.
(4) Shri Abdul Salam alias Chotu Khan,
(5) Shri Abdul Gafoor, a pak. National.

(e) The total weight of the contraband
narcotics seized in India during 1969 and
during the period from 1-1-1970 to 31-7-1970
is as under:—

the persons arrested
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1969 1970
(upto July,
1970)
OPIUM 4270 Kgs. 1437 Kgs.
GANJA 43297 Kgs. 8208 Kgs.
CHARAS 643 Kgs. 636 Kgs.

Russian made Machines for Calcutta
Corporation

4713, SHRIMATI 1LA PALCHOU-
DHURI: Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the Soviet
Trade Representative in Calcutta recently
offered to the Mayor of Calcutta Corpora-
tion, Russian made machines like Street
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Cleaner, Refuse Collector, Sewer Cleaner
etc, on rupee payment basis, if so, details
thereof;

(b) whether the machines offered bave
been tried before; if not, what arrangements
are being made in regard thereto; and

(c) the total requirement of such machines
for Calcutta Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes, Sir. The Trade
Representative of the U.5.S.R. met the Mayor
on 27-7-1970 and showed him a pictorial
brouchure of various vehicles of Russian
make. The Mayor thought that Refuse
Collectors and Sewage Removal vehicles as
in the brochure and other wehicles which
might be utilised for keeping the city clean
might be prove useful to the Corporation
of Calcutta.

(b) No. The Mayor during the discussion
made it clear that prior demonstration of
the working of the vehicles was to be arrang-
ed and that the price of each such wehicle
should be made known.

(c) The Corporation of Calcutta propose
to purchase the following vehicles/equipment
in 1970-71:

{i) Garbage removal vehicles 50

(ii) Tractor-cum-Trailer combi- 6

nations

(iii) Bull dozers 2

(iv) Pay loaders (Front loaders) 2

(v) Night Soil removal tanker 25

vehicles

(vi) Sewer Jetting Units

(vii) Pull in power bucket

machines for sewers

(viii) Manhole emptying machine 8 Units

(ix) Gully Pit emptying equip- 20 Units

ment

(x) Power rodding machines

Sarvey for Nickel Deposits

4714. SHRI MANGALATHUMADAM:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state:

18 Units
12 Units

4 Units
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(a) whether Government have made a
survey of NMickel deposits in the country
and taken steps to develop Nickel mining;

(b) the present cost of foreign exchange
by way of Nickel import; and

(c) whether the Geological Survey of
India or the Oil and Natural Gas Commission
have been doing some survey in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(@) to (c). Yes, Sir. The Geological Survey
of India have been carrying out investigations
for nickel deposits in the country. Detailed
investigations are being conducted in the
Sukinda arca of Cuttack district in Orissa,
On the basis of a report by the Geological
Survey of India, M/s. Hindustan Copper
Limited have taken up the Kansa Block in
the Sukinda area for preparation of a feasi-
bility report on mining and extracting the
metal from this field.

1273 tonnes of mickel valued at Rs. 282
lakhs was imported during the year 1969-70,

Appointment of Per t Board of Direct
for Nationalised Banks

4715. SHRI 8. C. SAMANTA: Will
:]t::t Minister of FINANCE be pleased to
e:

(a) the reasons why instead of appointing
permanent Board of Directors for the 14
nationalised banks, only interim Board of
Directors have been appointed;

(b) the time by when permanent arrange-
ments are likely to be made in this connec-
tion; and

(c) what are the follow up measures after
bank nationalisation which have been put
on the high priority?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 VIDYA
CHARAN SHUKLA): (a) and (b). Regu-
lar Boards of Directors for the 14 nationalised
banks are required to be constituted in terms
of a scheme being formulated under Section
9 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970. As
the finalisation of scheme is likely to take
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some time, the first Boards of Directors which
are of an interim nature have been constitu-
ted as provided under Section 7(3) of the
Act. Regular Boards of Directors will be
constituted after the scheme is finalised and
placed before Parliament.

(c) The more important of the follow up
measures taken after the nationalisation of
the 14 banks are given in the annexure,

ANNEXURE

Several follow-up measures have been
taken to achieve the principal object of bank
nationalisation which is to bring about rapid
development of banking facilities all over the
country and to meet the needs of those sectors
and areas of society which had not been
receiving their due share of bank credit. The
more important of these are being mentioned
here. In December, 1969 the Reserve Bank
drew vp a programme of branch expansion
for the major Indian banks with particular
emphasis on unbanked centres. A list of
1350 centres was circulated of which 1186
were in unbanked centres. The target for
first half of 1970 was 600 against which 875
branches were actually opened by 30th June,
1970, The banks have been recently asked
to pay particular attention to the opening
of branches in certain districts which are in
urgent need of more banking facilities. As
regards lcnding, many banks have brought
out new schemes for helping those sectors
of economy which merit special attention
such as farmers, small scale industrialists,
road trnsport operators and self-employed
persons. Advances to these sectors are con-
tinuing to rise in volume of outstandings and
oumber of accounts, Government has de-
cided to institute a guarantee scheme for
lending by banks to sectors which have
remained neglected so far such as small
farmers, small traders, road transport opera-
tors and self-employed persons. It has been
decided in principle that bank finance should
be made available to the weaker sections of
society at a cheaper rate as against pro-
gressively stiffer rates that may be charged
from the relatively affluent sections. A com-
mittee will be set up shortly to work out the
details for implementing this decision.

As a long-term measure the Reserve Bank
has formulated the lead bank scheme for
intengive development of banking in each
district in a systematic and coordinated.
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manner. For this purpose, all the districts
in the Indian Union except certain metropo-
litan arcas and Union Territories were allot-
ted by the Reserve Bank in December, 1969,
among the public sector banks and two banks
in the private sector. Each bank has to act
as the pace setter in surveying the resources
of the district for assessing its potential for
deposit mobilisation and identification of
credit gaps, Preliminary surveys are under
way for compiling basis data about the
various aspects of the economy of each dis-
trict in the form of a schedule drawn up by
the Reserve Bank. These surveys are intended
to form the basis for chalking out the future
programme of action.

Steps have also been initiated for improving
evaluation and financial appraisal of credit
proposals and ensuring proper end-use of
credit. Requests for bank credit in excess
of Rs, 1 crore are being scrutinised carefully
by the Reserve Bank in order to relate
additional credit to the genuine reguire-
ments of additional production, Banks have
also been requested to exercise similar care
in respect of proposals for larger individual
credit limit of Rs. 25 lakhs and above. A
proforma has been drawn up by the Reserve
Bank to help the banks to come to a judi-

cious decision on proposals for credit facilities.

Government has also recently decided
upon a measure to discourage the use of
bank finance by operators to corner shares
and acquire control over well managed com-
panies. Public sector banks will be asked to
insist on a transfer to their names of shares
pledged with them by borrowers with over-
draft limits exceeding Rs. 50,000/- The banks
will also refuse to give proxies at the request
of the borrowers as a matter of course as
hitherto in respect of such pledged shares.
The banks will keep the voting rights with
themselves to be exercised at their discretion
keeping public interest in view, The Reserve
Bank will ensure that a similar policy is
followed by non-nationalised banks.

A + T

d by Life I Corpora-
tion with Different Companies and Firms

4716, SHRI KANWAR LAL GUPTA:
Will the Mibister of FINANCE be pleased
to state:

(a) whether it is a fact that about Rs. 70
crores of Life Insurance Corporation funds
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have been invested only in 65 companies;
if s0, reasons therefor;

(b) whether L.I.C. proposes to have voting
right in these companies like banks;

(c) whether L.I.C. has made any change
in its investment policy during the last one
year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
information is being collected and will ‘be
laid on the Table of the House as soon as it
is available,

(c) and (d). The LIC has recently consti-
tuted an Investment Review Committee. The
question of introducing changes, if any, in
the investment policy will be examined after
the report of the Committee has been received
and examined by the LIC and the Government.
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Excise Relief to Fibre Industry

4720. SHRI HIMATSINGKA: Will the
Minister of FTNANCE be pleased to state:

(a) whether Government’s attention has
been drawn to the st of the President
of Man-made Fibre Association of India as
reported in the Times of India of 5th August,
1970 demanding excise relief for fibre indus-
try; and

(b) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The suggestion made by the President
of Man-made Fibre Association of India,
that is, if the Government could provide 15%;
relief in excise duty every year, a correspond-
ing relief in consumer prices could be given
to the people, has been noted.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION No. 89 DATED
27-7-1970 RE. CUT IN EXPENDITURE
OF MINISTER’S AND OFFICER'S FUR-
NITURE, ELECTRICITY, STATIONERY
ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): In answer to Un-
starred Question No. 89 on the 27th July,
1970 regarding cut in expenditure of Minis-
ter’s and Officer’s furniture, electricity, sta-
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tionery etc., it was stated that “There is no
ceiling for the supply of electricity and water
at the residences of the Ministers and Deputy
Ministers. They have, however, agreed to
a voluntary ceiling of Rs. 2,400/- per mensem.
For the consumption of water and electricty
above this ceiling, a Minister is liable to make
payment.” A typographical mistake has
occurred in this answer. The correct position
is that the voluntary ceiling is Rs. 200 per
mensem or Rs. 2,400/- per annum,

12,08 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTAMCE

REPORTED PILFERING AND DESTRUCTIVE
ActiviTies ON HALDIA BarAuNi PIPELINE
NEAR WEST BENGAL-BIHAR BORDER

SHRI INDRAJIT GUPTA (Alipore):
Before calling his attention, may I draw
your attention to the fact that the statement
in reply running to 1§ pages was handed to
us just now at 12 noon. Only the other day
you observed that such statements should be
made available much earlier so that we can
go through them.

MR. SPEAKER: It can be read by the
Minister. P

SHRI 8. KUNDU (Balasore): They can-
not make the bureaucracy work. They do
not care for your directives, That is my
experiance with these Ministers,

MR. SPEAKER: If I do not receive the
staternent in time, the Minister will have to
wait till the evening. Today I make an excep-
tion. But I warn them. They must send me
the statement in time.

SHRI PILOO MODY (Godhra): Other-
wise, give them d ion in the evening

SHRI INDRAJIT GUPTA: I call the
attention of the Minister of Petroleum and
Chemicals and Mines and Metals to the fol-
lowing matter of urgent public importance
and request that he may make a statement
thereon:

The reported pilfering and destructive
activities on Haldia-Barauni Oil Pipeline
near West Bongal-Bihar border,
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THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): First, I mus{
apologise for the fact that the statement was
made available only at 12 O'Clock. 1 was
given to understand that it was circulated
yesterday—I do not know why this happened.

SHRI JYOTIRMOY BASU (Diamond
Harbour): If he cannot give a statement
in time, how can he run a huge pipeline?

SHRI BALRAJ MADHOK (South Delhi):
They cannot shift the blame on to the Secre-
tariat. For us, only he is responsible.

MR, SPEAKER: If it was yesterday, it
was Sunday.

DR. TRIGUNA SEN: The Haldia-
Barauni-Kanpur Products Pipeline is com-
prised of two major sections, namely; (a)
Barauni-Kanpur (b) and Barauni-Haldia and
a branch line of 58 kms. from Baradabar to
Maurigram.  Since September 1967, the
Barauni-Haldia section has been tramsport-
ing petroleum products from the Barauni
Refinery to the delivery points of Marketing
Division of the 10C,

2. During the three years of its operations,
four major incidents of suspected attempt
of theft/pilferage of petroleum products have
been reported so far. The first major one
took place on 8th March, 1968 near Jasidih,
the second on 8th December, 1969, 20 kms.
away from the first; the third on 10th May,
1970 and fourth on 4thf5th June, 1970 at
Jhajha, Only in case of the first incident,
some drop in the pipeline pressure was re-
corded. There have been seven other minor
attempts.

It is reported that about 50 kl of motor
spirit was lost in the first incident. In the
others, no loss or substantisl damage to
properyy has taken place.

These repeated incidents and their occur-
rence in roughly the same area has caused
concern to Government and 1.O.C. We have
taken up this matter with the State Govern-
ment through the Ministry of Home Affairs.
Police investigations into these incidenis
have not been fruitful so far. Suspects arc
being watched. The local polic bas started
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armed patrolling and is maintaining vigilance
to find the criminals,

The Industrial Security Team has also
inspected the HBK Pipeline in Movember
and Decomber 1968 to assess its vulnerability
to sabotage by the destructive elements.
Their recommendations with regard to the
security arrangements of vulnerable points
have been accepted by 1.0.C. Patrolling of
the line have been intensified by 1.0.C. in
the affected areas, as recommended by the
Team, and action is also under-way for re-
cruitment of an Industrial Security Officer.
Government are considering to provide the
services of the Central Industrial Security
Force for protecting the pipeline system.
L O.C. have also embedded the gauge
adopters by c ing so that to the

gauge adopters is made difficult.

SHRIINDRAJIT GUPTA: This pipeline
is not only supplying products for civilian
purposes, but defence requirements too.
Therefore, it is naturally a matter of serious
concern that repeated attempts like this
have been going on for the last two or three
years to steal petroleum products out of this
line, although we have never previously heen

informed by the Government about this
till now,

I want to know whether it is a fact or not
that this pipeline runs only about three feet
below the surface and during rains, floods
and so on, this pipeline is very easily exposed,
and that the controlling valves are almost
always exposed, that they are extremely
vulnerable. Between Barauni and Haldia
there are eight major river crossings. At
these river crossings this pipeline follows
the oridges over the rivers, and therefore,
it is not hidden at all, it is absolutely exposed.

In view of this vulnerability of the pipeline,
detailed recommendations were made not only
by this Industrial Security Team, to which
the Minister has referred, which made not
one but 40 recommendations on this point
two years ago, but in addition, another com-
mittee called the Ghosh Committee also
made concrete recommendations, which are
published, included in the Appendix to the
66th Report of the Committee on Public
Undertakings, for vigilance in the main-
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tenance of this pipeline. Despite this having
been clearly pointed out, three years have
passed, no action worthwhile has yet been
taken, and the post of the Security Officer
has not yet been filled up. Nothing has been
done about the whole security set-up which
was recommended, And that is why T would
like to know what have the people who are
responsible, that is to say the Minister, the
Secretary to the Ministry, the Managing
Director of the Pipelines Division, the
General Manager of the TOC, all these high-
officials who are responsible for seeing that
these recommendations are implemented,
been doing.

This is a matter of urgent importance,
becauss the Public Undertakings Committee,
of which you yourself were a distinguished
Chairman, as you know, in its 66th Report,
has categorically stated in its final recommen-
dations that there has been a persistent effort
to slur over the derilection of duty of high
officers and not to fix their responsibility,
though copious facts to substantiate such
lapses have come on record. This com-
mittee also went into the question of the
alignment of the very pipeline—Haldia-
Barauni pipeline—and they have recommended
ed that the least that could he done is to
proceed departmentally  without delay
against the officers concerned because the
Committee felt that the Government should
not allow a feeling to go around that the
officers who commit such grave lapses and
indulged in dereliction of duty should go
unpunished..(Inferruptions.) When the PUC
has made such strictures and made such
strong recommendations why has no action
been taken and why have they allowed this
recommendation to lapse and have appoint-
ed yet another commission to go into the
same question all over again, about this
pipeline whose security even they could not
protect? Is the external sabotage meant to
cover up the internal sabotage by high officers
who had been exposed on more than one
occasion? Will he tell us the reason for
avoiding the implementation of the PUC's
reports and recommendations regarding the
peed for immediate action against high
officers who are guilty and allowing them
further loopholes to escape by appointing yet
another committee which may drag on for
another two or three years? What are they
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doing? Why are they not implementing the
security recommendations ?

DR. TRIGUNA SEN: The hon. Member
has asked two questions, The first is whetber
security arrangements for protecting the
pipeline as was recommended had been
taken. I find that about forty recommenda-
tions were made. It has been reported to
me by the IOC that most recommendations
had been implemented. In respect of some
of the recommendations it was necessary to
refer to the Home Department of the State
concerned and they had been referred to it.
Security officers had also been appointed.
Actually all these activities are confined to
an area of 20 kilometres between Jhajha and
Jasidih; there is also information that wagon
breakers were active on the railways in hat
place. Instead of appointing security officers,
the TOC referred it to the State Government
through the Home Ministry and the State
Government had in turn referred it to the
Jasidih police station and thus quite some-
time went by; I agree. But after that, when
we saw that the State Government was not
taking any steps though the Home Ministry
again and again referred it to the State
Government the recommendations on secu-
rity measures had been taken up by the IOC.

Secondly, he referred to recommendations
made by the PUS against some officials and
the action to be taken against them. Govern-
ment went into the whole case and there was
also the report of enquiry by Justice N. S,
Rao. The two reports are absolutely diffe-
rent; they are contradictory to some extent.
It was an unusual measure though but still
at the request and recommendation of my
Ministry Government took a decision to
appoint a commission of enquiry to go into
the working of the Government itself in
this respect. . (Imterruptions.) The PUC
recommended action against lapses on the
part of the officers concerned and also about
the Government’s working itself. Thére are
many rules and procedures to be followed
to frame charges which are required to be
referred to an enquiry commission so that
they could be brought to book. That is why
this commission has been appointed,

SHRI INDRAJIT GUPTA: The Ministsr
cannot mislead the House like this; he should
forgive my saying so. N. S. Rao Committee
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dealt only with alignment, The PUC report
is not only on alignment but also capacity
and so many other things, What does he
mean by saying that they are contradictory
to each other and therefore a third committee
is required. The two have dealt with different
things altogether.

DR. TRIGUNA SEN: The PUC while
making the recommendations criticised the
action of the Government and the actions of
certain officers. According to the rules of
procedure it has to be referred to a commis-
sion of enquiry. Of course, T understand
that it is an unusual procedure to go into
the activities and the working of the Ministry
itself. But we had to do it. (Interruption)

SHRI S. KUNDU: He asked for depart-
mental action. Please assure the House that
you are taking departmental action.

SEVERAL HON. HEMBERS rose—

SHRI INDRAJIT GUPTA: Depart-
mental action on the basis of the evidence
available. 1t is clearly written here, in black
and white. Sir, will you allow the PUC to
be treated in this cavalier fashion? Has it
got no status? What is the meaning of this?
Here is a recommendation in black and
white.

SHRI S. KUNDU: What is the action
that you are taking? (Interruption)

MR. SPEAKER: Mr. Kundu, the pro-
cedure in Calling Attention is that only those
Members who have tabled it are allowed to
ask questions. -

SHRI BAL RAJ MADHOK: Sir, the
recommendations made by a Committee of
this House are very specific, and their recom-
mendations are being flouted. That is our
charge.

SHRIJYOTIRMOY BASU: Sir, by now,
I know the hon. Minister’s success in sending
drugs underground. Now, about the pipe-
line. He has made a mockery of the PUC
and therefore of the House, in that the Public
Undertakings Committee has very clearly
said:

“The Committee would, therefore,
like Government to take immediate steps
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to bring to book the guilty officers on the
basis of evidence that is already available.
The least that could be done is to proceed
departmentally without delay. . .

etc., etc. But nothing has been done. They
have just instituted another enquiry to kill
time, (Interruption) There has been a wide-
spread dereliction of duty including arrang-
ing security for the pipeline which caters to
half the population of north India including
the defence installations. We had air-crashes
at the air-ports and we suspected that this
was due to sub-standard fuel which could
have casily been done by sabotaging the pipe-
line and boring holes and so on. There are
charges of corruption also, on the part of
some very senior officers who mostly belong
to the Indian Civil Service. But they are
punishing those officials who are loyal and
patriotic, and rewarding those who were
hand-in-glove with the misdeeds of a man
like N. V. Balwani who has been given a key
position, and the pipeling has been wholly
neglected.

Will the hon. Minister give this House an
assurance here and now that till such time as
the enquiry is completed, he will give full
protection to those honest and loyal officials
who helped in bringing the whole thing to
light and protect them from pressure and
harassment which have been practised on a
number of them? Secondly, will he suspend,
and wherever it could be done, completely
keep out of the Corporation, and out of here,
in Delhi, such officials like Mangat Rai,
Kashyap, Rajwade, who are holding key
positions and pressurising—(Inferruption)—
It is a fact. You, Sir, have been the Chair-
man of the Committee. These officials are
pressurising and tampering, and how long
will they keep them in these positions?
(Interruption)

MR. SPEAKER: It is a different matter,
T happened to be the Chairman of that Com-
mittee. But I happen to be the Speaker now.
1 did not know that T would have to ask you
to be in order because of procedure. Certainly,
of course, you should not refer to people who
are not present here to defend themselves,

SHRI NAMBIAR (Tiruchirappalli):
Leave alone the names; but they are officials
with designations.
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DR. TRIGUNA SEN: I am sorry that
the hon. Member has mentioned names of
some officers who are not here to protect
themselves. Surely 1 am not here to defend
or protect any of the officers. (Interruption).

SOME HON. MEMBERS: What else?

SHRI INDRAJIT GUPTA: Do not
allow yourself to be bullied by those officers.

SHRI S. KUNDU: What else are you
doing then? You have no guts, You should
resign. A Committee of Parliament has made
clear recommendations, and you are talking
of another enquiry,

MR. SPEAKER: Mr. Kundu, please
do not get excited all the time. Sometimes
you may, but not all the time,

DR. TRIGUNA SEN: 1am yet to undet-
stand how I am protecting any officers. who
have done anything wrong. We are told by
the Ministry of Law that if we are to proceed
against any officer on this report, there must
be a commission of inquiry to go into this
and make specific charges. Unless and until
that is done, we cannot punish any officer.
That is why we have done so. It is not our
intention to protect anybody.

SHRI JYOTIRMOY BASU: Will he
grapt protection to those officers who have
helped in bringing to light the misdeeds and
corruptions there? Will he keep out those
officers who are involved in it and who are
pressurising and tampering with the wit-
nesses and doing other things to save them-
selves from this black act?

DR. TRIGUNA SEN: There should not
be any doubt in the mind of the hon. member
that those who assisted in giving evidence
etc. will be harassed by anyone in the minis-
try orelsewhere. If there is any such instance,
he can bring it to my notice.

SHRIMATI [ILA PALCHOUDHURI:
(Krishnagar): In view of the fact that this
pipeline carries petrol for defence purposes
as well as for civilian consumption, may
I know whether the 10C have thought of
meeting the cost of security of this long
pipeline? Secondly, some of the States have
suggested that like the railways, there should
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be a protection force under the control of
IOC so that people and parties who want
to sabotage the pipeline can be thoroughly
traced and brought to hook. Will the Hon.
Minister consider this suggestion also?

DR. TRIGUNA SEN: IOC has now
taken the whole responsibility and appointed
a watch and ward department for the main-
tenance and operation of the pipeline in
the whole section,

12,27 hrs.

RE. CLOSURE OF SHAHADRA-SAHA-
RANPUR LIGHT RAILWAY
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DR. RAM SUBHAG SINGH (Buxar):
I bad announced that all the light railways

will be nationalised. No light railway should
be allowed to be closed down.

THE MINISTER OF RAILWAYS (SHRI
NANDA): Shall I make a statement later
or give a brief reply now?

MR. SPEAKER: You may make a state-
ment sometime in the evening,

SHRI NANDA: Yes, Sir; I shall clarify
the position in the statement.

DR. RAM SUBHAG SINGH: But the
railway line should not be closed.

SHRI NANDA: 1 cannot make any
commitment in a hurry.

o TEmET AEAr :  QF WA
g7 qua wifvw wX QR § e &
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SHRIBAL RAJ MADHOK (South Delhi):

The question is, are you going to close it or
nationalise it? (Interruption)

SHRIS. M. BANERJEE (Kanpur): That
will not solve the problem. It is going to be
closed from tomorrow and people will be
just on the streets.

St XTI W ¢ T W,
TN A qg WA AT T< g 9 WY
W it T wed B o g W
@AW FTE | FAGIg ¥ WA
WL a7 I 90 @Y §, 1500 HHATQ
RAFTT & AT WX IF FAT ATAT oY
e =< foeit & weafvaa § 99% gmar-
qra #1 wwer fareT o1 | &, AR

Wt wgeT ¥g @ 6 oAEEr
T A T

SHRI NANDA: I did not say, “I am
not going to make a statement in a hurry.”
I said, “I am not going to make 8 commit-
ment in a hurry”. . . (Interruption)

DR. RAM SUBHAG SINGH: Is he
against nationalisation that he says that he
is not going to make a commitment? On the
floor of the House not one but several Rail-
way Ministers had said that the light railways
would be nationalised. This is an accepted
policy of the House. How can he say that. ,
(Interruption) ?

SHRI BAL RAJY MADHOK: When Dr.
Ram Subbag Singh, as Minister of the Govern-
ment, had made a commitment that this
railway would not be closed and would be
nationalised, how can a new Minister say
that he will make a new statement? The
Government is committed'; or, are they
going to repudiate the commitment of an
earlier Government ?
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SHRI NANDA: Iam not going to make
any new commitment. . . (Imterruption)

DR. RAM SUBHAG SINGH: Ask the
Sadhu Samaj to run it if you are incapable
of running it. . . (interruption).

SHRI BAL RAJ MADHOK: Can a
Government repudiate a decision taken by
an carlier Minister?

st waraw (et w91 ¢
Heqer AZRA, ANT AT HEE A FgT n
qF AL FfeHe @ mr g, T9F a
#HY Agew e a<g ¥ e qne ST
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i TR @ AR A wERT A A
T9 X d@ifaradt 2 3 =ifgd

SHRI NANDA: 1 shall make a state-
ment at an hour you prescribe.

St gAEW W Ww "l
fifog 7 wfaede §1 a@ Ffad
(saraT)

i o STET (FETET) ¢ 7F
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SHRI S. M. BANERJEE: The hon.
Minister should give an assurance that it

will not be closed for at least three months.
Let it be extended by three months so that

he may find out ways and means to take it

over.
MR. SPEAKER: Papers to be laid.

DR. RAM SUBHAG SINGH: Sir,
there has been a plane accident day before
yesterday. The news reached here at 4 P.M.
that day when the House was in session.

MR. SPEAKER: The Minister is making
a statement about it.

DR. RAM SUBHAG SINGH: Thestate-
ment should have been made day before
yesterday itself.

12.35 brs.
PAPERS LAID ON THE TABLE
ANNUAL PLAN PrOGRESs REPORT, 1968-69

THE MINISTER OF STATE (SHRIMATI
NANDINI SATPATHY): On behalf of
Shrimati Indira Gandhi, I beg to lay on the
Table a copy of Annual Plan Progress Re-
port—1968-69 (Hindi and English versions).
[Placed in Ltbrary. See No. LT-4098/10].

BHADRA 9, 192 (S4K4)

Papers Laid 24
StaTBMENT RE. SETTING UP OF COMMISSION

OF IMQUIRY INTO APFAIRS OF 1.0.C., EnQumy
Rerort Re. HALDIA-BARAUNI PIPELINE, ETC,

THE MINISTER OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): I beg
to lay on the Table—

(1) A statement (Hindi and English ver-
sions) regarding the setting up of a
Commission of Inquiry into the affairs
of the Pipelines Division of Indian
Oil Corporation. [Placed in Library,
See No. LT-4099/70].

(2) (i) A copy of the Report of the En-
quiry (N.S. Rau’s Report) into
circumstances leading to Govern-
ment’s decision to re-align the
Haldia-Barauni pipeline laid over
the coalfield area. [Placed in
Library. See No. LT-4100/70].

(#) - A statement (Hiadi and English
versions) explaining the reasons
for not laying the Hindi version
of the report simultaneously.
[Placed in Library., See No.
LT-4101/70].

ReviEw AND REePORT ETC. OF N.B.C.C.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): 1 beg to lay on the
Table a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956:—

(1) Review by the Government on the
working of the National Buildings
Construction Corporation Limited,
New Delhi, for the year 1968-69.

(2) Aunual Report of the National Build-
iogs Construction Corporation Limi-
ted, New Delhi for the year 1968-69
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-4102/70].
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Reports oF O.N.G.C. AND HYDROCARBONS

Inpia Pvr., L1D., SynTHETIC RUBBER (Price

Control) ORDERS AND NOTIFICATIONS
THEREUNDER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): I beg to lay on
the Table—

(1) A copy of the Annual Report of the
0il and Natural Gas Commission for
the year 1968-69 together with the
Audited Accounts under sub-section
(3) of section 23 read with sub-section
(4) of section 22 of the Oil and Natural
Gas Commission Act, 1959.

(2) A copy of the Annual Report of the
Hydrocarbons India Private Limited,
Mew Delhi, for the year 1968 together
with the AuditedlAwounts.

(3) A copy of the Review by the Govern-
ment on the Reports mentioned at
(1) and (2) above. [Placed in Library.
See No. LT- 4103/70].

(4) A copy each of the following Notifi-

: cations (Hindi and English versions)

under sub-section (6) of section 3 of

the Essential Commodities Act,1955;—

(i) The Synthetic Rubber (Price

Control) Order, 1969, published

in Notification No. 5.0. 4922 in

Gazette of India dated the I6th
December, 1969,

(ii) The Synthetic Rubber (Price

Control) Amendment Order,

1970, published in Notification

No. 5.0. 1094 in Gazette of

Ii?fli? dated the 16th March,

[Placed in Library. See No. LT-4104/70].

(5) A copy each of the following Notifi-
cations issued under the Synthetic
Rubber (Price Control) Order, 1969:—
(i) S. O. 4923 published in Gazette
of India dated the 16th December,
1969 fixing the sale prices of syn-
thetic rubber.

(ii) S. O. 4924 published in Gazette
of India dated the 16th Decem-
ber, 1969.
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(iii) 8. O, 1092 published in Gazette
of India dated the 16th March,
1970 making certain amendment
to Notification No. 8, O, 4923
dated the 16th December, 1969.

(iv) S. O. 1093 published in Gazette
of India dated the 16th March,
1970.

(v) S. O. 2669 published in Gazette
of India dated the 4th August,
1970.

[Placed in Library. See No. LT-4105/70].

(6) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the MNotifications mentioned at
(4) and (5) above, [Placed in Library.
See No. LT-4106/70.)

NOTIFICATIONS UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
I beg to lay on the Table a copy each of the
following Notifications (Hindi and Englsih
versions) under sub-section (1) of section 28
of the Mines and Minerals (Regulation and
Development) Act, 1957:—

(1) The Mineral Concession (Amendment)
Rules, 1970, published in Notification
No. G.S.R. 1116 in Gazette of India
dated the 1st August, 1970,

(2) The Mineral Concession (Second
Amendment) Rules, 1970, published
in Notification No. G.S.R. 1117 in
Gazette of India dated the 1st August,
1970. [Placed in Library. See No. LT-
4107/70].

NormricaTions UNDER CENTRAL Excse
Rures, Customs Act AND CENTRAL Excise
AND SALT AcCT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I beg to lay on the
table:

(1) A copy of Notification No. G.S.R.
1153 (Hindi and English versions)
published in Gazette of India dated
the 5th August, 1970 issued under the
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Contral Eaciso Rules, 1944, together
with an explanatory memorandum.,
[Placed in Library. See No. LT-4108/
70].

A copy each of the following Moti-

fications (Hindi and English versions)

under section 159 of the Customs Act,

1962:—

(i) G.S.R. 1142 published in Gaze-
tte of India, dated the 8th August,
1970.

(ii) G.S.R. 1143 published in Gaz-
ette of India dated the 8th August,
1970.

(iii) G.S.R, 1177 published in Gaz-
ette of India dated the 12th
August, 1970 together with an
explanatory memorandum,

(iv) G.S.R. 1178 published in Gaz-
ette of India dated the 14th
August, 1970 together with an
explanatory memorandum.

[Placed in Library. See Mo. LT-
4109/70].

A copy each of the following Notifi-

-cations (Hindi and English versions)

under section 159 of the Customs Act,
1962 and section 38 of the Contral
Excises and Salt Act, 1944:—

(i) The Customs and Central Ex-
cise Duties Export Drawback
(General ) Forty-seventh Amend-
ment Rules, 1970, published in
Notification No. G.S.R. 1092 in
Gazette of India dated the 25th
July, 1970,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
(General) Forty-eighth Amendment
Rules 1970, published in Notifi-
cation No. G.S.R. 1093 in Gaz-
:lgt%‘oflndiadawd the 25th July,

(iii) The Customs and Central Excise
Duties Export = Drawback
(General) Forty-ninth Amend-
ment Rules, 1970, published in
\Notification No. G.S.R. 1094 in
Gazette of India dated the 25th
July, 1970,

(Amdt.)

(iv) The Customs and Central Ex-
cise Duties Export Drawback
(General) Fiftieth Amendment
Rules, 1970, published in Notifi-
cation No. G.S.R. 1139 in
Gazette of India dated the 8th
August, 1970,

(v) The Customs and Central Excise
Duties Export  Drawback
(General) Fifty-first Amendment
Rules, 1970, published in Notifi
cation No. G.S.R. 1140 in
Gazette of India dated the Bth
August, 1970,

(vi) The Customs and Central Ex-
cise Duties Export Drawback
(General) Fifty-second Amend-
ment Rules, 1970, published in
Motification No. G.S.R. 1141 in
Gazette of India dated the Sth
August, 1970,

(vii) The Customs and Central Excise
Duties  Export Drawback
(General) Fifty-third Amendment

" Rules, 1970, published in Noti-
fication No. G.S.R. 1175 in
Gazette of India dated the 15th
August, 1970.

[Placed in Library, See Mo, LT-4110/70].

12.37 brs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabba:—

“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to enclose a copy of the
Tndian Telegraph (Amendment) Bill, 1970,
which has been passed by the Rajya Sabha,
at Its sitting held on the 25th August,
1970."

INDIAN TELEGRAFPH (AMENDMENT)
BILL
AS PASSED BY RAJYA SABHA
SECRETARY: Sir, I lay on the Table

of the House the Indian Telegraph (Amend-
ment) Bil, 1970, as passed by Rajya Sabha,
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12,38 hrs.
CONVICTION OF MEMBER

(Shri Jageshwar Yadav)

MR. SPEAKER: Hon. Members, I have
to inform the House that I have received the
following telegram, dated the 20th August,
1970, from the Additional Sub-Divisional
Magistrate, Lakhimpur, District Kheri:

“Shri Jageshwar Yadav, Member,
Lok Sabha, presently lodged in District
Jail, Kheri, was tried under Section 188,
Indian Penal Code, for violating orders
promulgated under Section 144, Criminal
Procedure Code, and sentenced to simple
imprisonment for three days by me on the
29th Aungust, 1970,

SHRIS. M. BANERJEE(Kanpur): What
about release of Members to enable them to
vote tomorrow, Sir?

MR, SPEAKER: That is between you
and Government and not for me.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

FiFTEeNTH REPORT

SHRI G. C. NAIK (Keonjhar): 1 begto
present the Pifteenth Report of the Com-
mittee on Absence of Members from the
Sittings of the House,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1968-69

THE MINISTER OF RAILWAYS (SHRI
NANDA): T beg to present a statement
showing Demands for Excess Gramts in
respect of the Budget (Rallways) for 1968-69.

CORRECTION OF ANSWER TO S. Q.

No. 6 re SEARCH OF BAGGAGE

OF OFFICERS ACCOMPANYING
PRESIDENT : BY: CUSTOMS
AUTHORITIES AT PALAM

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): In reply to Part (c)
of the above mentioned question, a list of
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the names of the officers of Preseident’s party
who brought baggage in excess of free allow-
wanee, was given in Annexure-l to the
answer, Due to an error, the name of Shri
Sita Ram was included in the list. On veri-
fication of the original records available with
Airport Customs it has been found that Shri
Sita Ram did not bring any baggage in ex-
cess of the permissible free allowance and
no duty was charged from him., The entry
at S, No. 5 relating to Shri Sita Ram at
Annexure-A 1 may accordingly be deleted.
The pain that may have been caused to Shri
Sita Ram is regretted,

STATEMENT re. INDIAN AIRLINES

FOKKER FRIENDSHIP AIRCRAFT

MISSING SINCE TAKE OFF FROM
SILCHAR ON 29-8-1970,

MR. SPEAKER: Dr. Karan Singh.

SHRI DHIRESWAR KALITA (Gauha-
tl): On a point of order, Sir. On Saturday
the missing of the plane took place and the
House was sitting on that day upto 9.

SOME HON MEMBERS: Not 9.

SHRI DHIRESWAR KALITA: The
Minister failed to announce in this House
about this happening. This is the sixth time
an ineident regarding Fokker Friendship
has taken place.

MR. SPEAKER: There is not going to
be a debate. You rose on a point of order.

SHRI DHIRESWAR KALITA: It has
been established that the plane lost its air-
worthiness, So these Fokker Friendship
planes should be withdrawn from the service
of Indian Airlines immediately.

MR. SPEAKER: You were notinit.

SHRI DHIRESWAR KALITA: We
might be,

MR. SPEAKER: Thank God, you were
not théte. )

. SHRI HEM BARUA (Mangaldai): There
was & contradictory news report in the AIR
about this tragedy. One of my classmates
was involved in it. His name is Dr. J. K.
Barua. Whatever that might be, Sir why
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should there be any contradictory report like
this 7 One report over the All India Radio at
noon said that the wreakages were seen in
Halflong. Then I was taken aback, How
could a plane from Silchar on the way to
Gauhati detour and go up to Halflong 7 I
was taken aback when I heard that. He
should explain that.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
I did not want to make a statement in the
House till such time as I had basic facts.
The hon Member will appreciate that it
would not be correct to say something with-
out facts. (Interruption)

MR. SPEAKER: Dr. Karan Singh,

DR. KARAN SINGH: It is with deep
concern that T must report to the House that
an Indian Airlines Fokker Friendship P-27-
400 aircraft bearing ‘registration number
VT-DWT has been missing since the after-
noon of Saturday the 29th August. The
aircraft was on a scheduled passenger flight
from Tmphal to Calcutta via Silchar, Gavhati
and Agartala. It took off from Silchar at
1436 hours for Gauhati, and was in touch
with the Air Traffic Control at Silchar till
14-44 hours,

The aircraft, carrying 34 passengers and a
crew of 5, was due to land at Gauhati at
15402 hours. When it failed to establish
comtact with the Air Trafic Control at
Gauhati, immediate action was taken to
locate it and all agencies concerned were
alérted including the Indian Air Rorce and
the district authorities. Since the raute from
Silchar to Gauhati passes close to Pakistan
territory at certain points, the Pakistan autho-
ritiee were also immediately informed.

Planes of the Indian Air Force including
a Helicopter started an aerial search almost
immediately. The search was continued yes-
terday when an aircraft of Indian Airlines
also joingd them. The aerial and ground
“search is being comtinued, but the missing
.sircraft has not been located despite several
‘unconfirmed reports. The search was resumed
this morning at 07400 hours. The Pakistan
“mufldrities are extending their co-operation
in tracing the aircraft on their side of the

Silchar (st.)

I am sure the House will share my deep
anguish about this matter. I can assure the
House that every effort is being made to
locate the missing aircraft.

~ DR. RAM SUBHAG SINGH (Buxar):
It was established that due to strike in Dethi
the planes were not checked properly. Tech-
nical checks of the planes have not been
made. (Interruption) What about the techni-
cal checks of the planes? They have not been
made. ., . (Interrupiions)

st gax aw (et 829
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MR. SPEAKER: He has made it very
clear,

DR. RAM SUBHAG SINGH: What
about the technical tests? Why were they
not done? (Interruption)

DR. KARAN SINGH: May I clarify?
{nterruption)

SHRI DHIRESWAR KALITA (Gauhati):
You should withdraw all the Fokker Friend-
ship planes.

DR. KARAN SINGH: One of the hon.
Members has raised a question about the
Fokker Friendship fleet. T can assure him
that we have complete tests done. [ can
assure the hon. Member and the House that
there was nothing wrong with the Fokker
airaraft as such. In fact, these are among
the most popular and widely used aircraft
in the world. We are having complete check
done. If we have oven the slightest reason
to suspect that therc is something wrong
we will withdraw it.

DR.RAM SUBHAG SINGH: You have
not given the exact reason,

DR. KARAN SINGH: This is really
extremely bad luck. But we will not be justi-
fied in grounding the wholc lot. As I said,
the test of these things were carried out.
What the All India Radio gave out was an
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unconfirmed report. They said that they

were quoting an unconfirmed report of the
PTIL.

SHRI KANWAR LAL GUPTA: They
never used the words ‘unconfirmed report.’
They did not say it.

_ SHRI HEM BARUA (Mangaldai): Yes;
I also heard it. It said simply: ‘PTI report.”

DR. KARAN SINGH: The All India
Radio quoted the PTI report. . The report

happened to be wrong. Tlumpnnmnot
correct,

ot Wrramw qea: el ¥y wgw
wifed av fs Fedtd s Forelt 1 7
& Fgr M

—_—

12.44 hrs,
CUSTOMS TARIFF BILL

ExTensioN oF TiME POR PRESENTATION OF
RerorT OF SeLEcT COMMITTEE

SHRI R. K. AMIN (Dhandhuka): Sir,
I beg to move;

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill further to consolidate and amend the
law relating to customs duties upto the
Ist April, 19701."

MR. SPEAKER: The question is:

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill further to consolidate and amend the
law relating to customs duties upto the
Ist April, 1971."

The motion was adopted

12.45 hrs.

[At this stage some visitors from the Public
Gallery raised some slogans).
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12.46 hrs,

PREVENTION OF INSULTS TO
NATIONAL HONOUR BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I beg to move for leave to
introduce a Bill to prevent insults to national
honour,

MR. SPEAKER: The question is:
“That leave be granted to introduce a
Bill to prevent insults to national honour.”
The motion was adopted.

SHRI K. C. PANT: I introduce the Bill.

SUPREME COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): I beg to move
for leave to introduce a Bill to amend the
Supreme Court Judges (Conditions of Ser-
vice) Act, 1958,

MR. SPEAKER: Motion moved:

“That leave be granted to introduce
a Bill to amend the Supreme Court Judges
(Conditions of Service) Act, 1958.”

oft firr wor W (wgaY) @ W
#grey, & ¢ faggs w1 fadw s
g1 T 9 gt ag w1 g% frdaw
aarar fag Hgf 1 F woi &
qesfaE #Y a1 g T 97 1 A
I a9 FgT Q1 I W A HgqAw
w1geT § | fadas o gk W & o
¥ weafga g a1 oftw w1 & oo &,
Igt 9% qETS Wify  agTy wr am
£t &, ag *r Swrer Frdfedt ¥ Sfer
€1 gRT 8 1 77 foaqw adl  oww
g S gi W ¥ oSAi ¥

*publishad in the Gazstts of India Extraordinary Part I1, Section 2, dated 31-8-}970.
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SHRI S. M. BANERJEE (Kanpur):
I support Shri Shiva Chandra Jha.

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to amend the Supreme Court Judges
(Conditions of Service) Act, 1958."

The mation was adopted.
SHRI RAM NIWAS MIRDHA: I in-
troduce**® the Bill.

12,48 hrs.

STATUTORY RESOLUTION RE: DELHI

UNIVERSITY (AMENDMENT) ORDI-

NANCE AND DELHI UNIVERSITY
(AMENDMENT) BILL— Contd.

MR. SPEAKER: The House will take
up further discussion of the following resolu-
tion moved by Shri Kanwar Lal Gupta on the
27th August, 1970, namely:—

*“This House disapproves of the Delhi
University (Amendment) Ordinance, (Or-
dinance No. 4 of 1970) promulgated by
the President on the 20th June, 1970".

The House will also take up further con-
sideration of the following motion moved
by Dr. V.K.R.V. Rao on the 27th August,
1970, namely:—

“That the Bill further to amend the
Delhi University Act, 1922, as passed by
Rajya Sabha, be taken into considera-
tion".

Dr. V. K. R. V. Rao may now continue
his speech.

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V.RAQ):
1 should like to be as brief as possible, be-
cause even the hon. Member who introduced
tbe statutory resolution disapproving the
ordinance began his speech by welcoming
this legislation, and he was not against per-
mission being given to the D¢lhi University
to register private candidates within the
territorial jurisdiction of the university and
permit them to appear for the university
examinations as private candidates.

The hon, Member made a series of other
observations. He roamed over the whole
field of Delhi Unversity and Delhi Univer-
sity education. 1 am pot quite certain how
far all that he said was really relevant to the
resolution that he introduced, and 1 do not
think that it is necessary for me to reply in
detail to the various things that he has stated.
But there are one or two points that I would
like to mention. To begin with, 1 should
like very strongly to repudiate the allegation
that was contained in the hon. Membes’s
speech regarding the alleged partiality shown
by the vice-chancellor of Delhi University
in regard to some orders passed in taking
disciplinary action against the students, I
want to assure the House that the wvice-
chancellor of the Delhi University has been
functioning in a very efficient manner, and
we in Delhi have been by and large saved
from many of the troubles and disturbances
which have affected other universities. 1
would like this House to join me in giving
moral support to the vice<chancellor in the
very difficult task that he is facing in running
this university. We are all aware how diffi-
cult it is these days for Vice-Chancellors to
run Universities. Dr. Raj has been doing a
fine job. 1 do not think we should say any-
thing in this House which would cast doubts
on his impartiality or objectivity. In actual
fact, the disciplinary action taken was taken
after examination by a committee appointed
by the Vice-Chancellor. The action was also
discussed in the Executive Council and it
was on the confirmation of that Council
that it was taken. So I should like to go on
record as having strongly repudiated the

**Introduced with the recommendation of the President.
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insinuations contained in the hon, member’s
reference to the Vice-Chancellor of Delhi
University.

Then he said that 30,000 students are
going from Dethi to Rohtak, Faridabad and
so on. Perhaps he got some wrong figures.
According to the information available with
me, the total enrolment in colleges in these
big towns of UP and Haryana, Ghaziabad,
Sonepat, Gurgaon, Rohtak and Faridabad
does not exceed 20,000. He said 30,000 are

going from Delhi to these places of admission..

1 have a feeling that perhaps in his legitimate
desire to highlight the problem of students
to get admission in Delhi colieges, he made,
—I1 want to use a word which is most in-
offensive—a slight mistake in his figures.
May be he added a zero thinking that after
all adding a zero does not add up to any-
thing; but it very much depends on the place
you add the zero. I am afraid he gave an
exaggerated version of the number of
students who go outside Delhi for admission.

There are, as a matter of fact, quite a
numiber of things on which I do npot think
1 should not take the time of the House
dealing with them. . .

SHR1 KANWAR LAL GUPTA (Delhi
Sadar): About the private institutions?
Is he going to inmitiate legislation for thees
teaching shops?

DR. V. K. R. V. RAO: 1 am sure he is
aware that these teaching shops have been
in existence for a very long time. They have
not come into existence with this bill. In
fact, private teaching shops exist evern for
coaching students who appear for the re-
gular examinations of universities not only
in Delhi but also in many other cities. They
are called tutorial colleges. Some of these
colleges have had the honour of being pat-
ronised in their annual functions and so on
by distinguished members. But what I want
to say is that this problem is one that exists
already; it is not one that is going to spring
into existence in view of the facilities we
are giving to private candidates. At the
same time, I agree that something has got
to be done about them. I understand the
matter is under serious consideration of the
Delhi Administration. I am told they are
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trying to investigate the possibility of intro-
ducing legislation in the Delhi Metropolitan
Coungil on this particular subject. My own
feeling is that at least we ghould license them.
Even if we are not able to control, some kind
of inspection should be instituted so that at
least we can advise people that these are
institutions where the staff who give instruc-
tion have certain minimum qualifications
for imparting education and where they have
other facilities like drinking water et¢. All
that we can do is tell the public that such and
such are the teaching shops which satisfy
these standards, the other teaching shops do
not satisfy these standards. This cannot be
done unless there is some proposal for
licensing them. I believe the Delhi Adminis-
tration are at it. As far as I am concerned,
I cam assure the hon. member that I shall
also write to the Delhi Administration on this
subject. 1 think it will be a good thing if we
can have, if not a controlling or regulating
influence, at least an informational pro-
gramme on these matters so that the public
knows which are the institutions which are
satisfactory, less satisfactory and more
satisfactory.

As regards the Bill itself, I propose to
finish my speech before 1 P.M. I do not
think in the other House any member opposed
this Bill,

The main contention of many Members
has been, and I suppose I should deal with
it when the amendments come, the main
point that has been made by practically all
the amendments is to extend thess facilities
to people who are not within the jurisdiction
of Delhi, Otherwise, nobody is against the
introduction of this provision. We had to
imtroduce it for this reason that there is a
great demand by people to get higher educa-
tion and academic degrees.

Dethi has been making a heroic effort.
I think that my bon. friend said at some
stage that we had not done enough. As a
matter of fact, from 21,171 who were admitted
to regular college courses in 1961-62, in the
course of less than a decade, the number
of students admitted in 1969-70 has risen
to 56,296, and the number of collegiate in-
stitutions has been increased from 27 to 53,
including five evening classes which have bpen
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given the status of regular colleges. In addi-
tion to that, the University started corres-
pondence courses in 1962-63 which permit-
ted people who did not get admission in the
colleges to take their own degrees by corres-
pondence courses, We are trying to do the
best we can. As a metter of fact, if you take
the per capifa expenditure on higher educa-
tion in Delhi and compare it with other
parts of the country, you will find that, to
put it very mildly, Delhi is not doing at all
badly.

It is not easy to start a college, and hon.
Member knows it very well, because he is a
very good citizen of Delhi, that many of
those institutions still lack the necessary
facilities which are required for a good
college, still have not got their buildings.
Therefore, the solution is not simply to go
on increasing the number of colleges, though
every year long before admission we work
out the projections and try to do what we
can. Though there is some kind of upset
before the admissions take place, in about
a week or fortnight we find that most people
have been able to get admission.

This Bill gives certain advantages which
did not exist before. First of all, correspon-
dence courses are limited to people who get
40 per cent or more. College admission also
is restricted to people who get 40 per cent
or more. As far as the private candidates
are concerned, this limit is not going to
apply. In other words, even if they get
minimum pass marks, which I suppese is
313 per cent or $o, they will now get an oppor-
tunity to register themselves as private
candidates.

Secondly, many people who are in employ-
ment, who are not in a position to go in for
the discipline and the expenditure concerned
in correspondence courses, will now have
an opportunity to satisly their ambitions and
also improve their equipment, and therefore,
their prospects by registering themselves
as private candidates,

The University of Delhi is thinking of
trying to see if we can arrange some radio
lectures for the benefit of these private stu-
dents, The Ministry of Education has been
thinking about it for some time. It is a very
big question how far we can use the radio
net-work for the purpose of amking avail-
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able to students all over the country, not only
private students or correspondence students
of the Delhi University, first class lectures
by the most eminent poople in the different
disciplines, so that the student community
in the country as a whole can take advantage
of the best instructional material that is
available,

13 hrs.

I do not think that it is necessary for me
to say anything very much more as far as
these amendments, suggesting that it should
be extended, are concerned. There are very
real difficulties. It is after a consiaerable
amount of difficulty that this has been in-
troduced now, And my own humble sugges-
tion to the hon. Members who have tabled
these amendments would be—it will also
save time because there are so many other
things before the House in which 1 am sure
the Members are also interested—to wait
and see how this thing works. This has been
primarily brought for the purpose of Delhi
Students. There are a number of other Uni-
versities which have facilities for private
candidates. I have also requested the Univer-
sity Grants Commission to write to all the
Universities to see that similar facilities are
introduced. Today there are eleven or twelve
Universities which admit private candidates
without any restriction, and [ think another
30 to 35 Universities admit women or
teachers as private candidates. We would
like every University to provide this facility
as Delhi does, so that the pressure on them
is lessened and people residing within their
jurisdiction also get the opportunity and
facility which we are offering to those who
are within the jurisdiction of the University
of Delhi. It is very difficult to go on extend-
ing the coverage because even mow Delhi
University has to examine 75 to 76 thousand
students and it is a job to find the examiners
and to arrange the whole mechanics of exa-
mination,  If private candidates from all
parts of the country are brought in it will
become much more difficult. My request
to the hon. Members who have moved
various amendments would be not to press
them. Let this legislation be passed; let
this experiment be started and let us see how
far they are able to organise something like
the radio lectures or some other way by
which instructional material can be made
available to private candidates, After a year
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or two when the time is ripe we can always
reconsider the question. Let the University
have some chance to operate it for a while.
In the meanwhile I request the hon. Members
B8Ot to press their amendments; let the
motion for consideration be accepted and
let the Bill be accepted without any amend-
ment when it comes to the question of its

acceptance.
MR. SPEAKER: These two motiops are

being discussed together. Is Mr. Kanwarlal
Gupta replying now?

ot waTaw T wenw wERA,
¥ arag@ O TF | w9 A AT
e 3% § A W gEe T aFd 0§
T ATE H Z T )

oft frr o o (wgaY) @ weAw
o, AE AT F AW AW CE
TF FLF AT |
SHRI C. K. BHATTACHARYYA (Rai-

‘ganj): Mr. Speaker, Sir, the Bill has come
‘pot a day too soon,

MR. SPEAKER: He can continue his
speech after Lunch.

13.03 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at four minutes past Fourteen of
the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Let me hear
the hon. lady Member first.

SHRIMATI ILA PALCHOUDHURI:
Sir, there has been terrible trouble in Krish-
nanagar District Nadia, and the people are
‘scared of the police. People have been beaten
up. I request that the hon. Minister should
make a statement, because people coming
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by trains have been beaten up and they have
been beaten inside cinemas. I request that
the hon. Minister should take note of this
and make a statement on this. There is a
lot of tension and the public wants to know
why this is being done. We want the cul-
prits to be brought to book.

ot FaT Fw e (faes w=_Y) -
e wgtew, feedlt F aga WA ®
|y &1 gue g frgene fedfare
FE IO eI & 7 ® §
fombd 1 R Y A @ E
W IAHT AFA FTH1E g™ 481 & |
2 fe FmRU A gEA™ W @ Y,
faew faAl @eowvdl 7 geaw g oY |
Fifaea wifaa F ad di sro-
WA F A S 90 § S aatear
& € A1 gfe 7 w1 FEEEr T
A A ARy E frad wwEd A%
AT G T §--Fgl q% o g
WA 9E, A6 9 99T ¥ I
ez g v st =1fed, T T
g =gy | ¥ g Ay @ e e
qz a7 +fIFT AT ¥ Fg FL IqF ML
# ferawa &g $TF @ aga wwor
T | T FE-gEw W e g, Sawr
M faun s anfgg 1 feeslt & av
g AT faege @Ua gt wAr g, W}
LAY AGT THT AT AT FA Y TR
TAeET WA AR FT IT R H3
qHEH TEW T §, TR IO N AT
gfere 3 FaTeaw ¥ @ ¢ fear g

«ft TR AT (92AT) ¢ g2
#F ¥ &, ToTa v &% A g
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g & wfgwrd 39 a<s A Ad 2
w & faafe fedfaize s @ &,
femafer grew a=< g 1 & agm 5
wg wefY @ g49 F qUW € 7T -
&Y F& qgf A feafa 421 &7 |
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ot forr = W1 (wEEAT) © ISR
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MR. DEPUTY-SPEAKER: I will find
out the position. SHRI C. K. Bhattacharya.

RESOLUTION RE. DELHI UNIVER-
. SITY (AMENDMENT) ORDINANCE AND
- DELHI UNIVERSITY (AMENDMENT)
) BILL—Contd.

SHRI C. K. BHATTACHARYA: Sir,
this Bill has come not a day.too soon. In
fact, it should have much earlier. The Minis-
ter, in the Statement of Object and Reasons.
has made it clear that the Delhi University
-has exhausted all possible methods for ac-
commodating students and when they were
at the last end of their resources, they have
-adopted the External Students Amendment
Bill for accommodating the rest of the stu-

_ dents. In Calcutta, the external students pro-
vision was adopted in 1954, Dr, J, C. Ghosh
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was the Vice-Chancellor and he realised
‘that unless this was dope, there was no
possible way of accommodating the rush
of students coming to the university for
having only graduation.

In any case, external students provision is
a new venture in education, that students
should be registered in a university and
should receive a degree without participat-
ing in university life. The tradition of ac-
quiring learning in India provided only
three methods; & wpewar faerr Acquir-
ing learning by remaining in contact with

‘the Guru; geAT BT Acquiring know-

leage by going to an institution and spending
money; WAl famr fa=m  Acquiring
learning in exchange of the learning one has
got. ILIT AIYAY | In our tradition, on
fourth method of acquiring learning was
conceived, but this is now conceived in the
method provided for external students in
university education. The hon. Minister
has stated in the Statement of Objects and
Reasons that this is being done to provide
for the *rate of increase’; he does not stop
there; he uses the adjective *accelerated rate
of increase’. Dr. Rao must have been a
student of mathematics so that this term
‘acceleration in the rate of increase® has
occurred to him. It reads: *. . . is so great
that there is no other way of providing for
the enrolment of students to the B.A. Pass
course”. Thus external students’ provision
is meant for the B.A. Pass course only, as
stated in the Statement of Objects and
Reasons.

Sir, two categories of students come to
the University—those who go there for an
academic career, for making themselves
academially qualified for the highest degrees
of the university and a brilliant career as
well and also those who go there only to
have the mark of graduation so that they can
pass in the employment market. The provi-
sion in the Bill, I believe, is for the second
category of students who would require
graduation for improving their service con-
ditions. At times [ feel that if some method
could be adopted to devalue graduation in
the employment market, this rush to uni-
versity might possibly stop or might become
less. In fact the Lok Sabha once appointed
a three man Committee and in that Commitige
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1 remember the then Minister of Education
Dr. Humayun Kabir and two others were
there. They advised the Government that
for certain types of employment they should
not insist on graduation so that the rush for
the graduation mark in the university might
stop. The hon. Minister must be knowing
that and while providing for external stu-
dents he should also think of the suggestion
made by the three man committee.

We are not directly providing in this Bill
for the students but we are giving power to
the University to make provision for them.
“The Bill says ‘Subject to such conditions as
may be laid down in the statutes and ordi-
nances.” Everything depends upon statutes
and ordinances to be framed by the Univer-
sity. There is no indication of them in the
Bill itself. Will the hon, Minister have any
say or any influence over the University
when these are framed? I am not sure.
Unless he sees to it that the statutes and
ordinances are framed in the spirit in which
he has brought the Bill, the provision will
not be as effective as he wants it to oe.

In the statutes and ordianances that are
to be framed, there should not be any dif-
ference in the period by which the external
students will be required to be considered
fit for the B.A. course after their last examina-
tion in comparison to those who study re-
gularly for the university degree. I have seen
that the external students are subjected to
this discrimination; while regular students
are allowed to go after two years of study
in certain cases external students are required
“to go for an examination after three years;
they have to spend three years after their last
examination. Thus they are compelled to
waste one year of their life. I request the
hon. Minister that this discrimination may
not be applied against external students,
1 do mot know whether he has any plans to
open external courses for M.A. students;
I suggest he may kindly do so. There is
a word ‘residing’ in this Bill. Much de-
pends upon its interpretation. 1 suggest
that the word ‘residing’ must not be inter-
preted very liberally,

I shali draw his attention to one more
matter. IutheBi]landtheO‘b)ecuand
Reagons, three expressions have been used:
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“non collegiate students”, “private students"
and “external students™. I request him to
see that these different categorics of external
students are not interpreted in a way so
that there will be any bar against any of
them, Whether they appear as private stu-
dents or as non-collegiate students or ex-
ternal students, these three expressions should
be made to carry the same interpretation so
far as the benefit offered by this Bill is con-
cerned,

The hon. Minister said that lectures should
be provided by the All India Radio. T am
afraid that it will not have much effect. Now-
a-days even the rule of percentage is of no
effect in the universities and colleges and
I beliecve the UGC has recommended that
the rule of percentage for compelling the
attendance of students in the colleges and
universities be aholished. In these circums-
tances, I am not sure whether the All India
Raaio’s lectures will be helpful to the stu-
dents.

Shri Kanwarlal Gupta says that educa-
tional shops have been opened in Delhi.
I suggest to the hon. Minister that the edu-
cational shops may not be allowed to use
the term ‘college’. If he could somehow
prevent the use of the term “college’ by these
shops, much of the mischief to which Mr.
Gupta referred would be undone.

SHRI K. P. SINGH DEO (Dhankanal):
Basically T should like to associate myself
and support the Statement of Objects and
Reasons enumerated in the Bill. But I have
this reservation that the Ordinance is dis-
criminatory and would affect only those who
reside within the limits of the Delhi Univer-
sity"s jurisdiction; only they have the oppor-
tunity of availing the facilities offered by the
Delhi University. The hon. Minister should
see if it is possible to include people living
outside the jurisdiction of the Delhi Uni-
versity.

1 think this Bill will help ease the pressure
and have a way out of the numerous diffi-
culties created by the number seeking admis-
sion in the universities and colleges, in Delhi
University in particular, to pursue academic
life in an atmosphere conducive to learning,
The principal objective of university educa-
tion should be the training of youth for the
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future; it should be a creative centre and not,
as at present, factories for mass production
of gradnates without hope of getting some
gainful employment or job, thereby mani-
festing itself in frustration, students’ unrest,
students’ agitation and leading to the law
and order situation and socio mic pro-
hlems. In this regard Government should be
squarely blamed for their lopsided planning
because of which such a situation has arisen.

At present students are following their
academic pursuits in unhygienic and over-
crowded classrooms, devoid of bare neces-
sities, There are no facilities for recreation;
there is no furniture; sometimes they have to
stand in verandahs and listen to L ctures;
there are no libraries, no proper laboratory
facilities and, worst of all, there is no interest
or supervision because lecturers and profes-
sors are so meagrely paid and the ratio
between students and teachers is so much
that it is just not humanly possible to give
them the amount of supervision one would
like. If the University is to live up to its
expectation of imparting knowledge and
education to an optimum pumber of stu-
dents keeping an optimum amount of quality,
I think, this Bill will go a way in achieving
that end.

This Bill, I hope, will enable more and
more people to further their knowledge and
their careers by learning while they eam,
thereby bettering their prospects in the avoca-
tion which they are following. But here I
must put a word of caution that the Ministry
and the Minister, T hope, will have co-ordina-
tion with its other sister departments to see
that concrete and realistic proposals are
brought forward so that the educated un-
employed may be absorbed and we do not
have a dangerous sitvation where millions
of qualified people are left exposed to un-
healthy, unpatriotic and antinational forces
who try to exploit that situation or their
frustration and helplessness in getting em-
ployment and getting absorbed.

In this regard, I should say, the Govern-
ment should explore the possibilities of un-
employment insurance for qualified technical
people, as is being done in other developing
and developed countries. I think, with the
interest our Minister is taking, as I have had
experience in the Consultative Committee,
it should not be a very difficult job on his
part,
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Another important aspect of the Delhi
University has been the question of students'
participation, The Minister, in his reply in
the Rajya Sabha, had referred to the Gajen-
dragadkar Commission which is going into
the question of students’ participation. He
was not able to answer many of the points
raised by hon. Members in that House.

Here, I would like to quote, with your
permission, something from Dr. Kothari
in the Conference of Vice-Chancellors, some
time in April 1969. He said:—

“The need for student participation
and involvement, to be effective and mean-
ingful, in the formulation of policy and
programmes for the development of Uni-
versity education and upgrading standards
is generally recognised. MNever were there
s0 many young men and women aspiring
for, and deserving, meaningful and chal-
lenging task; and never were the tasks
so few in proportion to the demand.”

He further adds:—

“We need a change of attitudes (and
values), This needs hard and courageous
thinking, imaginative and collective wis-
dom, and sincere cooperation of all parti-
cipants—students, teachers and adminis-
trators.”

Tt is interesting to note that even in a con-
servative country like the United Kingdom
the Committee of Vice-Chancellors, Princi-
pals and National Union of Students in
their joint statement on the role of students
in the academic community has some interest-
ing things to say about students’ participa-
tion. I quote a few points from their joint
statement.

After discussions they recognised that the
social situation had been changing rapidly
in recent years.

MR. DEPUTY-SPEAKER: The hon.
Member's time is up.

SHRI K. P. SINGH DEO: Please give
me five minutes more. This is something
which concerns my generation.

MR. DEPUTY-SPEAKER: My gencra-
tion also.
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SHRI K. P. SINGH DEO. Men and
women of student age are expected to bear
the full responsibility of adult life much
earlier than would have been thought reason-
able generations ago,

Then this joint statement is divided into
different articles. Article A says about stu-
dents’ participation in university decision
making. NUS secks effective students® pre-
sence on all relevant committees and dis-

cussion identified three broad areas of opera-
tion:

(a) Whole field of student welfare—health
services, catering facilities, provision
of accommodation, operation of
students’ union; management of
extra-curricular activities in which
they should have long and complete
responsibility,

(b) relating to curricalum and courses,
teaching methods, major organisa-
tional matters and issues concerning
planning and development of the
university in which the ultimate deci-
sion remains with the statutory body
but in which the students are asked
to give their opinions freely.

(c) involving decisions of employment,
promotions, etc. NUS and the Vice-
Chancellor could not come to an
agreemnt as to the extent of students’
presence,

Then another point which came out was
that there should be Students’ Commirtees
and membership of committees in the
F.ouncil and Senate and there should be

_ joint committees between staff and students.

MR. DEPUTY-SPEAKER: This Biil

}'efers to allowing private candidates to sit
in the examination,

SHRI BAL RAJ MADHOK (South
Df:lhi)t When you deal with a Bill dealing
with a University, you cannot confine its
scope to that only. It is on education. Of

m. if we go beyond education, you can
object.

MR. DEPUTY-SPEAKER: There is
only one hour.

SHRI K, P. SINGH DEO: T will try to
make it as short as possible,
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Then Course content and teaching methods
in which they agree on the essential academic
freedom without interference. Students can
possibly, and rightly should have the oppor-
tunity to enter into discussion about the con-
tent, structure of the course, teaching methods
in general and effectivencss of particular
teaching method received.

This will go a long way in trying to bridge
the generation gap which is one of the causes
of frustration now because the syllabus is
sometimes totally unrelated to the needs of
the country and the needs of the hour.

Then on the examinations. There also
NUS cast doubts upon the fairness of many
examinations urging upon the Vice-Chancel-
lors the need for an early reform in the exami-
nation system and the methods of assess-
ment, The student"s ability should be assessed
in a number of ways rather than depending
upon his ability to cram and reproduce
certain things in a particular examination.

Then, Sir, about the question of discip-
line, it was also considered in that. Dis-
ciplne, disciplinay action and code of
behaviour and the extent to which responsi-
bility for maintaining good order and pro-
cedure which should be consistent with
natural sense of justice was also one of the
ideas mooted there.

While concluding, I would like to say that
carlier on I have also brought to the notice
of the Minister that there are very few Uni-
versities where there are Guidance Councils
or Information Centres where students may
get guidance about the careers and the
courses and the future line of action they
should take after graduation, I hope the
Minister will take interest in seeing that such
Guidance Centres are developed in all uni-
versities so that they may help students
in their hour of need. I would like to
say that the Vice-Chancellor of Delhi Uni-
versity has exhibited commendable courage
and boldness in trying to maintain law and
order. He has taken some extreme steps in
rusticating undesirable and antisocial ele-
ments, among the student community. T have
come across certain rumours that the Vice-
Chancellor has been partial to certain ele-
ments and certain people belonging to certain
political parties. Therefore, to dispel this
doubt, I think, an impartial enquiry should
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be made whether Naxalite elements as alleged
by Mr, Kanwar Lal Gupta are there having
influence with professors and lecturers, and
whether Naxalite publications, pamphlets,
literature etc. are freely distributed, to find
out whether these are facts. It shoul be
brought to light. And, for this, I would urge
upon the Minister to have some sort of an
impartial enquiry into these matters. Tnank
you,

MR. DEPUTY-SPEAKER: Before I
call upon the next hon. Member to speak,
let me make one thing clear. This subject is
confined only to one particular point. to
allow private candidates, Private condidates
are to be allowed to sit for the examinations
of the Dethi University. 1f we go over the
whole gamut of all the other problems, we
will not be able to finish this in time.

SHRI KANWARLAL GUPTA: Defi-
nitely we will have to bring in the problems
of Delhi university, 1 can say, only about
Delhi University.

MR. DEPUTY-SPEAKER: If you go
over the whole gamut of the problems of the
Delhi University, it is not possible to finish
within the time limit.

SHRI KANWAR LAL GUPTA: At
least Delhi university should be allowed to
be discussed,

SHRI YADAV SHIVRAM MAHAJAN
{(Buldana): The proposed amendment to
Delhi University Act deserves to be supported
by this House. The University has been
expanding rapidly. Its strength increased
from 24,000 at the beginning of this decad
to about 60,000 during this year.

The number of colleges increased from 23
in 1960-61 to 53 during 1965-70.

To accommodate the increasing number
of studehts the university has initiated a
School of Correspondence Courses. But the
number has increased to 16,000 and this is
a number which is more than what they could
manage efficiently. The Working Group
looking into the affairs of that School has
also made it known that they cannot possibly
deal with such large numbers, and steps
should have to be taken to reduce the numbers
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to 10,000. The university has come forward
with the proposal to admit external students
for the B. A. and B. Com. Degree courses,
In making this proposal the University has
considered mainly its own convenience.
The Minister says that because we cannot
admit all the students in the existing colleges
and we cannot cater to the needs of all of
them, we are making this arrangement, But
I would look at it from a different point
of view.

I would say this bill deserves support
because it caters to the needs of the students,

that is for the convenience of their categories
of students:

(1) There are those who have passed
matriculation with less than 40°% marks
who cannot pursue further studies in the
present circumstances. They are not admit-
ted as per present regulations.

(2) There are people who have passed the
qualifying ination, but, b of
economic difficulties they had to seek jobs
and therefore cannot attend colleges regularly,
They are deprived of higher education,

(3) Then there are also, girls, who are
married, after matriculation and so cannot
g0 to the colleges. All the three categories
should be given the benefit of higher educa-
tion. They will be able to study privately and
appear for examinations. It is in the interest
of the nation to allow that. While making
this arrangement the University has laid down
certain restrictions.

First, the students should have passed the
higher secondary or any other appropriate
equivalent examination.

Second, they should be residents in the
Delhi University area,

And, third, that they are registered as
external students.

A suggestion has been raised that students
from other universities should also be allowed
to appear as private students, of this univer-
sity but I believe there are insurmountable
legal difficulties.

SHRI 5. KANDAPPAN (Mettur): How
can you say insurmountable?
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SHRI YADAV SHIVRAM MAHAJAN:
Under the existing law you cannot do it.

SHRI1S. KANDAPPAN: Youcan change
it. . .

SHRI YADAV SHIVRAM MAHAJAN:
Perhaps, the legal difficulty can be sur-
mounted according to the hon. Member.
As regards the proposal that the students
should be registered as private students in
the university, I have to say that the Delhi
University has come forward with this pro-
posal rather late in the day because the in-
stitution of external students is an old thing.
The London University is the home of the
external degree. It is nearly 50 years ago
that the London University started with this
idea of the institution of external students.
In our country also, there are 13 such uni-
versities. In the Poona University, we started
this arrangement about 20 years ago. There-
fore, it is rather surprising that the Delhi
University should not have made this pro-
posal much earlier.

As Shri Kanwar Lal Gupta has said,
teaching shops have sprung up in Delhi,
They are a great menace to the maintenance
of standards in university education. They
are found all over the country in every State.
Those who run these teaching shops are not
sufficiently qualified, they do not provide
adequate teaching and sometimes, they are
guilty of malpractices also. Therefore, we
have to be careful to see that the boys do not
fall wvictims to these teaching shops.
Therefore, while making these arrangements,
the Delhi University should see that library
facilities and guidance are provided to stu-
dents who are registered an external students
in the Delhi University area. Provided these
arrangements are made, I think the Univer-
sity will be on the right lines in admitting
students on this basis.

With these words, I commend this Bill for
the acceptance of the House.

st TmTEAR wreEt (9T) - T
%9 faga® o1 %18 fawrey a@ aff s
g afFroE I o § o S
o § gt #gEw 1 g fawmET
MEPM I AT AN AE g F A F
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SHRI R. D. BHANDARE (Bombay
Central): 'I‘hi.sBilli.sv:rysimp}e. l}u-e_lu
to amend section 4 of the Delhi University
Act to allow the Tegistration of external
students. It is & welcome measure, and I do

pot think that there is any necessity of moving
or accepting any amendments.

The reason for the Bill is quite obvious
and clear. In a democracy there is bound to
be expansion of education, and along with
exp i of gdl i . the ber is bound
to increase. How to accommodate these
students is the question of questions.

1 am of the view that it is the duty of the
State not only to give education, but good
education. I had to fight with my own uni-
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versity, the Bombay university, when they

closed down the morning and evening colleges.

1 wrote and fought with the University Vice-
Chancellor, Mr. Parikh, that there miust be
provision for the earners and learners. It is
not possible for the students coming from the
poor classes and communities to pay fees
and get education, Therefore, provision must
be made for morning and evening colleges.

T'am siso of the view that the State should,
the community should, open more colleges
for the students to cater to their needs, to
satlsfy their urge for education. Since there
is awakening and liking for leaming, that
awakening and liking must be satisfied.

In the same connection, T would like to
suggest to those In authority, including the
Planning Commission, that more attention
should be given to university education in
the sense that more financial provision
should be made for education. In the Fourth
Plan we have not paid sufficient attention for
education_in this sense. Therefore, more
funds should be made available and the
Government also must make more provision
for nducadon since .there is an urge for
educition among the oducated and the
manses.

It has been said that there are a number
of teaching shops in Delhi. T certainly agree
with the hon. Bducation Minfster that the
character of these institutions must be changed
for the benefit of students, for the better-
ment of educational standards. But one
cannot deride or condemn them and if you
want to close them it is the duty of society
to open more regular colleges. Since we
cannot have more colleges at the expense
of the State, private Institutions are coming
forpard to open them—what is known as
‘teaching shop®, I do not condemn them but
conditions in them must be changed: library
and other facilities should be given to the
students.

SHRI KANWAR LAL GUPTA: That
is what I eaid," , . (Interruptions). -

SHRI R. D. BHANDARE: lﬁnmt.
ful to you for that, x

There are a number of amendmenis on
the qusstion of jurisdiction, This is &n ine
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novation so far as Delhi University is con-
cerned. Twould certainly urge upon Members
who have moved amendments to the effect
that students beyond the jurisdiction of the
Delhi University should be allowed to join
this University, to withdraw them because
it is a beginning. If this experiment is suc-
cesful certainly there can be no prohibition
in extending it further.

One last point which affects the under-
privileged, Last year students belonging to the
Scheduled Castes and Tribes were admitted
to the colleges if they i 36 per cent
marks. This time the University has increased
the percentage to 40. The result is this, Still
there are 86 vacancies which are to be filled
but which are reserved for the Scheduled
Castes. I hope the Minister will do something
80 that these seats could be filled and the
students belonging to the Scheduled Castes
and Tribes would get an opportunity to get
college education.

With these words, T support the Bill.

ot wem A Wl (gMOE) ¢
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47 F3a1 § W W gEE 49 @ §,
WTHT § At AR S A A w9
fa=Te agi & |

SHRIMATI ILA PALCHOUDHURI :
(Krishnagar): Sir, 1 welcome this Bill
because I feel it will be of particular use to
women., Very often, after they finish their
secondary education, women get married.
Now they can enrol themselves as external
students and continue their studies. Eam
while you learn for the men has also be-
come very necessary in India today.

The students of the Delhi University have
increased from year to year. From 21,000
in 1961-62 the number has increased to
56,000 in 1969-70. During the same period,
the teachers bave increased from 1583 to
3375 only. Therefore, the ratio of teachers
to students is not satisfactory. The student
learns from the teacher and unless we have
more teachers, education will oot be satis-
factory, as my hon. friend Sbri Chapala-
kanta Bbattacharya bas said.

I am very glad that correspondence courses
are going to be taken up. As it is, in the
campuses today there are so many distrac-
tions. The attention of the students should
be like ey 9 1—the flame
that does mot flicker. From this point of
view, the students taking up the correspon-
dence course and the external students will
be free from the distractions of campus life
and will be able to pay more attention to
their studies.

In clause 2, there is the question of students
residing within the terrotrial limits where the
jurisdiction of the university exists. I hope
this will be looked at liberally. For instance,
there are army personnel and civil servants
who usually live in the jurisdiction of the
university, but have to live elsewhere for
their work. Their wards should not be
deprived of this great facility of being ex-
ternal students or taking up correspondence
courses.

Universities in India have taken to copy-
ing the western method of ragging. The initia-
tion of freshers in the first year is started in
such a way that they are really made unfit
for university life because they are physi-
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_[Shrimati Lla Palchoudhuri]

cally and mentally injured as a result of
ragging. If harmless ragging is done, it is
all right. But if it is taken to a point where
the fresher is physically and mentally in-
jured, the university authorities must look
.imto it. (Interruprions).

SHRI KANWAR LAL GUPTA: What
is bad in ragging?

SHRIMATI ILA PALCHOUDHURI:
How can you say, “What is the harm in
ragging 7"

SHRI KANWAR LAL GUPTA: There
are so many new Ministers, Do we not rag
them on the floor of the House?

SHRIMATI ILA PALCHOUDHURI:
That is harmless ragging. 1 think, it is very
important that we take notice of it. Harm-
less ragging is all right but harmful ragging
should never be condoned. I am surprised
that the hon. Member opposite thinks that
there is no harm in ragging. Is he aware
that there have been students who have been
killed or injured for life? I do not think it

- is something not to take serious notice of.

I commend this Bill and I hope that it
will have the effect it is desired to have.
1 hope that, as my hon. friend has said, if
thore are students of the Scheduled Castes
and Scheduled Tribes not admitted because
of the requirement of higher marks, some-
thing will be done so that they are not to be
deprived of the education that they really
need and must have and the all reserved
seats for the Scheduled Castes and Scheduled
Tribes be filled.

Then, 1 think, education through the radio
is a very good idea.

MR. DEPUTY-SPEAKER: That point
has been made.

SHRIMATI ILA PALCHOUDHURI:

. BEdusation is one of the best things that a

welfare State can emphasise. I support this
Bill.

SHRI S. KUNDU (Balasore): Mr. De-
puty-Speaker, Sir, I think, it is after a long
time that there is a Bill in the right direction
.and, therefore, I thank Dr. Rao for bringing
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forward this Bill, It would be much better
if Dr. Rao also accepts some of the amond-
ments which I bave given notice of.

This is the beginning that external students
would also get a chance to be called graduates
and some sort of degree would be conferred
on them. But this facility should not be limited
only to boys who have meney or who live
pear the big cities or who are heaven born
privileged persons. This precious facility
of education shoula be given also to other
people. Why should it be limited only to
Delhi? I should like this facility to be ex-
tended on a proper scale all over India.

I do not think more than a few lakhs of
students would come forward every year
offering themselves as candidates for this
and would be registured for it. The only
difficulty may be of funds but if Dr. Rao
tries, some way could be found for resources.
It would be more a secretariat work than
anything else. There will be no institution
and no library; only students will be regis-
tered and after one or two years they would
sit for an examination.

We want Dr. Rao to promise here that he
will talk other universities also into giving
this facility. But to start with, let Dr. Rao
bring forward a similar Bill at least for other
Central universities so that this facility is
extended to other Central universitics also.

Another question which arises out of this
is about the standard of education. I agree
that if we look into the education catered
by the different universitics, we find that
standards in some universitics have fallen
and fallen deplorably. But today, particularly
in a developing country, the first duty of
Government is to provide a general, liberal
education. When we give that general,
liberal education, we can also simultaneously
pay some attention to maintaining the stan-
dard of education. Therefore I would like
the number of colleges and schools to grow.
At least, our coming young generation,
which would set the destiny of our country,
sbould mot be deprived of having some win-
dow to bigger knowledge, The window to
this bigger knowledge could come through
general, liberal education.

Then, about 50 per cent of the students
drop out after primary education by the time
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ttu:y get to the SSLC stage. The drop-out
increases in geometrical progression as they
go to colleges and universities. There are
many brilliant boys who just cannot afford
and cannot have this benefit of higher edu-
cation and, therefore, they are denied. After
many years when Dr. Rao brings this Bill,
he should not confine it only to Delhi Uni-
versity or the limits of Delhi but he should
extend it to other Universities, What is the
exact audio-visual method he is trying to
have in which he wants to cater education
or this general liberal education to different
people?

Coming to this Bill I would like to suggest
ome or two things. As it has been brought
here, it is not those who have been registered
by the University, subject to such conditions
as may be laid down in the Statutes and
Ondinances. 1 wanted this condition should
also be specified. Ultimately if the ordinances
and statutes fix rigid conditions, we may
say that we will pass the law here but in fact
the facility would not go to the larger extent
of students. If you say that only those stu-
dents with First Class in Intermediate would
be registered, you can imagine the very large
number of students who would be omitted.
They cannot sit for this examination. There-
fore, 1 would like to say and I would also
like to have an assurance from Dr. Rao
when the University prescribes qualifications
and conditions, they should not be very
rigid. Any student who would ordinarily
get admission to degree class, should be
registered.

Before I conclude, [ want to say one thing.
About 8,000 students in the correspondence
courses have been registered with the Delhi
University. They have been trying for the
last one year. Their courses have not started.
1 would like to draw the atteation of Dr.
Rao to make an announcement here as to
what exactly he is going to do about them,
There was an announcement made here.
In the Delhi University a paper notification
was there and in pursuance of the paper
notification these boys went and registered
and I think it is about a year ago. I have
also wrilten one or two letters to him and
I always get a reply that the matter is being
considered. There are 8,000 students and
their courses have not started,

Thank you.
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SHRI S. KANDAPPAN: Recently it
appeared in the papers that in the land of
Mao they have a launched a massive campaign
to reeducate the educated and to educats
the uneducated. Probably some such cam
paign has got to be launched in our country
too which is in a deplorable condition,

SHRI BAL RAJ MADHOK: Launch
such a campaign in this House also.

SHRI 8. KANDAPPAN: I do not
accept the suggestion of Mr. Madhok that
we have to launch a campaign within the
House first to begin with. But to this de-
plorable condition, one of the contributing
factors, 1 should say, is in no way less the
politicians and the people who were in the
governance of the States and the Centre,

Confining myself strictly to the subject
which we are discussing to-day, that i3 the
Central University of Delhi, T would like
to point out that from the very beginning
the basis that a Central University should
have is totally lacking with regard to Dethi
as well as other Universities. Unfortunately,
in this country of ours, even in the metro-
politan city of Delhi it is not properly appres
ciated that this is a cosmopolican city and
that character should be retained. In this
connection I would appreciate the sugges-
tion made by Mr. Prakash Vir Shastri that
in every State you should have a university
as an example, a university which will be &
model for other universities with a high
standard and I would rather welcome that,
But before we reach that stage, as the situa-
tion prevails today, I would like to appeal
to the Minister to see how things could be
rectified. 1 am sorry to say this. 1 have no
time to go into some of the cases which have
been brought to my notice, Still 1 would like
to impress upon this point. Even with regard
to Professors and particularly Language
Professors and other Professors who are
working in Delhi University, I have heard
complaints about their treatment. T would
rather wish that not only the medium of
Hindi but even the medium of many other
languages like Tamil should find a place in
Delhi University. 1 am sure Mr. Madhok
and others also would accept that position
because then only we can really claim that
Delhi is really speaking an example to other
areas.
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, [Shri 8, Kandappan]

I would like to draw the attention of the
Minister about one point, namely, the selec-
tion of the professors. In regard to recruit-
ment of IAS and other cadres, the Home
Ministry has recently adopted a method
whereby normally after every selection in
every State they are obliged to have a few
seats filled from persons outside the State.
That is a procedure which they have recently
adopted with the result that in Tamilnadu
we find that very many persons from other
States are holding high offices at the district
level and at the Secretariat level. That is
very much conducive to national integration.
1 should say | am happy to see in Coimbatore
Mr. Pango, a District Collector, who al-
though a Punjabi, is speaking chaste Tamil.
He is one of the best collectors in my State.

Therefore, in all the Central Universities
you should make a beginning. After all
with regard to qualifications of professors
or generally with academic qualification there
canoot be any other standards except merit;
it is guality alone which counts and not any
other consideration. 1 should say, Govern-
ment should make a beginning with regard
to the Central Universities. Even with regard
to State Universities we should have some
such kind of system working.

The hon. Member who preceded me re-
ferred to the question of Hindi, So far as
areas like Delhi or other areas where Hindi
is predominantly spoken are concerned,
1 have no grudge of Hindi being taught in
those universities, My only grievance is that
it is not up to the mark, not only with regard
to Hind, but with regard to many other
languages. We have to remember this that
in due course it is only our national languages
which will be the medium of instruction
in the respective arcas. When we do this
we completely and coovenicatly ignore what
would happea to the mobility between various
language teachers. We are switching on in
the B, A. and B. Sc. courses to the Tamil
medium. Virtually those who study in these
separate mediums cannot aspire to cross the
borders. This is the problem everywhere.
So, at least let them make a beginning with
regard to the Central Universities. Let them
bave English and other languages wherever
they could find enough students, wherever
there is demand, whether it is Tamil or

Malayalam or whatever it may be. Let il
at least be a forum whereby we retain this
link language between the various languages
and also let this be a model for others to
follow.

Mr. Lobo Prabhu said that he is going to
press for division. 1 also join with him and
I would like to appeal to the Minister that
nobody should be barred in sitting for the
examinations particularly in the Capital
City of Delhi.
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15.28 brs,

[SEra K. N. TrwARy in the chair]

# fadh QA T g wEATE |
oF a1 a8, war srgw fafre aifg
F2odz frar §, 5 ard opdwm W
afaq #T ArowT ageAT 9F | AR
W @l § ag feegr o dar v
¥ fag o qamma do1 s@ & fog
£ 1 =T W JYo Qo AR THo Te
q ¥ I § W quw § 5 g
et fadaft | feT arefm & IR
# W W F T «fwT | 4W T0R-
g feedt #, Tl &, s9w 7 w19-
S o gl @ g 1 AfeR
TIET AW gAT Wfgy fe & fgg-
T &7 ¥gTa 1 fgeaT & SEH 1007
¥ 80 wraHT TwA § 1 5T WY @9 WK
wrae Wi afgafidt I fig adi &)
& WX FOW Taae wgd A
WA § 1 afrdid & fiag e daT
& § ofew | § w9 AR w9
ot girafdds off @ § 1 o g
100 TR T FYHT € TH FRA
& g ot @ Wy wee S I
Ffddy wror wgdd Y WEOET @ g
§ & g § e QR W g i
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wroral w1 fgean faar oy 1 & &y
fegmam &t ara =ff swar 1 Rl
N TT FPAOTE | WO [A A
TF FE AT § N fF AwT A g
ww et wge ¥ g 1 Tei
TM 47 A WM AT WETET
Frowfe agr & 9 ¥ w
e & 7 wrowr a1 fggem ¥ A
# ayt arfady s Frfge s 2f4-
77 fedw A1 ¥fad | wa o W
fad wgdi & & s @ § W
o WA T AR A # am
Wfad |

o gfafdd § o e £
& wraz s Afew § & v fe
oz foad wgd R § 1 Wi A we
@ oA AN g ¥
gaErT | oH-0F gfEfEd & o
¥ 15-15, 20-20 X %o &¥ grav
&1 agr oT S Y T e Od I
ooy A =t afor s g
= ST [T AT FI FH A
& wdi Tre Amew aHT w9 wrd #4
gt o7 FT FART B IEEATAT QT
Fdvem ag 17 & s A AemeTeE A
ot &, ®1§ feodt aw war & 1 W
TN & 19 Iz A9E W ¥ QG
&\ W agl T wET gEEe gl
ag ®1% TR AGT & | IOy TEd oA
#r€ e frdrerar wnfew anfis qerer
HET T g1 AHIT ARHT 20 FAT—25
AT §o T FCH H1¢ A I 9T
¢, wrf wur @ 9T § | T A%
®1 HIE TE B

oF AT A1 F FgAr A | Aol
TeEl gEa § W f& 0% qgd &
wET & fagr Tar | ag W 7 T
@ e ade s fear T | A
TLINAH HEqTal & W W W @

i

A
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2 I9% a7 § oy fafret aRe
FT ST &= g |

wet ot fag ¥ war fi e fiht
# %1 qew g dAT § @ SEe
&9 ®< foar 9mar § o feede w1
faramar g 1 98 @ @ ) qH
TEET qar 41 79 fr a7 qEeT A qed
& T8 WTaT 9T A7 | WA 7@ g
AT A T 9T § | g9 g Ko
£ 1 ag sz fr atwfae 20 sawr
AT ATAT TAGHT R | X A AT
ATHAT ART a4 ¢ §, TO LT
I o\ &Y r § fr oy g e
g | wared feft & ag At Y
wifew | TRt wove % ¥ A wR-
g 7 § Tafag Iak A saredt
gt & 5 a feeft am qifadww
e %1 wERT § W gk iy
fs gt fey F Ao feg @ 1 F TR
figams 3w FT@T § 1 T ATEATRY
g€ ¥\ 7z Y v afie o oY P
Tq & o7% dfew w1 v fog W)
TAAT TEA gy Tv41 & arg TG AT
avfge 1 @gt wrf gfww o A A
T aifyn | g e A g
anfen 1 feedt afafed & qfaw o=
#1 wqroAT A8 Y = rfee | gEw .|
waww & fs writ qfqe e, e
qfere A ey Wk = F argw T
o @ § | 3¢ gfvafet & a1 fm o
g | AreT ar gy ot fF e @
Fer A | I fewide g, N S
fawmr &1 &1, TW1 ®Y To4T WAW, AT
"ot &% Wt oy 7 e fedt few-
ZTT FY W FT AET § | AN iAW
¥ fawms et At ox W I §
we § 1@ R g owRR @ W
A

W afed @1 &) afedd
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[ <o fiig)
forg o o § ¥ wewy @A E g
W ¥ a391 71 woawt av oy Y 7}
T &, S BE qeAT @ A )
I qET AT IEY FW ANl B
arfger fae Y @i & 1 wa A
AT F i JAT TR § A 9 F -
T ot o7 fag a= @R &1 wfew
V& 7 w7 § 1w S §F fag
Y § A agi Iy e g fae
213 A & s s o A SY AR
qMFAF AR FU ¥ F7 A AR
¥ A v gw T @ omgw | wfew
gt Wt g rfear adf faear &)
CHET 47 AawT & 7 U Hro AgY At
Y FIAA AT QA F | MW R FATCEH
AW A | 98 7 waew § {5 o weR
FAFCATE AT A A FJaFT A
fradft & W wfemT ¥ AT TR E Y
Trfean o 7ff W 37 & | ¥ e
T ¥ @ | a@T ! wae ¥ faw
93 W3 ATEY AT HT BT FT LATH
T 1 7 ¥ 1 A A F A
g w & wa= 9 § wgeT wdy
&1 418 ¥ § afew awaw g9 o T
T IFHAT a7 79 §9
WA AT § | W w1 ST qE AL W
gy ®a@T § fr Sus) fee fer
W g+ faedlt ¥ e frgfam )
TN 93 i "y faegw AW
fow § v ofesr &% o § o gfrn
wT W ITET THAIR Fe ¥ | A AT
g 5wk fea § v &1 w9 -
forez o & & wg ot & s )
sy Bl § WX o v [

Tt WY W wer & e o ﬂfﬁ'i'

o g ww @ & O0F

wrAT g § 6 fwaefy wmoR et
£ ? uw A mg ¥ fafrex § | T an-
warg fis g & s § oy s
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ara g g 7 & faafasr ) 4%
W & favma & foo o) defio QY
HIM T YT T § O
I & wrww F Y WO F7W 9B |
TR FT AT, T RETES w1
b feeeft 7 &Y 78 afes @® I
T g Aifge | wr T § e
Y Fgrl A ace T o9 § 1wt
T A9 ¥ §q gAY §, Ig Z9A
g ? Ewiow W feaawie
T wifed ) w3y T w g T
afew gt off oY a3-a g § feeelt
Fgetdem g M W @ WX
T &G |

uF wrferd ar & wydq F
oS & AEATE | o wWEg W
qToH T agraT AT wifgw 1 e ot
o @ sq et afafad s
wifge, sew fegwa ¥ Tfed |
ot A ored dew A | W= g T
#% qg a8 e & 0 5 fenw
¥ aga wth ag g R uEt W
T wwk § 1wt wec A feeeh W
aef i &) 4% @ o =Ry
¥ fog afew ame dc @ Wi &
are faeeft gfrafadt ama e gae
X o TR W ¥ S ST
2, Sa® FEHI §1 SUET ¥ wwET
2

[T A WA W A )
Tgh ¥ wrowy ae faaa 1 € fean @
¥ W faes T ST )

ot Wty wEETwT ¢ AT
aeeg 7 gy ¢ e fomy anfee =i
foretar & ¥ TeEETE T d 1 9E
ara v i & | ForwY wemare arferat
firerar § o< ot wreeT Reamdt o g
e dar )
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oft wiwx fw (9F): ™
aAMA A AT A9 W g |
T 7% 4 & e feelt gfrafddy ¥
AT AT AW B ogrE F A JYT
fean = @ &, IW & QAT AT @ ]
fr foeft aga fr 73 Al R T H
OF AX FIF FT Fa78 TAAT AT T LA
T dawg B 7 & fou § far w4
oft #Y qurd FaT § 1 ATEY A FoI A
g & Iawr WY fedfy AT 7R ¥ aw-
O ag &%, g & TR § |

7g @dr & fs 913 & 9 Y w9
#1 w1 gay fae om0 Afew ¥
g ot o7 7§ § A form gdm ¥ gl
M wfafraaar % grew == wWrg Sw
gt ot gw F FT AR FET AR )
qeet A AT 72 & f Fora®r ¥ faer-
fararera § S Faw I F QEA FI
Z zam fx fom fam g gfafedt &
frwer 9u% ot oo foe we &Y ogrd
Iuq ot g€ &1, 9E qafaw awt
W 2 fagr Sg A F@H qGA AvS0
qaT g 1w A a3 fam fem
AT FT Yo Qo FT T THe To HT T3-
forert S 94 &7 WX FAFT Ag MY
% & s i fore e qar§ ag @
FEFT F w8 fasm @ @ qwsd
9T G HIST WAL 9T | FEG faaw
F W1 ATT WA WA ¥ qew &
stfr wrear dar A F o § fRT W
& 5 w1 gEa TER W afem faw
AFT AW FT T |

a0y famafaaeal 7 fow aw
¥ g g ¥ w o O amd TR
Tg WY Tga WA@Y & | FEFT Ao
qrE FT AT § I AT AT 9T F
wm 4wt & fF qw ad fefawm
T W T i g dfws fefa-
ST Jrewr WA G AT 1A 57
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a7 58 AT 59 TTEE ¥ FYWET qU. T.
# WL AT /R EET AT I gew
f& a@ o qo & ahmT &= T
a1 & 58 AT 59 TAZ TWT FTHT qF
fefqom & wom ar dfFe Refaaw &
AT 51§ wEA A 4 93 &
ot g | afgar T O A woww
Wt W § W /T FICH I A
AR B FT A § TAW 4T 48 W9ST
&1 g v 98 fefae &1 w19 farer
g1 57 9 A T A9 KA ¥l
g FT I E | TT AT ITF 9 T
ga van qF fefao A & a1 o
7g A0 99 & fag Fg o § ar
aF! qar war ¢ 5 93 fefasm «r
AT T e, 55 9@ e W
A ag faenlt | @y gAEfE §F
g+ ¥ fag smr § at @@y o gesr
arfeen 7Y fawar @ | € & A gz
v B OFA an faafesn wew
g =Tl

foeelt gfmafadt 4 @ adf afes
ot ¥ gfafddal & aaad & afy
g & R HIG T FAT | Wiy -
a1z fag &f 7 & 9% it a7 aard
2 feedlt Mgz W & w3-fordt 90T &
i ag 9= w1 fawg T ogar } 0
et gfafddt &1 0F w1 Qw.q,
& ey & g BT & SweT Ay
TG &4 § | WA Ffeai fer
¥ gY vEE! & FT fear amav &
@ ff FOT T 9Ed F5d § 5 at
wE § @ 99 Sl f1 98 ag AT
o | & ogm 5 SER A w1
zafoe & fear mar @ fr 997 il
# 9T frar 1 wgw At wwEY st
Y & At f Wik AR S s faar
AT | qTFT A gl fEAT A7 AER
fawre fo¥ TU wqWTEA & AW T )
@ a@ ¥ 351 & frwra & s &
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[t wwaT fing)
¥ aga e afgar w0 7@ awwar
g1 W § e gfwafad
T FAT { WAWEA @AT AR |
¥feT g2 T o< frsrer wreeT Adt
T FT@T | FE FTH W qGT &
wifes woog sm g, fear &1 ww
AT §, TATHTL F@T &, a7 IgH!
fawrer & w1fed | Afew Fedt fagrar
¥ faq e w9 WgaT }, A &
AT I, ALY F TR 9, q@H
AR & TN 9T WL 9 8 Q@7
¢ a1 s Frreran @ ar gee W
¢ o it gawr frswraw fear omg @Y
Gar & § wgm & = fear #Y
aga & sfafwarady se

ar= fow @ & fawn dadsh oF
YT 99T @ § IUY 7@ & A |
feelt gfvafedt & <¥za g &
AT aga g P AT § | Iy wwiAg
gor & o Faw TR v f A
gt o faardf 37 fw a@ &
THRATE, AGTS, a7 & grar g ol
¥ wed Y g1 gt O T e
- €1, T &Y a1 " &Y a1 OF g
& wd R E W T A W
Y TFS] Y AT ITAT § W W
FE¥ gq T gy araw § ) At AR
oG AW 91, .,

St UETET WETATG ¢ IE R
® fdt gfrafedt & za gome o gr
&, OX gEmETC W W @ &)

st wRer fr:  Qar A AT R
gw Wi § s felr afafed $v ot
o afas § ST faar qemgar o
7 afes aft fammdt Ied e faar
L d]

A qEA Fgo § 5 faariaat &
gfvafdfeqt & g ¥ figean forser
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gl | g7 WIgY § fF warar ¥ suTn

¥y w9 ¥ ww qolt g ¥ -

T A X | AR g feeard e

T dY IEF a1T ¥ ghrafdd & faomr

i}:ﬁfzw%ﬁmmmﬁmﬂ
1

gfrafafeal & o smw a¥
feelt gt & Y Frgfimat
& 3 aAfos e & gt § 1 9
®1E WY TAATR FT WIfRE @A R, a7
W9 79 & W # fgw s g
9@ AR § 5 At arga-stew<
o frgfer g, a1 97 feei dag =@
G o7 afen owEw & wehi v
T A 5 oag wefe @@l
aTH ¥ 8 A 7 w77 5 T H-
fre forgerr g1 ran @, a #a faorg
2 1 feT | ag fod faelt & f
FIF! F1 g A WK GAT qT, IAH
Ffre, dwmfae @ swadt ot
AgF 4 | FYFR qFH N i
warr £Y T, Ffew grafaee w SaTaT
sl &1 Sarar @ &t 7§ | wq o=
weqs, afmafddt &1 ow wfgsrd,
gfesor ¥ sgfre, Arofare a1 9=-
"t grm, @ qIF e AR WK T
wyq gfee®rr a1 TgF1 FT U =
foar s 1 gafag fmer )T faea-
farem) #1 frgfaaat & awrg % gw
ag Twafas Tiféai & qaa & =
#r gfare Y Tifgg

DR. V. K. R. V. RAO: Mr. Chairman,
we had a very long and interesting debate
which covered a wide field indeed. 1 shall
try my best to make a few comments on
points arising out of the discussion.

I agree with my friend Shri Bhattacharyya
who spoke about the need for not insisting
that B.A. degree should be the minimum
qualification for all Government jobs. This
point had been taken up by me several times
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within the Government itself and this is a
recommendation which has been made from
the time of the Gopalaswamy Ayyangar
Committee many years ago. We should not
have overqualified people for jobs for which
we do not require those qualifications. Many
believe that they will not get a job even as
filing clerk unless they are a B.A. and there-
fore they rush to the colleges. There should
be some re-examination of this question as
to how many jobs in Government at the
lower levels require graduate qualification
and if they do not need that qualification,
the qualification for those jobs should be
brought down to suit the kind of job they
are expected to do. In that way we can stop
some rush of admissions which is only acti-
vated by the desire to get a degree for em-
ployment.

He mentioned the Sanskrit sloka which
spoke about three methods of learning, I
think there is a fourth method, Atma Shiksha
—a person learning by his efforts. In a way
private students are expected to learn by
their own efforts. I do not know that Sans-
krit verse and I would ask him to add this
as the fourth method so that a student can
learn without the help of a teacher, without
going to an institution and without exchanging
his knowledge with somebody else but by
his own efforts.

SHRI C. K. BHATTACHARYYA:
That is oexternal student.

DR. V. K. R. V. RAO: It should be
added as the fourth category in your sloka,

The University has not drafted the ordi-
pances. Unless the Act is passed they are
not in a position to bring any draft ordinan-
ces or statute before the University. Whether
M. A. will be brought into the category of
private candidates or not, 1 do not know.
As far as [ am personally concerned, if I am
consulted, I shall certainly say that M. A,
should be brought in. There are quite a good
number of persons who have taken the B. A.
degree and who would like to take the M. A.
degree appearing as private candidates, It
is for the University to take a decision, I
know many graduates and young persons
serving in Government and clsewhere who are
not in a position to attend classes and they
would feel happy if they could get an oppor-
tunity to appear in M. A. as private candi-
dates.
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An inter-sting suggestion was made by
our hon. friend who spoke om behalf of
the younger generation, Only I wish he bad
been really a proper representative of the
younger generation, He referred to the 1969
Yice Chancellors’ Conference. If he looks
to the proceedings of the 1970 Vice-Chancel-
lors’ Conference he would see that the Educa-
tion Minister himself was the person who
pleaded with the Vice-Chancellors that they
cannot ignore the subject of student partici-
pation. ,

SHRI K. P. SINGH DEO:
compliment to you.

DR. V. K. R. V. RAO: I do not want
any compliment. 1 am only trying to say that
the youthfulness is properly maintained.
All that T am saying is that he would have
found out that the Education Minister
himself was the person who pleaded with the
Confi that the Ci ittee on the Gover-
nance of Colleges should also consider student
participation, because the times are chang-
ing and we cannot just se¢ the students sitting
outside seeing everything being determined
by somebody else. Therefore, as far as sto-
dent participation is concerned, it is extre-
mely a technical and complicated problem
and that problem has got to be faced and
dealt with, and 1 am sure that the very cons-
tructive part of the speech of my hon. friend
from Allahabad, who said that omce the
students get 3 certain amoumt of training,
then they will also have an opportunity of
participating in academic governance and so
on, is welcome, and I think it should be possi~
ble for us to find a way out of the difficul-
ty and to have student participation without
spoiling the standards and, at the same time,
giving an opportunity to the student com-
munity to see that they do not find them-
seives in a difficult position as they do today.

Then, one or two hon. Members also
mentioned about the Naxalite activity in
the Delhi University. 1 know everyone of
us these days is very much concerned about
the Maxalite activities, but so far as the
Delhi University is concermed, excepting
some slogans which are written in some
mysterious parts of the night, it has been
free from any real exhibition or evidence of
Naxalite activity.

I pay a

SHRI KANWAR LAL GUPTA: You
are oversimplifying the matter. There are
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[Shri Kanwar lal Gupta)
lecturers connected with it. You see the
police reports. Do not oversimplify the
matter.

MR. CHAIRMAN: You will have your
chance to reply.

DR. V. K. R. V. RAO: He is bound to
have his chance, but apart from that, how
can I have the kind of acoess which my hon.
friend seems to have to the police reports
on lecturers of the Delhi University? I can
only speak on the basis of the knowledge
and information that I have, No report has
come to me to the effect that the Dehli Uni-
versity lecturers are connected with it or that
there is a big cell of Naxalities or that there
is a big Naxalite movement in the Delhi
University. I have a fear that if we start
ascribing things, unless the position is really
serious, in which case it is a different matter,
it will not be fair. The Delhi Administration
is very much alive to what is happening in
the Delhi University and in Delhi and it is
very careful about it, and I am sure that
the Home Ministry is keeping a close watch
on this particular matter, because whatever
we say gets wide publicity in the country
and clsewhere. So far, the Delhi University
has escaped this kind of activity. 1 would
beg of hon. colleagues, who I am sure have
the same motive that T have, to remember
this. We want to keep out all these things
as much as possible from the universities.
Let us not start thinking and demanding an
enquiry into the existence of Naxalite acti-
vities and so on. I think it is far more im-
portant that this kind of enquiry should be
made in depth in places where the Naxalite
activities have been conducted in a signifi-
cantly conspicuous, visible manper than in
some other parts of the country. Let us not
start saying things where at the moment
at least [ do not think there is any such
thing of any dangerous consequence.

Then [ come to the question of removing
the restriction, because that is a point which
a number of my hon. colleagues have made
in this House. My friend, Mr, Jha, asked me
why the Minister is not giving figures about
the people who may come from outside.
He says it is unmanageable.

SHRI SHIVA CHANDRA JHA: What
1 mean is this, You are making surveys one

AUGUST 31, 1970 Delhi University (Amdv) Bl 293

after another. These things are going on.
You say that the figures are correct; and
those figures may also change. Some attempt
should be made in the country to find out a
rough estimate: [ do not want you to give
me the exact figure. At least some estimate
as to how many students you expect to take
advantage of this, if this measure is extended
to them could be given whether it is 100
students in a year or 200 students or 300
students. How many students do you expect?
At least you must have some figures.

DR. VK.RV. RAO: 1 am grateful to
the hon. Member. As a matter of fact, as
far as estimating is concerned, my bon. friend
is aware that it is one of the subjects where
I have done some¢ work in the past, not in
regard to this particular thing that he has
mentioned, but on a somewhat larger scale,
But as far as this particular point is con-
cerned, as to how many students from places
other than Delhi are likely to take advantage
of the facility that we have been able to offer,
that is & subject on which I am afraid with
the declining statistical talent that 1 have
got, it will be very difficult to design an
estimate, Anyway, I will come to that ques-
tion again before I conclude.

1 am grateful to Mr. Bhandare for sug-
gesting that more money should be given
to education. I wish this House finds some
way that so that more money becomes availa-
able not only for opening more colleges,
but improving the quality of education. He
said that 80 seats are not filled yet. I shall
fina out the facts, but even after giving this
liberal aifferential of 5 per cent for scheduled
castes and scheduled tribes, if 80 scats are
vacant still, it will be very difficult to fill
them because after all there has to be a cer-
tain rule. If you go even below that 5 per
cent differential, it may create serious diffi-
culties. But I shall find out the facts,

SHRI S. KANDAPPAN: The quota
allotted for scheduled castes and tribes must
be filled up. Even if they are not up to the
mark, they can be given admission and some
special arrangement can be made to coach
them.

DR. V.K.R.V. RAO: [ hope my hon.
friend will ask the Tamilnadu Government,
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where he wields considerable influence, to
do these things.

SHRI S. KANDAPPAN: In Tamilnadu,
there is no such complaint. We have given
more seats to the scheduled castes and tribes
than their quota.

DR. V.K.R.V. RAO: Next time when
I go to Tamilnadu, I shall find out whether
all scheduled castes and tribes, irrespective
of their marks, are admitted to universities
and colleges. T know that elections are appro-
aching, but they need not do political pro-
paganda from this platform.

SHRI BAL RAJ MADHOK: He is a
partaer of your Government also!

DR. V.K.R.V. RAO: But he sits on your
side, not on our side.

& Hreg ATy (ateia) - e
= 36 wiawa ard arl = arfawr
foar o7 1 39 " 40 wfywa A dar
WA FT FT A § 7 ag ) agw
fear wra, 7 & srre & q@ T e g
"DR. V.K.R.V. RAO: I will find out

SHRI SONAVANE: The minister said
be was magnanimous in reducing 5 per cent
of marks for admission. Let him exhibit that
magnanity and let him be more liberal be-
cause the scheduled castes and tribes have
been denied education for centuries. Let him
take some action.

DR. VKR.V. RAO: That is what I
have been trying to do.

Mr. Prakash Vir Shastri said that for
meeting the demand for admissions, we
should have two shifts in all the colleges.
Lhave something to say about this not merely
as a minister but as a teacher also. We have
found that even in running the evening
colleges, there have been great difficulties,
80 much so the University has decided to have
separate teachers for evening colleges and to
give a separate status to the evening colleges.
A double-shift system creates a tremendous
amount of complications and it dilutes to
an almost intolerable degree even the kind
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of education that we are giving now. The
remedy, of course, is, if we can get more
money for higher education, to have more
colleges. But I do not think in every place
this double-shift system is really a solution.
I am sure, the hon. Member does not want
any real dilution effected by this,

Several Members have raised the question
about students having written their answer-
books in Hindi. As far as T remember, their
answer-books were not valued. The Acade-
mic Council resolution, I think, was that
these answer-books would be treated as not
having been written or cancelled. They are
considering the whole question as to what
is to be done in future.

1 was very reluctant to express mysell
on this subject because I always observe,
almost to a fault, not saying or doing any-
thing which will have the slightest suspicion
of coming in the way of the full autonomous
working of the universities of this country.
But on this particular matter I did feel that
this matter should be raised with the Uni-
versity Grants Commission.

I know, the rules are quite clear. The
University rules say, the medium of examina-
tion is English. Wherever they say, the
medium of examination is Hindi, automati-
cally it becomes Hindi. Merely because the
Constitution provides that Hindi is the
official language and English is the additional
language, it does not automatically mean that
in every university the medium of examina-
tion can be Hindi. Each university determines
its own medium and gradually they are
changing the medium from English either
by replacing it or by adding to it the regional
languages or Hindi as the case may be. Even
in the Delhi University for the B.A. (Pass)
course and for some B, A. (Honours) courses,
Hindi is the medium of examination and
very shortly they are considering the possi-
bility of including Hindi as the medium of
examination for M.A. courses also.

But 1 know that there is a real difficulty.
If students have their medium of instruction
as Hindi, Tamil or Telugu in their higher
secondary school and, may be, even at their
college, and then come to an examination
where they have got to answer through ano-
ther medium, it becomes difficult. It is not
a question of trying to defy the university
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but of the students being able to express
thomseives fully and to do justice to their
kmowledge.

Of course, the rules are entirely on the
side of the Delhi Umiversity. On that I have
no quarrel with them at all. In this particular
casc the Academic Councit has taken a
decision. They are at }iberty to take a deci-
sion. T ean do nothing about it. 1 have no
power to do anything about it. But [ am
getting in towch with the Chairmam of the
University Grants Commrission to discuss
this whole subject, not merely of these two
camdidates but what happens to students who
have undergone instruction through ome
medium and then have to appear for an
cexamination in another mediom. This is
mot only a problem confined to these two
students in Dellvi. I am sure, this will also
begin to arise in other places and  States.
Therefore it iz a general question of ednca-
tion which I shall take up with the University
Grants Commrission. 1 hope, that will satisfy
hon. Members and they would not ask me
what I can do about these two people be-
cause there I have really no jurisdiction
in the matter,

Regarding the question of one Central
university in every State, this subject was
comsidered and at one time there was a feeling
that there should be a Central university in
every State, Later on it was referred to the
Education Commission, the University
Grants Commission and so on and a policy
decision was taken that there will be no more
Central univessities.

My hon. friend, Shri Kandappen, said
that he would like a Central umivessity in
Tamil Nadw but then he said that the medinm
should be English and otker regiomal lan-
guages. If the Central university is opened,
1 can wmderstand Hindi as the mediom, but
the Tamil Nadu Govermment overrulea
Hindi altogether. It is now a two-language
State; they have a two-language formula.
1 am not anxious, as far as I and my Minisiry
are concerned, to give anybody a handle
for costroversy. If people want things, shat
is a different matter, but i controversy iz
going to arise, } would rather keep quiet
becawse [ want peace in the Country.
(Deterruption).
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SHRI BAL RAJ MADHOK: Chandi-
garh is a special case.

DR. YK.RY. RAO: No special case.
M. Ram Avatar Shastri has been after me
for the last two years regarding Patna. You
know what influence be exercised not only
by his voice but also by his persuasive power.

st geTeatT et . Wl o,
WX W §AG §, A 7 Hg g
g s vty 0w ¥Rt qefafred
ofcar &, agh ¥ awECE YwTET
gy o ¥ fawfoama §, €
FT goeT ¥ sl e ger
g

16 hrs.

DR. VEK.R.V. RAO: [Iamsorry. I hope
it is not being smggested that Chandigarh
will continue a part of the Union Tervitosy.
Government have taken a policy decision
and albo ammounced it that Chandigarh is
a part of Punjab. Thesefore, even aay sop-
gestion that Chandigarh will not be a part
of Punjab will mean that the Ceatral Govern-
ment is not going to honour its commit-
ment. 1 am afraid, Chandigarh is a part of
Punjab. It is only a question of time, There-
fore, these is no use using Unioa Territory
arguments for having a Ceniral University
in Punjab.

Then, my friend, Mr. Madbok made a
number of very useful suggestions. 1 should
tell him that as far as opening branches
of Delhi University Library is concerned,
we are already having a scheme. In fact
money has been provided and the UGC will
approve the Scheme Not only in Delhi but
n a oumber of places we want to open a
nunlm- of wn book centres, text book

jal areas, not onbe in Univer-
sities or colieges and the suggestion that he
has made is that a student who has been
registered as a privesc stndent should also
be given the facilities to use the library. | shail
certainly give the most careful consideration
to this suggestion. But, as he knows, ose
has got to sec that all the safeguards are
there before one brings in stadents on whom
cme has not no jurisdiction whatsoeves.




297  Resolwtion ond

Then I also agree with him. The Delhi
University also are very anxious that even
if private candidates are allowed, since these
private candidates will mainly be from Delhi
—they are all restricted to Delhi—they
want to do something for them by way of
education, by way of organizing extension
lectures, may be by TV lectures and by
affering library facilities as Mr. Madhok
said and in a number of ways. Even though
they are private candidates, some educational
facilities are provided for them so that they
can come into one of these three categories
to which Mr. Bhattacharyyaji referred in
his speech,

A point was made that there should be
facilities that private candidates could come
back afterwards through regular classes if
they want. It is a question of intermigration.
1 don't think there should be any special
restrictions on it.

SHRI BAL RAJ MADHOK: Has any
statut» been formed?

DR. V.K.R.V. RAO: No statute has
teen formed. The whole thing will come
after this Bill is passed.

There is some doubt in the mind of my
hon. friend, Mr. Kundu that the statutes and
ordinances may be rigid. Not at all. Not
only will the students be registered as private
candidates who will be eligible for admission
to colleges, but indeed those who will not be
eligible to the Delhi colleges on the basis
of the existing standard will nevertheless
became eligible to register themselves as
private candidates. In fact the private can-
didate facilities will be much more liberal
than the facilities that now exist.

Sir, T have dealt with all the points raised,
excepting. . .

SHRI BAL RAJ MADHOK: What
about another University in Delhi?

DR. V.K.R.V. RAO: ] want to tell my
friend. He is not here. Choudhary Ranchir
Singh raised it. T shall certainly find out
what can be done about wrestling. Wrestling
is a good sport. I know many hon. Members
of this Fouse are interested in wrestling in
an intellectual kind of way.
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Regarding the point made by Mr. Misra
from Allahabad, that there should be a
guarantee of job, 1 koow that there was a
time when the number was so small when
for example the first two or three students
who passed the engineering examination,
were g teed jo hef, they p 4
There was a time like that. Now, to give a
Zuarantee of job at the time of admission
means a very severe admission policy while
simulateneously Shri Misra said, and there
is also some logic in that, that admission
should not be rigid and you must have a
liberal policy of admissions. If you have &
liberal policy of admissions and at the same
time, say ‘Give guarantee of jobs’, I know
he is intellectual enough to realise that it is
extremely difficult and seif-contradictory.
Certainly the general point he is making I
accept that we should have a better rate of
economic growth so that people who get
education do not suffer a leng spell of un-
employment.

Then the question was raised, why cannot
we have two more uvniversities for Delhi.
There is already the Jawaharlal Nehru
University. It has got certain special purposes.
The question whether establishment of an-
other university in Delhi would help to solve
the problems of Delhi is a matter to which
I do not think there is a categorical answer,
This is & question which will be examined
sooner or later because many people seem
to feel that a university has got something
like a ceiling on the number of students, the
pumber of colleges etc. and there will be
need for a mew university. 1 have an open
mind. I am prepared to get it ined.

Then the hon. Member raised the ques-
tion, why cannot we extend it to all students.
A question was asked: Why should you
confine it to Delhi students? Why should
you confine it to Delhi residrnts only?
There are two or three reasons. I want to
say this, because there are hon. Members
who feel strongly on the subject. Firstly,
every university has got territorial jurisdic-
tion. They are not supposed to enter into
each other's territorial jurisdiction. There
is trouble if such a thing happens. Hon.
Members may be aware of the trouble bet-
ween Karnataka University of Mysore and
the Shivaji University of Maharashtra on
the subject of one college in one State being
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affiliated to the University in another State.
There are many problems. There are inter-
jurisdictional and inter-State problems which
arise. Just as States are jealous of their
autonomy the Universities are also jealous
of their territorial jurisdictions, Even among
11 or 12 universities admitting private can-
didates, by and large, they have territorial
jurisdiction or restriction being put on
examinations having been passed by those
students from those v:ry universities even
though they may not stay in the same place.
This is very important. Members may have
the feeling of saying, we will do this, we will
do that, and so on, We sitting on this side
of the House have to be extremely sensitive
to the strong feelings expressed on such
matters by the hon. Members of the Opposi-
tion who may be very strong about certain
things. One has got to examine on what
basis one can do a thing or cannot do it.
On this question of private candidates all
over the country, no Indian university has
discussed it with the University Grants
Commission or the Inter-University Board
which represents all the universities. T will
definitely have it examined and see what
can be done. T do intend to ask the Inter-
University Board to consider this question
of permitting private candidates.

Certain demands were made in the other
House relating to the University of Delhi.
They say, we are in a terrible fix. we have got
about 18,000 students for correspondence
courses, They are in a difficulty, and they
are extremely reluctant to admit private
candidates from the whole of the country.
1 will try to examine the question how far
this definition can be taken to include those
who have taken Delhi degrees but who may
not be staying in Delhi—those who have
studied, but may not be staying in Delhi
itself. because, in a way, they belong to the
jurisdiction of Delhi University.

So, we will try to see what could be done
about it. I would request my hon. friend
who moved the Statutory Resolution, even
if he is not convinced by what I said, to
withdraw his Resolution.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): One question. About the
guarantee of jobs, this is something which
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you have to think about. Can you restrict
this guarantee being given, say, for the first
3 or 4 ranks who pass out of certain profes-
sional col'eges?

DR. V.K.R.V. RAO: That should not
be difficult. Persomally. I do not think
that there will be any difficulty about it.
But I am not the giver of jobs. I shall have
the suggestion passed on to the people who
are responsible for it.

SHRI S. KUNDU: Why does he not
announce that other Central universities
also will have similar provisions?

DR. V.K.R.V. RAO: One of them has,
I shall take it up with them.

oft wax ww qw: gl
ot 7ot Eieg A wee PeaTd 9ER
§9 frafa ot as g€ } ¥fer g2 o
w® ¢ § freT I S agt faar
g o1 & g Y fr o A Ay
g F F ot ag fefima e
oY gTEAE T aieT @i ag
QHo Qo % & FTHI &1 NTgae«T AT
I @ & odfww & s an o
To & AEHI 4T dro gadio F wg=l
T AE 1 Fr artwe s )
# grmar § 96+ fag 9 o= wfs-
T A AT qEAr At ag Tl
THHE. ..

DR. V.K.R.V. RAO: No; the university
will do it; we do not do it. I think there is
some confusion because the word ‘ordinance’
is used. The word ‘ordinance’ is used by the
university also. A university has statutes
and ordinances. Those ordinances are quite
different from what we call ordinances here,

ot e e q:  F Awan §
O A ST & qTAA A1 § A IAAT
A AT T W A A FHAA
¥ fe aamT fge fF S0 @ Hify
T F1 3 | A AT |EE W
qefae 2 & JifFw ag W fre go aw,
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a1 do FHo, dTo THHATo, THo To,
g > w2 g1 Aifgw | F wwwan
g afafddr #i ag 9 am w9
aft A1 9 qu FE Tfgw 4v )

gadt 71 ag § faeelt afafadt +1
qae aga qoAT Qae § foad aga
=T F1 3z A TEL@ § | gAAT
7g w1 Ffeerem grar § ag frafe )
# wrad afeq & A F7AT T g
o wifeg@froe faar @@ =mfeg 1. . .
(wumaw) . . ot T A AT ? ag
e amat ¥ s ?

DR. V.K.RV. RAO: I am sorry to

interrupt the hon. Member. The hon. Member

is aware that at the moment we are all wait-
ing for the report on the governance of uni-
versities by the committee which has been
appointed by the UGC, and as soon as that
report comes—it also includes the question
of participation of students and so on—a
comprehensive legislation is bound to be
introduced. The Delhi University Act cannot
stand exactly in its present form, after we
have received the reports of all these different
committees regarding the future governance
of universities. I am sure tne hon. Member
knows it.

S WA A AW AT § HT
agd ¥ g 5 wifewgfa afa-
T G |

qF e ' H A 7 e fTmE
wrgat § 1 W g wgRE § wgr
Tgi I AFATEEH § 1% g AW
) & AT qar awATg FAw F AfeA
# A% agr 9X s Ifem A -
WaTE | wTaw ¥ 0¥ A= §. . .qW
g fgaw & agY grav §. . .7 arfaw
% GFAT §, AL AT $To UF 9 |

DR. V.K.R.V. RAO: Let him write to
me. Let him not say anything here.

oft ¥ EE A W Ao T

A e wF oY # fawy gFar g wE
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fufidrr %, gfrafidt frferer & 7g
o w8 w0 A @ A o
53 & wawi A § W AT W
WA HA X FIF TH TH AR
gfRfals &t a6 e F@ & 1 9w
& g fo &1 & wiod wfeg o
FOF (E-HH AW FE-HT AG wEWY
7 § 5 s gfrafeaet & et
#1 fadw 70 & fav foedt gfrafet
e @ F fag o ! wIew agi
afrafddy § Frar g v 2 7
w47 a1 4t FormaY a9 ¥ A9ET 9gi
ST 2T ?

DR. V.K.R.V. RAO: I am sorry that the
hon. Member is mixing me up with some
other Rao. That is my trouble that 1 am
always getting mixed up with some other

Rao. I did not go and deliver a speech on
communalism,

MEERAFTA:  HITH A1 H
oo & ot W< R wre agt s
w0 1g ? faarr gad e shma gfer
T TN AAY T @ F@ AT
gn W, I9F gEEr 2R w1 aQ.
adf ot | AfFT T8t 9 @Y AwEri
SToAW § 99 X WY 9 @IE ). ..
(wxam) . ..

|/wTafa AEEq 1 TREEE A
& BEFE I faT§ I9F F9TAW
gt & AR AR dfag ar
HS8T gh |

steTT W T A T8t
oF ¥ ¥ ¥y fr feeht afafidt &
FraeTEe fefadte § @t TN wEw
fear s 1€ g oiefad= o & 1 Y
7 e @ Tl s@w, &
ofea FA & fod fag 1 wefvm §
fowrd §8 1 W17 T Wi ers
wq #rfog | FU A g e fafe
g" 9% sEfardes w1 ® §
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= == =]
ik sereTfrear & fag foe Tqi
qT #1E 51% 74l §, qgH I AT AGH
= o § & wig arwafasar ¥
farems 77 ®¥, 98 #FE w7 TEAqT
FEEU | AT I AT a8 A F )

ol g A UF @ S wE
fis Iwr AT WO § & afrafdder
& AT 1 gL an® OF [ AT ATEH g
FRq e A AR ¢ fe
feeeft afrafidt ¥ o qgr aew =ima
g gro TIET 3 oY A7 Wi FW g fw
faeeft gfafidt & ¥Iq¥e awz AT
T §, 7t T 60T w¥H G g

DR. VK.R.Y. RAO: On a real point
of order. 1 would like to know why the
member speaks about having two universi-
ties for Delhi. Are we on that subject now?
I have already said that the matter would
be considred. Again he dwells on it. Does
he want everybody to know that he is a great
champion of two universities for Delhi?

MegmAETaR: qReEefe
e T AUT W AYH ATIH TIHEL
TEd § WX §ET F Wik &Sl @t
wie gamy € | TR S f
A g AR | TR TR
adt 4Y A TR s A f
. . . (swEEw). ..

DR. V.K.R.V. RAO: Not bhe.

ol WAy W A s ¥
faega dv<e & | g7 A T fF
w1 ¢ foedt gfrafad & @t d =
aq w0 § 1 gw faet gfafady &
art ¥ g A g 994 € | WG Ay
#ERG A ok At w1 wwrw fear g W
frggfam i i ff 1S9 as@ W
W& A7 A 7 ;AR A AW F -
#% g 1., . (vrwET) L L L
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" At} g 7 @ @ fF agi feelt
gfrafidt F1 o7 I e W R
21 60 g faerndf agi 9x & 1 wEi
F o 9g¥ AR WAL g IR o
g1 a1 5 Tt gfrafade amgd 1 oo
FNFTE ¥ gF A 9 AT o g
Fr I g =0 w7 s & wee
M g A dF g g 5 ¥
TR @ H AR § T W G
2 ¥ awaar g 5 fomdly o=t 3
st faeet gfafdet &1 a7 son
& w=er | A At agr X AN
L Ll S
g &7 9w fav Wt *g1 ar fs 7%
&0 A foete S & wrow ¥ O §,
srafor ft #1 & | ¥R v g {0
g W 7 fawg gafag & T §
fe o=t ¥ o= ™ i N gow
A | W AT FA N 7w, daw
ot 7 1 ¥ faeelt gefafreg § ok
faweit gfrafddy ¥ sondwm @ g
feeelt gfafidy & afewrd aafin
TS & AR F SUTET AT AT
§, TarEda ¥ A ¥ JgAn v
agR § W IR Afed | faw ag
* WIETRET a8 T gy § IEH @
g § W foeelt gfmafddy o
feeett qefafasom 1 s g v
a1 ag wvdt o A geir 1§ wi
F@1 § W7 foeelt qrfufagiom & o
w i fs fodft & At faeelt q@-
fafrgwa &7 qga oo ¥ 9ex OF wor
gfvafidt gt gy

awrafa wgrea, Tg T g aTE-
3= Afgw mo #fgy, s a1 -
Zqu FfgQ 98 weSt @ wgr | g
FY TGET TG $1 a9 Gy § W
TN §B S T g
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wa § ft 5 afes ofafds g
afew agr v N @rEw g oS
fafram snfafetow @ -39 a@
# I W fffa s @ afs
agt oT g8 a1 fe oFEfas g
femae g1 1 £ WY TIIRY FreAT 93y

OF 1 AT Fgar /g 5 owmw
oF gfawrd arfaet gedee &1 aamed
faeefT gfafidy ¥ wea oo 1 Afw
feeell & wre o SH g, @, F o0
e, gfamn & AMaw a1 dow 7
gy, agt 7 1% qrawt TE & 1 AfwT
feeelt gfmafdd & qw =it gf &,
T wg e ¥ fag Wl fewe
&1 Fg d fie ag dwos @ wefa
godve fafreed o o s Rl
IAF F= OF 4@ sfag {5 wgt %
§ 7% aedt ¢F Wed ATE qEAA
Hom ) TN AT I @R
fs felt g @1 g8 § AT et g
B

o S AR g faeht gfafady
¥ oY FEUH TS § IART WL WL
AqEF AT FATH (U F@T g ar 5
IUH| QIEIT A1 M A AfEY )
wa 7w & fF wf geawca & w= feaelt
gfrafddl & &e 918 41 gL §Fs
FAT WEHI A1 W qrEer Agr faen
&y &7, oadr, WA ¥ 9% 58-59
Qg W A 9 I oo faer
gfrafad & sraen 4t faem 1 ag oF
sl g1 W@ 2, 18F 1T A ot qeft
agie w wer AIfE | W |
wiw 1 o1 @ ¢ & fedt afmafad
¥ Wl g OF Wg F HILH! T1gAE
AT aT ofrw 1 |% | & gEaT andw
g wfeq ug faeeht gfmafidr as &
sifore 4 @A =rfge 1« & Wi FE
fr 1§ W gfafddr g, T afsw=
e g1 918 Sfafor s gy, 13
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% fag 78 wd Y gt wifgg fF e
W TSI F1 @A I ) W qr
Juat Il arfaar fuden, @ A
frsm | T T faeelt 1 g A
w9 Flaw 7 Irfes & fag g smar
¢ ar ey Smar @ an fefr ge
qTa ¥ 9Tar § aY JuEr €@ e
ol famar | wder a8 g g fw
faeelt ¥ 9TF TR FA |

# UF /IR AT Fg F &F 787 |
& =g fr et wgien faeelt & S0k
AR Tgt ¥ Iw AT ¥ A
13 il 1 9 Aeeme , W AT
g8 wgr, e @ & argw SEeR
T H 4 FO & Iger qwde
FAT § WK I6! qETE T AGATE |
afed 2a® W19 9AF1 91 WS
dfegge § SEE AR T A v
agar § | 7 A fad @ s
T W@, AR R g@W O Ay
.0, 7T I ¥ WEA | WK TH
qifefarie #1 =T aTEE TiEa #Y
fad ford a1 g1 2w s at =g
w9 AETHEF Yfezgw Wi s
7 q 9r. ¢, § vam fauad, 9y awa
I & agm . Wl agRa w
I T A fog w9 5 v W
g fereex T =g & ar fafa-fem-
WA AR E Al g M a1 g |

TF WA BRI 9§ WTE-
e §

St AR WA g
F1 4g Aa9w Agl § fe ag qiferandie
C e R iR LR

SHRI LOBO PRABHU: The Minister
cannot intervene.,

SHRI KANWAR LAL GUPTA: You
are an ICS officer, I am sorry,
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[ Fawam=r =)

R wefl ¥ a1 amde W
zarar JaET & e s g, Afe
arq wrq & g W we s g fE
ot w1 Mfafera fefesfirmm
foa® at & 4% g0 §, W& @
wrfge | AT FEAT A ¢ R A wwE
Frgfae § gast g 1 fredw frean
2, ww wrqe W s wigE F FESd
F1 T a2 o & | ag Tl ™
t 1 g@ ag w1 qfeege A @
aifg@, ¥ A ] W a@ &
tfezqe wah at ag faedy gimafddr
& g T "N |

ta fa= & faws wu fas 2%

ftwe qredawa &, @ #1€ gad fadm
¥ 40 g 1 & o fah gawT Feet wrgan
g wagl ¥ aww Siwe # T
widrdfes dfezge wd & ot ofses
T iRt i g v ag ¥
T@E & 9T

awnfa mim: @@ fer ¥
WTT WOy A A farrg @ § 7
st dacamam: off g
MR. CHAIRMAN: Has the hon.
Member the leave of the House to withdraw
his Resolution?
HON, MEMBERS: Yes.
The Resolution was, by leave, withdrawn
MR. CHAIRMAN: The question is:

“That the Bill further to amend the

Delhi University Act, 1922, as passed by

Rajya Sabha, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: We will now take
up the clauses.
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CLAUSE 2—(AMENDMENT OF SECTION 4.)

SHRI SHIVA CHANDRA JHA: I beg
to move:
Page 1, line 13,—
after “within' insert “or without"(1)
SHRI BAL RAJ MADHOK: I beg to
move:
Page 1, lines 13 and 14,—
Jor “the territorial limits to which the
powers of the University extent.”
substitute—

“the national capital region™ (2).
Page 1,—
after line 14, add—

“Provided that this facility shall
also extend to those persons or
their wards who usually live in
the capital region but might be
living anywhere outside in dis-
charge of their duty as civil ser-
vants or as members of the armed
forces.” (3)

SHRI 5. KUNDU: 1 beg to move:

Page 1, line 12,—
after “Ordinances" insert—

“but prescribe such qualification
which will entitle all students
ordinarily eligible to qualify for
admission to degree classes.”(4)

Page 1, line 13,—
after “candida

“including students registered for
corresponaence course for post-
graduate classes” (5).

" insert—

SHRI LOBO PRABHU (Udipi): I beg
to move:
Page 1, lines 13 and 14,—

omit, “being persons residing within
the territorial limits to which the
powers of the University extend”(6).
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SHRI B. P, MANDAL (Madhepura):
I want to know why you do not allow me
to move my amendment,

MR. CHAIRMAN: Mr. Lobo Prabhu's
amendment No, 6 also reads just as yours:

‘omit, “being persons residing within the
territorial limits to which the
powers of the University extend.”*

¥y W T g < Ewa §

oft fro 5o wwgwr: wvaT FW Y
AR AT AT |

Wt Agrm ;o frase W)

ot frreex v ;. wwmafr wRew,
T aga 1F & ot ama w1 @
g Rtam gw far & o (2) ¥
wga § fa:

“has been registered by the University,
subject to such conditions as may be laid
down in the Statutes and Ordinances, as
external candidates, being persons residing
within the territorial limits to which the
powers of the University extend.”

wgi Tl Wy frag we crad
TR IERT g AT o7 Feraee” WY
@ 1 1 AT gY AT § ) o e
faeeit favafaamm T & @oTd T
oY g w1y s A s faed faea-
fram & I ST ag ward | A
o A | HA wgE ¥ get A
wiwe 7l fed §1 FX wiFE AT q )
AT AW EAHT FT 79 1647 47 T2,
ey wvdar wri ft qew ® arwd
AT AR AT g ot & | Afe
a9 F1E WiwE AGH 27 & AT A
¥ sfaew aft § f5 feeclt § A<
gfrafdd ff vewadi § | ATTwr AR
Y Frwarfarerrers aiter =Tfed | WTT AT
¢ fr ar Gaew # qiv-g: Fraferem
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& a7 dfeest § ot 717 77 Wz fave-
faare & 1 s w30 f gank arw w1
A TG ¥ ) ¥ & wwe g
& 7@t o S 7 g A @
¢ ot Towt fF o waw S Tt
T 1 A § daE T, T
HATAT AH FTHLH OF AW |
HATE T § FTH 4G IH W E |

w@afed o #1 oo gy FTET
T2 AfEd | W Wy e W
& a1 ‘AT fquree” wee TR AW E AY
gAYy fa8 e+ 1 FEU g AT | THEHRT
¢ 7T wwT A g | gwfed W
FY A derE qTH AT AT |

SHRI BAL RAJMADHOK: My amend-
ment is simple. 1 only want that the terri-
torial limits should be extended to the capi-
tal region of Delhi. For the purpose of deve-
lopment and for other purposes we have a
capital region which includes Delhi city and
certain areas around Delhi, Ghazabad,
etc. Delhi is extending and some of the
colonies in which the people of Delhi live
are now outside the limits of the Union
Territory and for all intents and purposes
they are the people of Delhi. People have
factories in Faridabad but they live in Delbi.
Therefore, my submission is that this should
be extended to the capital region; 1 do not
want to extend it to the whole country. I
know the difficulties the hon. Minister has.
But the capital region is something which
he should be able to accept. Delhi Univer-
sity's jurisdiction can be amended. 1 do not
see any difficulty. It is a reasonable amend-
ment which he should accept.

My sscond amendment iv to this effect.
There are a laree number of people of Delhi
who have passed from Delhi university of
otherwise live in Delhi but serve in the Defence
Forces or in other parts of the country. Their
wards are not here. Some persons belong to
Delhi and their wards live in Madras because
the father is serving there. These facilities
should be given to the wards of such people
domiciled in the capital region, who might
be serving in the defence forces or in othet
civil services outside Delhi,
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[Shri Bal Raj Madhkok]

Thase two are very reasonable amend-
ments, and T do hope that the Minister will
be able to accept them.

SHRILOBDPRABHU: Sir, the Minister
has been very conciliatory and T wonld like

to present him also with sweet, reasonable
words,

To begin with, the reasons he has given
are, first. about the jurisdiction of the univer-
sity. The jurisdiction of the university affects
collegas and institutions. Tt does not affect
individuals. That point should be clarified
by any statute he can produce. But T am
quite clear in my mind and anybody should
be. that no man should be bound to appear
only in one university because he happens
to be there.

The second ground which he gave was
administrative difficulties. = Mr. Madhok
has been tending to support him possibly
because he thinks—and also the Minister in
this instance—of India as being only Delhi.
Tndia is much bige=r, and Delhi is the capital
of India. Coming to the question of adminis-
trative difficulties. T wonld point out that it
is not a matter of teaching the students, Tt
is a matter merely of registering them and
examining them. There can be no difficulty
in this respect. I would like to refer to him
the experience of other universities. The
London University holds its examination even
in Timbuctoo, There is no restriction. The
university is open to students of afl places.
Therefore the advantage of a good university
like Delhi should be open to all the people
of India.

Thirdly, he has raised the guestion of
residence. How is he going to define resi-
dence? Ts it residence for a week or a year
or for a long time? When you are passing a
statute, you cannot leave a term like
“residence™ wvague like this, Otherwise,
there will be disputes. When we have already
enough disputes, we do not want disputes
about residence when it is not defined,

The university at the capital belongs to
the whole country. Itisin a prestigogus posi~
tion and there may be people,. ..,
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SHRI LOBO PRABHU: Lastly, the
argument given by the Minister that the Delhi
University is not enthusiastic about the idea
is not a good one. After all, the Govern-
ment and Parliament can certainly consider
the objection of the Delhi University but it
cannot be bound by it. In this case, the
arqument of the Delhi University appears
to be very weak. [ do hope the Minister will
consider the Delhi University, like Delhi,
as part and parcel of the whole country in
which everyone should have the right to
participate,

SHRI 5. KUNDU: My first amendment
relates to clause 2. Sub-clause (¢) says:

*(e) have been registered by the Uni-
versity, subject to such conditions as may
1 elaid down in the Statutes and Ordinances,
as external candidates. . . ™ etc,

T have suggested by my amendment that they
should not limit any students from appearing
because of qualifications and other things.
Every student who is otherwise eligible to
qualify for degree courses should be afllowed.
The Minister has mentioned it, and I am
thankful to him. So, I am not pressing it.

The second amendment is this. Tt Bvery
important one. It says:

“qfter candidates,” insert—

“including students registered fcr
correspondence course for post-graduate
classes™ '

The Minister has made reference to the fect
that about 8,000 students have been regis-
tzred for post-graduate classes. | request
that they also should be allowed to sit for
the examination, and necessary arrangements
should bo miade to that end.
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My last amendment seeks to extend the
territorial limit to all other parts and not
to the university limits alone.

confine it
T have sought to delete the relevant words.

it fro 5o dem: Y Ty 59
A qifedz § § a0 FTATE | ITH
AT 7 qiedz o J@t &1

T[A X AT AT AL E )
fewet afrafidt § argde FfFea
TgEl & g g ¥ fag ot
s fafee wms oad graa &
A AT R, F Agar g fF gwet g
fer sm 1 gEwT wor oF @ 1 R
f a7 = afrafdd & dix gm wew
¥ & gy F=my Ty &) fee et
fergeam &t woEEY 31 oF A
FfEaTE & A F WIORT qATAT ARATE |
AT &Y g7 =L O a9 & A amg )
gar g% frgfrafadt & gegm 8
431 | IEF A< EW UET 4G W@ AN
JI9H I T | FF FATL ATH B AGAT
g #1 wfgwre gmr anfed 1 A
g § BT FAFT A1 A Fniia F
g, o qo ¥ witwT Ftar 8, S9N, AR
A dfaa FT 3T A ag qgIr
oI TEF &1 99 A1 9 3% gl
g

weft w1 T § P gt oF wew A
fe=t o grage foar #R 9aF G &7
&g fear a7 o1 gawr &9 w¢ fzar
TAT | qg AT TN AT A WA T
TN A F aTe faedr weL Fgw @
& i st 1 aga samar gwamen faar
ST R ) wFF T T AfE IwET
7 AMF FTL 9T | FATE | AT
fasdlY # FERT 9T F0 Frow| F qAGH
F3fFar arawT FAAT H a0 ga =T o
9 T WA HEST F1 qar e d
7% 9 ¥ o wd #r qm g wwA
A ¥ Jwa< aew @ | g fe

BHADRA 9, 1892 (SAKA)

Delhi University (Amdt) Bill 314
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DR. RANEN SEN (Barasat): It was
reported sometime back in many newspapers
including Delhi papers that Delhi University
propose to screen applications of students
from West Bengal so as to eliminate certain
undesirable persons. s it a fact?

DR. VEK.RV. RAO: There was a ques-
tion in Parliament whether the Chiel Execu-
tive Councillor has written to the Delhi
University on these lines and the answer
T have given was clearly in the negative for
both.

I have already spoken at great length as
to why I find it difficult to accept the amend-
ment for extending the jurisdiction of Delhi
University to areas out side Delhi. But T
shall certainly consider the problem raised
by Mr. Mandal and some other firends about
persons who have laready appeared the at
an examination of Delhi University and
when they go out they want to appear at
the next examination as private candidates.
In other words, the question is whether the
definition of ‘jurisdiction” should cover not
merely those who are residents but also those
who have taken examinations in or instruc-
tions from the Delhi University. T shall
examine whether we can do this within the
university ordinances. If we cannot, when
we come with the neat amendment, I shall
certainly see what I can do about it.

T made enquiries about the capital region
about which Shri Madhok talked and T found
that it was not an expression which had got
a legal definition. There is a State of Delhi
which has a definition but what is called the
capital region does not have.a definition.
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SHRI BAL RA) MADHOK: It has been
defined by the master plan of Delhi.

DR. VK.R.V. RAO: The moment we
talk of Faridabad, Rohtak and so on, we
will be accused of indulging in Delhi jmperia-
lism against neighbouring States.

SHRI BAL RAJ MADHOK: I would
fike you not to reject it outright but to con-
sider it and give a thought to it. I do not
want to press my amendment just now.

DR. VK.RV. RAO: When we give it
a legal definition, we can think about it.

Finally, about the correspondence students,
to which Shri Kundu referred, nobody com-
pels a student to join the correspondence
course bat if he joins, he should appear as
a correspondence course student. If he fails,
there is nothing to prevent him from appear-
ing as an ex-student because then he gets
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the same status as any other student who
goes to college, fails and appear privately
as an ex-student. So, there is no bar to his
appearing privately as an ex-student.

1 hope, the House will accept my explana-
tion and pass the Bill.

MR. CHAIRMAN: 1 shall now put all
the amendments together to the vote of the
House.

oft firrwer oy :
¥ ferar s

MR. CHATRMAN: The question is:

I T =T

“Page 1, line 13,—
after *within’ insert ‘or without’” (1)

The Lok Sabha divided:

Division No.13] AYES [16.46 brs.
Amat, Shri D. Mehta, Shri Asoka
Aromugam, Shri R. . Misra, Shri Janeshwar
Bajaj, Shri Kamalnayan Mohinder Kaur, Shrimati
Banerjee, Shri 8. M. Molahu Prasad, Shri
Behera, Shri Baidhar Naidu, Shri Chengalraya
Biswas, Shri J. M. Nayar, Dr. Sushila

Dar, Shri Abdul Ghani Pramanik, Shri J. N,

Dass, Shri C. Rajasekharan, Shri

Gupta, Shri Indrajit Rampur, Shri Mahadevappa
Halder, Shri K. Rao, Shri V. Narasimha

Hari Krishna, Shri
Hararika, Shri J. N.
Jha, Shri Shiva Chandra
Katham, Shri B. N,

Sen, Shri Deven

Sen, Dr. Ranen

Sharda Nand, Shri
Shastri, Shri Ramavatar

Krishoa, Shri 8. M. Sheo Narain. Shri

Majhi, Shri Mahendra Supakar, Shri Sradhakar

Meghachandra, Shri M. Thakur, Shri Gunanand
NOES

Ahirwar, Shri Nathu Ram Bhattacharyya, Shri C. K.

Ahmad, Dr. L. Birua, Shri Kolai

Ahmed, Shri J. Bohra, Shri Onkarlal

Asghar Husain, Shri Chandrakar, Shri Chandoolal

Atam Das, Shri Chaudhary, Shri Nitiraj Singh

Awadesh Chandra Singh, Shri Chavan, Shri Y. B.

Azad, Shri Bhagwat Jha Choudhary, Shri Valmiki

Babunath Singh, Shri Choudhury, Shri J. K.

Bajpai, Shri Vidya Dhar Dalbir Singh, Shri

Barupal, ShriP. L. Dasappa, Shri Tulsidas

Basu, Dr. Maitreyes Digamber Singh, Shri

Basumatari, Shei Deshmulkh, Shri B. D.
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Dhuleshwar Meena, Shri Ram Swarup, Shri

Dinesh Singh, Shri Ramshekhar Prasad Singh, Shri
Dixit, Shri G. C. Rana, Shri M. B,

Gandhi, Shrimati Indira Rao, Shri Jaganath
Ganesh, Shri K. R. Rao, Dr. V.K.R.V.
Ganga Devi, Shrimati Reddi, Shri G. S.
Gautam, Shri C. D. Reddy, Shri Surender
Ghosh, Shri Parimal Rohatgi, Shrimati Sushila
Gowda, Shri M. H. Roy, Shri Bishwanath
Jadhav, Shri Tulshidas Roy, Shrimati Uma
Jadhav, Shri V. N, Sankata Prasad, Dr.
Jagjiwan Ram, Shri Savitri Shyam, Shrimati
Jamir, Shri S. C. Sayyad Ali, Shri

Jamna Lal, Shri Sen, Shri Dwaipayan
Kahandole, Shri Z. M. Sethi, Shri P. C.

Kamala Kumari, Kumari Shambhu Nath, Shri
Kasture, Shri A, S. Shankaranand, Shri B.
Kesri, Shri Sitaram Sharma, Siri Naval Kishore
Kisku, Shri A, K. Shastri, Shri Biswanarayan
Krishna, Shri M. R, Shastri, Shri Ramanand
Krishnan, Shri G. Y. Sher Singh, Shri

Kuchelar, Shri G. Shinde, Shri Annasahib
Kureel, Shri B. M. Shinkre, Shri
Lakshmikanthamma, Shrimati Shiv Chandika Prasad, Shri
Laskar, Shri N. R. Shukla, Shri Vidya Charan
Laxmi Bai, Shrimati Siddayya, Shri

Lutfal Haque, Shri Siddheshwar Prasad, Shri
Mahadeva Prasad, Dr. Singh, Shri D. V.

Maharaj Singh, Shri Sinha, Shri Mudrika
Mahida, Shri Narendra Singh Sinha, Shri R. K.
Mahishi, Dr. Sarojini Snatak, Shri Nar Deo
Malhotra, Shri Inder J. Sonar, Dr. A, G.
Minimata Agam Dass Guru, Shrimati Sunder Lal, Shri

Mishra, Shri Bibhuti Surendra Pal Singh, Shri
Mishra, Shri G. S. Suryanarayana Shri K.

Mohammed Yusuf, Shri
Mohan Swarup, Shri

Swaran Singh, Shri
Tiwary, Shri D. N.

Murthy, Shri B. S, Tula Ram, Shri

Oraon, Shri Kartik Uikey, ShriM. G. -

Pahadia, Shri Jagannath Ulaka, Shri Ramchandra

Palchoudhuri, Shrimati Ua Venkatswamy, Shri G.

Paot, Shri K. C. Verma, Shri Balgovind

Partap Singh, Shri Yadab, Shri N. P. )
Pasthasarathy, Shri MR. CHAIRMAN: The result® of the
Pa“l. Sbri Deorao division is:

Patil, Shri §. B,

Patil Shri 8. D.

Age: 34; Noes: 120

The motion was negatived.
MR. CHAIRMAN: I will put amend-

Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.

Raghu Ramaiah, Shri ments 2, 3, 4, 5 and 6 to the vote of the House.
Raj Deo Singh, Shri .
Ram, Shri T. Amendmenis Nos. 2 to 6 were put and
Ram Dhan, Shri negatived.

*The following Members also recorded their votes for NOES:
Sarvashri Ramesh Chandra Vyas, Chandrika Prssad, Yamuna Prasad M1ipdal and
T. M. Sheth.
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MR. CHAIRMAN: The question is:

*“That Clause 2 stand part of the Bill.”
The motion was adopted,

Clause 2 was added to the Bill,

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. VK.RV. RAO: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is...

w§ wgw W W Fwnfy
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The question is:
“That the Bill be passed.”
The motion was adopied.
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16.50 hrs.
CONTEMPT OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): Sir,
with reference to what happened this morn-
ing in the public gallery, 1 beg to move the
following Resolution for the acceptance
of the House.

Sir, T beg to move:

*“This House resolves that the persons
calling themselves (1) Swami Yogeshwara
MNand Giri and (2) Shri Raj Kumar Jain
who raised slogans from the Visitors'
Gallery at 12.45 P.M. today and whom the
Watch and Ward Officer took into castody
i diately have itted a grave
offence and are guilty of the contempt of
this House.

This House further resolves that they
be sentenced to simple imprisonment
till 6 P.M. on Tuesday, the 1st September
1970 and sent to Tihar Jail, Delhi.”

The first case relates to one Swami Yogesh-
wara Nand Giri, resident of Ghodagaon,
Poona district. He had a grievance that there
was an ancient temple in a place called
Bhimashankar, and the Maharashtra Govern-
ment, according to him, had been demolish-
ing this temple. He wanted to agitate about
that matter. He raised some slogans. He was
trying to commit some nuisance. Therefore
he was taken into custody by the Watch and
Ward staff and then his attempt was spoiled,

oft firasroaw (3=AY) : @@ aAv
IR AT

** Not recorded.
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SHRI RAGHU RAMAIAH: He said
that the Maharashtra Governmeant is demo-
lishing the temple and the idols there. In
this connection, he said, he has moved the
Maharashtra Vidhan Sabha and so on. That
is his slogan. (Interruption)

The other case is this. This person is called
Shri Raj Kumar Jain. His grievance is this.
He passed his B. A. (Hons.) Examination
in History. He appeared for M. A, (History)
of Delhi University. In the final examination
he wrote his papers in Hindi. When the
result was declared, his name was not in
the list of successful candidates. He protested
against this to the Vice-Chancellor of Delhi
University and also, he along with his
supporters, demonstrated outside the office
of the Vice-Chancellor and as a result, he
was expelled from the Delhi University.
Today, he raised slogans that his answer
book may be examined: <Y FTIT JTT AT
He was removed from the Public Gallery by
the Watch and Ward Staff,

MR. CHAIRMAN: The question is:. . .

SHRI CHENGALRAYA NAIDU
(Chittoor): 1 wish to move an amendment.
1 have got right to move an amendment.
Unterruption),

avefe vt gad &= 3t
7Y g | &t ave & e SmaTd

The question is:

“This House resolves that the persons
calling themselves (1) Swami Yogeshwara
Nand Giri and (2) Shri Raj Kumar Jain
who raised slogans from the Visitors'
Gallery at 12.45 P.M. today and whom the
Watch and Ward Officer took into custody
immediately have committed a grave
offence and are guilty of the contempt of
this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 P.M. on Tuesday, the Ist September,
1970 and sent to Tihar Jail, Delhi.”

The motion was adopied.

16.54 hrs.

RELEASE OF MEMBER
(Sbri Jharkhande Rai)

MR. CHAIRMAN: I have to infortn
the House that the Speaker has received the
following wireless message, dated the 3ist
August, 1970, from the Sub-Divisional Judge,
Baratanki:—

Shri Jharkhande Rai, Member, Lok
Sabha, released today after serving seven
days' sentence.”

—t—

16.55 hry.

MOTIONS RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES AND COM-
MITTEE ON UNTQUCHABILITY-Contd.

MR. CHATRMAN: The House will now
take up further consideration of the follow
ing motion moved by Shri P. Govinda Menon
on the 20th May, 1970, namely:—

“That this House takes notc of the
sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for Scheduled
Castes and Scheduled Tribes for the years
1966-67, 1967-68 and 1968-69, laid on the
Table of the House on the 24th April,
1968, 15th May, 1969 and 30th March,
1970, respectively.”

The House will also take up further con-
sideration of the following motion moved
by Shri Suraj Bhan on the 20th May, 1970,
namely i—

“That the Report of the Committee
on Untouchability, Economic and Educa-
tional Development of the Scheduled
Castes (Part I-V) along with the connected
documents, laid on the Table of the House
on the 10th April, 1969, be taken into
consideration.”

14 §2 gEH AH G IH & | TF 20
2y g fruife a1
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17 hs.

DISCUSSION RE: INTERIM RELIEF
TO CENTRAL GOVERNMENT EM-
PLOYEES—Contd.

MR. CHAIRMAN: Further discussion
on the growing discontent amongst the Central
Government employees throughout the
country because of abnormal delay in pay-
ment of interim relief,

SHRI UMANATH (Pudukkottai): Since
all their gains in the past two decades have
been wiped off by rising prices and in view
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of the fact that the revision of their pay scales
by the Pay Commission will take time, the
Central Government employees have de-
manded an immediate payment of Rs. 70
per tonth as interim relief. Government
have referred this demand also to the Pay
Commission before which it is hanging fire
for the past three months.

What are the prospects? Shri Shukla says
in tho other House:

“They may recommend some interim

relief , may be ina few months’ time."

Strmight from the horse’s moiith: The
Central Government employees will not get
htcﬂm relief for many more monl.'hs to
éome. The employees demanded interim
relief pending firial relief. But the way Govern-
ment have handled this issue has reduced the
employees to such a ridiculous position that
they may have to demand an fnterim
reliel pending grant of interim relief. Govern-
ment say since the Pay Cammm!cm is seized
of the rnattcr a cerlam delay cannot be
helped. T want to ask them: we did riot ask
ymltorelerd)equeﬂonnfimcnmnhef
to the Pay Commission, Precisely because
of the delay in justice that may ensue, we
opposed such reference. Despite our opposi-

tion, you referred it to the Pay Commission.
Now, why should the employees suffer the
consequences of your action?

Regarding the delay involved in the deli-
berations of the Pay Commission to give its
decision or interim relief, Shri Shukla says
that more than 300 memoranda have been
received and:

*“this particular question should be
studied in a very comprehensive and in a
very deep manner, various sttistics and
demands and all that will have to hf,am-
lysed, properly understood and tabulated
and then views formulated on it.”

1 say this is a cock and ball story, puié and
gimple.

Why do Government have to go through
this labrynth of procedures? Ts it a final
determination of pay scales that the Pay
Commission has besn called upon to make?
. If that was so, 1 can understand all these
procedures, Is it payment in full and final

settlement that the Commission has been
asked to make in respect of relief? If that
was 80, I can understand all these procedures.
After all, whatever Government are going
to give as interim relief is going to be ad-
usted in the final relief. In short, what they
are going to give as interim relief is nothing
short of a salary advance, a temporary short-
term loan against what they are going to
get as final relief, This is an adjustable
amoont. Even Government's usual plea of
cipacity to pay has no relevance whatsoever
in the determination of interim relief
tnless Government want to claim total

1 want a straight answer from the Minister.
Do Government require the assistance of
the Pay Commission to detérmine thequantum
of even the adjustable amount ? Have Govern-
ment gone bankrupt cven in their brain
power to decide on this issue?

Shri Shukla assured the other House that
the employees did not stand to lose if they
waited for the decision since the Commis-
sion might recommend payment with retros-
pective effect, 1 would ask the same question
to him: What do you lose if you make the
payment here and now and wait for the Pay
Commission®s decision later on for adjust-
ment? In fact, every day’s waiting with
empty hands means crual agony for the
employees whereas immediate payment and
Government’s waiting for adjustment is no
agony for Government.

Government’s logic is strange. If retros-
pective effect would compensate for the
delay in the Commission's decision on inunm
relief, it can as well compensate for the delay
in submitting the recommendation for final
relief, According to this logic of Govern-
rnent there is no need for interim relief at

Shri Shukla’s magic wand of retrospective
is most deceptive and destructive of the very
demand for interim relief itself. Shri Shukla
would say—whether you like it or not, when
the Pay Commission is seized of the éntire

ue, how can Government bypass the Com-
migsion and unilaterally declare interim
rehef as though the Pay Commusmn stapds
in the way, and as if there is no alternative
to undergoing the painful tortuous process
of the Pay Commission,
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This is not so. BEven while industrial tri-
bunals, High Courts or the Supreme Court
are seized of similar industrial disputes, the
parties concerned do negotiate out of court,
arrive at a sottloment and file a statement
before the tribunal, High Court or the Sup-
reme Court, as the case may be. The courts
approciate and approve such statement
and close the dispute. T demand that the
Government directly negotiate with the
representatives of the employees and arrive
at a mutual settlement on the question of
interim relief and file the same before the
Pay Commission. The Pay Commission Is
not going to turn it down. This will meet
the urgent need of the employees. Since it
will be a mutually agreed settlement, it will
also be lasting, unlike the likely consequences
of the Pay Commission’s decision. Such
settlement will also relieve the Pay Commis-
sion to take up immediately the emquiry
for final determination of wage revision.
The Government is not prepared to do this,
even when there is a way. This is because
reference of interim relief to the Pay Com-
mission was not as innocent a step as it
appears to be. Tt was a calculated and cold-
blooded step to have their own way,

The Government wants to put off payment
" of interim relief as far as possible. Secondly,
“if by chance the decision of the Pay Commis-
sion is favourable to the employees, they
want the right the reject it, calling it a mere
recommendation. In the alternative, if the
decision of the Pay Commission is favourable
to the Government, they want the right to
implement it calling it an expert opinion.
*“Heads T win, tails you lose”—this is the
trap set by the Government to their emplo-
yees. And all their platitudes about the
sanctity of the Pay Commission, playing fair
to the employees, retrospective effect ete.
are nothing but baits. T hope the employees
will see through these manoeuvres, close up
their ranks and offer united resistance to
compel the Government to negotiate and

settle the interim relief question here and
now.

it ¥y ¥ (wrEEY) @ vl
g, X8 guw F 4t vt e -
for felts 3 H wrowT< oft oo & it
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SHRI S. KUNDU (Balasore): When
the Government first made the announce-
ment about the Pay Commission, we objected
to its being loaded with a lot of things, right
from the Class TV and Class ITI to TAS and
Defence personnel, We had & doubt that the
recommendation of the Pay Commission
would be delayed and with the cost of living
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index going up, the workers or the emplo-
yees of the Central Government would be in
trouble because till the recommendation of
the Pay Commission was received no decision
would be arrived at about their emoluments.
At-that time itself we had said that this
interim relief should be given. The Central
Government employees want Rs. 70 to be
paid as interim relief.

I do not understand what difficulty there
is. Tf the intention of the Government in
appointing the Pay Commission was to give
some relief, some increase in salaries and
allowances of the Central Government em-
ployees becanse of the rise in the cost of
living index every month, T do not under-
stand what harm there is if the Government
grants an interim relief to them. I do
not want to say all these things. T do not
want to repcat what has already been said.
It gave a lot of hope and confidence among
all the employees that as soon as the recom-
mendations of the Pay Commission are
available, Government would #implement
them.

All along, the Government was trying
periodically to adjust or neutralise every
ten point-rise in the index figure. This proved
a failure. Earlier also, the judges have
pointed it out, and they have said that it is
not based on any definite criteria. The
Judge of the Supreme Court who was the
Chairman of the National Commission for
Labour, in his own judgment, has said that
the calculation of the cost of living index
in relation to the rise has always created a
problem, and the real rise in the commodity
prices and the need of the employees in rela-
tion thereto have never been calculated very
precisely. I may here quote from what
Justice P. B. Gajendragadkar has said:

“The consumer price index measures
nothing but changes in the prices as they
affect a particular population group and
so it is really a price index number as
distinct from the cot of living index.”

This is very important, All along, whatever
we have said about the norms, it has always
been a price index. It is not actually cost of
living index number. In Maharashtra it has
beén proved by Prof. D. R. Lakadawala that
whatever the price index has been, there is
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a difference of 29 points. In Maharashtra,
there is some sort of stable organisation.
If you go to Orissa, you will find that some
samples surveys have been done here and
there, but T think the difference would be
40 to 50, The real wages, the National Labour
Commission has said, right from 1950, have
gone down from what they were in 1939
and again in 1964, they have gone down.
Today, the real wages, as they were in 1939,
have gone down. It was 10 per cent less in
1950, and it further went down as it is today.
How long will the employees wait? If the
Government asks the Central Government
employees to wait for two years, to give
some sort of relief, by that time, there would
be a further rise in the index and the neutra-
lisation principle would have to be applied
every year. For two years, if they have to
wait for the recommendations to come, the
greatest sufferers would be the Central
Government employees, the railway emplo-
yees and others, and no justice could be
done. ‘Therefore, T would request Mr.
Shukla to look into the matter with great
sympathy and consideration, and not simply
say that “we are considering.”

Tn fact, there is no question of referring
this to the Pay Commission. The Pay Com-
mission, under the terms of reference, was
not asked to decide about interim pay. This
need not go to them. Again there will be
delay, and they will make a statistical cal-
culation and that will spoil the whole thing.
The interim relief is some sort of interim
decision of the Government and the interim
decision of the Government is to be hased
on the rise in the cost of living. There is no
dispute about it. The Government should
not have given this task to the Pay Com-
mission. It is uncalted for, and I suspect
that by loading the Pay Commission with
this further task,—T have some sort of fear—
perhaps the Government is not genuine about
granting interim relief.

Recently, about 15,000 railway employees
had staged a demonstration and they also

bmitted a dum, and they wanted
also, along with some others, an increase of
Rs. 70. Then, there are about three lakh
casual labouwrers in the milway, getting
Rs. 50 to 60 each. There is no service con-
dition for them. Some of them have put in
about 20 years of service, I wanted that this
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matter should also be referred to the Pay
Commission, but 1 do not think there is any
precise answer whather the matter has been
referred to them. At least some Interim
relief to such category of workers would be
very much helpful, at least to those people
who have a less wage packet. They are put
to much agony and suffering. So, I request
that the Finance Minister should make a
statement saying that they are going to do
something and not throwing the entire burden
on the Pay Commission.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA): Sir, nobody in the
country can b¢ more interested in the wel-
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fare and well being of the Government em-
ployces than the Government themselves.
The Very fact that the Government appoint-
ed the‘np.rd Pny Cm:;tmi.wiqntotookmto
the grievances and genuine noeds of the
employees points to this fact.

Several members have questioned the need
l'or refemn;lhe qunuon of interim relief
l,u the Pay € Commmmn. 1 wonder if Mr.
Uma.nal.h or Mr. K_l.l.nd_u or other hon.
members bave seen any of those more than
500 detajled mempranda that have been
sypmitted to the Pay Commission by various
employees’ associations and unions. If they
have seeq if, they will know the complica-
tions that copld arise if without such expert
comdemuon any ad hgc interim relief was
aggounced,

As 1 have said, in principle we have no
ohjestion to giving interim relief. The very
fagt that we haye referred this matter to the
Pay_Commission shows that we want and
are anxigus to, give interim relief, The only
thing we want is that when this interim relief.
is given, it should be given on certain well-
considered pringiples so_ that there is mo
feeling of injustice. or, mvld;ousm
any paruqu.la.r section  of Govcrnmt

Shri Umanath and other friends, who have
great experience of Government servanys’
unions, know the complex service conditions
and the pay and allowances structure. It
is oot a simple matter of a mathematical
formula being evolved that you increase.
Rs. 5 here or Rs. 10 there, or Rs. 15 here and.
Rs. 20 there, the interim relief is given to the
Government employees and. the whole
matter, is solved to their satisfaction.

These memoranda that have been received
by the Pay Commission themselves indicate
the complexity and the very great complis
cated nature of this question of even interim
relief. The question of pay revision is, of
course, a greater question but even this

limited question itself is a very complicated

question. Therefore to allege that delibera-
tely to delay or with the intention of not
solving this problem, Government has
referred this magter to the Pay Commission
is, to say the lpast, very uncharitable and is
an absolutely wrong allegation to make.
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Our intentior: is to settle it quickly but in a
justiciable and justifiable manner and in a
manner of equity. We do not want an un-
considered, haphazard, ad hoc relief to be
given. We want the interim relief to be given
on a well-considered basis. That well-con-
sidered basis can be evolved and found out
only when an expert body like the Pay Com-
mission gives its attention to it and gives
its recommendations to us.

Again I will say what I said in the other
House, namely, that the employees do not
stand to lose. We understand it probably
more than anybody else that every day,
every week or every month that goes without
interim relief will be causing hardship to
our Government employees. 1 do not deny
that but unless we bad gone through this
kind of a process, it would have been wrong.
for us to announce a decision which would
be welcomed by a certain section of Govern~
ment employees and which certain other
section of Government employees might not
have liked; also, we might have committed
mistakes in coming to an interim conclugion
and that would have created. far more com-
plications than this delay would.

As 1 said, we have also indicated to the
Pay Commission that they can recommend
a retrospective date from which their re-
commendation will come into force; that
is to say, if they make their recommenda-
tion on a day, for instance, two months
from today, it would not mean that interim
relief would be payable to Government em-
ployees only two months hence. They will
be able to recommend a date from which this
interim relief should be paid. Therefore,
all this intervening period, which the hon.
Members suppose is being lost, is not really
being lost to the employees. This period,
if the Commission recommends in the
manner, woyld be covered by interim relief
and there should be no difficulty in hon,
Members' minds about the intention of
Government to help the employees.

Shri Umanath appealed to Government
employees to get united and not to be misled
by what Government is doing and to think
that Government is probably trying to cheat
them. I will also appeal to Government
employees not to be misled by what Shri
Umanath or any of those, who want to
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bring politics into a purely humanitarian
and non-political matter, say. This question
must be approached with sympathy, broad-
mindedness ana a great deal of consideration.
That is what we are doing. Therefore, I do
not think, Government is either delaying
the matter or is trying to complicate the
matter. But those hon. Members who try
and allege motives to the Government
actually are really introducing complications
in this matter. There is no question of direct
negotiations because these direct negotiations
with the Government employees will produce
no result.

SHRI UMANATH: Why?

SHRI VIDYA CHARAN SHUKLA:
1 am telling you why. I am saying that if we
directly negotiate with the employees we
may take even more time thanthe expert
body, the Pay Commission. It is not as if
direct negotiations can be finished within
two or three days. We have got all kinds of
things to do and cven if we set up a body,
it will not be such a high-powered and such
a respected body as the Pay Commission,
You cannot assume that this complicated
question and complicated issues that may
be raised in direct negotiations will be solved
much earlier than the Pay Commission can.

1 am glad to say that the Pay Commission
are giving their most urgent attention to this
matter. They are in a very advanced stage
of their work and it seems they will be able
to announce their recommendation pretty
soon. Icannot say how soon it would be and
what time they are going to take. We expect
they will do it soon and 1 hope their recom-
mendation will be found acceptable to the
employees, and our employees will be satis-
fied with the interim relief that may be re-
commended by the Commission and which
may be accepted by the Government,

SHRI K. N. PANDEY (Padrauna):
Whatever the Minister says, to the extent
when the matier of fixing of pay of the
Government employees has been referred
to a Pay Commission, it will be unjustified
and also it will not be a good policy for the
Government to declare some interim relief.
But if the Government itself send a letter to
the Pay Commission telling them that this
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issue is very urgent and people are very much
perturbed, they could request the Pay Com-
mission to declare some interim relief with-
out any delay,

SHR1 UMANATH: The hon. Minister
just now said that when the Pay Commis-
sion declare about interim relief, it does not
mean that it must be given from the date
of declaration, There may be some retros-
pective effect. So that difficulty will be
solved. If that was the intention of the
Government, may 1 know why the Govern-
ment did not specifically say that interim
relief from February 1—I mean the date when
the Government announced the Pay Com-
mission—may be given. The Government’s
intention is that if it is from an earlier period,
the difficulty will be solved. I would like to
know from the hon. Minister as to why
this date was not specified by the Govern-
ment itself. About quantum you have said
that it is left to the Pay Commission and you
are not prepared to change it. Why don't
you specify the date yourself 7

SHRI S. KUNDU: From what 1 heard
from the Minister, there is a positive change
from what I read in the newspaper about
his speech in the Rajya Sabha, I summarise
his speech in two points,

I think Government have accepted in
principle to grant interim relief. It has not
been made categorical, but it can be inferred
that Government have decided to grant
interim relicf. This is the only irresistible
conclusion. Then it is the bounden duty
to fix the time limit. It cannot go on hanging.
Therefore, the necessary question that arises
out of your speech is: are you prepared to
fix a time limit by which time you will
announce interim relief? If so, why don't
you say it here and take the House into con-
fidence and say within this time you are
going to announce this interim relief? This
is only logical. If you don’t do that, what-
ever we have said in our speeches, they are
bound to come. I hope you will try to
realise it.

SHRI S, M. BANERIJEE (Kanpur):
Sir, I had this discussion revived with the
belp of the hon. Speaker with a view to get
an assurance from the Government to ex-
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pedite submission of the interim report by
.the Commission. 8Sir, I heard with rapt
attention the reply of the hon. Minister
which has very sympathetic no doabt but
it was only full of sound and fury signifying

nothing. Sir, the point is this. The delega-
tion of the Central Goverament employees
met the Pay Commission. The Chairman was
not there; but the Members were there; the
Member-Secretary was there. We were
satisfied because the Pay Commission
Member assured us. We were told that from
the 26th to the 3lst they would be taking
evidence. After that evidence was collected
they will apply their mind, and by the first
week of September or second week of Sep-
tember the report will be submitted, We got
much satisfaction, We would like to know
from the hon. Minister whether any time-
limit will be fixed and whether the unanimous
demand of all sections of the House will
be comveyed to the Commission. Why
canoot Government possibly direct them
that they should submit it before 15th Sep-
tember? Another thing, [ want an assurance
that the Government will implement the
report immediately, and that the report will
be submitted in September, and not later.
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SHRI UMANATH: But Government
have to specify the date. When the Govern-
ment representative appears before the Pay

- Commission, he has to take up some posi-

tion and specify some date. Why should the
‘hon. Minister not take up that position now
and tell us the date?

ot frewro e ¢ @ AT
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SHRI UMANATH: But during the
inquiry, the Government representative will
have to say what the date is. What Govern-
ment are going to tell the Pay Commission
they can tell us now.

ot frgrr e ;. AR At
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SHRI UMANATH: What is that
opinion ?
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Foram

st §o Wio ¥ : g HTTAEATE |

ot faerew wew: Wl T
aTgT 7 g1 fF gw &7 qarar )

SHRI UMANATH: On a point of
order. He said with regard to the retrospective
effect that he is not prepared to disclose it
here, he will do so only before the Com-
mission, Here the question of public interest
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being adversely affected by disclosure does
not arise. What he is going to say openly
before the Commission, he cannot refuse to
say here and now in this House.

MR. CHAIRMAN: What 1 understood
is that Government have not made up their
mind and they will make up their mind before
the Commission.

ot frerrw v : A gEE A6
RQHTE'I{'F&F* ¥ aw @
g, Tafau o Swwmg & www ¥ AW
T ATEr g A g qar fear &
T il v ug ag & 6 9w &Y a0
¥ #r§ ardw ag wo e ara a@
grir o
Government’s opinion is that it will not
be a proper thing for them to fix a date by
themselves. It would much better and more
proper for the Commission itself to suggest

a date, which might even be earlier than
1st February. That is Government’s opinion.

SHRI UMANATH: That is not my
point of order.

SHRI VIDYA CHARAN SHUKLA:
I am not called upon to answer the point of
order. That has to be done by the Chair.

SHRI UMANATH: On the point of
order, you ruled that you understood him
to say that Government will take a stand
when their representative appears before the
Commission, and they cannot disclose out-
side. The Pay Commission will ask both the
representatives of the employees and of
Government what date they would suggest.
You said that Government have not decided
on the date and hence cannot say it here.
That is not so.

SHRI VIDYA CHARAN SHUKLA:
It is not incumbent on Government to sug-
gest any date. We may suggest a date; we
may not. Shri Umanath cannot take the
stand that we have to suggest a date before
the Commission.

SHRI S. M. BANERJEE: The Pay Com-
mission did ask us: do you suggest a parti-
cular date?
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SHRI VIDYA CHARAN SHUKLA:
I have been told by the Pay Commission
authorities that they did not indicate any
date when Shri Banerjee went in delegation
to meet them.

SHRI S. M. BANERJEE: They said in
the month of September, .

SHRI VIDYA CHARAN SHUKLA:
The Pay Commission official categorically
denies it. 1 have got it confirmed from them.
When Shri Banerjee’s delegation went, they
did not indicate any date to him. They only
said they would do it as early as possible,
That is what I have been informed and what
I am repeating.

SHRI S. M. BANERJEE: On a point
of personal explanation. Since this has been
mentioned and my name has been brought
in, I want to make the position clear. The
Pay Commission is headed by a retired
Supreme Court Judge. . .

MR. CHAIRMAN: He has had his say.

SHRI S. M, BANERJEE: 1 say the Pay
Commission did say that in the month of
September they will do it (Interruptions).

SHRI §. KUNDU: He did not complete
the answer about the date. Why should he
not announce the date?

oft e gew :  ardE S A
Mo ffmrsaaard g
wrwn § fe AT G TwE T W
fis ®rf ardm T TR § fAu
QEWES 460 ¢ | T T § FAvT
w21 & fF @ art ¥ sy s g
gl g @A & 0 A A fE
¥ qqr-wrer ard" a9 F4Gt |
SHRI S. KUNDU: Pay Commission says
‘as soon as possible’. He says “We have not
said anything® What is the meaning of ‘as
soon as possible’?

ot freTer gEw . AT @R
it g, A F3 g f5 wde S
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og fagra ag & Fr Ay ff @
FHA AT FEAT, TF T AT AT |
# w18 qor Wgar § fF oafk §
T Fa-w Y g G ar g
# fawrfar s § o g gy
AT TG AR §, A g F
& w1 FAT A1

W ogw™ WW: sHArEl &
afafee & fag samer | =rfgg o
L 1 a8 W FT A1f3q, Fomd
FHAT@! #1 w5 8 )

ot e wew: @@ AR
I qg HF Tg GhT & 1F G AT
T FAWA M @ WA T AR )
wi=w afgFe da3 18 3 g7 g2
¥ yfa sowdl, sEEe iafz ¥
FHIE T 37 F 7 JqT -7 FHARY
¥ fag sz @ §-f5 ara sl
#1 3gv-gfg 10 afoma A 717 A%
gw gama § f& ST Imwaf s
sfama gt =nfgg, @ &1 87 10
sfama gfe & ar 1s9fawa ? @
27 & wfa o & F wfg gardr
foderdt &, w1 Ew g fasdErdr §
T F1 87 § o gew #g & fe
ot | WY, THT 4T WEY, A SEH!
FR T ? AR T e ¥ A
e g e 08 fF @3 gar
foar, ot ga %8 % @@ 4 FHww A
fasiardy ¢, gl foederdr =Y &,
wifs ot geam sga & o g9
T FHWA F, T@E IqHRT SR
F& | qHavg #Y 799 a@ & FE
Y TR |

g @eq & wfa = qw & afy
ardy ot fowerdr &, ag @ faweh
arfgy | 9z T gt ST E
feraa Td | 9 @R Faa
%9 AT FT HE FHNT a1 qeq7 g
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F¥ Tt &, a1 vawr froig w78
AT & 1T o faofr et @, o
¥ AT F T THHT AR g Arar
g T wgemaw & faq af=w fig
grar & 1 gafag artg aeer At A
&t &, 99 93 qF Tga wed gur |
ot farg areraer 7 wg § 5 oefer
et # Fiwo 2 weEgE & o At
Y wfed, § At wgar g fFag weon
2 AREAR ¥ T2 & I AfFT T 2
AR TG T T E, A K
gt W Ay 2 wEgER aF s A
T | qF TF 9 Aot G S 1 A
Tg A § FATT 1 A=A A6
St gFwdR e TEE € fF
AT GAT FIE G AT ALY T §
e fow ag & vl ¥ qfg Y §,
I T & FHEATOT ¥ 3o F N afz
FLA AR | TW AT F1 GO AT FATGRT
§ & g7 admmsT oW wEa §
o ot gt wsfeaT AR =W
FAYIAT ATRH 399 § gafaa § | 78
frora wx awatar Y 1w & fr g
gt Gadw, arg agE] #7 HEE, 10
qT5E 7§ 9TaT §, A FEHTQ FAIC@L
#1 fIgew qarsw 9o fgaw & @
fear arar @ 1 1968 W Y HH A F
TR fiT@w AR # fdfaas
 frar mr ) aft Aeaws dadw
fex 10§z @@ @M, It gEw
eI WY 5T Tar fear T | @g
B AT T gUTE W §WY &g 0K
TEE AT FrdaAry gt @ E

AT wEE, st AT awi |
T & s T ot Ao wt
& 9 § o) g st & fag
FH A X adt Wil qeuEAr § | F
W aa A arar g | o awt faad A
& g sHifaEt § fag w1 7@
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qaumar g 5 e st &
fag foaet famr fat aal & el
#1 §, Jadt famar oft quf Al Ia®
T gl #T AT § | gWfAq § IA®T
aaré T AT E |

17.48 hrs.

STATEMENT RE: CLOSURE OF SHAH-
DARA-SAHARANPUR LIGHT RAILWAY

awrafa wEEE : T AR 99,
St T, F A Y CF GTE-OT-IA
feagmm &1 s Y e g T
ag # =@t &, qofag fram & qorfas
ag fewsa ea t ot &1 (")
% frawm Y geye Al €W 1 W@
feawwm oo @ AT )

= fafeex ag® 7 q@o Qo
qTEE WX FARF Y = W
areT frar o1, 9% WE 9 RIAT A |

st gewEt  wet (3193 ¢
quTefa AEET, W A A 59 fawg 9T
fem &1 wifaw @ Aifew WK Wi
Aifew AET Wifs 2 @ § | 70 TgaT
¥ q9ed & A% W gH IS I [
FMamfa T30

aamfa wgRW: Wl aF 4
o 94t 7T § fF w2l § A
VT TS g Ry 9 § | gafNg
# AT ATEATE |

st s wret : wwTaf wg-
T, f& I @ WTE WY §F
wifag | gt wraT § Jg 9T 59 9
B Eagaran § @ 5w
fedt aTeg 31T AT F s AT
SEE TgN srgar et fawg o ot
saraTREe e frar a9 §%
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[ R R
FTC A W A WwRET [ A g
g Wi a1 SR F IR q7N
feraT ST | A WY WA ST
q@ g fs saredsr gwmE Tge
oTAT & AT uEl mERT & aws I A
quaruﬁg?mgwm LESICS
g wTaT § @ W wwea § fF g e
e At wqafa & o

awfa AgRA: 48 af gee §
a9 gt a1 5 Wt wgeT o gew
¥ I 1 A o faww a3 3@ w2 R
®E

oft oo v writ : T fawm
X ey gerE gae faar g
T w9y FEiay § g9 Aifaw fF ag
g WHT § T HAT B GIAT TEq
wif §?

gemfa wiRw : 9N 2T 0T
P HE@E &% g9 Aifag 1 W
TEQ g A OF 31 ARG & foe
I 7 wearg famm 41 9T § qeS
s&m | ¥feT sEar F gETe A
FEAT1, . . (STAEW) WAL TG AT
gt @t & fft 1 wars
FERIAT |

w®o AYo XA : (FTAYT) WA
GaE 99 Wer WgRy I3 /19 § ar
2 oy gTwEC W oft 7 g W
I5MAT A gw AW A, W X IEer
wwda frar fe sifan wdow aifew

wwnfe wgm: T I @ §
| uq iz g ffg

ot 7o WYe el : WX T THo
qHo H1EE WA wew A4 gFfr @ g
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1§ gare g T | AT T
Ry, .. (swwamw) . ..

wamfa wERw: Wi AgEEt
T a5y | I i v Gifwg)

SHRI NANDA: Sir, the statement runs
to more than two pages.

SHRI 8. KUNDU: (Balasore): Please
read it. You are going to take away the
bread of 1,500 people.

THE MINISTER OF RAILWAYS (SHRI
NANDA): Please listen; do not accuse us.
They are not employees of the Indian rail-
ways. I shall rzad the statement now.

From the day I came to know of the notice
of closure issued by the Company on 15th
July, 1970, I have personally been in close
and frequent touch with the employees of
the Company and their representatives. I
have discussed with them at length various
courses which are open for meeting the
threat of unemployment to nearly 1,200
workers. These discussions were carried on
today also and will continue. We have made
strenuous efforts to secure from the Company
a postponement of the stoppage for period
of three months to enable us to work out a
suitable method of dealing with the pro-
blem. These efforts have not fructified.
(Interruptions).

I have Leen in touch with the Labour
Ministry to ensure that the Company is
made to pay the dues of the workers and
discharge its obligations to them (Inferrup-
tions.) It seems that till the retrenchment
compensation and other arrears are paid to
employees, they would continue as employees
of the Company although it stops operating
on the line.

I may mention bere that the S.8. Light
Railway (Marrow Gauge; 149 kms.) is run
by the S. S. Light Railway Company from
Shahdara (Delhi) to Saharanpur. The
Railway Company operates under an agree-
ment originally made with the Government
of Uttar Pradesh, which is now operative
with the Central Government by virtue of
Government of India Act, 1935, Government
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of India have an option to purchase this at
intervals of seven years. The last date of
option to purchase was st April, 1969, and
it was decided well before that date—Shri
C.M. Poonacha was the Railway Minister
then—not to purchase the line as it was not
financially remunerative, In July 1970, we
informed the U. P. Government that the
Government of India did not propose to
nationalise the light Railway and urged the
State Government to run it at least for some
time more, for which there was a precedent
in West Bengal. Regarding the staff, 1 re-
quested the Chief Minister, U.P. to absorb
them in the U.P. Road Services and if there
were still any surplus staff, I said they could
be considered for absorption on the Northern
Railway, subject to their suitability. (Jnter-
ruptions).

We have not received any reply to the
letter so far. I spoke to the Chief Minister
of U.P. on the night of 29th and it has been
agreed that the U.P. Government will depute
Secretary of the Government to hold con-
sultations with us regarding the best way
of dealing with this problem. The Company
has been making losses almost every year
since 1957-58 and the total of losses is more
than the paid-up capital of the Company.
It is urged by them that the buses and trucks,
that are being permitted to play on the road
run more or less parallel to the Railway line,
have cut into the revenues of the Company
and it cannot now afford to keep running and
incur further losses.

Shri Ram Subhag Singh made a very cate-
gorical statement in the House to-day that
he and other Railway Ministers in the past
have made commitment in favour of nation-
alisation. In the interval after the question
was raised in the House to-day, I made
inquiries and I find that on 26-8-69, when
replying to Unstared Question No. 5028 in
the Lok Sabha, Dr. Ram Subhag Singh
stated that the question of purchase of S. S.
Light Railway was considered by the Govern-
ment recently in connection with the latest
option of purchase under the Agreement
which fell due in April, 1969 and that after
taking into account all the relevant factors,
it was decided not to purchase this Railway
(Interruptions).

The rolling stock and other assets of the
Railway are in a wornout condition, because
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there have been practically no replacements
and renewals since 1961-62. Apart from the
purchase price of Rs. 72 lakhs, Rs. 42 lakhs
will be required immediately to rehatilitate
the assets and even then the Railway will
not be paying, because of severe road com-
petition, both in respect of passenger and
goods traffic.

18 brs.

The staff have thought of forming a co-
operative society and running the railway
themselves by putting their Provident Fund
money and other dues from the Company
but T am afraid such a society will also run
into losses so long as the road competition
is there. T could not advise the employees to
embark on this venture because thereby they
would be frittering away their hard-ecarned
savings. The best course, in my opinion,
would be to form one or two cooperative
societies to run the road services in the region
and the State Government should be urged
to issue licences in favour of these coopera-
tive societies formed by the employees, and
not to any other person. Even if the Rail-
way has to be run on a cooperative basis by
the employees themselves, it will not be a
workable proposition, so long as the UP.
Government does not put a stop to any
further road competition by issuing licences
to buses and trucks.

awnfa w@wa: qE 0F AW
FoAt &, 99 S gy g Y 1 TEE
an i wra-gEen FR Y AT .

o1 o Wlo wAWY: EI gRI AT

aamfs wgwE: g # WITEE
FIE Y Tar Fgr T &1 IfF
Wit 9t ¥ 7% g9 SoAn §, @i
¥t ot F 09 QAT I T
q&n A quite AT . . (W) .

St WETIEIT wEA ;WO AT
¥ R T qeA # gl
g & war g fr gt frasly
e fag ot Wt Y, R fafem
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[fr s Teed)

/T Y qg AT [T §, I qIA T
g ¥ fagr g

SHRI S. KUNDU: And those of us who
are connected with the Unions.

st Tt fag we (amma)
aqTIfa WEIeg, WA Fdt o & 2o
ww guw fag o & IO 7 48 S
at fear, seg T ag S W g e
IFN LA FT A AT TG gy, P
¥ 10 ww gw fag ¥ #g1 q-ifts
ug T dar g, faad 30dw arge
F % F AEAEEFAr [ TG B
g @ ¥ matdie e <fear #v ag
frar @ @t arESr ATgE @ATE 9w
R 3% o o fen 9 v =4-
¥z & 3@ a=mw ¥ wa fear oY 3-ga
Fgraw ¥ TN A FO A FA L

st o AR ) :
!r#m?ﬁ%rrﬁ:i\rM( )

st wga fag wealt: d Wt
7T ¥ qAAT AR g oy aw
TG AT & A Y T e W gfear
71 sfaedie @, e ad w8, 0@
F9 OF FOT q9T IAF T § =T
feafr g ?

@O -7 wwwar g fs ag ardr
ari # T & f o g
®E-Iw Fa1 f5 Oz & 17 aw
i g, 1@ aar afad f
T 1 A g 3= g, Forad ary
AT 71 FHET 4G R, 7 A 7TF
£, fer Y g Y X T wR
% vt §, at ww a AT A g

Fradr ara—T WM AT §
Ty AR fe, fred a ¥
AT R e @1 § e ¥ feede,
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Faag /I A8 T, B grerT
FTrar &, o wrer ¥ faa &, ag A%
garaead ?

T am—wafEt & @9w
AR fawge N T g, +0
we¥ & o g w3, Wit wed § g
4, wf 757 § 5 go o e
it frar § 1 o Yo TaAHE ¥ TEHT
T ATCTT §, W1 go fro T WA
Tatr g, W9 feuddz & faedmrd
T /T o fro TN F TG FIHAT
Aga & | FHEE # w9 w7
forerardy Afas e 9T AT , St
g Ad WA F gumr  =rfEd-gw
AR A woEr W greErET AT
=T | 97 FEEAT BT A @ T I
T, WORY TG ¥ wIT AT ATIRY
& 37 foam swg=awr T &, e
TTH TATE T TR TR A TR
st

uM ag wrEEd W3 5 gt
IF WEHEI ¥ qw a% Agl AT
ST, = o AT farorett Pt @AY,
aa a% Iast aer freaT @, o
s fF 3 @@l g qumy
gumafa 9T, & F qgrege ¥ W
R e my
wfgmfal ¥ si=fal = sg fRar
fequ gmy www ¥ Freel, Iy
foorelt FTEY o1 WY §, IAHT qIY FIT
T @ -7 s Srgar § e gEw
A A TS SR E?

=t qo Wo wT: gW WM WY
ITLIIW ¥ A §, 78 TE G FFar %
FER A q@R & e 7 faerg

ot AT AW AL TG AT
@ ag wd vk § fe wmaw T §
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ferd g1 a1 qr—vw w1 WP @R,
FFOET T EA AT | H W A
A .. .gm w7 O @ W
wid. ..

=t Tgax fag met: % b
T TR

st At W AR ST
T T & W A w0

oft o feg: 97 Far d. ..
(wwem) ...

ot I AT A AT F
AT TAH Fgh 4T ! @AW ag °1

T EET AMAAEA FH & HIE HiHe-
Wegwrar?

ot Taae fag Wt ;7 Ffoe-
Hz q7 f& qrEdsr a3

=it wEwTh W A Ty e
A

oft Taate fag wrelt: W TR
LU

st qEAT W AT %9 a®)
y A FA FT A9 AG R AR, §
at ®ar oEm ., (sEEe) ...
ot §8 wF T 2, # A1 T I
qgX  wA w1 AA waw famm g-
AMAATESA FT H1E FiHEHE TaddE 7
& fFar & 1 47 S9gR 1w 1 AT
forrd am, 77 FE WY Tar wfwede
adt faem | ww wed gEdy aw
g AwAATES ¢ 7 AW Ad
AEATF TXTFF P @R, . .=
wETAE FOAMAT, IAE AE IR
AR & X A GEAT AT )

g aF gEL q w1 graw §
8T Wg qEH &AW FT I
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wreaT g 5 gt 79F § R aifeefast
FWE, Tt oo ot agw @ A
HALHATHE &7 § 99 @ §, fpeelt
FALFAF 57w 71 0 T3 gy
FIRIIE FT T § | HIT WA TG FEA
sa g s w1 gy 4@ g, gEd
OTH T 990 9 A9, T8 qg4T 17,
&9 qgT 50~100 &9 AT @F @
W= ofa, $fen SEw @ 4f, at ag
T G waT &

SI_-IRI S. KUNDU: Why are you in-
vesting money on this broaa gauge survey?
What is the principle? If you think it is so

much uneconomic that you want to wind it
up, why do you invest money on it?

St g e AR 9g AT
3% § are-Tw saran Fogaifen g awar
§ HAirr & g
Broad gauge can be more remunerative
than the narrow gauge TATAF ATE-T= 4T
@IT[ Il'l#@‘—l am not able to assure that,
. (wEEE), .

st o feg (dgmw) : gw
EOFA ¥ T q A E 1 Ty
awET ...

S STETETT et werw W,
H# Gar avar § fF Avar off awiem
WIEHT §, T 91 W Wew wgT T,
JHE WA §AHT 4w favg @y
AT YT FT 07 g <707 for a9 gt
@I g, AT FAY, g a9 FgA A
w1 fea & 7

ot qeEwT W AR AT
T, TAHT A wfaeie T g
9 aF AT F % w1 (oorwe g
s, &t & ara @, F F40 wg @war
W HIRETTF T F 3T
T FT TALT F7 FTFSATE N



388 Closure of

ot et Wt : gnT feAe
FamT ¥ g 2 fF 7T 140 feaniee
F ATET & A AT AT ®Y AR
2 | W @ wE S 5 wd Fae
W 78 o oy @ 5 Wy s
12 1 A& Y 1 gW AreAiST I
~gaAT %g dfed |

St THAT AW AR W A
B gt &1 a9 FT RTE |

o TF ARG F FAACAN 77 qG
&, ST FTFAT AFATS g, ITHT f6E
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aIg ¥ WET R wwd §-dwr 47 wqr
# ot 37 T ¥ T A% & ferar
g, §9 qA § T FEAT | IA AT
1 fradt 91 & F AT FT qwA
g 1§ AL ¥ T AT AR
agfraa & fag ok o7et w2z &R
& fag w&m

18.11 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, September 1, 1970f
Bhadra 10, 1892 (Saka).



